LOK SABHA
DEBATES

(FIFTH SERIES)

Vol. XLIX

[March 3 10 17, 1975 / Phalguna 12 to 26, 1896 (Saka))

Thirteenth Session, 1975/1896 (Saka)

(Vol. XLIX contains Nos. 11—20)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS

(Fifth Series, Volume No. XLIX, Thirteenth Session)
No. 11, Monday, March 3, 1975/Phalguna 12, 1896 (Saka)
Oral Answers to Questions : Corumns
*Starred Questions Nos. 181, 187, 188, 191 and 196, 1—29
Written Answers to Questions :
Starred Quemm Nos. 182, 184 to 186, 189, 190, 19: 10 :95 30—48

197 to 200
Unstarred Questions Nos. 1791 to 1813, 1815 to 1890, 189: to
1931, 1933 to 1976 and 1978 to 1990 . . 48219
Re. Question of Privilege ] . . . - 219=23, 227—38
Papérs Laid on the Table e ¥
Plantations Labour (Amendment) Bill—
(#) Report of Joint Committee - ... 230—
(55) Bvidence . . . . . . . . . 230—
Re. Resignation by Shri Mohan Dharia . . C .. 23945
M.fmge from the President C e e 24546
Motion re. Prime Minister’s statement on Jammu and Keshmir . 246336
Brimsti Yndira Gandhi S e 24649
Shri'Samar Mukerjee . : s : : . . 250—48
Shri Dinesh Chandra Qgswami . . . 25865
Shri H. N, Mukerjee .. y -+ 26572
Dr. V. K. R. Varadaraja Rao . . . .. 28
Shri K. Hanumanthaiya e+ e 4. 28491

*The signs--marked above thenameof a Memberindicates question
was actually asked on the floor of the House by that Member. e



(i

Shri Atal Bihari Vajpayee
Dr. Karen Singh

Shri Surendra Mohanty .
Shri Syed Ahmed Aga

291308
30514
314—19



LOK SABHA DEBATES

-
_——

LOK SABHA

Monday, March 3, 1975/Phalguna 12,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeAxEr in the Chair]
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE) (a) to (e): A
statement is laid on the Table of the
House.

Statement

(a), (b), (d) and (e). The report
on the enquiry instituted by the Gov-
ernment of Uttar Pradesh on the al-
leged sale of paddy in the garb of
seedg is awaited It is, therefore, not
possible at this stage to give the de-
tails of the firmg to which the paddy
was sold, their location etc.

(c) The Government of U.P. ip
their communication to the Ministry
of Home Affairs dated 22-6-1974 had
made a request that thig case be en-
trusted to the C.B.I. for investiga-
tion. In view of the limited man-
power with the C.B.I. and the tasks
they already had in hand, the U.P.
Government were informed that it
would not be possible for the C.B.I.
to take investigation of this case.

SHR] HEMENDRA SINGH BAN-
ERA: I have seen the statement and
it is, as usual, evasive. On 14th June,
1874 in the Timeg of India a mnews
item had appeared regarding the U.P.
seed scandal. Then, on 26.8.74 an
Unstarred Question was put to the
hon Minister. Then again, on 18th
November, 1974 a Starred Question
was askeq on the floor of the House.
Going through the statement, it
appears that it is yet another
scandal which has been exposed
and it clearly shows the dishonesty
of the ruling party who are in
league with the UP. State Govern-
ment. I want to ask whether it is
a fact that the grant for CBI in 1974-
75 wat Rs. 5.81 lakhs and in 1875-
76 it is Rs. 6 crores? It sounds absurd
when the Minister gaya in reply to
part (c) that in view of the limited
man-power with the CBI and the
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tasks they had already in hand,
the UP Government were informed
that it would not be possible for the
CBI to take up the investigation of
this case. ; want to know whether it
is a fact that two genior Ministers
relatives are involved in this ecandal.
I do not want to name the Ministers.
In view of the fact that a senior VIP
is involved in the scandal, may I
know whether the Union Government
will consider again requesting the
CBI to investigate into the scandal?

SHRI ANNASAHEB P. SHINDE:
I am very sorry the hon. member is
unneceasarily making  statementa
which are totally baseless. In fact,on
the ficor of the House, I mentioned
on the last occasion after my discus-
sion with the Chief Minister of UP
that there is not even a prima facie
case against any Central Minister's
relation ag far as this matter is con-
cerned. The CID of UP hag made
further investigation and there 1z no
trace of any Prima focie evidence
against any Central Minister’s rela.
tion. Hon. members should not make
allegations which are not at all sup-
ported by even a emall evidence o1
material. I hope he would realise his
reponsibility in such matters.

As far as the COBI's role is concer-
ned, the CBI does not necessarily ac-
cept all cases sent by the State
Governments. If the hon. member
wants to know what ig the role of the
CBI in State matters, he can put a
question to the Home Minister and
get the answer.

SHRI HAMENDRA SINGH BAN-
ERA: 1 fail to understand the answer
of the hon. munister. His genior col-
league's gon ig involved in the scan-
dal. The son of Shri Tripathi, who
was UP Chief Minister, is involved in
this. So, it is all the more essential to
enrust this enquiry to the CBI.

SHRI ANNASAHEB P. SHINDE:
I take strong exception {o what the
hon, member is saying. In fact, even
after my reply, he is saywng like this.
I think he should apologise for it.
Or, he should produce documents on
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the basis of which he is making the
allegation. It iy very irre<pomsible on
the part of the hon. member to have
made this remark. Even when other
colleagues make allegations, \hey take
a lot of care not to bring in anybody’s
name in this. Ag I said, the investi-
gation has not et all disclosed that
any relation of any Central Minister
is even remotely involved in this.

MR. SPEAKER: If you are basing
your information on certain docu-
ments why don't you produce them in
the House? This hag become a habit
to make allegations against people
who do not happen to be sitting in the
House.

SHR1 HAMENDRA SINGH BAN-
ERA: Is he prepared to place on the
Table the report of the investigation?

MR SPEAKER: Leave aside his
report You wmust have got some~
thing on which you base your allega-
tion. Why don't you produce 1t?

SHR] HAMENDRA SINGH BAN-
ERA: Let them institute a CBI cn-
quiry and I will produce it. (Inter-
ruption).

MR. SPEAKER: Next Question

Steps takem under SFDA amg MFAL
scheme in West Bemgal

+

*187. SHRI M. S. PURTY:
SHRI TUNA ORAON:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a large number of agri-
cultural labourers in Wesy Bengal are
coming to the towns in search of al
ternative employment,

(b) if so, gteps taken under the
schemes, Small Farmers Developmen
Agency and Marginal Farmer's amt
Agricultura]l Labourers in the Stat(
to check the ocuiflow of- small and
marginal farmers to the cities;
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(c) number of projects undertaken
under the above schemeg in the
Btate; and

(d) the amount spent by each
tgencyinthesuteduringthelut
three yearsy

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHER P. SHINDE): (a) Informa-
tion in this regard is being collected
from the State Government of West
Bengal and will be laid on the table
of the Lok Sabha,

(b) and (c). During the 4th Plan
3 small Farmers Development Agency
Projects, viz. Darjeeling, Hooghly
and West Dinajpur and 2 Marginal
Farmers and Agricultural Labourers
projects, viz Purulia and Bankura
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were sanctioned to West Bengal to
extend benefits to small farmers,
marginal farmers and agricultural
labourers. These Agencies are im-
plementing programmes like cultiva-
tion of high-yielding varieties, multi-
ple cropping, minor irrigation, goil
conservation and subsidiary occupa-
tiong for smallimarginal farmers. The
Agricultural labourers are covered
under subsidiary occupations and are
also provided off-season wage em-
ployment under Rural Works Pro-
gramme in the MFAL project areas as
also in the complete SFDA project
Darjeeling. In the 5th Plan the num-
ber of projects iy being increased tc
9, inclusive of the 5 existing projects
sanctioned during the 4th Plan for
the benefit of the above category of
rural people.

{d)' A statement ig attached.

STATEMENT

Amount spent by the S.F.D.A. |M.F.A.L. Agenciss in West Bengal during the last thres years
and since inceprien (Rs. in lakhs).

Tots)
Agency Total . Amount spent dunng__ :
spentsinee  1971-72  1972-73  1973-74 $pedt upto
inception the end
(upto  the
end 1973-74
December
1974)
5 T 3 4 s 6
e A — w— o —
S.F.D.A. Darjeching . . . 72-87 19 85 12 64 2466 57 15
» Hoognly ., . | | 65° 40 11°89 4°07 12:72 2868
»  West Dirajpur . . . 30-99 o 35 17°96 438 22 69
M.FAL. Bankvra. : : . 3022 290 1428 673 2393
»  Pua. . . | g4 976 1936 1390 4302
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SHRI ANNASAHEB P. SHINDE:
Regarding the hon. member's objec-
tion why information has not been
made available, ] may submit that I
have to give precise figures and natu-
rally State Government ate takings
some time to collect the figures. The
population in citieg increases faster
than the birth rate and generally we
know that people do migrate from
rural areas to cities, but we are try-
ing to get precise figures from the
State Government. About the number
of farmerg who have benefited as a
result of this, about 65,000 small and
marginal farmers were assisted to
adopt improved agricultura] practices
5,000 beneficiaries have been covered
by munor jrrigation. About 3200 have
been given subsidiary occupations. A
total number of about 1700 agricul-
tural labourers have benefitted from
wage employment under Rural Works
Programme There are other details,
but I would not take up more time
of the House

W) THo UHo '!!iﬂ ¥ wait wgEa
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SHRI ANNASAHEB P, SHINDE:
Yes, Sir; this is an all-India pro-
gramme, During the fourth plan this
wag in operation in 87 projects It 1s
proposed to be extended to 160 dis-
tricts now all over the country inclu-
ding backward areas.

DR. RANEN SEN: The plight of
agricultural labourers in West Ben-
gal has become very acute. They are
migrating not only to the different
towng and cities of West Bengal but
they are even migrating tp Delhi.
May I know whether the Minister is
aware of the fact that nearly 400
agricultura] labour families from one
district of West Bengal have migrat-
ed to Delhi and are living on this side
of the Jumma for the last six months,
eking out a miserable existence, They
cannot go back because of the fact that
there ig no land and no job in West
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Bengal. So. they gtarted trekking and
ultimately reached Delhi.

May 1 know if it is known to the
Minister? Would the Minister do
something in regard to their rehabi-
Litation nearabout Delhi so that they
are able to earn their livelihood? In
regard to land and other things, a
little help 1 necessary. May I know,
whether the Government would con-
sider this point favourably?

SHRI ANNASAHEB P, SHINDE:
‘We arc not aware of the specific case
of migration which the hon. Member
15 mentoning, but as I said earlier,
wmgration of landless labourers from
rura] areas to cities, even to distant
cities, is not a phenomewon not
known to us, The problem can be
solved really by mmproving agricul-
ture and our whole strategy now
even in West Bengal 15 to have inten-
sive agricultural production so that
larger and larger number of rural
population gets employment in agri-
cultural occupations, In fact, in West
Bengal ilself though there has been
some historical background of not
adequate development, recently the
development in agriculture 1s faster
and people 1n Wesli Bengal itself are
finding more and more employment.
I cali agree with the hon. Member
that the developmental activities
still may not be adequate, and that
these need to be intensified. The
Scheaes which the Government of
India have started like the schemes
for the small farmers, marginal far-
mers and the landless labourers are
with that point in view,

SHRI P, VENKATASUBBAIAH:
Since this scheme for small and mar-
gina] farmers is being implemented in
other States salso may I draw the
attention of the hon, Minister to the
fact that these schemes have not
achieved the desired results, the
main reason being the reluctance of
the scheduled banks and the natio-
nalised banks and also some of the
dooperative institutions which are
being completely monopolised and
dominated by big land owners, to
give loan assistance? These schemes
are not giving that much of benefit.
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May 1 know from the hon. Minis-
ter, whether he is getting any perio-
dical assessment reports which re-
gard to proper implementation of
these achemes and if that is so, what
is his experience?

SHRI ANNASAHEB P, SHINDE:
The main thrust of the scheme ig that
the small farmers and landless lab-
ourers are enabled to get loan mainly
from cooperative structure as also
through nationalised banks. We have
succeeded in identifying 43 lakhs of
farmers and have enrolled almost 50
per cent of them as members of Co-
operatives. We have succeeded 1n
glving loan for dugwells, tubewells
and pumpsets to the tune of 1.97
lakh unts and for milch cattle and
other subsidiary occupationg of poul-
try, piggery etc. to the tune of 1.53
lakh units and for milch cattle and
that as a whole, there is a gap and
I concede the point of the hon, Mem-
ber tnat the gap needs to be bridged as
early as possible. But the main diffi-
culty comes in for all the credit ins-
titutions. They are not charity insti-
tutions, they have to look to certaim
procedures and repayment capacities.
They have to be careful, but we are
trying to take up with them so thet
they are able to avoid red-tapism in
this matter
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SHRI ANNASAHEB P. SHINDE:
The hon, Member can put a separate
question. Then I can reply to that.

weaw wEEA & 7 A qgA & FEr ar
afeT s qe faar 2 o s g
el gt wE B

SHRI J. AGADISH BHATTA-
CHARYYA: May know from the hon.
Minister what steps the Central Gov-
ernment propose tp take with regard
to agricultural workers in order to
ensure that the minimum wage under
the Minimum Wages Act is paid to
them and they get work al]l the year
round sp that they need not be mig-
rating from their own places to any
other place for earning their liveli-
hood?

SHR]I ANNASAHEB ©P. SHINDE:
The Muimimum Wages Act is in opera-
tion in West Bengal. I shall taken up
with the West Bengal Government to
what extent 1t is being implemented
m that State.

SHRI NAWAL KISHORE SINHA:
May I know from the hon. Minister
whether he hag also advised the State
to introduce institutional changes in
those areas which have been selected
for the mtroduction of Small Farmers'
Development Agency and Marginal
Farmers' and  Agricultura]l Labour
Developmeny #gency, institutional
changeg such ag land reforms, intro-
duction of labour laws, particularly
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agricultura] labour laws, reforms of the
existing cooperatives, introduction of
panchayat raj and also survey raports
of those areas regarding their poten-
tial? Unless that is done, the agencies
will fail to achieve their objectives.

SHRI ANNASAHEB P. SHINDE:
Ag the hon, Member himself is aware,
the labour reforms are being imple-
mented in West Bengal. Ag far as ins-
titutional changes are concermed, con-
certed steps are being taken in West
Bengal to improve the cooperative
sector there, where the present struc-
ture is being further strengthened
because a very large coverage has to
be brought about. All the points sug-
gested by the hon. Mtmber are very
much in the mind of the West Ben-
gal Government,

SHRI SAMAR GUHA: May I know
whether it is a fact that due to
causes like starvation, drought and
lack of employment for landless agri-
cultural labour, thousands of labour
have migrated to Calcuttia from the
24 Parganas, Midnapore and other dis-
tricts which have bheen mentioned by
the other hon. Members?

If it is a fact, I want to know what
are the reasons why the hon. Minis-
ter hag mentioned only Darjeeling,
Hoogly, Dinajpur, Purulea and
Barkura as having been incl'ided in
the schemes which he has mentioned?
Is it not a fact that Midnapore and
a part of 24 Parganas suffered by
successive floods and three droughts
during the last eight years? If it is
so, I want to know from the hon,
Minister what stepg Bave been taken
in regard to giving the benefits men-
tioned in the reply to the question to
the landless labour, particularly in
the districts of Midnapore and also
the southern arts of 24 Parganas.

SHRI ANNASAHEB P. SHINDE:
24 Parganag are now included, Earlier,
only five districts were covered
whereas now there are nine districts.
8o, the districts of Nadia, Malda,
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Murshidabad, Cooch-Behar,
and 2¢ Parganag would be included,

SHRI SAMAR GUHA: Why not
Midnapore? Sir, you will remember 1
raised the question of etarvation
through an edjournment motion, It is
a pertinent question I want to know
whether in the whole of India there
is any area in whith during the last
eight years there have been five
major floods and one drought, ag in
Contai division? Still, why is it that
that sub-division and that area has
been left out.

MR. SPEAKER: Whatever infor-

mation is aveilable with him, he has
given you.

SHRI SAMAR GUHA: The hon.
Minister should reply to my question.

SHRI ANNASAHEB P. SHINDE:
These districts are elected on the
basis of the recommendations of the
State Government, I will draw the
attention of the State Government to
the comments of the hon. Member.

SHRI SAMAR GUHA: Just a few
miutes before, I met the Chief Sec-
Telary and others, How can it be so?
You have made the recommendation
in this gcheme. But I have just toured
the whole area, I have asked the
Chief Secretary and also the Finance
Minister of West Bengal Government,

MR, SPEAKER: By this type of
question, do you think that it will be
included? You have mentioned this
point and he says that the State
Government's attention will be in-
vited What else do you want?

SHRI SAMAR GUHA: Sir, he has
missed one point.

MR, SPEAKER: I missed you all
in this, You please sit down.

SHRI SAMAR GUHA: At lenst,
would the hon. Minister draw the
attention of the West Bengal Govern-
ment to that?
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MR, SPEAKER: Did you have
patience to listen to what he said?

SHRI SAMAR GUHA: Sir, patience
is exhausted, Thousands of people
are starving. ’

MR. SPEAKER: My patience is
also getting exhausted,

SHRI SAMAR GUHA: Your kind.
ness is always on our side,

MR. SPEAKER: He gayp it is not
there in the list of recommendations,
About Your suggestion, he can invite
the attention of the Btate Govtern.
ment. What else is there?

SHRI B. V. NAIK: Since the hon
Minister hag made & welcome sugges-
tion that about 160 districts are going
to be covered in the whole country
with reference to the query of Dr.
Ranen Sen, may I know, before heg
expigins this programme, whether
the whole of SFDA and the Margina]
Farmers Association today is headed
by the Divisional Commissioner and
all the officials at the District level?
Has the Hon. Minister noticed this or
has it been brought to his notice that
in all these SFDA and Marginal far-
merg Associatiop there is not a single
marginal farmer? In these bodieg they
have taken a policy decision but not
a Single small fsrmer is represented
there, Under the circumstances, it is
a very relevant and practical problem
which we face at the district level.
Would he care to mnominate or get
elected some of these small and
marginal farmera who can take
interest in these Associationg and thus
serve their own people? We find
only bereaucrates being represented
at the Taluk Board and District
levels., Sir, thigis a wvery wvalid
point and we have attended these
meetings and found that there is not
a single =small and marginal farmer
represented in the Association.

MR, SPEAKER: This iy the questiop
hour, not a debating hour.

SHRI ANNASAHEB P. SHINDE:
8ir, these are adminstrative agencles
establihed under the Registration of
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Societies Act at the district level, and
therefore, these agencieg which are
i.mplementing agencies and associated
agencies are advisory boards on which
small and marginal farmers can be
got included, I shall draw the atten-
tion of the State Government to this
particlular aspect.

SHRI MANORANJAN HAZRA: May
I know from the hon. Minister whether
he will consider the question of land
distribution to landless labourers and
whether he will consider the long-term
T R. work in conformity with the
fifth Five Year Plan?

SHRI ANNASAHEB P. SHINDE:
The Policy is to disribute surplus land
to landleas labour, the preference
being given to the lsbour belonging
to Scheduled Castes and Scheduled
Tribes. That policy is being imple-
mented by the West Bengal Govern-
ment.

Production of Dalda and other vege-
table oils

#1388 SHRI S. M. BANERJEE Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) what further steps have been
taken to step up production of Dalda
and other vegetale oils in the coun-
try:

(b) whether Hindustan Lever Fac-
tory at Ghaziabad has been asked to
produce more; and

(¢) if so, whether this has been
done by them; and if not, steps taken
by Government in this regard?

THE MINSTER OF STATE IN THE
MINSTRY OF AGRICULTURE AND
IRRIGATION (SHR] ANNASAHEB
P. SHINDE) (a) A statement is
laid on the Table of the Sabha.

(b} and (c) This factory is curren-
tly functioning at almost full capa-
city.

STATEMENT
The fall in production of vanaspati

during 1074 had been atributed o
inadequate availabilty of raw cils at
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econmic prices, With the decontrol of
vanaspati from 5th January, 19756 it
was expected that this difficulty would
no longer be there, In fact, the pro.
duction hag already increased substan-
tially from 29,926 tonnes in Decem-
ber, 1974 to 38,604 tonnes in January,
1875. To augment availabjlty of raw
oils to the industry, imports are being
continued, mainly on commercia)
basis,

As regards other vegetable oils, eff-
orts are being made through imple-
mentation of Centrally sponsored
schemes, to raise the productivity per
hectare by adoption of Package app-
roach on an area basis in respect of
each important <crop in selected
states where production technology
has been well developed and poten.
tialities for rapid growth are good, in.
creasing the area under irrigated oil-
seeds, and development of non-tradi.
tional oilseeds like soybean and sun-
flower.

SHRI S M BANERJEE. At a time
when there wag shortage of Dalda,
Hindustan Lever who rather enjoys
the monopoly in the manufacture of
Dalda stopped production of vanaspati
at Tricy factory, since 15th October,
1974, They laid off all the workers ]
would like to know what has happen.
ed to the repeated representations
made by me and my other colleagues
requesting the Government to take
over the unit for the manufacture of
Dalda. -

The argument advanced by the
Hindustan Lever is that in the south
people do not prefer Dalda and, as
such, it is a losing concern. T would
like to know whether a final decision
has been taken. I was told by the
Minister of Industry that action is
being teken to take over this unit,

SHRI ANNASAHER P. SHINDE:
As regards the Trichy plant of Hin.
dustan Lever, because they found it
increasingly difficult to run it, they
decided to dispose it of M/s Peru
man Agency Iid, rewe purchased it.

MARCH 3, 1875
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The Tamil Nady Goverrment is at-
tending to the problem. There are
certain technical matters which are
being settled. As soon as the mana-
gement is transfered, the factory is
expected to go in production and,
naturally, the workers' problem will
also therafter be solved.

SHRI S. M. BANERJEE: On 15th
November, 1974, in reply to a gues-
tion, Shri Shalmawaz Khan who was
then the Minister of Stdte in the con-
cerned Ministry said:

“It is true that Hindustan Lever
are not producing anywhere near
the installed capacity....”

My question related to the factory
at Ghazibat and my charge was that
they were reverting their production
to Margarine which is more beneficial
than Dalda as far as the price is con-
cerned He further said:

.and that they are going out
of the vanaspati business, 1f and
when they do that and their con-
duct deserves taking overfi we, that

is, the Government, will not hesitate
to do so”

I would like to know whether it is
a fect that they have adopted the same
policy of go-slow produce less, conceal
more and, if so, whether any inqury
has been made into the working of the
Ghazibad factory and whether the
Government have made up its mind
finally and firmly to take over this
unit.

SHRI ANNASAHEB P. SINDE:
As 1 have mentioned in my main we-
ply, the factory is almost operating
at its full capacity, It is true that last
year a number of factories, including
Hindustan Lever, were not in a posi-
tion to operate because of a number
of constraints and difficulties, That is
why there wag the shortage of vanas-
pati in the country. The raw material
prices and the ofl prices had short wp
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very much. BSince aut the other end,
there was control also, many of the
factories found it uneconomica] to run
the units. So, the utilisation of full
capacity was not only with respect to
this unit but to g number of units.
Therefore, T do not think there is any
need for the Government to intervene
now when the production has come
up as a result of the policy decision
taken by the Government

DR. RANEN SEN: Sir, in the slate-
ment, it is stated that after the price
increase the production has gone up
1 want to know whether it 15 a fact
that after decontrol, the prices of
Dalda have started going up and (b}
whether 1t 18 @ fract that hey are also
consumung large amounts of mustard
seeds and rape-seed oil to produce
the Dalda So much so that there may
be a ciisis in mustard oil all over the
country If 1t 1z a fact then I want to
know:

(a) What steps the Government
have taken to restrict the price in-
crease or decrease the price and to
prevent the Hindustan Levers and
other companies which are producing
Dalda not to use mustard oil or rape-
seed oil?

SHRI ANNASAHEB P. SINDE:
The hon, Member would e happy o
know that recently the position in re-
gard to availability of venaspat: has
improved all over the country; as a
result of Government decision, the
production has started coming up All
over the country the availability is
no problem The prices have not in-
creased in bigger packs but in the
cagse of smaller ones, there is some
marginal increase in prices. But it is
known to the hon. Member and to the
hon. House that the prices of edible
oll in the country are on the decline
in the last 8 or 8 weeks and this
should not present any cause for an-
xiety now. As far as use of wmustard
oil is concerned, this year, we expect
the bumper crop of mustard. Normallv
we are having production of 18, 16 or
‘14 lakh tonnes but this year we ex-
pect a production of 24 Takh tonnes
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of mustard oil. Even if vanaspati fact-
ories partly use it, I do not think,
that should affect the general market
availability. There are already cons-
traintg of how much groundnut etc.
should be used, how much cottonseed
oil should be used. There are fiscal in-
centives offered for use of

h . some
minor oils.

ey 8 ¥ awwan

191. ot wrw  wagw: v
wfw wix fawd 5t o avr Srem
w1 v

(¥) @ 19 F awET W7
I F a7 7wy A% f5y a5
Tiavt & w oofomy frer g,

() wn fava &% s faedt sy
wHUEE G g @ afieen
¥ ®fa fod o wwar @ F faw o
W R AHAF T oguR wH & fAu
g 92 fFr avr w5 e yem
T g 2, ARk g, A A
e || o2, W

(W) o™ W # wET 9w
I FO9 & fA7 F9m7 77 FIoiew
* €7 AT Ay g ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE) (a) to (¢): A statement
is laid on the Table of the Sabha.

Statement

(a) Tests and trials conducied by
various agencies namely Indian Coun-
cil of Agricultural Research, Khad:
and village Industries Comssion,
Council of Scientific and Industrial
Research and Planning Research and
Action Institute, Lucknow have estab-
lished the success and utility of gobar
gas plants. Cattle dung or in fact, any
organic waste when processed through
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a gobar gas plant ylelds a combustj-
ble gas, knowp as methane, and man-
ure. The manure obtained is rich in
plant nutrients containing 1. § per-
cent nitrogen, 1. 0 per cent p206 and
1.0 per cent k20 and is free from ofl.
ensive odour normally associated with
compost pits. The ges can be used for
cooking and lighting purposes as
well as for runmung engines. The gas
burng with smokeless flame and has
the heat efficiency of 60 per cent
wherease the heat efficiency of dung
cakes (dry gobar) ig only 11 per cent
The gas produceed in gas plant of 80
cubic feet capecity is adequate for
meeting the daily requirements for
cooking purposes for family of 5.6
members.

Futher work on a acceleration of
fermentation 1In gobar gas Pplants,
devising gobar gas burners for more
than 60 per cent efficiency, develop-
ment of alternative materials and de-
sings of gas plants to lower the costs
and improve working iz being done
by the Indian Council of Agricultural
Resarch and Khadi and Village In-
dustries Commision. The Ministry of
Industrial Development has also set
up a committee for directions on
gobar gas plant work in all its aspects.

The gobar gas plant has in recent
years become popular with the far-
mers, About 7000 gobar gas plants
have been set up in the contry up to

March, 1974,

(b} The UNIDO hag submitted to
the UNIDO Committee on Voluntary
Contribution (CVC) g project propo-
sal to authorise around $ 2000 for en-
gaging a consultant in India to pre-
pare, as a first step, a detailed techni-
cal manuaj on bio-gag plants develop-
ed in India, with due regard to socio-
economic factors, which would serve
as & basis for development of national
activity in India umder UNDP country

programme.
The UNLDO has slso intimated that

it would be render technical assis-
tance for initiating a  national
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leve] integrated projected in India.
under UNDP programme for
development, uring, promo.
tion and extension of bio-gas plants.

(c) The Governinent has plenned a
comprehensive programme envisaging
to set up 1,00,000 gobar gas plants in
the country duning the fifth five Year
Plan period. To start with a seeding
prograrmme, for setting up 20,000 gobar
gas plants during the years 1074-
75 ang 1975-76 has been taken up for
which purpose the Government will
give 25 per cent subsidy on capital
cost to the beneficiaries. The remain-
ingcost will be met by the bene-
ficlaries on their own or by raising
loans from the nationalised banks.

S TR wTET : Wew WEREy,
T dw A wTeew # age wet gE
WY st ot g€ 1 femr 8 W ey
% R wgr mr ) fawelt # wh A
Juw #we ¥ qfer o wT I
M dw ff gt o Ty ax R e
ay wrefirg #ft g€ )

& goerT & S STy g e war
I & 99 ¥§ WO ) A § e
fow fow w1oat & gfe fawrn & ardy
W arRve e @ W @ fead
T A wwa wma o fawfon & o€
4t wix arery i feer wfrg foe iy ?

FT AR AT A w el ¥ A
1 faefrg wgraar & ok §, 3w w1 feerr
IoEnT gar & 7

SHRI ANNASAHEB P. SHINDE:
As far ag Gobar Gag Plant is con-
cerned, about 700 have come mnto ope-
ration upto March, 1974 The num-
ber of applicationa received by wvar-
ious agencies including the EKhadi &
Gramudyog is 22,460 and the number
of proposalg referred to banky is 9354
and the number of approvaly by the
baniks 15 2896,
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St WO RAET : FEL W W
gore Al fear mar

&7 F@C N T Y T W FY
¥ forxr faefrg sgramy S 7€ 8, 99 w1
fieaar v gut & 7

SHRI ANNASAHEB P, SHINDE:
Government of India gives 25 per
cent subsidy on capital cost of the
plants coming into operation.

ot weRrow W wT ag /9 8 5
wa an o &9 ) ara7 e auw
ay & fog wgroer &1 af, & fewmd
T FOETS FHATD §, WY I
TR I A & 5 & et A9 ¥ g
quie AT RS FTAF | ¥q7 qg oY
Ty § 5 ofrowa det WY fadw &
A & T AW @ T ¥ e
sqferal & qeam g @ g 7
SHRI ANNASAHEB P. SHINDE:
As I have mentioned just now, as far
as nationalised banks are concerned,
they have sanctioned about 2,396 ap-
plications. The others are being pro-
cessed. Normally, plants are sanc-
tioned to those persons who own at
least three to five heads of cattle,
If in any case it has been sanctioned
lo those who do not have cattle, the

hon, Member can bring it to my no-
tice, and we shall take it up,

st qTewE TR ¢ G & ae
3@ ugt oo &1 wnt ore gar, iy
¥ T A dE gy w ¥
W # TR g a1 | 9 WY 3aT
T &, Wi g ot /) §, s dw fae
¥ AT M N wE W AT §T w5
w0 ¥ W i ¥ QwAr FT w9
woar § 1 & ag o wmgar g 6 o
& aro fewd asefie aE) i 4 o
R o ¥ oprfvg at @ Ay & Wt A
dtk ¢ ¥ w7 ST Af gy
T W wT W g

PHALGUNA 12, 1896 (SAKA)

Oral Anmwoers il

SHRI ANNASAHEB P, SHINDE:
It is true that, during the last 20
years, we did not make a big push,
though about 7,000 gobar gas plants
were established in the country.
They were also mainly in the south,
in Gujarat and Maharashtra, In
other parts of the country, the num-
ber wag very negligible. The reason,
perhaps, was that its acceptability in
practice was not very much appre-
ciated. The extension services also
did not make a dent. Credit was not
available to the farmers who wanted
to set them up. Government assist-
ance also in the way of subsidy, etc.,
to the extent needed, was not there,
Now all these things are being made
up, and large programmes are being
taken up, in the background of en-
ergy crisis, in rural areas, etc.

«ft wonfe wow w : e § A6
# gy fed § fs o s ma e
oAtz FAHT A I ¥ A 7@
e feafa ag & e aa &% ey &
AT A § W TS g Ag A W
98T ¢ | WY §IX AT & X
T T ¥ w9 e A fawr &0 oww
HTHTT FTE TAT ST FC wTgar §
f& 37 & waray gEl S o a| ® 90
& M3 dW @iz wwg 7

SHRI ANNASAHEB P. SHINDE
The State Governments can take init-
ialive in this Even private parties,
farmers, etc, can take interest.
There 1s no bar that they should ne-
cessarily come through the Khadi and
Gramodhyog Commission. Bui some
institution has to supervise whether
the particular project is coming up
in the field or not. If anybody is
having any difficulty in Orissa, the
hon. Member can bring it to my no-
tice and we shall take it up,

SHRI JAGANNATH MISHRA- Go-
bar gas plants are very popular with
the farmers, and as many as 7,000 go-
bar gas plants have been set up I
the country. In view of this, may I
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know whether gteps are being taken
to see that it assumes the same air
of importance and popularity with the
industrialists also and if so, what are
the steps being taken or that are
likely to be taken?

SHRI ANNASAHEB P. SHINDE:
I could not correctly follow the hon.
Member's question. Now, during the
current year and the next year, we
are taking up programmes to have
20,000 gobar gas plants, Research
studies are being extended; apart
from CSIR and ICAR, one more Res.
earch Institute is also taking interest,
so that it becomes more popular,

ot ot ey : WY WERT 98 AW
# 5 o qraew ¥ o fasitw weroar
fafeffdd serawd i
et safn &y 39 g &1 s
0 & faq feaan awg fagr
W ¥ ¥ feadt gaafe &1 Iwgm
frar mar WY e g fa g
farsreft %Y &9t #1 sqvy I 7@ T g ATHIT
# 59 30 faviy &7 F v dw w7
TOAATH FCAT 97 | & g ST ATEAT
g fs w7 g af fowdr aot & aciey
g o ad

SHRI ANNASAHEB P. SHINDE:
On the basis of the experience we
have gained in the last two  years,
this large-scale programme has been
taken up,

1 have also mentioned the fact that
apart from financia] subsidies, res-
earch support, etc., raw materials like
cement, iron, etc, are also being
made available to those who would
like to set up this plant,

ot fa fory ot e Oy e

¥ o ¥ oy faita sgraar 3

fafrma FoT T aT I A F AW A

fraat g feqr Wi 39 o9 &1 ST@Wm

O & art ¥ g foo¥e s F O

- ur§ & fv 37 %1 5+ w7 gugi fear
g
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SHRI ANNASAHEB P SHINDE:
The exact amount has to be worked
out, but I have mentioned the num-
ber of plants which have been set up.

SHRI SAMAR GUHA: I find from
the information supplied by the hon.
Minusier that after November 1974,
856 gobar gas plants have been coms
pleted in 15 States of the country and
2400 gobar gas plants are under cons-
truction. But, strangely I find that
there is not a single gobar gas plant
in West Bengal. I want to know the
reason for it. Is the West Bengal Go-
vernment completely apathetic? Or
the Central Governmeni is apathetic?
If not, what 1s the reason for not hav-
ing a single gobar gas plant in West
Bengal as gobar gas plant is necess
ary both for manure purposes as also
for the purpose of energy?

SHRI ANNASAHEB P SHINDE:
It is true that West Bengal does not
figur¢ 1n the list which T have got
with me, Obwviously, it is not get-
ting popular there We shall take it
up with the Wes, Bengal Government,

SHRI SAMAR GUHA: How do you
know that it 1s not popular? What
happened to the West Bengal peasan-
try when it 35 popular with the
peasantry in other States? Will you
check up with the Government over
there?

MR SPEAKER: No
please,
Shri Birendra Singh Rao-absent,
Shri Ramavatar Shastri—absent.
Shri Bhagirath Bhanwar—alsc ab-
sent,

Shri M. Kathamuthu also not here.
Shri Onkar Lal Berwa,

Medium of Instruction in Delhi
Schoolg

»196. SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the tota] number of persons and
the percentage thereof speaking Hindl,

controversy,
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English, Punjabi and Urdu languages
in the Union Territory of Delhi; and

(b) how many schools in Delhi have
Hindi, English, Punjabi and Urdu as
medium of instruction?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) (a) and (b).
A gtatement is laid on the Table of
the House.

Statement

(a) According to the provisional
census figmes for 1971 the number
of persons in the Umon Territory of
Delhi, speaking Hindi, Punjabi and
Urdu are as shown below —

Number of Percen-

persons tage to
total
popuia-
tion
@) Total lation
of the Unuon Ter-
nitory of Delhi 40 65,608

(i) Number of per-
sons speaking Hinds

(#11) Number of per-
sons speaking
Punjabs .

(fv) Number of per-
sons speaking Urdu

30 60 681 75 2R

5,48,088 13 48

2.31.12" 5 68

The number of persons speaking
English has not been pubhshed

{b) The¢ number of recognised Sc-
hools 1in Delhi which have Hindi, Em
glish, Punjabi and Urdu as medium of
instruction is as follows'—

Number of Schools

Medium of ———————
Instructions Primary  Muddle
and
Higher
Secondary
Hindi . . 1,518 836
Boglish , ., . - 12
Punpabi , . . 6 15
Urdu . . 44 18
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st wiwTT W dTa : weAe Ay,
HWT-A2T 97 IR TG @ AT )
o= & 4 an v o <oz @ g A
¥ 7w ) "R qaEr e &
a9 ®f weaw 47 2

st ®o qYo TRA : A YT 196 FT
T2 TRZ |

Farw, s Wy @ wepta wen
(o o®o AT gEA) : T 195
off FATYT FT | AT ATF FT NG
196 & 1

sMimEami: s
19581

U® AR §O ;AT HEIRT
wEHE ®1 98 T |

SHRI D P YADAV: As I have gaid
in the statement, we have given the
provisional census figures for 1971 re-
garding the number of persong in the
Umon Termtory of Delhi  speaking
Hindi. Punjabi and Urdu, The total
population of Union Territory of
Delhi is 40,65,698. The number of per-
sons speaking Huindi is 30,60,681 and
percentage 1o total population 1s 75.28
The number of persons speaking Pun-
jaby 1s 548,088 and percentage to
total population is 1348 The number
of persons speaking Urdu 1s 231,127
and percentage fo tolal population 1s
5,68 The number of persons spcaking
English has not been published Re-
garding the number of  recogmised
schools 1n Delhi which have Hmd:
Enghsh, Punjabi and Urdu as medium
of instruction, 1egarding Hindi num-
ber of prumary schools is 1518 and
number of Middle and Higher Secon-
dary 1s 836. Regarding Enghsh, the
information is nil and 112 respecti-
vely, regarding Punjabi the inform-
ation 1s 6 and 15 respectively and re-
garding Urdu the information is 44
and 18 respectively.

ot e Tve sy ¢ ¥ og SR
mghﬁﬁ‘@hﬁﬂ’f%tﬁ?ﬁrﬁ‘f
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¥ W< doret ggT aret & da W
wrww § 7 afz g, @ 9w & w1 ETo
&

st ¥to o amew : TEET A A
e TE & ) AT S A ag S
et § 1 & @ w fewrw o

ot WieTC Wi Rvwr : wT TS
v ag worx oy feafa i dvadl €7

st WYo Yo qRAY: T AT A A
Joar ag 1 ... (wEE@)

=t whweTe ey dear ;1 Sfale-
A wql qam ary gl w0 & St
2 T WY WIET GG AT A A A
wfafedra € smad ?

ot WYo qYo qraw ; AT fererat wY
T AT 9 Sfafaery & ardd |

ot vy femd :  wEw g,
wefr wgrE & g At wiwy e g
IAw qar wear ¢ fe ¥ mfea faesht
& 93 wfower @y 3¢ qurdr i gt
e Ty § A spat & 9 anere
aTe AW A gl qremw ¥ apat #
e 112 & A ¥ wen wmgar § e
YT HTHTT R 7 AMfer § fom woly wearsy
¥ @l §1 v feay arg W G,
I W fg=t Wi & wreww A oA
g § 37 % g 7 Fegr g ?

oft ¥ro @Yo qaw : AW WERA,
oW ot ¥ W T FRF

o ¥ fwaq: ag &1 7A@ Ag
JEwsae wgrey | & giwet & wrary
9T %y fr ax oy, 3€ W) G
e areit #r dear 93 vfva § W
areY e, TUdY, ot 7l & gt
oY 112 & gAY Avew ¥ § ay w1
for aoerdr A ¥ g 1 S §r nff
Tge?
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PROF. 8. NURUL HABAN: I
would like to mention a8 point for
the information of the hon. Member
and the hon, House, that, in accord-
ance with the rules framed under the
Delhi School Education Act (which
Parliament was pleased to approve),
it had said thai those linguistic min-
orities here in Delhi who wanted to
establish new schools could either
establish these schools through the
medium of their own language or
through the medium of Hindi. This
particular rule under the Delhi
Education Act, Sir, has been challenged
in the High Court, The matter is be-
fore the High Court,

SHRI PILOO MODY: It should be
challenged,

it wq fond : fer o ¥ v o
JoT ¢ faar )

¥ warer a1 fr wr WA ewwl
®Y SOIG X FT FTHTC A Afa 2P

sit ®o o quy : HH’T‘T g
faely ®Y 32 Y 41

ot wy ol : foelt *) oft i ?
oft o fro graw : ot 7 ?

ot wew fagrd woddt : wew
wETEA, aORTCET Atfa ag & e amsafae
firerr smafrs wrar & w& | faeelt oY
srafrs wrer g @ 1 g fadty wmat
¥ fore 3% e qormat %, ot st fear
mar g 1 & wrrar wmgan § e el aveay
oo s @ § O w1 oW &
g1 wr fis WO q@ET gy § A
g wae fasr w1 wemw wrefr

W g1t afigg ?
ot Po o amew : o AT ¥

wiiteft w7 wrsuw & awt o gl & fawrw
¥ forg figely oft g
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PROF, H N, MUKERJEE: What is
the explanation if Government is ho-
nest is saying that there is no partia-
Nty in the English as a medium of
instruction even in schools, for the
large number of English language
medium schools in Delhi? This
seems to be an artificial proposition,
particularly, after the Report of the
Education Commission having been
hanging fire for so many years?
(Interruptions)

MR, SPEFAKER: Order, please.

PROF. 8. NURUL HASAN: Sir, T
have already submitted to you an ap-
plication that I may be permitted to
leave the House as I have to be prea
ent in the other House, (Interrup-
tions)

MR, SPEAKER: All of you kindly
sit down. I shall reagd out the letter
to you. This is what Prof. Nurul Ha-
san has written to me earlier than this
question came up,

SHRI PILOO MODY: Has it come
before 10 ‘O’ clock?

MR, SPEAKER: Yes, it has come
to me before 10 ‘O’ clock.

SHRI PILOO MODY: I get up late
in the morning!

MR. SPEAKER: What is wrong if
you get up early in the morning?
You do not get up early in the mon-

ning.
SHRI PILOO MODY: That is
because I am sleeping late,

MR, SPEAKER: What is the reason
for sleeping late?

Anyway, Prof. Hasan had already
written as follows:

“l have to move a motion regard-
ing the introduction of a Bill in
the Rajya Sabha immediately
after Question Hour to-day—3rd
March. I shall be grateful if you
kindly allow me to leave the
House at about 11-55, I further
request that in my ghsence...... "

Bince 11.85 is already over, now
you can go.
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QUESTIONS

Setting gp of Coconut Development
Corperation

*182. SHRI C. JANARDHANAN:
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE
& TRRIGATION be pleased to state:

(a) whether the Kerala State Gov-
ernment have submitted 5 proposa) to
set up a Coconut Development Cor-
poration; and

(b) if so, the salient featureg and
objectivea thereof and Government's
response thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
& IRRIGATION (SHRI ANNASA.
HEB P. SHINDE) (a) No, Sir.

(b) Does not arise,

Seminar op redevelopment of
Shahjahanabad (Deihi)
*184. SHRI R. S, PANDEY:
SHRI HARI SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a seminar on redeve-
lopment of ‘Shahjahanabad' the wall-
ed city of Delhi wag held in the first
week of February, 1875; and

(b) if so, recommendations made
and Government's reaction thereon?

THE MINISTER OF WORKS AND
HOUSING & PARLIAMENTARY AF-
FAIRS (SHRI K. RAGHU RAMA-
IAH): (a) and (b). A statemcnt is
being laid on the Table of the House.

Statement

A Seminar on Redevelopment of
Shahjahanabad was held on 31st Jan-
uvary and Ist February, 1975, The
conclusions  and recommendations
made in the Seminar are as follows:

1. The Seminar addressed itel! to
four basic issues namely, the ma-
jor and minor role of walled
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city, social interaction and affi-
nities, ways and means to com-
tein the problem and if deconcen-
tration of people and trade, then
where and how?

2. Shahjahanabad is vitally connee-
ted with rest of Delhi and there-
fore, the study of its problems
and their solutions cannot be ta-
ken in isolation from res: of ur-
ban Delhi. The solution to city’s
problem are closely related to im.
proving and providing urban sys-
tems and urban supports that
would be required,

3. In the overall approach to rede-
velopment of the city. pulling it
down would be wrong, at the
same time to leave it when de-
velopment is occuring ali around
is to give it the death sentence.
What is needed is that the city
has to be put right.

4. The present role of the city as a
commercial centre and a whole-
sale trading centre for the entire
North-West India, should be com-
tinued and planned for.

5. In the process of replanning and
redevelopment the following
should be done:

(a) Obnoxious and Hazardous
trade and industry, godowns
and transport companies
from the city, which are eat-
ing into the vitals of the city
should be shifted out,

(b) Creating of open spaces and
playfields for active recreation
and restoring cultural and
social activities in the city
should be undertaken.

(¢) The civic centre, proposed
in the Delhi Master Plan, in
the Mata Sundari area should
be built,

(d) A progressive amelioration
of the life of the people
should be echieved in the
process of renewal/regener-
ation of the city.
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(e) Exising educationsl compe
lexes, social institutions and
cultural ties should be pro.
moted and new ones fostered.

6. It was felt that complex prob-
lems facing Shahjahanabad need
a different kind of approach in
regard to its redevelopment and
future orientation. While detail-
ed studies would require to be
undertaken to decide the areas
where certain activities and
trades could be relocated or shift-
ed out, such proposals as recla-
mation of a part of Yamuna River
bed and use of the air righis over
the railway tracts connecled with
the mineral sidings and opening
of railway stations on both sides
should be examined in detail.

7. The Seminar was of the view

that the problems of Shahjahana-
bad arose from the fact that it
was deficient in community facil-
ities commensurate to the papul-
ation in the areas., Congestion of
people and of different kinds of
vehicles had created various probw
lems in the city, In order to
alleviate these 1lls, 1t was neces-
sary to create land. The Semi-
nar suggested the foliowing
sections for the creation of land:

(i) Removal of noxious and haze
ardous industries,

(ii) Removal of dairies and incom-
patible uses keeping in the
mind the inter-relationship
of milk supply eic, to the
population,

(iif) Removal of godowns and
warehouses,

(iv) Removal of selected identified
wholesale trades, mnd

{(v) Removal of reilway yards
and godowns,

8. Many portiong of Shahjahanabad

could be pedestrianised and made
completely free of vehicular tra-
fic s0 as to restore the human
scale and convivial lving.
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8. In order to achieve the removal
of sbove mentioned functions as
well ags to relocate some of the
population from Shahjahanabad, it
wag suggested that areas on the
periphery of Shahjahanabad, such
as Minto Road, Cilvil Lines and
Trans-Yamuna areas should be
utilised.

10, In particular, the entire areas
not built upon between the Wal-
led City and New Delhi (namely
south of Ramlila Ground upto
the Railway line) should be re-
served for being developed as an
integral part of the Walled city
with which it should be linked
sppyopriately and placed under
the same agency as would under.
take replanning and redevelop-
ment of Shahjahanabad.

11. The Red Fort must be used as
a cultural centre and the Army
should be shifted out of the Wal-
led City, Thereafter the Walled
City should be opened to the
river Yamuna and Fort Walls
must be restored to their original
state as far as possible,

12. Immediate attention must be
paid by the Authorities concerned
‘so that the situation is not
allowed to drift and deteriorate
any further. It is necessary to
contain the problem as it 1s today
ang to see thal unauthorised, un-
licensed factories and trades do
not go on multiplying any
further. Short term measures are
essential to ameliorate conditions.
before long term measures are
framed.

13. The Rent Control Act which is
today inhibiting betterment of
the properties and tending to
cause them to deteriorate further,
leading to worsening of the
lving conditions, ghould be glven
# new social orientation which
will ensble the present people to
stay there, yet ailow the area to
be improved to house more people
and in wel]l ventilated and sani.
tary conditions,

W LS-2
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14. For financing of the project, a

separate Revolving Fund may be
constituted, from the existing re-
sources and the rescources ° that
would be created from the land
itself.

15. A separate authority for replan-
ning and redevelopment of Shah.
jahanabad should be set up and
this authority should function
within the overall developmental
frame for Delhi,

16. The most important thing in the
present context 1s to initiate the
much neceded process of renewal
and radevelopment, Till  such
time a decision is taken on the
form and pattern of an authority
to undertake such task and as a
first step 1t is essential to  have
a Task Force set up to identify
the more pressing problems and
to advise the authorities on the
appropriate action to be taken
without further delay.

17. The problems of redevelopment

and replanning of Shahjahanabad
should be seen from human and
sociological prospective, ultimate-
ly, all improvemenis are meant
for the people and their active
participation 1s absolutely essen-
tial in any programme to ensure
success for improving the living
conditions,

18, Lastly, and most impor.ant of all.

the Seminar stressed the impor-
tance and the need for a Non-
Political Concensus and accep-
tance by all of the suggested pro-
grammes for the improvement!
of Shahjahanabad

19. For the success of the program-

me of replanning and redevelop-
ment of Shahjahanabad, the
Seminar stressed that the in-
volvement and acceptance by the
people of Walled City of the
sugpested programme = was of
imperative importance.

Government are examining the

various recommendations.
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Seminar on Primary Education

*185. SHRI PILOO MODY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

{(a) whether All India Seminar on
Primary Education was held recently
in Delhi;

{b) if so, the various recommenda.
tiong and observations made therein;
and

(¢) the reaction of Government to-
wards the various recommendations
and observations made at the semi-
nar?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) A seminar
on ‘“Primary Education under Muni-
cipal Corporation” was held on
January 8-—30, 1975 under the Joint
auspices of the Indian Institute of
Public Administration (Centre for
Urban Studies) and the Municipal
Corporation of Delhi.

(b) It is understood that the report
on the seminar with its conclusions
and recommendations has not yet
been finalised.

(¢) Does not arise,
Corruption on distributiin of Levy
sogar iy Eastern ndia

*186. SHRI SHARAD YADAV: will
the Minister of AGRICULTURE &
IRRIGATION be pleased to state:

(a) whether Government have
heard complaints that in large parts
of Eastern India there ig unbelievable
dishonesty and corruption in the dis-
tribution of levy sugar through the
fajy price shops;

{b) whether it is a fact that apart
from the sugar received by a handful
of influential people, most of the levy
sugar finds its way into the black
muarket;

MARCH 3, 1975
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(¢) whether i is also 5 fact .
the State Governments in thesy
tave not been able to curb
ruption among the top buresucrats
ang politiclans through
Supply Inspectors; and

(d) if so, the advice given by the
Centre to the States in the matter of
eliminating this corruption?

THE MINISTER OF S8TATE IN THE
MINISTRY OF AGRICULTURE & IR-
RIGATION (SHRI ANNASAHEBR P

3

£

ota of levy sugar to the States. Retail
distribution thereof to domestic cons-
umers through fair price shops is the
responsibility of the respective State
Governments, Complaintg of alleged
mal-practices, corruption ete. if rece-
ived would have been enquired into by
the State Governments. However, a
Statement outlining the puggestions
mede by the Central Government for
streamlining distribution arrangements
is laid on he Table of the Sabha.

Statement

Statement showing the suggestions
made by the Central Government for
streamlining distribution arrangements.

1. Reducing the quantity limitg for
licensing of dealers wherever they are
high.

2. Maintaining a constant vigil, bath
on the sugar factories and the dealers
within jurisdiction to ensure that the
limits of holding of stocks by dealers
and op sale and despatch by factories,
are not contravened and awarding ex-
emplary punishment wherever such
contraventions are detected,

3. Strengthening and  streamlining
the distribution machinery and moxe
particularly ensuring that ration cards
are issued to domestic consumers, 20
that levy sugar is distributed only to
entitied persons and not diverted for
sale in the open market,

principally to domestic consumers wnd
avoiding jssue of special permits for
occasions like marriages, ete.
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5. Arranging for frequent and sur-
Prise checks of the registers and acc-
ounts of the fair price shops suthorised
1o pell levy sugar.

#. Ensuring that fair price ghops dis-
‘tributing levy sugar do not also deal
im free sale gugar.

Expenditure on N.F.C. after decentra-
lisation

*189. SHRI PHOOL CHAND VER-
MA: Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether expenditure on Natio-
nal Fitness Corps hag gone up mani-
fold following decentralisation;

(b) if so, the reasons therefor; and

(c) the tolal expenditure on Natio-
nal Fitness Corps during the years
1972, 1973 and 1974 in respect of
salary of staff and other contingent
expenditure, separaiely?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV: (a) No, Sir.

(b) Does not arise.

(¢) Total expenditure on N.F.C, by
way of grants to the State Govern-
ments, amount provided in Union Ter-
titories Budget, and direcily bv the
Central Government is of the follow-
ing order:—

A971-72 . Rs.  2,2687,000
1972-73 . . Rs.  2,34,41,000
1973-74 . . Rs.  2,61.24,000

The break-up of expenditure on
staff salary and other contingent ex-
penses is being obtained and will be
laid on the table of the House,

SBeiting yp of Gobar Gas Planty during
197475

*190. SHR] ISHAQUE SAMBHALIL:
‘Wit the Minister of AGRICULTURE &
IRRIGATION be pleased to state:

{a) whether Government have de-
¢l to inatal 30,000 Gobar Gas Plants
suring the year 1974.75;

(b) if so, progresg of construction,
State-wise: and

(¢) whether the target will be
achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
& IRRIGATION (SHRI ANNASAUEB
P. SHINDE): (a) Yes, 8ir. The Gov-
ernment have taken up a ‘seeding pro-
gramme’ to set up 20,000 Gobar Gas
Plants during the year 1974-75 & 1975-
%

(b) A statement is attached.

(c) Yes, Sir. There is a possibility
of attaining these targets,

Statement
States/Union Gobar Gobar
Territories Gas Gas
Plants Plants
completed under
construc
{April— tion
Nov. 1974)
1. Andhra Pradesh 46 175
2. Assam . . o 5
3. Bihar . 50 250
4. Gujarat . o113 N.A.
(upto
30-9-74)
5. Hatyama | 200 437
{upto
31-12-74)
6. Karnataka . 102 432
7- Kenala | . 45 "5
8. Madhya Pradesh 40 100
9. Maharashtra | 117 205
10. Orissa | . 8 19
11. Punjab | " 9 N.A.
13. Rajasthan , . 10 20
(upte
31-7-74)
13. Tamil Nadu 61 515
14. Uttar Pradesh |, 53 176
15. Dethi . . 2 N.A.
Tatal . . 856 24c0
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Fruit and Vegetable Development
Corporation

*192. SHRI

to state:

(a) whether Government have since
set up a Fruit and Vegetable Deve-

lopment Corporation; angd

(by if not, the time by which it is

likely to be eftablished?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNAS-

AHEB P. SHINDE): (a) No, Sur.

(b) The details about the proposal
for setting up of a Fruit and Vegeta-
ble Development Corporation are still
under consideration of Government.
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Study in Asian Agricultural Develop-
ment

*195, SHRI M. KATHAMUTHU:
Will the Minister of AGRICUL'IURE
AND IRRIGATION be pleased to
state:

(a) whether Government are aware
of the study in Asian agricultural de-
velopment undertaken by the United
Nations Research Institute for Social
Developments; and

(by if so, the facts thereof and the
impact of this study on the Indian
agriculture?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION: (SHR] ANNA-
SAHEB P. SHINDE): (a) and (b). A
Study on “Growth with Just.i_cg in
Asian Agriculture—An Exercise in
Policy Formulation” wag undertaken
by Prof. V., K. R. V. Rao under the
puspices of the United Natlons Re-
search jnstitute for Social Develop-
ment, Geneva, 1974, The Study
stresseg the meeg for national and
International action on the
following:—

¢i ) continuing research on seeds,
with emphasis on yield, feriiliser
response, resistance to pests and
disenses, protein content, efc, ex-
tending research to pulses, oilseeds
and crops providing industrial raw
materials, adaptation of research to

MARCH 3, 1973
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diverse agro-climatic conditions
keeping in view what can be dons
to confer benefits to small farmers
and wenker sections of the com-
munity.

(ii) technical and financial asais-
tance to the developing ocountries
in Asia to improve the utilisstion of
their existing irrigation systemas,
under taking new irrigation works,
and to improve drainage and water
control. -

(iii) establishment of interhs-
tionally owned and opersted
factories om no-profit-no-loss basis
for the manufacture of chemiedl
fertilisers and other chemical in-
puts with participation by the
natural gas and oil producing
countries and those with advance
technical knowhow,

(1iv) setting up a wide petwork
of storage depots for both agricul-
tural outputs and inputs,

(v) action by developeg countries
to eliminate or substantially reduce
their tariff and other barriers to
imports of foodgrains and other
agricultural goods from the deve-
loping countries,

(vi) foreign exchange support for
credit programmes of the national
agricultural banks in the devejo-
ing countries.

(vii) assistance for training pro-
grammes for extension workers,

(viii} periodic reports from #the
developing countries on the prog-
ress of new technology and fts
effects on production, distributton
and savings as also on the parfigi-
pation by small and i
farmers in the new technology; %

political aspecis and offecty of syiri-
cultural development and m
technology in the devels
countries. :

Much of the Indian research .§nd
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amessment of the changes needed in
tédeurch and development prog-
riimines would be made.

U.G.C. aid to Caicuita and other
Universitiey

*197. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

{(a) Grants given by U.G.C. to Cen-
tra] Universities and other Universi-
ties in the year 1974-75;

(b) whether Calcutta University is
now the biggesy University in India
so far as the number of students 1s
concerned; and

(¢) if so, what effective measures
have been adopted to financially
sirengthen toe University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a)
The required information is being
collected and will be laad on the
Table of the Sabha, in due course.

(b) According to the inormation
furnished by the University Grants
Commission, Calcutta University is
not among the first five Universities
g0 far ag the number of students on
ralls in the teaching Departments
during 1972-73 1s concerned. How-
ewver, it the enrolment in the affiliated
collegeg is alsp included, the Um-
versity had the largest enrolment,

{¢) The maintenance grants to
State Universities are given by the
comcerned State Governments. It is,
therefore, for the Government of
West Bengal to provide mnecessary
funds for the efficient functioning of
the Calcuita University.

V.6.C. Committe, on tutoria] system
in Indiay Univeriities
*198. SHRI M, RAM GOPAL
REDDY:
BHRI K. LAKKAPPA:
Wil; the Minister of EDUCATION,

BOCIAL. WELFARE AND CULTURE
e pleased to state:

(a) whether the high powered com-
mittee appointed by UGC. to go
into the tutorial system prevalent in
Indian universities has submiitted its
report; and

{b) if s0, the mam recommenda-
tions thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) No
such Committee to go into the tu-
torial system prevalent in Indian
Universities has been set up by the
University Grants Commission.

(b) Does not arise,
Food Bearcity
*199, SHR] ANAD] CHARAN
DAS:
SHRI SHRIKISHAN MODI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether his attentiop hag been
drawn to a newg item in an English
daily of 8th January, 1975 {from
Chandigarh  captioned “Moynihan
predicts food scarcity in India for ten
years more”;

(b) if so, whether hig attention has
also been drawn to Moynihan’s obser-
vation that India’s agriculture poten-
tia] ig so staggering that it could al-
most feed the world; and

(c) if so, Government's
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P, SHINDE): <(a) and (b).
Yes, Sir.

(¢) Due priority is given to Irriga-
tion Schemes. As a result irrigation
potential hes inecreased from 226
million hectares in 1850-51 to 446
million hectareg in 1973-74. By the
end of V Plan it is planned to

reaction

production target of 140 million tones
has been fixed for the terminal year
of the V Plan,
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News item captioned “Dragy reappear
on Campus™

*200. SHR; SHASH] BHUSHAN:
Will the Minjster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

(a) whether the attention of Gov-
ernment hag been invited to the news
item appearing in a loca) English
daily dateq the 7th February; 1975
under the heading ‘Drugs reappear on
Campus’ to the ﬁect that drugg have
started reappearing on the c¢ampus
and hashish is being sold under the
counier by the cafe staff of a college:
and

(b) the reaction of Government
thereto and the stepg taken or pro-
posed to be taken in the matter?

MARCH 3, 1075
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the alleged of ig on
the Campus or sale of in

the Cafe of dny College.,

Execution of Crash Programme for
Rural Employment in Punjab

1701, SHRI B, 5. BHAURA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether execution of the crash
programme for rural employment,
sponsored by the Union Government
in Punjab, were satistactory; and

(b) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB SHINDE): (a) The Crash
Schem» for Rural Employment was
sotrsfac torily implemented 1o Punjab

THE MINISTER OF EDUCATION for 2 period of 3 years viz, 1871-72,
AND SOCIAL WELFARE AND 1972-73 and 1973-74,
CULTURE (PROF ) NURUL
HASAN)' (a) Yes, Sir Allocation of Fundd, amount re-
leased, expenditure incurred ang em-
(b) Neither the Government nor ployment generated are indicated
the Umversity of Delh; are aware of Lelow —
{Rx 1m lakhs)
Year Allocatzon Amount  Exp:nditure Employment
of funds releascd  incurred generated
(lakh
S . — e o OO,
1971-72 137 50 137 15 146 o1 31 29
1972-73 140 50O 140 50 142 16 24 27
1973-74 . . . 123-00 123 ©0 123 13 18 74

i, dem e ‘S

() Does not arise.

Publication of Literature for Neo-
Literates

1792 PROF, NARAIN CHAND
PARASHAR. Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whather there is any propasal
io encourage the publication of litera-
ture for neo-literates; and

R —

e ——

(b} if so, the brief outlines of this

scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (Sﬂl!
D. P, YADAV): (a) and (b).
ernment are lh'“:z taking maul
steps to
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literature for non-literates. The
Directorate of Adult Education itself
produceg proto-types of materials in
Hindi to guide similar efforts 1n
regional languages; State govern-
ménts and voluntary agencies are
given financial assistance for produc-
ing neo-literate literature; and an
all-India annual competition 15 held
for selecting the best manuscripts
for neo-literates in each regional
language, for a prize award of
Rs. 1000/- each. Bulk purchase of
1500 copies is made of each winnming
entry for free distribution to rural
libraries, and social education centres
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Overhaaling Examination System

1795. SHRI ARVIND M PATEL:
SHRI G. Y. KRISHNAN:
SHRI RAM PRAKASH:

Will the Muiruster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are
stressing the urgent nead for an vver-

haul of the present examunation
system; angd

(b) if so, the brief account thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN); (a) and

(b). A number of measures have
been taken for reforming the present
system of examination. The Uni=
versily Grants Commuasion has circu-
lated to all the universities a report
by an expert committee entitled
“Examination Reform—A Plan of Ac-
tion” for implementation of the recom-
mendations contained therein. Copies
of the report have alsp been circu-
lated to the State Governments A
copy of the report is available in the
Parliament Library.
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The University Grants Commission
has gelected the following 12 umi-
versities for implementing the ‘Plan
of Action” for examination Reform:—

(1) Aligarh Muslim University,
Aligarh,

(2) Andhra University, Waltair.

(3) M. S, University of Baroda,
Baroda.

(4) Punjab University, Chandi-
garh.

(5) Gauhati University, Gauhati.
(6) Rajasthan University, Jaipur.

(7) Jadavpur University, Jadav-
pur.

(8) Poona University, Poona.

(9) Saugar University, Saugar,
(10) Mysore University, Mysore,
(11) Madras University, Madras.

(12) Calicut University, Calicut.

These universities will serve as a
pace setter for introducing similar
mnovations in the neighbouring uni-
versities. Universities at serial Nos.
1—10 and 12 have informed the Com-
mission that they have appointed their
own Examination Reform Implemen-
tation Committeeg to provide neces-
sary guidelines. The implementation
of the Report ‘Examination Reform—
A Plan of Action' is at different
stages in those Universities. The
Commission has also set up an Imple.
mentation Committee for expeditious
implementation of the recommenda-
tions contained in the Plan of Action,

In addition to the above Univer-
sities, a number of other Universities,
particularly Berhampur University,
Dibrugarh  University, Jawaharlal
Nehru University, Kerala University,
Madurai University, Mearut Uni-
versity, Osmania University, Roorkee
University, Sambalpur University and
Sardar Patel University and South
Gujarat University are in the process
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Universitise in India have alveady
adopted the semester of trimester
system of examingtion.

The University Grants Commission
organiseq during - 1974 four Zeonal
Workshops to consider inter-ashia the
subject of Examination Reform.

The Central Board of Secondary
Education has evolved a new system
of examination, the main feature of
which is that the results of the
Secondary School Course Examina-
tion will be furnished in terma of
Grades for each subject on a five
point gcale and no overall Grade will
be given for purpose of certification.

The Natienal Council of Educational
Research ang Training has also in-
tensified its programme of Examina-
tion Reform in schools. The two
major goals of the programme are to
make examinations a valid and re-
liable measure of pupil growth and a
powerful instrument of improving
teaching and learning. Efforts to
achieve these goals are being made
through the reform of External
Examinations and School Evaluation.
The following State Governments
and Union Territory Administrations
have implemented programmes of
examination reform with the assis-
tance of NCERT..—

States

1. Andhra Pradesh
2, Assam

3. Gujarat

4, Harysana
5. Karnataka
6. Kerala

7. Madhya Pradesh
8, Maharashtra

9. Manipur

10. QOrisen

11. Punjab

12. Rajasthan

13. Tamil Nady

14. Uttar Pradesh
15. West Bengal
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Pnion Territories
1, Delhi

2. Goa, Daman & Diu
3. Pondicherry.

Working Conditions and Pay Scales of
Agricultural Bclentisig

1786. SHRI DHAMANKAR: Wil
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
wiate:

(a) whether the Government have
talken special steps/measures to im-
prove the working conditions of agri-
cultural scientists and restructured
their pay-scales us a measure of in-
centive for work;

{b) it o, facts thereof;

(e) the number of unemployed agri-
cultural scientists/graduates in the
country; and

(d) steps taken to utilise them
meaningfully in the programme of
agricultural development?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA.
SAHEB P. SHINDE): (a) and (b),
The pay-scales of agricultural scien.
tists and technical personnel em.
ployed in the Department of
Agriculture, have been revised in the

Service in the ILC.AR. which may
include gradeg between Rs 530—800
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mum of Rs. 3500/- depending upon
their performance on the basis of
periodical assessment by an external
panel set up by the Agricultural
Scientigts’ Recruitment Board. Grie-
vance Cells have been or are being
constituted in the Research Institutes
of the ICAR to provide a forum for
ventilation of individual grievances
by the staff. It is also proposed to
constitute Joint Staff Councilg in the
Research Institutes, The above gteps
are intended to give greater oppoi-
tunities of career advancement and
functional and operational freedom to
the scientists.

(c) The exact number of unem-
ployeg agricultural scientists| gradu-
ateg is not available with the Ministry
of Agriculture & Irrigation. However,
8,913 agricultural graduates and 959
agricultural post-graduates were on
the Live Register of varioug Employ-
ment Exchanges in the country as on
31st December, 1973, This includes
figures in respect fo University Em-
ployment Information and Guidance-
Bureaux at Delhi, but does not in-
clude figureg for other such Bureaux.

(d) The Department of Agriculture
have formulated a scheme for
setting up “Agro-Service Centres” for
assisting engineersidiploma  holders
and agricultura] graduates for sell-
employment. Under thig scheme 1808
Agro-Service Centres have beep set
up by the end of January, 1975 and
nearly 2790 entrepreneures have been
trained so far, which include agricul-
tural graduates also.
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Implementation of Integrated Muiti-
Disciplined Programme under
Rajasthan Canal

1798 SHRI LALJI BHAI: Will the
Minister of AGRICULTURE AND
1IRRIGATION be pleased to stnte:

{a) whether Government have set
up Command Area Authority for the
implementation of Integrated Multi-
disciplined programme under Rajas-
-than canal; and

(b) if so, the main features thereof?

THE MINISTER. OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P, SHINDE): (a) and (b). A
Command Area Authority for Rajas-
than Canal Ptoject has been consti-
1uted by the Government of Rajasthan
in thel Order No. P.8(13) Agril-V/73,
dated the 25th July, 1974. The Board
of Command Area Authority is as
under:—

‘Chairman and Administrator

1) Area Development Commis-
sioner (Government of Rajas-
than).
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Memberg

(2) Secretary, Rajasthan Cenal and
Chairman Rajasthan Canal
Board or his representative.

(3) Secretary, C.AD. (Govt. of
Rajasthan),

(4) Financial Commissioner or his
Representative (Government of
Rajasthan).

(5) Revenue & Forest Commissionéy
or his Representative (Govern-
ment of Rajasthan),

(6) Special Secretary, Planning,
(Government of Rajasthan).

(7) Colomsation Cemmissioner
(Government of Rajasthan),

(8) A Representative of Credit Ins-
titutions,

(9) Two Nominees from Pramukhe
and other Elected Representa-
tives,

(10) Two Representatives from the
formers, one of which will be
from weaker sections,

Member Sccretary

(11; Deputy Area  Development
Commissioner (Government of
Rajasthan).

The Command Area Authority may
constitute Consultative Committees
with wider representation on different
development sectors. The Heads of
aqurunent; will be represented in

ese,

_2, The Functiong and Responsibili~
lies of the Command Area Authority
would be ag follows:—

(i) Maintenance and efficient ope.
ration of the water delivery
system from the source o the
farm outlet.

(if) Planning and executing pro-
grammes of land development
within a catchment (chak) in.
cluding reslignment ang lin-
ing of water courses, 'land
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levelling, eoil reclamation,
fleld channels, etc, through
institutiona] finance and
otherwige,

(iii) Enforcement of a proper sys-
tem of “Warabandi” and fair
distribution of water to indi-
vidual fields,

{iv) Development of groundwater
to supplement surface irriga-
tion.

{(v) Selection and introduction of
suitable cropping patterns.

(vi) Supply of all input: and ser-
vices including credit,

(vii) Development of marketing
and protessing facilities and
communications.

(viii) Preparing individval pro-
grammes of action fop small
farmers, marginal farmers,
and agricultural latourers

(1x) Diversification of agriculture
through livestock develop-
ment, horticulture, farm for-
estry, etc,

(x) Programmes of protective for.
estry for canals, rcads, and
farms, pasture devalopment
of uncommanded lands, fuel
wood p'antations. etc.

(xi) Town Planning. rura] housing
development of existing and
new villages and marketing
centres,

3. The Gross Command Area of the
Rajasthan Canal State I and State II
would be the jurisdiction of Commang
Areg Authority,

High Prices of Rioe and Paddy in
Assam

1789. BHRI NOORUL HUDA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

" (a) whether the Government's at.
fention has been drawn to the situa-
tion arising out of high prices of rice
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zlmd paddy in the State of Assam dur-
ing January—February, 1975;

(b) whether the reports appearing
in the Press about semi-starvation con-
ditiong in the district of Cachar,
Sibsagar, Goalpara and Kamrup 1n
the State of Assam due to low pur-
chasing power are correct; and

(c) whether in view of last year's
experience in Goalpara district, the
Union Government would direet the
State Government to make available
rice and wheat 51 subsidizeg prices,
to actually distressed people?

THE MINISTER OF STATE IN
THE HMINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE)}: (a) te (c). The
State Government have been request-
ed to turnish the requisite informa-
tion which wilt be lai! on the Table
of the Sabha on receipl.

Scheme for Award of National Pro-
fessorship to Distinguished Professors

18060 SHRI VASANT SATHEX Wiil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government have taken
a decision to revive = scheme for
award of National Professorship to dis-
tinguished professors in various dis-
ciplines;

(b) if so, the facts thereof; and

(¢) if not, the reason for suspensicn
of the scheme?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN)- ta) and
(b). Certain proposals to modify the
scheme of Nationa! Research Profes-
sorship were made to the Government,
After consideration it wes decided that
the scheme be continued for the time
being without changes Nominations/
suggestions have been received and
these are under consideration.

(c) Does not arise.
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Food Siuation in India

1801. SHRI VEKARIA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is reported by the
food experts of United States and
United Nations that “A marked impro-
vement in the World food situation
is notably in India"; and

(b) il so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) The report-
ed statement of the Food experts of
United States and Uniteq Nations has
come to the notice of the Government.

(b) The overall food siturtion has
shown an improvement since the last
quarter of 1874, The winter rains in
several parts of North India have pro-
ved beneficial to rabi crops and 1if
weather conditions are favovrable in
the remaining pari of the geasen, rabi
production may ba expected to regis-
ier g substantial increase thig year,
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Tmpert of Sheep

1303. SHRI P. VENKATASUB-
BATAH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether a large number of sheep
have been imported to improve the
local breeds for wool production;

(b) how far these sheep have help-
ed in improving the lecal breeds; and

(c) how far it is go'ng to help
in wool production?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir

(b) and (c). The basic objective of
introduction of high-yiclding fine wool
breed of sheep thruugh ¢ross-breed-
ing is to improve quality and quantity
of wool in local sheep., The introdue-
tion of 50 per cent exutic blood has
resulted in estimated increase in body
weight by approximately 20 per cent
and in wool weight by spproximately
50 por cent. Quality of wool has alro
shown improvement.

Vijayawads Drinking Water Supply
Bcheme

1804. DR. K. L. RAD: Will the
Minister of WORKS AND HOUBING
be pleased to state:

(a) whether Vijayawada is one of
the most favourably situated towns s
compared to any other town in Indle
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for the supply of drinking water to
the people of the town;

(b) whether the cost of supplying
twenty million gallong per day in
Vijayawada will be far lesg to the
order of one-tenth of the money re-
quired for the supply of an 'aquivalent
megsure of water in any other impor-
tant town in India; and

{c) it so, what are the reasons for
the delay in supplying adequate water
to the people living in Vijayawada?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU
RAMAIAH): (a) to (v), The requisite
information is being collected and will
on receipt be laad on the 1laole of the
Sabha.

Recommendations of the Expert Team
for Comtrol of Erosion

1805. SHRI ROBIN KAKOTI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether an expert team visited
Mathala erosion area (Dibrugarh)
in the month of October, 1974.

(b) if so, what were their recom-
mendations for control of erosion in
the above area; and

(c) step taken so far to imple-
ment the recommendations of the
expert team for control of crosion in
the above area?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The Board of Consul-
tants of the Brahmaputra Flood Con-
trol Commiesion visited the Mathala
erosion area in October, 1974,

(b) and (e) The Boeard cf Consul-
tants recommended the preparation of
a scheme consisting of two stone spurs
and eight permeable spurs for check-
ing 'the éosion. The Brahmaputra
Flood Cantrol Commission accordingly
submitied a scheme in January, 1975,
at an estimated cost of Rs. 75 lakha
After scritiny i the Central Water

Commission, the scheme was modified
and was later approved by the Board
of Consultants at their meeting
held on 24th January, 1873, at an esti-
mated cost of Rz 585 lakhs. The
scheme has been gent by the Centra’
Water Commission to the Planning
Commission for according aproval to
its implementation as required under
the prcedure laid down for the pro-
cessing of flood control schemes It
1s reported that Brahmaputra Flood
Control Commission has already ini-
tiated action and has called tenders
for the works.

Effect of Decontrol of Vanaspati
Prices on Weaker Section

1806. SHRI VIRBHADRA SINGH:
Will the Mamster of AGRICULTURE
AND IRRIGATION be pleased to
state the steps being taken to protect
the interest of the weaker section of
the society against the exploitation
by the trade practices consequent om
decontrol of price of vanaspati”

THE MINISTER OF STATE Ih
THE MINISTRY CF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE}: A: the installed
production capacity of the industry is
more than double the drmund for the
product, the factories have necessarily
to operate under h.ghly competitive
conditions. This provides a bullt-in
assurance against risk of exploitation
of the consumers by the industry or
trade. Even so. Government ara
maintaining a cous' it watch on the
price; beig chaiped at all stages of
sale

Malpractices by present Chief Manager
of Moderp Bakeries (India) ILtd,
Calcutta

1807. SHRI DINEN BHATTA.
CHARYYA:
SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government are aware
about the complaints sgainst the deli-
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berate malpractices and corruption
practised by the present Chief Manager
of the Modren Bakeries (India) Ltd,
at Calcuttas;

(b) whether Government have re-
ceived any memorandum in this re-
gard; and

(c) whether any enquiry in the
matter has been conducted and if not,
the reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P SHINDE): (a) and (b) Gov-
ernment have recvived a cooy of a
letter dated 27th December, 1874 mak-
ing certain allegat.ons acgainst  the
Chief Manager Caleutta Unit of Mod-
ern Bakeries

() The Company 1s enquiring inio
the allegations

Loss due to Earthquake

1808 SHRI VARKEY GEORGE:
SHRI SHANKER RAO
SAVANT:
SHRI M. M. JOSEPH:

W:li the Minister of AGRICUL-
TURE AND IRRIGATION bLe pleased
to state

(a) whether there have been earth-
quakes in various parts of the coun-
tiy, like Badrinath, different parts of
Garhwa) division and Motihari in
Bihar;

(b) if so, the number of private
houses and buildings damaged and
loss to the Government property;

(c) the number of persons injured
and dead due to the earthquakes; and

(d) the nature of help rendered to
the victims by Government so far?

THE DEPUYY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (3HRI PRABHUDAS
PATEL): (a) ‘o (d). The information
is being collect>d and will be laid
down on the Ta“s ol the Sabba, as
soon as it g recelved,
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Loan Facilities for House Constriistion
for Resideatial Purposes

1809. SHRI B. R. SHUKLA: Wil
the Minister of WORKS AND HOUS.
ING be pleased to state:

(a) whether Government have
stopped loan facilities for the purpos.
es of house construction even for
residential purposes to the public in
general belonging to middie-class
residing in urban areas; and

(b) if so, whether the middle~class
people especially of Jow-income
group are facing great hardship on
that account?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR!I K RAGHEU RAM-
AIAH): (a). No, Sir

{(b) Does not arise
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Measureg for timely supply of ferti-
liser to farmers

i¥11. SHRI MOHINDER
SINGH GILL:
SHRI VIR BHADRA
SINGH:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o stote:

(a) whether almost all the farmers
including the ‘Krishi Pandits’ at the
award giving ceremony complained
unanimously that the required ferli-
liserg are not made available to them
when actually needed;

(b) if co, Government's reaction to
thig grievance of the farmers; and

(c¢) corrective measures proposed
to be taken to improve the situation?

3726 L5—3.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (3HK1 PRABHUDAS
PATEL): (a) No complaini abhout
non-availability of fertit:zers in time
was made by the Krishi Pandits to the
Government »f !ndia during fthe
award giving Iunctiva held on the €lh
January, 1975.

(b) Doeg not aris=.

(c) The Government realises the
need for reacn'ng fertilisers to  the
farmers in tim: and have aireaay
taken the follow:ng slepe 15 ensvre
easy and timeiy svailab:dity of ferti-
users to the farmeis.

(i) Importing the maximum pos-
sible quantity from abroad
gnd algo mproving  the dn-
mestic praduction

(ii) Chalking out the import pro-
gramme aud making arrange-
ments to pircnes: the quEn-
tity neeled in the nterna-
tional market well :n aavance
so ag i9 rewch the fertilisers
to the farmer: in time,

(iii) Steps have boen tolen 0 Ta-
tionalise and improve fertili-
ser dis.mibation systemn by re-
moving bottlenecks in move-
ment anid by asking manufac-
turers t; scll as much quan-
tity as possib'e through cu-
operatives and State Agencies.

(iv) The States have alss  becn
advised !5 prepurs u caeful
invantory of the stocks avail-
able in the Gedgowns both of
the Coonerative & -etail dea-
lers and review it freguently
in order to ensure {imely end
equitable  distribution of
availabis fertidiser..

Tribal Development Agency in Orissa

1812, SHRI ARJUN SETHI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether some special schemes
such as Tribal Development Agency
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for Tribal Development have been
sanctioned by the Central Government
for Orissa for betterment of tribal
belt; and

(b) if so, the main features thereof
and districts in which this scheme has
been taken up?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
AND IRRIGA™ION (SHRI ANNA-
SAHEB P, SHINDE) (a) Yes, Sir. A
special scheme «f Tribal Area Deve-
lopment known ag Trihal Develop-
ment Agency wn~s sanctioned in the
Central agriculture sector of the
Fourth Plan for being implemented
on a pilot basis in certain selected
sensitive backward tribal areas, of
which four are located in Orissa
State. The scheme is continuing in
the Fifth Plan also.

(b) Under this scheme Tribal Deve-
lopment Agenries have heen set up in
Ganjam (Parlakhe-mundi), Koraput
{Gunupur), Keonihar (Bhuyanpir snd
Jhangpir), nnd Phulbani (Balliguade 1.
The main features of the scheme are
indicated below in brief:

(i) The Projects are being imple-
mented thrcugh a Society registerrd
under the Soci=ties Regzi‘traticn Act,
1860, called as the Tribal Devalopment
Agency, with the District Collectcr as
the Chairman, anu cther cornected
district level cfficers, Members of Par-
liament and M.l.As, a5 member- The
grants are dire:tly released by Gov-
ernment of India to the Chairman of
the Project Each Projecr has a whaele
thme Project Oficer of the rank of
ADM. to ensure coordinaled and
effective imp'ementation of the vari-
Ous programmes

{ii) Each T.D A. Project in Ganjam
and Koraput has an outlay of Re. 150
crores for the core programme of ecc-
nomic develpment of tribals and Rs,
059 crore for prieriunl roads to open
up the tribal belts.

The other T.D.A. Projects m Keon-
jhar and Phuibaui have each an out-
lay of Rs. 150 crores for the core
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prograrame of economic development
of tribals, while the yegourceg fur ar=-
terinl roads in respect of these two
Projects are expectad to be met from
the State sector,

(ifi) Bach of these Prejeets is in-
tended to cover about 18,000 tribal
families or 30,000 tribal populatinn of
the deserving category, ordinarily
with holdingg of less than 2 hectores
of irrigated or 4 hectares of unurigut-
ed or dry lands each.

(iv) The core programmes of eco-
nomic development re'ale to all as-
pects of agricullural development in-
cluding horticulture, land develop-
ment and 30l conservation wneasures,
minor irrigation, development of oni-
mal husbandry activities co.r. cattle
development, dairy, piggery, goat
rearing, sheep rearing, poultry, duck
rearing and Jisheries, coptro] of shitt-
ing cultivation, settlement of landless
tribal families, debt redemption, Jand
restoration, updating of land records,
encouragement of smal; scale agro and
forest based industiics, strengthening
of the cooperative structure and the
like.

The core progranima ie supplemen-
ted by a rommuncation pragramme
for construction of arterial road/link
roads 50 g8 W upen Up Lhe arcas,

(v) The Tribal Dvvclopmeny Agen-
cy generally subsidises §) per cent to
75 per cent of the requrements on
each programm.: and ‘e balance 25
per cent to 30 per cent is expected to
be met by the tribal bene'lciatics trom
other resources including credit. In
certain cases like agricultura. demons.
tration, public minor jrrigation works,
and communications etc [full cost is
met from the Agency fundg subject
te the ceilinga,

(vi) The apprica to the economic
problems of the tribals would ag far
ms possible be comprehensive and in-
tegrated, Multiplicity of agencies ap-
proaching tha tribals for various faceta
of their econcmiz life would be avoid-
ed. The progremme in each Project is
rolated o its specific needs. Unifor-
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mity in progremmes in different areas
is not being insisted upon in view of
the diverse socio-economic and phy-
slo-geographical coditions, Conside-
Table flexibility is an inbuilt feature
of these project plans which are drawn
nt the local level having regard to the
broad guidelines given by the Ministry
of Agriculture and Irrigation. The
programmes envisage active involve-
ment ot wne irihalg in the preduction
process.

(vii) The T.D.A, programme ig als0
additive in nature and is not intended
to replace the nurmat flow of financial
allocation foyr th» ongoing schemes
under the general Communmity Deve-
Jopment and Tribal Development pro-
grammes of the State Governinent.

fogr st wwiw wsae gwwg ¥
wawifeat & fieg fovrfia wiw
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Flood Control Scheme in Sunbarnarekha

1815. SHRI S. N, SINGH DEO: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) whether a Technical Commit-
tee constituted by his Ministry had
prepared a Scheme for Flood Con-
trol in the Subarnarekha basin;

(b) if sg, the broad outlines of the

scheme and who are the members of
the Committee;

(c) date of submitling the scheme
and the action taken upto date re-
garding implementation of the
scheme; and
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(d) the relief measures undertaken
by the Centre and the State Govern-
ment for the villages affected by food
during the last three years, year-
wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
. KEDAR NATH SINGH): (a)
to (¢), The subarnarekha Committce
consisting of Member (Floods) Cen-
tral Water and Power Commission as
Convener and Chief Engineers of
Bihar, Orissa and West Bengal as
members was ccnstituted by the erst-
while Ministry of Irrigat.an and
Power in Augusi, 1872 fa; studying
the proposals 1) !"09d cuntro' in the
Subarnarekha besin furmulated by the
State Governmeals and finshsing the
comprehensive pian, In their report
submitted in August 1973, the Com-
mittee recommenided a scheme cun-
sisting of construction of enkankmenta
in West Bengal ang Onissa for pro-
tection of areas affected by floods, pro-
vision of flood storage in the dam &t
Chandil included in the Subatnarekla
Multi-purpose prorect formulated by
Brhar Goveriment and mmprovement
of drainage of Kha'jeri and Chatta:
Naullahs in Orissa.  The report wes
forwarded to the Stote Governmenms
in September, 1973 for mmtating ue-
tion on the re2cymmendatic ni.

The report f multipurpose Suber-
nar<kha project which includes the
dam at Chandil prepored by the State
Government »f Bihar ha, been receiv-
ed at the Centre It i3 to be finalised
in the light of the decisions taken st
the meeting of the Union Minister of
Agriculture and Irrigation with the
Chief Ministers of Bihar, Orissa and
West Bengal held oa 20th Januasry,
1875 which inter alia includes the
examination of the possibility of
increasing the storage capacity of the
dam at Chandil

The embankmen: and droinape
schemes based on the recoramenda-
tiong of the Committen have not so
far been reczived at the Centre from
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the State Government of Orisza gnd
West Bengal.

(d) Relief measures in the flood
atfected areas are primarily the res-
ponsibility of the State Governments,
Detailg of ralicf measures: undertaken
by the State Governments in varidus
villages are not reczived at the Centre

Mazximum Limits on total Advances by
Co-operative Banks

1816 SHRI NAWAL KISHORE
SHARMA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

ta) whether the Reserve Bank of
India have stipulated maximum limits
oun total advances by Co-operative
Banks In the country;

(b} if so, the reasons therefor znd
the Imit of loans/advance fixed by
the Reverve Bank of India; and

(¢) the extent to which such res-
trictions would create hindrance in
smooth funciomng of the Coupera-
tive Banks?

THE MINISTE2 OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA.
SAHEB P. SHINDE): (a) to
(e). It is ascertained that the
Reserve Bank of India has not placed
any restrictions on the State and Cen-
tral Cooperative Banks in respect of
their total advances io their constitu-
ents,

As regards primsry cooperative
banks also, no maxamum limits on
total advancas have been stipulated.
However, certa:y restrictions have
been placed on the advances of Pri-
mary Cooperative Banks under »
directive issueq by the Remerva Bank
of India on 31st January, 1975, Under
this, the maximum limits on the differ.
ent categories of advances that may
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be granted un or aiter 1st February,
19875, inclusive nf the nutstanding un-
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der advances a'ready mude, shell be
ag under:

Cutegory of afvanc's

Maximum limits 1n the case of primary chop rativ
bark whose total um= ond demand habihities

{TDL) is

ot e, e o — i, S

Less than Rs. 1 Rs 1 Lakh or above Rs. 200 lakhs o

lakh but helow Rs 200 above
lakhs

1. (2) Al types of alvg.cos 1rcduling
unsceured sdvarces to @ Director

or to any other sile patry Rs. 5,000 5 of TDL 5, of TDL or
Rs. 10 lakhs which
ever 1 lower,
(B Unsecured advances mnclusive of
cleen bills o, muhiant Hubow is-
counted 3n 1 cheques purchased,
1 a Drector nr Lo at v ather single
party . . . Rs, 5,000 Rs. 5,000 Rs. 5,000
(11 Advance of 2l types incluhwng
unsoure dadvances 1o, 1 the Tire
e tors p ot together | . 12 ot TDL 1~ ol TDL 1, of TDL
{6 Usseento? advences tooall the Du-
Rs 12,000 Rs. 10,000 Rs. 12,9

tctore pat together

3 Forgt smsecared gdvances v the mem-

bordoas @ ahele 3313

m— man

This siep was necessitated by the
fact that noither the nrovisionis iu the
Byc-lawg of Banks regerding the
grating of unsevured advances to therr
Directorts wore unibum, nor the bosis
for fuung the hmuts rational with the
resu:t that k=~ advences on some pri-
mary cooperat:ve banks have been
concentratled in the hands of g few
peattie, and taembors of the Buard of
Directors  Hence the stipulation m
regard to maximum limits on the
total advances as well as unsecured
advances a primary (Urban) Co-
operative Bank may make to a
Director or Directors as a group and
to s single, purty. Fixing of overall
limits has also been considered
necessary on  the sum  total of
unsecured advances a bank may
make to all its members put together
to safeguard the interest of the
depositors. These stipulations are
intender to help in ensuring the
proper working of the banks. In case
ol specific difculties i any, experi-

of TDL 33-1 3+, of TDL 33-¢/3", ot TDL

N

erced by banks provisions have been
made to exempt them from any or all
the provisions gf the dire:tive by the
Recerve Bank of Indiy on an applico-
tion from them.

Instructions to States to advance loans
to drought affected peopie

1817. SHRI K. MALLANNA.
SHRI RAM PRAKASH:
SHR1 GAJADHAR MAJHI:

Wily the Minister of AGRICUL-
TURE AND IRRIGATION be pleased

to state.

{a) whether Central Government
have 1ssued instructions to States to
advance loans to the drought affected
people; snd

(b) if so, the quantuy of loang so
far advanced by various States dur.
ing 1974-75 for purchaging cows
buffaloes, pumping setg and construc-
tion of water channelsy
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No, Sir,

(b) Doeg not arise.

Nationalisation ~f Sggar Mills

1818. SARDAR SWARAN SINGH
SOKHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Government are
considering to nationalise all the
sugar mills in the country or only
sick sugar mills; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). As no
final decision has been taken on the
question of nationalisation of the
sugar industry, it is not possible to
say at present whether all the sugar
mills in the country will be nation-
alised or only the sick sugar mills

Central aid to meet drought relief
measures in Gujarat

1819. SHI P M. MEHTA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Centre's New Policy
on drought assistance based on the
Sixth Finance Comrmission’'s recom.-
mendations that the States will have
to meet the expenditure on drought
a3 part of their own development plan
has placed considerable strain on the
Gujarat State;

(b) if so, whether the State Gov-
ernment has asked the Centre to find
some way of helping it in meeting
the unprecedented drought;

(c) if so, whether the State Gov.
ernment hag set apart Rs. 38 crores
this year for drought relief by slash-
ing down plan expenditure; and
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(d) the total amount provided for
relief works for 1975-76, and the as-
sistance the Union Government pro-
posed to give?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha,

Assistance to Government of Orissa
for drought and relief works

1820. SHRI CHINTAMAN]I PANI.
GRAHI: Will the Mmister of AGRI-
CULTURE AND IRRIGATION be
pleasegd to state:

(a) whether the Urissa Government
have speny any amount in the year
1874.75 for meeting the drought con-
ditions ip the State;

(b) if so, the total amount which
was spent by the State Govermment
and item-wise expenditure thereof;
and

(c) whether the Central Govern-
'ment have given any assistance to
Orissa Government for meeting ex-
penditure on drought relief works in
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) The following amount has been
spent by the State Government to

meet the drought situation upto
31.1-1975:—
(Rs. in lakhs)
(1) Test relief works . . 189-00
(2) Gratuitious relief . 8 812
(3) Transportation of goods . o 64
(4) Taccaviloans . . . 34-00
ToTaL: . . ., 23178

—t—————
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(¢) The Government of India hav2
sanctioned an advance Plan assistance
of Rs. 7.91 crores to the Orissa Gov-
ernment for drought relief purposes
during 1974-75,

Central Assistance to West Bengal for
Flood and Drought Affected Areas of
Midoapur Distrioct

1821. SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) the amount of the Central assis-
tance given to West Bengal for
rehabilitation and restoration works
in the flood and drought aflected
areas of the district of Midnapur for
1974;

{b) whether the amount has been
withdrawn by the Government of
West Bengal; and if so, whether the
amount has been spent for Midnapur
Distriet; if not whether diversion of
such specified central fund is permus-
sible;

(c) whether the contractors, most
of whom are working with small
capital drawn from banks, have not
been paid their dues by the State
Government for working for flood
and drought restoration works, in
1874; and

(@) if so, whether it has created
serious problems of unemployment of
zbout 50,000 labourers and 300 small
contractors and if eo, whether Gov-
ernment propose to ask the State
Government to pay the dues to the
contractors of Midnapur?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PABHUDAS
PATEL): (2) to (d). The information
is being collected and will be laid
on the table of the Lok Sabha, as soon
ag it is received.

Annual increaments to Class IV
employees of Baijnath Higher Secon-
dary School, New Delhl

1822, . SHRI DHANSHAH PRA-
DHAN: Will the Minister ¢f EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Class IV servants
of Baijnath Higher Secondary School,
Ishwar Nagar, New Delhi have been
deprived of annual increments for
years together;

{b) whether the said Class IV em-
ployees are subjected to victimisation.
harassment by the Principal;

(e) whether the Principal of the
said school went to the extent of beat-
ing Clags IV Employees through
students; and

(d) if s0, whether Government pro-
pose to order an immediate enquiry
and initiate action against the Prin-
cipal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) and (b). Accord-
ing to the informatien furnished by
the De’hi Administration, there waus
some procedural delay in the payment
of increments to certain Class IV
Employees of the School. These cases
have since been regularised and the
arrears paid in August, 1874

(¢} No, Sir.

(d) Does not arise.

Export of Milch Cattie from Punjab,
Haryanag and West U.P.

1823, SHRI = NITIRAJ SINGH
CHAUDHARY: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the number of milch cattle
annually exported from Punjab, Har-
yvana and West UP. to other places
in India;
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(b) the average number of years
for which these cattle give milk at
Pplaces where they are taken and spe-
cially at Bombay and Calcutta;

(¢) the percentage of theii- calves
that survived and reached the age
of four years and more; and

(d) whether the Government have
not kept trace of the above cattle and
allowed wmillions of best quality of
milch cattle and their calves to
perish, if so, the reasong for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL):  €ay to (d), Information is
being coliected from the State Govern-
ments and will be placed on the
Table of the Sabha as soon as il is
received,

Food Shortage

1428, SHRI INDRAJIT GUPTA:
Wii the Minister of AGRICULTURE
AND IRRIGATION be pleased to
slate:

(a) whether the Food and Agricul-
ture Organization has foreseen a
serious food shortage in India; and

(b) if so, Government's
thereto?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) According to the for-
ward assessment done in the ducument
entitled, “Assessment of the World
Food Situation—Present and Future”
prepared for the World Food Con-
ference, it has been -indicated that the
recent trends in food supply and
demand extended upto 1985 without
any major policy changescould lead to
A gerioug imbalance in international
food situation. The cereal deficit in
the developing countrieg hds been pro-
jected to rise by 1985 to around 8%
million tonnes compared with a defi-
eit-of only 18 million tonneg of net
imports in 1869-72, The document
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alse points out that the - developing
countries do have the potentialities of
producing much larger quantities of
food than estimated on the basis of
past trends, This document as also
another document, “World Food Pro-
blem—Proposals for  National and
International Action” have high-light-
ed some of the action programmes
needed for the achievement of higher
potential, There are no specific refe-
rence to India as such in this regard
in the document but India is covered
by the Far East Region for which
imbalances between and supply have
been projected,

{b) The Government of India is
a'ready seized of the problem and a
number of steps as indicated in the
draft Fifth Five Year Plan are being
taken for increasing food-grains pro-
duction,

Seminar on Optimizing Agricultural
production under Limited availabi.
lity of fertilizer

1825. SHRIMATI ROZA DESH-
PANDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) whether an International Semi-
nar on Optimizing Agricultural Pro-
duction under limited availability of
fertilizers was held in New Delhi; and

(b) if 60, the main recommendation
of the seminar and Government's
decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) A seminar on the sub-
ject was organised by the Fertilizer
Association of India—a private Asso-
ciation of domestic manufacturers of
feriflizers. The Food amd Agriculture
Organisation also  co-sponsored the
Seminar.

(b) A list of conclusions and re-
commendations of the Seminar is
laid on the Table of the House, [Plac-
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ed in Library. See No, LT-9058/75).
These recommendations have been
forwarded by the Fertilizer Associa-
uon of India 1o the concerned Govern-
mental and other agencles. Thege will
have to be examined in detai} by the
various agencies concerned before any
decisions can be taken,

Procurement of Khariy Crops

1826. SHRI SUKHDEO PRASAD
VERMA:
SHRI SAMAR MUKHERJEE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the quantity of Kharif preducts
procured by the State Governments
upto 3lst January, 1975;

(b) whether procurement is far less
than that during the cyrresponding
period of last year; angd

(¢) if so, the reasons (hereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE)* fa) and (b) A statement
1s enclosed showing the guantities of
Kharif cereals procured, State-wise,
upto 31st January, 1975, during the
current Kharif  marketing  season
1874.95, campared to the cofrespond-
ing position last vear, As will be geen,
the procurement this year is lower by

about 3 lakh tonnes in rice and 4
lakh tonnes in total Kharif cereals,
than the corresponding period of last
year,

(c) The reasvons for the gap of
about 3 (o 4 lakh tonnes in the figures
uf procurement upto 3lst  January,
1475 this year, compared to that of the
cortesponding position last year, are
as fol'ows:—

(1) The procurement this year pick~
ed up much later than in the
previous year due to erratic
wheather conditions and delay-
ed harvesting of kharif crop all
over the country,

(1i) Serious damage to paddy crops.
in Ornissa, M P, Gujrat etc, due
to failure of rain-fall during
the regular monsoon season.

(m) Damage ta Sambha crop in
Tamil Nadu due to failure of
North-eas{ monsoon, etc,

Statement

Statement referrred to in  reply to
parts {a) and (b) of Unstarred Ques-
non No, 1826 due for answer in the
Lok Sabha on 3-3-1875,

Statement showing  procurement of
Kharif grains upto 31st January, 1875
during current Kharif season 1974-75
compared to corresponding  position
last year 1973-74

(Positinn  as upto 3rst Januery, 1975
In 000 tornes

o, S —— p———— r— e ——
Procurement 1974-75  Corresponding position 1973-74
State S o e atrmme o e e —
Rice Course  Total Rice C. Grains  Total
ancluding  grains Kharif
Paddy in Crreals
wrms of
I ) N —
1 2 4 5 6 7
1. Andhra Pradesh . 383 384 333 - 333
2. Assam ‘ . 75 75 58 .. 98
3. Biher . . . 28 28 24 s 24
4. Guimrst ., 9 10 14 10 24




Wiill the Minister of AGRICULTURE
AND IRRIGATION be pleased to
refer to the reply given to Unstarred
Question No. 3776 on the 9th Decem-
ber, 1974 and state:

(a) whether with regard to the
construction of Multi-purpose  High
Dam on river Kosi near Kothar con-
currence of the Government of Nepal
has since been sought gnd plan-esti-
mate time-schedule, estimated costs
and benefits have been finalised; and

(b) it eo, particularg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
(SINGH): (a) No, Sir.

(b) Does not arise,
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1 3 3 4 5 6 7

5. Haryans 98 Neg 198 337 337
6. Jammu & Keshour 24 24 38 I 39
7. Kernataka ) ) 61 3 64 68 Neg. (%3
8. Kerela 12 12 15 15
9. Madhya Pradesh 83 81 164 135 4 139
10. Maharashira 29 59 88 121 101 222
_11. Orissa 22 22 1§ 112
12, Punjab 708 708 755 61 816
13. Rajssthan | . . 7 1 8 25 25
14. Tamil Nedu 215 215 97 97
15. Uttar Pradesh 190 15 205 246 57 103
16, West Bengel 102 102 75 75
17. Others | " . 11 11 8 e 8
Total 2158 160 2318 2476 259 2735

Multi-Purpose High Dam op River New wvarieties of Cotton

Kosi
1828. SHR; PURUSHOTTAM
1827. SHRI BHOGENDRA JHA. KAKODKAR:

SHRI P. GANGADEB:
SHR1I RAGHUNANDANLAL
BHATIA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a} whether Cotton Technological
Research Laboratory has decided to
release new varieties of cotton; and

(b) if so, the facts thereof and
when they gre likely to be released?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (a) and (b). The Cotton
Technological Research Laboratory,
Bombay, which takes up studies relat-
ing to fibre quality of Cotton does not
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releage new valieties of Cotion, How-
ever, this institution asgists the All
India Coordinated Cotton Improve-
ament Project, spons~red by the Indian
ment Project, sponsored by the Indian
Council of Agricultural Research, in
the relase of new varieties by pro-
viding the necessary fibre quality
data of the new varieties/hybirds
wvolved under that Project.

1. Variety ‘MCU-8

86

Five mew varieties of Cotton were
released formally during a seminar
held in conpection with the Golden
Jubilee celebration of the Cotton
Technological Research Laboratory in
December, 1974. The details relating
to the above five varieties are given
below: —

(EL.0162)

2. Variety ‘SRT-I’

3. Variety ‘SUVIN’

Hirsutum variety recommended for replacing MCU-4

in the irrigated summer Cambodia tract in Tamil

Nadu; combines better vield and tolerance to pink
bollworm; possesses a staple length of 1-3/32 inch

and suitable for spinning good 60s counts. Re-
leased by State Agricultural Council in 1973.

Hirsutum variety identified as promising in the Cotton

Workshop Panel in 1973 and released by the
Gu)arat State Agresco in 1974, Recorded on an
average, 27 per cent to 34 per cent higher yield
than Digvijay, with earlier maturity of about 2
months. Possesses better fibre quality and spinning
value than Digvijay.

Extra-long staple barbadense wvariety identified as

promising for areas in Tamil Nadu in the All India
Workshop in June 1972. With a spinning value
of 122s HS.C. under laboratory conditions
and 100s to 120s under miil conditions, adjudged

as equivalent to the best imported Egyvptian cot-
tons like Giza-45. Has an yield potential of 20 to
30 g/ha. and promoted for development by the
Textile industry during 1974. The Tamil Nadu
Agricultural Council is expected to release this
variety shortly.

4, Variety IAN-579(188) High-vielding better quality hirsutum developed at

{Vishnu)

5. Jyoti (CC.1-1-3)

the Cotton Research Station, Surat. and identified
in the All.India Workshop held in 1872. Released
by Gujrat State Agresco in 1073. Recorded an

averagy vield of 1979 kg/ha as compared to variety

Deviraj with 1672 kg/ha. In spinning quality, it
is better than Deviraj by about 20 counts.

Arboreum variety developed at cotton research Station,

Jalgaon and identified for release by Cotton
Workshop in 1973 to replace variety Y-1 in the
Khandesh tract of Maharastra. Approved by the
Mahatma Phule Krishi Vidapeeth Agresco in 1973,

Records on an average kapas yield of 515 kg/ha as
compared to 459 kg/ha of Y-1. Recorded better

performance in mills with a spinning value of
328 HS.C.
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Central Aid for minor integrated
Fishing Harbour in Karnataka

1829. SHRI D. B. CHANDRA
GOWDA: Will the Minister af AGRI-
CULTURE AND IRRIGATION be
leased to state:

(a) whether Government have fina-
lised a scheme to set up minor inte-
grated fishing harbours in the State of
Karnataka;

(b) whether Government recently
sent a team to visit harbours in Kar-
nataka and have sought financial
assistance from the World Bank in
this regard; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL):(a) to (¢), At the request of
Government of India, a team of World
Bank experts visited potential sites
for integrated fisheries development
in the States of India, including
Karnatka on a reconnaissance mission
during November-December, 1974,
The report is awaited.
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Report of Commitiee on Lang Use
Commission

1831. SHRI HARI KISHORE.
SINGH: Will the Minister of AGRI~
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Committee on
Land Use Commission, has since sub--
mitted its report to the Government;

(b) if so, the recommendations.
made by the Committee; and

(¢) Government's reaction thereto?

THE DEPUTY MINISTER IN THE.
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS.
PATEL): (a) Yes, Sir,

(b) The main recommendations of
the Preparatory Committee are:—

1. The Government of India should
set up a Central] Land Use Commis—
sion charged with the responsibility
to keep a continuous watch on the
land management problems of India
and to ensure that they receive ade-
quate attention at all levels, The
Commission shall serve as the highest
deliberative body in respect of ald
matters concerning the assessment and
management of the country’s Iland
and soil resources;

2. From a long term point of view
it would be advisable for the Central
Government to acquire a statutory
standing in the field of land and soif
management, either by placing this
subject in the Concurrent List by
carrying out an amendment of the
Constitution under Article 368 or by
enabling the Parliament to legislate
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on it by obtaining the conseni ot the
States under Article 252.

3. The State Governmenis should
be advised to set up Land Use Boards
vested with the authority to assess
and manage their land and soil re-
.sources in the best possible manner.

(¢) The Report of the Preparatory
Committee is under the active
.2onsideration of the Government.

Plot allotteq to Scheduleg Castes/
Trihes by D.D.A.

1832. SHRI RAJDEQO SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) the number of plots allotted to
Scheduled Castes/Tribes by the D.D.A,
in Delhi;

(b) what is the percentage of the
same and how the D.D.A, proposes
to bring this to the level allowed; and

(_c) the number of commercial
plots and shops allotted to this cate-
gory along with the percentage?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU
RAMAIAH):(a) to (¢), Information is
‘being collected and will be placed on
the table of the House.

Demang for Commission to enquire
into Allegation of L.H.F.

1833. SHRI NIMBALKAR: Will the
‘Minister of EDUCATION, SOCIAL
"WELFARE AND CULTURE be pleased
to state:

(a) whether the President of the
Indian Olympic Association has ap-
proached the Governrient to appoint
‘one-man commission o© enquire into
the allegations agai 3t the Indian
‘Hockey Federation;

(b) if so, the reaction of Govern-
‘ment thereto?

90

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE: (a)
and (b): Government have carefully
examined, in consultation with the
All India Council of Sports, the letter
received from the President, Indian
Olympic Association and have come
to the conclusion that the election of
office bearers of the Indian Hockey
Federation were held strictly accord-
ing to the agreement reached between
the two rival groups in the Federa-
tion, and that re-opening of the issue
at this stage would not be in the
larger interest of the game of Hockey,
It is hoped that the Federation will
be able to persuade all member Asso-
ciations to give their full cooperation
in the interest of promotion of the
game, Government will give the
Federation all assistance necessary,

Construction of Annexe to Parlia-
ment House

1834. SHRI C., K. CHANDRAPPAN:
Will the Minister of WORKS 'AND
HOUSING be pleased to state:

(a) the amount spent so far for
the comstruction of the Anmnexe to
Parliament House and the two new
buildings for Lok Sabha and Rajya
Sabha receptions;

(b) what is the total amount to be
spent on these on completion;

(¢) at what stage the constructions
stand; and

(d) when
completed?

these are likely to be

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-
RAMAIAH): (a) Rs. 2,81,29,758]-.

(b) Rs. 3,37,60,000;-, approximately.

(¢) The structural work of the
Parliament Secretariat  Extension
building on plot No, 114 and of the
Reception and Electric Sub-station
buildings on plot No. 118 ig complete.



91 Written Answers

Certain other works, viz., electrical,
air-conditioning and horticulture, are
nearing completion.

(d) Parliament Secretariat Exten-
sion building is likely to be com-
pleted by end of June 1975. The Re-
ception ang Electric Sub-station
buildings are likely to be completed
by end of March, 1875,
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Major Irrigation Projects in the State
of Haryana

1836, SHRI RAM PRAKASH: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
major irrigation projacts in the State
of Haryana which have been included
fn the Fifth Five Year Plan?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): The Fifth Plapn proposals off
Haryana have not yet been finalised.

Development of the multi-purpose
Cattle Breed at Patiala

1837: SHRI N. E. HORO: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether 8 new multi-purpose
cattie breed having 50 percent exotic
blood has been developed in Patiala
under the Indo-Swiss cattle develop~
ment project; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR; PRABHUDAS
PATEL): (a) and (b). A leve] of 50
per cent exotie inheritance-Drown-
Swiss breed—has been achieved at the
Patila Farm. Development of 8 new
breed fixing exotic inheritance at 350
per cent, involveg inter-breeding of
pregnency coupled with a strict selec-
tion of individuals for further breed-
ing. The indigenous breed selected is
Haryana female for cross breeding
with Brown-Swiss male and for the
pregenecy bred with half-bred, Brownr
Swisg Sahiwals, over two successive
generations.

Problem of Cauvery Water dispute

1838, SHRI 8. A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is & proposal to
set up a Cauvery Valley Authority
for solving the problem of Cauvery
water dispute;

(b) if so, whether Karntaka State-
Government is not in faveur of giving
statutory powers to this Authority;
and

(e) if so, Government's
thereto?

reactiom
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THE DEPUTY MINISTER [N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). Consensus was
reached at the inter-State meeting
held on the 23th and 29th November,
1974, for setting up of a Cauvery
Valley Authority for regulation of
supplies and monitoring of savings to
be effected in the use of Cauvery
waters. The matter was discussed at
another inter-State meeting held on
the 15th and 16th February, 1975, No
mulually acceptable solution could
be found at this meeting, However
in the light of the views expressed, it
ig mwended to make further efforts to
arrive at an amicable settlement of
this complex problem.

Rice procurement target in West
Bengal

1839. DR. RANEN SEN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleas+d to state:

(a) what is the rice procurement
targets of West Bengal and the quan-
tity procured so far;

(b) whether the F.C.I. could pur-
chase only a nominal gquantity of
paddy from farmers despite a number
of agents appointed freshly; and

(c) if so, the reasong for the fai-
lure?

THE MINISTER OF .STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHFB P. SHINDE): (a) The Rice
Procurement target of West Bengal
for the current Kharif season 1974-75
is 6 lakh tonnes against which 1.43
lakh tonneg (including paddy in terms
of rice) was procured upto 25th Feb-
ruary, 1975.

(b) No Sir. Upto 25th February,
1975 a quantity of 1,14 lakh tonnes
f waddy hag been procured in West

ngal, This compareg favourably
with the procurement of 1.08 lakh
tonneg paddy in the correseponding
period of the previous year.

(c) Does not arise.

9

Migration of people from rural to
Urban Areas

1840. SHRI SAROJ MUKHERIJEE.
Will the Minister of WORKS AND-
HOUSING be pleased to state:

(a) whether the number of people
living in the large cities shot up by
nearly 50 per cent during the decade
1961—71;

(b) if go, reasons for such huge
migration from rural to urban areas;
and

(¢) reaction of Governmeni there-
to?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-
RAMAIAH): (a) The cities with a
population of 100,000 and above re-
gistered about 40 per cent increase in
population during 1961—T1.

(b, A general survey of migration
trends indicate the following reasons:-

(i) Better job opportunities in the
larger cities.

(ii) Under employment and un-
employment in the rural areas.

(¢) The Central Government had
provided assistance to the Stateg for
preparing Master Plans for large
cities so as to limit their further
growth and to draw up development
plans for the regions around large
cities, The State Governments had
also been advised to adopt measures
to control the growth of industries and
other economic activities in large
cities and to divert such activities to
other developing areas within the
State. In the draft Fifth Five Year
Plan, a new scheme for integrated
urban development has been introduc-
ed in the Central Sector to assist the
Stale Governments in implementing
City-development programmes based
the master plans for cities and towns,
including for the reglon around met-
repolitan cities. The question of
¥ormulating a national unbanisation
policy is also being examined.
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Educational facllities beiween India
and USA and India and USSE

1841, SHRI R. N. BARMAN: Will
“Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be ph
«eased to state:

(a) what steps have so far been
‘taken or likely to be taken to improve
‘the facilities between India and USA,
ang India and USSR in the field of
education and culture;

(b) what has been its impact on the
ruraj population i, how far the
Scheduled Caste and Scheduled Tribes
of rural population have been bene-
fited in regard to their educational
problem by this scheme; and

(c) amount spent by Indian Govern-
ment during 1973-74 on educational
facilities under this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV: () USA—A num-
ber of approved programmes provide
Yor facilities for scholars from India
and U.S.A. in the field of education
and culture, Some of these are:—

(i) American Instituie of Indian
Studies Programme which  pro-
vides for study and research for
U.S. nationals,

«(ii) Fulbright Programme which
provides for study and research
for both U.S. nations in India and
Indian nationals in the US.A,

«(iii) Government of India Scholar-
ships Programme which provides
for study and research for Indian
nationals in U S.A.

{iv) The Indo-US Text-Book Pro-
gramme which provides for pub-
lication of US books in cheap
editions.

Recently a meeting of the Indo-US,
Sub-Commission on Education and
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Culture was held in New Delhi from
3—-3 February, 1875, Agreement was
reached on a number of Programmes
in the fields of Education, Art and
Cul.ure, and Mass Media of Informa-
tion and Education. The Sub-Com-
mission also recommended a proposal
to develop in addition to existing ar-
rangement, Government to Governs.
ment Programme of Scholarships and
visitors, Hecommendations of the
Sub-Commission will be considered
by the Indo-U.S, Joint Commission.

U.S.S.R —A Cultural Agreement bet_
ween India and U.S.S.R. was signed
in Feburary, 1960, In pursuance of
that bilateral Cultural Exchange Pro-
grammes are drawn up every iwo
years., These Cultural Exchange pro-
grammes Provide for exchanges and
cooperation in the flelds of education,
art and culture. sports, radio, T.V.
Press, films ete. through exchange of
professors, experts, artists, writers,
sportsmen, journalists etc. and by
award of scholarships to nationals of
each other’s country. These Programe
mes also provide for exchange of exhi-
bitions, publicrations, radio and T.V.
information material and holding of
Film Festivals of each other's country.

{(b) These Programmes have bene-
fited the country as g whole. In <o
far as scholarships are concerned,
other things being equal, preference
is given to candidates from backward
areag and/or backward classes. This
applies particularly to members of the
Scheduled Castes and Tribes,

{¢) According to the general pat-
tern for exchanges under the Cultu-
ral Exchange Programmes, the sen-
ding side bears the cost of interna-
tional travel of the visitors sponsored
by them and the receiveing side pays
for the local hospitality. As regards
expenditure on scholarships, a sum
of Rs 69,000\« approx was spent on
Indian studemts who went to the
USSR, for higher studies during
1978-74 and Rs, 40,000{. approx. was
spent on Soviet studenty; who came
to India during that period.
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Concession to Government Employces
in Alleiment of Flats by DDA

1842, SHRI JHARKHANDE RAI:
‘Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the concessions allowed to the
Government employees in the allot-
ment of flats by D.D.A.; and

(k) whether Government have any
proposa] to extend these concessions
to other galaried employees in the
companieg in privale and public sec-
tor?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENARY
AFFAIRS (SHRI K. RAGHURAM-
AlAH) (a) and (b). 50 per cant of
the flats are allotled oan hire pur.
chase and remaining 50 per cent on
cash down basis Consequen! upon
the recent restrictions imposed by
Central Governmen: on house build-
ing advances to its employees, DDA
has allowed this category ot emp-
loyees Lo pay the cost of flats 1n Ins-
talments, While this  concession is
admissible to all empolyees of Gov.
¢rnmen, underiakings and local bo-
dies who ure covered by restiictions
similar to thuse unposed by Ceniral
Government, i1t 15 not applicable to
those of public or private sectors not
hi. by such restrictions.

Ranikhet Disease in Poultry Farm in
Bangalore

1843, PROF, MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE AND IRRIGATION he
Pleased to state:

(a) whether the Director of the
1.V.R.]. failed to inform the Karna-
taky ‘Government Poultry Department
of the University of Agricultural Sci-
ence, Bangalore regarding Ranikhet
disease prevailing among the poultry
farms in Bangalore;

(b) whether Government have re.
cegived any complaints in this regard;
and

3726 L5—4

(c) if so, action taken by Govern-
ment|I.V.R.I. in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION: (SHRI ANNAS.-
AHEB P. SHNDE): (a) No Sir While
1.V.R.I has only a Foot and Mouth
vaccine production Centre at Bang-
lore, the State Depariment of Animal
Husbandary and the University of
Agricultural Sciences, Banglore, have
good poultry research and develop-
ment Unit,

(b) No complamts 1n regard to (a)
above have been received. A tele-
gram was. however, received by LV.
RI {from a private farm dicating
suspected breakdown of potency of
vaccine.

fc) Ranikhet disease vaccine is con-
tinously tested for potency. The pri-
vate farm was requested tc  send
suitable .matenal including  sera
from the birds for investigation,
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Revised Layout Plan of the Delhi
WWM
m"’lm:hhlhd

1843. SHRI JAGANNATH MIS.
HRA. Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Qu.
estion No, 2734 on the 2nd December
1974 and state:

(a) whether the Managing Com-
mittee of the Delhj School Teachers’
Cooperative Houge Building Society
Limited, Delh; have submitteq a re-
vised lay-out plan;

(b) if so, the number of plots of
different gizes proposed to be carved
out as per the plan: ang

(¢) the reaction of Government
thereto?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHURAM-
AIAH) (a) No, Sir,

(b) and (c¢) The question does not
arise

Central Aid to Kerala and Karnataka
for Development of Fisheriey

1846. SHRI P. R SHENOY: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the comparative assistance given
by the Central Government to the
State Governmients of Kerala and Kar-
nataka during the years 1972-78, 73-74
and 74-75 (up-to-date) for the geve-
lopment of fisheries in the respective
States; and

(b) the reasons for not giving suffi-
cient assistance to Karnataka Govern~

ment?
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THE DEPUTY MINISTER IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
PRABHUDAS PATEL): (a) A state-
ment {s given below:—

(a) A statement iz given below:—

Amount of
Central assistance
released for
development

(Rs. lakhs)

Kerala Karna-
taka

1. Fish Farmers _ Deve-
lopment Agencies

Scheme; Years

1973-73 ., N Nil
1973-74 . N 1'0%
1974-75 . Nil 441

2. Landig & berthing
facilities at minor ports

1972-73 . 29714 196
1973-74 . 28 §7 6-33
197475 . Nil Nil

(Rs. 14 lakhs proposed)

(b) Assistance is given to States
for Centrally sponsored schemes n
fisheries,

Since ithe expenditure incurred by
the Karnataka State in respect of
items eligible for Central assistance
was low in comparision to that Ken
als, Karnatake received lower Centra]
assisiance. At present there 1s a bal-
ance of Rs, 12.84 lakhs for Kerala
and Rs, 47.70 lakhs for Karnataka out
of the adminisirative sanctions iss-
ued in respect of landing and berth.-
ing facilities at minor ports, Be-
sides, Malpe fishing harbour costing
Rs. 217 lakhs is also awaiting appro-
val.

Boang to Paddy Growers
1847, SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) whether Government are con-
sidering to give bonus to the paddy-
growery in the country;

(b) it so, when the final decision is
likely to be taken;

(c) whether most of the states have
agreed to this proposal; and

(d) whether the Punjab Govern-
ment has already given the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRCULTURE
AND IRRIGATION (SHRI ANNAS-
AHEB P, SHINDE): (a) to {(c): A
scheme for the payment of bonus to
the State Governments for being
passed on to the paddy growers is
under consideration of Government.

(d) No, Sir,

Fixation of Proportion of Levy Sugar
and Non-levy Free Market Sagar

1848. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:
state:

(a) whether it is a fact that Gov-
ernment have revised their policy with
regard to the fixation of proportion of
levy gugar and non-levy free market
sugar;

(b) whether the proportion of free
market sugar has been raised by 35
per cent under pressure from sugar
mill owners;

{c) whether this change in propor-
tion has been suggested by sugar mill
owners as a substitute for increase in
prices of levy sugar which they had
been at first vociferously demanding;
and

(d) if not, the main reasons for in-
troducing this change?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTRUE
AND IRRIGATION (SHRI ANNAS-
AHEB P SHNDE): (a). Yes, Sir

(b) and (c). No, Sir.

(d) It became pecessary to do so. in
order to maintain the retail issue price
of levy sugar in the country unchang-
ed.
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Retrenchement of FCI Staff

1849, SHRI P. K. DEO; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Food Corporation of
India has recently retrencheq its staff
and labour in various regions;

(b) if so, the reasons therefor and
number of persons so retrenched
(category-wise); and

(c) whether Government has made
any effortg to get them absorbed some-
where else?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEE
P. SHINDE)® (a) to (c) Due to re-
duced awvailability of stock and con-
sequent low utillisation of godown
capacity, a review was undertaken by
the Corporation to assess the reguire-
ments and to de-hire the capacty
which was no longer required by 1t
Consequent upon such de-hiring of
the godown capacity, a total of 887
workers employed by the Food Corp-
rauion of India, the Central Ware.
housing Corporation and West Bengal

State Warehousing  Corporation
became surplus to the require-
ments and were 1etrenched

Qut of the re.renched workers, 386
belonged to the Food Corporation uf
India No member of the staff of the
Food Corporation of India has been
retrenched.

The management of the Food Cor-
poration has offered to take back 3256
to 350 1etrenched workers of the Food
Corporation of India on humanitarian
grounds provided the Food Corpora-
tion of India Workers' Union, Cal-
cutta executes an agreement for main-
tenance of industrial peace and dis-
ciplne at the depots.

Reduction in Overhead Charges of
FCI,

1850. SHRI M. V KRISHNAPPA-
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to
state:
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(a) whether the recommendations
made in the report by the committee
which has studied the question of re-
duction in the storage and handling
charges for foodgraing by the Food
Corporation of India have since been
implemented by the Government; gnd

(b) if so, the action taken in that
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE). (a) and (b). Some of
the recommendations of the Com-
mittee have already been implemen-
ted by the Food Corporation of India
and several other recommendations
aire in different stages of implementa
tion

Quick Growing Plantation Species

1851 SHRI SAKTI KUMAR SAR-
KAR Will the Minister of AGRI-
CULTURE AND IRRIGATION be
Pleased to refer to the reply given to
Unstarred Question No 803 on the
18th November, 1974 regarding Plan-

tation of quick growing species and
state

fa) amount ganctioned under the
scheme of plantation of quick grow-
Ing specles during the plan periods,
Yyear-wise upte date, and

(b) allocation and expenditure un-
der this scheme, state-wise, during the
said period?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b) Information in
Unstarred Question No. 903 was
sought for the last three years This
is shown in the enclosed statement.

Information for the entire plan
periods now asked for iz being collee-
ted from the State and U.Ts, and will
be placed on the Table of the sabha
as soon ag it becomes available.
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STATEMENT
Plantation of quick Growing Spicies Information Regarding (@ in lakhe)
Name of the State/Unior Allucation made Exp:rditure incurred
Territories —_—— o e . . s . . il e i Y
1978-72 1972-73  1973-74 1971-72 1972-73 1973-74
Siate -
Andhra Pradesh . 16-81 16-95 16 47 16 82 17°32 16 47
Assam . . . 11-4¢ 13°7§ 1400 141 13-62 13°96
Bihar 2150 20° 16 18-35 20 50 2016 1835
Guijarat | 12 54 15-06 1759 12 62 14°36 17°26
Haryara 2 66 300 1 50 2 64 1°42 1'49
Himachal Pradesh 13° 44 41-38 6771 1344 4144 67+01
Jammu & Kashmir . 2 25 575 662 156 463 566
Kerala 1500 30° 00 30°00 15.08 2G'00 21°99
Madhya Pradesh 39 so 42°22 4000 3557 45'07 4374
Mahargshtro 8 15 $-00 471 7 2% 4 80 119
Maripur,
Meghalaye 033 033 1-46 024 033 1-18
Karnataka . . 600 2465 41-00 170 19- 86 2130
Nugaland 2-68 378 211 1-70 274 1:56
Orissa 18-00 2070 21°1§ 16° 45 18-32 19°35
Punjab 10 22 1498 11°53 1017 14 99 1152
Rujasthan . . . .
Tamil Nadu . 10° 86 13'26 21°42 1678 25°4% 28-06
Tripura
Uttar Pradesh | 94 31 9500 100° 00 98 74 92-33 103° 03
West Bereal | . 10 85 5-or 383 10- 68 463 3 49
Undon Tervitory
Andamsn & Nicobar Islands
Arurachel Pradesh | . .
Dadar & Nagar Haveli . . .
Goa, Dameh grd Diu -
Mizoram . 030 032
Chondigarh | 0 40 040 e 40 ©-40 e 40 o 4c
297°03  373'35  420°1§ 2;5.'-;? 361-87 -T::aa
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takings have hired the residential
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1{' (c) if so, the facts thereof?
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(%) wur faeelt Fawrer sofaseo
F wgfen anfa aar wgfam snfa
& N F faw w2 71 w15 g
& qareT 25 wiawa ¥ faar @,

(&) afz g1, &1 999 ¥ o2 femr
wal 97 f&d s, wiv

() ®ar e onfAar & s Wt
¥ wez wafer fey a@® waar 59
anfadr & Sy &1 srfes &.a1 1 ==
i va 77§ e ey amaw 7

farsrtw ot smare aan wadta W
wA (o ®o THTRWY) : (F) ST AT
aq1fq, 25 Wo Wo % ¥FVAT AT Y
ST A CwAr aar CaAmarfee
Famat & wifwwy’ A Afdr & w2
a% g @fwr &

(=) =wfrar anferqt #1 faeey
fawma, mfuseor &1 afew g
FOATET A g ¥ T s
wafee & | ¥9 IFT7 goEa sqfeaar €1
qult T FT Fe wrafen fag and §

() 7 ez ¥ I =l
%1 wrafen faw amodt forat v g
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Residential Premises under DDA given
on Hire for Office Use

1853. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether some of the residential
premises under D.D.A. have been
given on hire for office use;

RAMAILAH): (a) Some private resi-
dental buildings have being given on
hire for office use.

(b) and (c¢). A number of houses
in residentia] areas have been hired
by Government public undertakings
for office use Where this has been
done without obtaining the approval
of DDA by way of special appeal, the
owners and tenants have been prosecu-
ted under section 14 read with sec-
tion 20 (2) of the Delhi Development
Act

Celebration of Internationali Women's
Year

1854 SHRI B. V NAIK Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state.

(a) the programmes drawn up as
part of the celebration of Internation-
al Women's year by the Government;
and

(b) whether there 15 any program-
me for the benefit of tribal women
thereunder?

THE DEPUTY MINSTER IN THE
MINSTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (5HR!
ARVIND NETAM): {(a) gnd (b). The
Following programmes have been
drawn up so far for the celebration
of the International Women’s Year:-

(I) Distribution of educative
material among educationa)
institutions, Panchayat Raj
institutions etc; so as to bring
about a greather awareness
of women’s position in  so-
clety.
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(ii) Publicity measures through
various mass communication
media covering verious as-
pects bf women's life in the
country,

{II1) Conduct of national and
district level essay competi-
tions to stimulate thought
among the younger genera-
tion on the special problems
being faced by women in the
country.

(IV) Publication of special com-
memorative volumes/articles
etc.

(V) Conduct of special
meets for women,
(V1) Sponsoring programmes of
research on problem relating
to the status of women and

women's welfare

(VII) Observance of All Indua
Waomen's Day on 16th of
February. 16th February, 1975
has been observed as CAll
India Women's Day’ mn  the
country to bring about an
awareness in the communuty
about the rights and respon-
sibilities of women in society.

2. Guidelines have been 1ssued to
State Governments and major volun-
tary organisations in the field that
the programme of celebrations for
women's welfare during the year be
made productive with minimum cost.

3. Besides, in addition to
programmes such as establishment
of maternity hospitals, programmes
for the welfare of women  workers
under the Factories Act, etc, many
special programmes are being imple.
mented for the benefit of women,
though not as part of the programme
for the International] Women's Year.
These include, among other thing
incentive schemes for promotion of
women's education, condensed cour-
ses of education for employment and
vocational training for adult women.
socio-economic programmes  for
women, expansion of hostel facilities
for working women, strengthening of
Mahilg Mandals, training of associate
women workers etc. A total provision
of Ra.129.54 crores is envisaged for

sports

general
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all these schemes in the draft Fifth
Plan, In planning further programmes
for the benefit of women, the recom-
mendations of the Committee on the
Status of Women in India will alsc
be kept in view.

4, No specific programmes have ne
far been drawn up exclusively for
the benefit of tribal women as a part
of the celebraions of the Interna.
tional Women's Year. However, when
any scheme is launched, the specia)
needs of tribal women will be kept in

view during the course of implemen-
tation.

Conference of Food producing coun-
tries in London
1855, SHRIMATI SAVITRI
SHYAM; Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

{a) whether 3 conference of major
food producing. consuming and trad-
g nauons will be held 1n London in
a few days;

(b) whether the Government of
India will seng a high power delegu-
tion to the said conference: and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] PRABHUDAS
PATEL): () to {c), The Government
of United Kingdom is organising a
Commonwealth Ministerial Meeting in
London on Mobilizing Commonwealth
resourceg {0 promote Rural Develop-
ment and Increase Food production
from 4—12 March, 1975, 1t is proposed
to send a delegation to the Meeting led
by Shri Shah Nawaz Khan, Minist. r
of State for Agriculture and Irrigation.
The other members of the delegation
will be:-

1. Shri R. N. Azad. Joint Secre-
tary, Department of Rurs!
Development,

New Delhi.

2. Counsellor (Commercial),
Hight Commission of India,
London.

3. Scientist (Dr. Tandon),
Hight Commission of India
London.
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Representation regarding Pay-Soales
of pelhi School Teachers

1856. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of EDU-
CATION, SOCIAL. WELFARE AND
CULTURE be pleased to state:

(a) whether the Regional Secre.
tary of the All India Federation of
Teachers Associations has represented
on 5th February, 1975 to the Prime
Minister to give justice to the Delhi
schoo] teachers by removing the ano-
malies in the report of the Third Pay
Commission pertaining to school tee-
chers; and

(b) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D P, YADAV):(a) Yes, Sir,

(b) The mater is under considera-
ticn.

Drought in Maharashtra

1857. SHRI SHANKER RAO SAV.
ANT: Will the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
to state:

{a) names of districts of Maha-
rashtra which are suffering from drou-
ght this year;

‘b) the extent of this drought: and

(c) help given by the Centre to the
Maharashtra State to face this drought?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The following
areas have been declared as scarcity
affected by the State Government:-

District Viilages
Bhandara 1227
Chandrapur 1208
Kolaba 472
SangHf 101
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(e} No rentral assistance hag been
either sought by or given to the
Maharashtry Government for drought
relief in 1974-75. However, a sum ot
Rs, 417 lakhs is availapble to the
State Government for such a purpose
as “margin money” provided in terms
of the 6th Finance Commission’s Re-
port.

Additienz] Allocation of Foodgrains to
Kerala

1858, SHRIMATI BHARGAV)
THANKAPPAN: Will the Minister
of AGRICULTURE AND IRRIGA-
TION be pleased to state:

(a) whether Kerala Government
have requested the Centre for addi-
tiona] allocation of foodgrains in view
of acute shortage of foodgrains in the
State;

(b) if so, the quantity of additional
foodgrains asked for by that State; and

(c) the reaction of the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (c). The Govern-
ment of Kerala have been represen-
ting for increased allotment of food-
grains In a recent communication
the state Government have made
a request for increasing the ‘food-
grains quota to 85000 tonnes per
month. Despite limited availability
of Foodgrains in the Central pool.
and the increased demands from
various drought affected Mates, the
monthly allotment of Foodgrains to
Kerala from the Central pool has
been maintained at 80,000 tonnes,

Construction of Canals undier Gandak
Project

1859. SHRI BISHWANATH ROY:
Will the Minister of AGRICULTURE
AND IRRIGATION be ©pleased to
state:

(a) whether the construction of the
canals under the Gandak project has
been completed; and

(b) whether this project would ba
completed this year?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (8HRI KEDAR NATH
BINGH): (a) On the Bjhar side the
construction of main canals and bran-
ches of Gandak Project is almost
complete except that on Tirhut Main
Canal. The Tirhut Main Canal has
been completed upto RD 704 out of a
total length upto RD 809 and the
balance works are in progress, The
work on the distribution systems is
in progress.

On the Uttar Pradesh side, the
Main western Gandak Canal (Mile 11-8
to 81-5-275), Power House Escape
(Nepal benefit scheme), Bheri Escape
and Manjharia Escape have been
completed. Out of 98 masonry
structures on main canal, 95 have
been completed and work is in pro-
gress on the remaining 3 structures.
The work on the Naraini and Deoria
branches is nearing completion. A
major portion of the distribution
system has also been completed and
the remaining work would be comple-
ted during 1975-76.

(b) The project is scheduled to be
completed by 1980-81,

Ration Shopg in Scarcity Areas of
Tripura

1860. SHRI BIREN DUTTA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether ration shops have not
been opened in Scarcity areas of Tri-
pura; and

(b) if so, what steps the Govern-
ment propose to take to save the lives
of gtarving people in Tripura?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). Distribu-
tion of Foodgrains through fair price
shops/ration shops ig the responsibili-
ty of the State Government. Keeping
in view the overall availability of
Foodgrains in the Central pool, the
needs of other deflcit States, local
aveilability and other relevant factors
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maximum possible quantities of food-

grains are being supplied to the

Government of Tripura every month

for meeting the requirements of the

public distribution system in the State.

The Government of Tripura have re-
ported that though there are deficit
pockets within the State, these are fully.
covered by the fair price ghops and

more shops are opened, wherever
considered necessary.

TreraTay W ¥ ol qn

1861. S gWAT TWA WAA : ¥
fovwrr, www weaw ot depfa wel
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Release of Levy and Free Sale Sugar

and Profity earned by Sugar Mills

1862. SHRI JYOTIRMOQY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state,

(a) month-wise release of (i) Levy
and (ii) free sale sugar during 1974;

(b) price per kg. of (i) Levy and
(ii) free sale sugar month-wise dur-
ing 1074;
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(c) whelher it has been alleged
that the sugar mill owners have earn-
ed windfall profits of Rs. 17-18 crores
per month during 1974; and

(d) if so, what are the factg thereof
and the reasans why retail price of
free sale gugar is on the increase?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) A statement show-
Ing monthwise releases of levy and
free sale sugar during 1974 is attac-
hed—Annexure [.

(b) The retail price of levy sugar
fixed at Rs. 2.15 per kg in December,
1972 continues to remain unchanged.
Another Statement showing the
month-end (Friday) retail prices or
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iree sale sugar at selected cenires
during 1974 is laid on the Table of
the House. [Placed in Library., See
No. LT 9061/75.1

(¢) and (d) No such allegations have
come to the notice of the Govern-
ment. However, 3 news item publi.
shed in the ‘Ecomomic Times' of 25th
September, 1974 stated that the sugar
industry had earned profits to the
tune of Rs. 18 croresi.e. Rs. 8 crores
in August and Rs. 12 ¢rores in Sep-
tember, in addition to their normal
profit, due to a steep rise in the price
of free sale gugar. The  position
in this regard was explained in
reply to Unstarred Question No. 865
ble Member and another. The prices
of free gale sugar have, however, exhi-
bited a declining trend gince December,
1074

Statement
ANNEXURE

Statement showing moathly releases of leavy and free sale sugar during 1974

(Figures in lakh tonnes)

Month

1974
1. January . . . . .
2. February . . .

3. March . . . .

4. April : . =

5. May @ % & & s
June s e s a .

7. July « e e e

8, Auwgust . . . . .

9. September , . e . .

o0, October " ¥ . 5

7. November .

12. December . . . .

S m e o e S e e ——

Levy quota  Free sale quota Total

2 00 10§ 3 08

2 00 105 jos

2-00 1'0§ 3 0§

2 o0 105 30§

2'00 108 305

1 90 o 90 2 8o

1 8 o %0 2 60

1-80 o 3o 2,60

1-80 o-8o 2-60

1 Bo o 804 0'25* 260 +0-25%
1-%0 o-8o4o0-25% 2-60-10-25%
1:Bo o 80 2-60

wAdditional free sale release for festivals.
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Lack of Basic Amenities in D.D.A,
Colonies

1863. SHRI R. R. SINGH DEO:
Wwill the Minister of WQRKS AND
HOUSING be pleased to state:

{a) whether some colonies built by
the Delhi Development Authority still
lack severa] basic amenities like a
regular market, toilets, proper street
lighting and sanitary arrangements
ete.;

(b) whether the material used by
the Delhi Development Authority to
build the flats is also of a poor quality
and several flats have developed
cracks; and

(c) it so, whether Government have
made any inquiry in this behalf and if
so, findings thereof?

THE MINSTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AJAH): (a) The Delhi Development
Authority have by and large made
provisions in all their colonies for
basic amenities like regular markets,
roads, drainage, water supply, street
lighting, sewerage etc; according Tu
required planning standards.

(b) No. sir.
(c) Does not arise,

Supply of Power, Diesel and Water to
Farmers of Haryana, Punjab and U.P,

1864, SHII S, N. MISRA: Will the
Minister of AGRICULTURE AND
TRRIGATION be pleaged to state:

(%) whether there is ghort supply
of power, water and diesel to the
farmers of Haryana, Punjeb and U.P.,
at present;

(b) if 30, the reasons therefor; and

(&) the steps proposed to be taken
by the Government to rationalise the

Written Answers 11§

consumption of power, diesel and

water to ensure their timely supply to
farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAER
P. SHINDE): (a) and (b). There have
been no reports recentily of any gen-
eral shortage of diesel oil except tem-
porary and local shortages due to dis-
location of transpory ete, Howeser,
shortage in supply of power for irri-
gation pumping is being felt in the
States of U.P., Haryana and Punjab
since the requirement are exceeding
the availability in these States.

(c) The steps proposed to be taken
to rationalise consumptio of power,
diesel and water ty ensure their timely
supply to farmers include:

(i) regulation and allocation of po-
wer to the States of Punjab, Har-
vana and U. P. from Central Gen-
erating Station at Badarpur,

(ii} imposition of restrictions on the
use of power consumption in the
non-agricultunal sector including
domestic consumption in the keen
irrigation demand.

(1i1) making' realistic assessment of
the requirement of diesel oi] and
issuing on this basis diesel
allocation cards to the con-
sumers in the agriculture sector
so that supplies to such con-
sumers could be ensured on
priority .

(iv) taking measures for economising
in the consumption of the high
speed diesel oil in transport sector.

(v) imposing a ban on the use af
diesel oil for power generation
for festival purposes under the
essential commedities act.

(vi) keeping the irrigation system ir
a fit condition for making
maximum use of existing irriga-
tion facilities and laying maximum
emphasis on the utilisation of the
new potential created.
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Redppraizal of Fifth I'ian fer
Education

1365. SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government gre think-
ing in terms of a reappraisal of the
gir{th Plan for education in four-fold

ive;

(b) if so, the salient features there-
of; and

(c) the reasons for such a reapprai-
sal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(Prof. S, NURUL HASAN): (a) to
(c). The Central Advisory Board of
Education at its meeting held in Nov-
ember 1974 considered the strategy of
educational development in the lLight
of severe constraint of available res-
ources and recommended a four-fold
strategy of (1) planned expansion of
secondary and higher education, (1)
concentration of effort on a few major
programmes of identifieq significance
and priority such as, untversalisation
of elementary education, programmes
of gualitative improvement. vocation-
alisation of secondary education, adop-
tion of the new pattern of 10 plus two
plug three, development of youth ser-
vices; (iii) introduction of non formal
education at all stages of education;
and (iv) creation of a climate of en-
thusiastic and sustained work in all
educational institutions through a
deep involvement of teachers, atudents
and the community. These recom-
mendations will be kept in view, while
finalising the draft Fifth Five-Year
Plan. The details of the strategy ado-
pted at the 37th Session of the Cent-
ral Advisory Board of Education,
are contained in resolution No. IIL
Copies of the resolutions are available
in the Parliament Library,
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Medium Irrigation Projects in Tripura

1866 .SHRI DASARATHA DEB:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: .

(a) whether any medium irrigation
projects ere being taken up by the
Centre in Tripura during the coming
financial year; and

(b) if not, whether the Government
of India will take initiative to take up
some medium irrigation projects jn
the tribal belts of Tripura?

THE DEPUTY MINISTTER IN
THE MINISTRR OF AGRICULTURE
AND IRRIGATION (SHRI KEDAR
NATH SINGH): (a) and (b). The
Government of Tripura have recently
requested the Survey of India to take
up serial survey of the catchment
of rivers Hoora and Khowai and pro-
posed a provision of Rs. 2 lakhs for
this work in 1975-T6. The tentative
Fifth Plan prowvision for irrigation 1s
Rs 9 lakhs and this is meant for
surveys and investigations of 1rnga-
tion projec s only. As 1t 1s, therefore,
the question of taking up of any me-
dium irnigation project in the State
(including tribal belts) jn the next
financial year does not arise.

Gujarat Governor's Relief Fund

1867. SHR] ARVIND M. PATEL.
SHRI VEKARIA:

Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to gtiate:

(a) whether a fund called Gujarat
Governor's Relief Fund has been ope-
rated to meet the challenge of gcar~
city in the State;

(b) if so, the total amount collect-
ed go far; and

(¢) how has it been disbursed?

THE DEPUTY MINISTER IN THE:
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢). The information
is being collected from the State
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Government and will be laig on the
Table of the Sabha, as soon as it 15
Treceived.

Earthquake in Himachal Pradesh

1868. SHRI AJIT KUMAR SAHA:
SHRI B, S. BHAURA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) number of people killed, due to
the earthquake in Himachal Pradesh
on 18th and 20th January, 19875; and

(b) what steps have been taken by
Government to rehabilitate the de-
pendents of those killed and who lost
their hearths and homes?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) According to the in.
formation received from the State
Government of Humachal Pradesh, 42
persons were killed due to the earth-
quake,

(b) Immediately aiter the earth-
quake, supplies of atta, rice, dal, gur,
tea, salt, cooking «il, keroseme oil,
soft coke, fire-wood etc., were rushed
to the area by air and by road and
distributed amongst the affected peo-
ple. Besides ration commodities, tents
tarpaulins and blankets in large
numbers were sen. to the area 1o
provide immediate shelter to  those
rendered homeless and others whose
houses had become unsafe, As regards
permanent rehabilitation of the
affected people, the sta.e Government
is getting up a technical committee
to go into the question about the de-
sign of houses that should be built in
this cold earthquake belt. A survey
is being carried out to access the
damage to irrigation and drinking
water channels cattle, goats, sheep,
buildings, roads, agriculiural land
etc, witl a view to take necessary re-
construction, land reclamation and soil
conpervation measures,

Anti-Sea Erosion Project in Kerala

1869. SHRI VARKEY GEORGE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the work on the anti-
sea erosion project in Kerala hag come
to a stand-still que to lack of funds;
and

(b) whether Government of Kerala
have demanded an amount of Rs. 2
crores for thig project and if so, re-
action of the Central Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The anti-sea erosion
works in theState of Kerala had to be
slowed down duning ihe current year
due to financial constraints. The State
Government had reported that the
provision of Rs, 1 crore in the Stae
Plan for anti-sea erosion works had
been completely exhausted by October
1974. According to the latest report,
the actual expenditure during 1974-75
to end of December, 1974, was Rs.
158 lakhs The anticipated expendi-
ture during the last quarter of 1974-
75 1= Rs. 73 lakhs,

(b) The State Governmen! had
been pressing for Central assis ance
of Rs. 2 croreg for the anti.sea ero-ion
works during 1974-75 and had regques-
ted for an 1mmediate release of Rs. 1
crore. The Centre has recently agree
to provide an amount of Rs 1 crore
as loan assistance to the State Govern-
ment during 1974-75.

Allotment of more funds to State
Government of Gujarat

1870, SHRI P. M. MEHTA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the State Government
of Gujarat had requested him for the
allotment of '‘more funds to the State
to meet the unprecedented drought
and famine situation in the State;
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(b) if so, what amount has been
allotted to the State Government to
meet the situation;

(c) what was the tota] demand made
by the State Government and to what
extent their demand for financial help
hag been met; ang

(d) whether this has ralsed the
fundg earlier allotted to the State; and
whether this will be given any consi-
deration for current year's allotment
of funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI PRABHU-
VAS PATEL): (a) to (d), The State
Governmen , in themir estimate pre-
sented to the Centra] Study Team
requested for an  assistance of Rs
50,22 crores including non-plan assis-
fance However, as from 14 1974,
the old policy of giving ad hoc assis-
tance to Sta es for rehef expenditure
has been given up Under the new
policy only advance plan assistance,
which is to be adjusted against cen-
tra] assistance due to the S.ates 1n
future years, can be given to enable
them to take up an acceleiated pro-
gramme of relief works in affected
areas. The Govt. of India has sanction.
ed advance plan assistance to the ex-
tent of Rs 1414 crores to Gujarat
State during 1974-75 under the new
policy. They have also sanctioned
a short-term loan of Rs. 10 crores for
egricultural inputs.

Appointment of Scarcity Rellef Com-
missioner for Gujarat

1871. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of AGRICULTURRE
be pleagsed to state:

{a) whether any Scarcity Relef
Commissioner for Gujarat State has
been appointed; and

(b) if so, what are his functions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) The functions of Scarcity Re-
lief Commissioner are generally to
guide, coordinate and supervise the
various programmes for scarcity ree
lief in the State .

Centra! aid for Floed and Drought
affected States during 1074

1872. SHR1 SAMAR GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) Central aids given or proposed
for the benefit of the flood and drought
affected people of different States
during the year 1974;

{b) break-up of such aids;

{¢) salient features of the reports
of the Fact Finding Committee sent
to different States; and

{d) steps taken on the basis of these
reports?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI PRABHU-
DAS PATEL): (a) and (b), Following
Government's acceptance of the re-
commendations of the Sixth Finance
Commission, the previous scheme of
ad-hoc Ceniral assistance to States
jowsards expenditure necesgitated
by natural calamities has been rescin-
ded with effect 4rom 1-4-1874. No
Central assistance is now  available
to State Governments f{or drought or
flood relief purposes as such.
However, in cases where the margin
money provided 1o the State is not
adequate to meet its needa in respect
of an accelerated programme of plan
works necessitated by the emergency,
advance Plan assistance can be pro-
vided by the Centre.

{c) and (d). In accordance with the
new policy and based on the recom-
mendations of the Central Study
Teams which visited the affected
Stateg Government have sanctioned
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advance Plan assistance as indicated
below, which is adjustsble in future
years:

Amount
Srate (Rs, in

crores)
Assam : . . - 400
Bihar . . 402
Guijarat . . . 1414
Haryana . . N 200
Ma lhya Pradesh . . 6 50
Orissa . . . . 791
Raija:than . . 10724
Tamil Nadu . . " 7-50
West Bengal . . . 2-25
" Engincers Postod in Andaman and

Nicobar Islands

1873. SHRI S. D. SOMASUN-
DARAM: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether the CPWD Engineers
posted to Andaman and Nicobar Is-
lands have represented to him about
the discrimination meted out to engi-
neers as compared to Administrators
in regard to transfers to main land,
provision of a cabin clasg of accom-
modation in ships, lower type of quar-
ters, residential accommodation, allot-
ment of scooters, invitations for the
State functions, deputation allowance,
sanction of leave reserve posts; and

{(b) if so, the main grievances and
demands submitted by them and ac-
tion taken for redressal of their grie-
vances?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR] X. RAGHGU-
RAMAIAH); (a) and (b). The
C.F.W.D, Junior Engineers' Asscca-
tion have submitted representation on
the following points:—

(i) Perlod of stay in Andamans
and trangfer on completion of
tenure.

(ii) Deputation sllowance to En-
gineers posted in Andamans.

(iii) Discrimination in allotment
ol residential accommodation,

(iv) Allotment of Cabin in the
ships,

(v) Fixation of special quota of
scooters.

(vi) Medical facilities.

(vii) Sanction of leave regerve
posts.

The Andaman and Nicobar Admin-
istration are examining the points
raised in the representation in con-
suitation with the Principal Engineer,
Andaman Public Workg Departn.ent.

Production of Fertllizsery vis-a-vis
their Demang

1874. SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
Btate:

(a) what is the present production
of fertilizer vis-g-vis their demand
in the country; and

(b) the quantity of fertilizers being
imported to meet the deficit?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF AGRICULTURE AWND
IRRIGATION (SHRI PABHUDAS
PATEL): (a) The agronomic reguire-
ments of fertiliser nutrients for
Kharif 75 and Rabi 75-76 ana the
estimated domestic production for the
period from February, 1975 to Janu-
ary, 1976 is as given below:

(in lak roanesy

Agronomic demand Estimated

domestic

Production

N 3400 E5°53

P 1035 369
K 650
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tb) The Government of India has
been gble to contract so far 7.84 lakh
tonnes of N 3.65 lakh tonnes of P
and O .46 lakh tonneg of K. In addi-
tion to this, the stocks in hand and
the spillovers from past contracts are
cstimated at 3.36 lakh tonneg of N,
155 lakh tonnes of P ang 2.57 l?kh
tonnes of K. Attempts are on, to im-
port further quantities of nutrients to
meet the deficit,

Breakdeown of Rationing System im
‘Greater Calcutta due to strike by the
Employees of Food Corporation of
India

1875. SHRI VARKEY GEORGE:
SHRI C. M SINHA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the rationing system in
Greater Caleutta may break down be-
cause of the indefinite strike by the
employees of the Food Corporation ot

India;

(b) whether, 1n the open market,
rice prices are rising almost every day
even in the surplus districts of Mid-
napore, Birbhum and Burdwan; and

(e) if so, the action Government
propose to take to ease the delivery
of ration to the people?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND JRRIGATION (SHR] ANNA-
SAHEB P. SHINDE): (a) to (o).
Distribution of foodgrains through ri-
tion shopsifair price shops 1n a State
is the responsibility of the State
Gnvernment, West Bengal Govern-
ment have reporied that althuugh the
rationing system in Greater Cal-
cutta had come under considerable
strain, the situation has now im-
proved, as considerable supplies of
1utioned commodities  have been
rushed to all shops.

With the arriva] of rice in the
‘market in October, 1874 whciesale
priceg of rice took an easy turn which

MARCH 3, 1878

Written Anstoers 128

continued till the end of November,
1974. Prices displayed a mixed trend
during December, 1974, while thay
showed generally a hardening ten-
dency during January, 1975, There-
after, prices have either.shown a fall
or have ruleg steady during Febru-
ary, 1975,

Lang Colonisation Scheme

1876. SHRI DHAMANKAR: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Land Colonisation
Scheme aimed at rehabilitation of sur-
plus rural labour in selected pockets
of the country has been considered by
Government for implementation;

(b) if so, important features of the
scheme; and

(c¢) progress of its implementation
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR1 PHABHU
DAS PATEL): (a) No land colonisa-
{1on scheme for rehabilitation of sur-
plus rural labour is under considera-
tion of Government of India.
However, a scheme for Gainful Em-
ployment through Land colonisation
contemplated to be implemenied 1n
t Central sector during the Fifth
Play, 15 under consideration of Gov-
cinment of India. This will, to some
txlent, help in rehabilitation of land-
ivse agricultural labourers.

tby The contemplated schemne ep-
visages establishment of colonies in
ctumpacty units of about 500 hectares
tach capable of settling about 200
ec-momic  pursuits to every person
families and be able to provide
employment progressively in different
offering himself for work in those
arcas. The units are intended to be
self dependent and, in the long run
self-supporting,

(e} The scheme is under conside-

ration of Government of Indla,
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Agtictitaral Poiytechnics dustng Fich

1877. EHRI DHAMANKAR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have de-
cided to set up Agricultural Poly-
technics in various parts of the coun-
try during the Fifth Plan;

(b) if so, main features of the pro-
posal and their break-up, State-wise;

(¢} action taken|progress made 50
far in the matters; and

(d) how many Agricultural Poly-
technics are 10 be set up in Maharash-
tra and their location”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE): (a) Thest 15 a
scheme to set up Krishi Vigyan
Kendras to impart technical lteracy
in the broad area of farming occupa-
tiLns

(b) A scheme for the establish-
ment of 32 Krishh Vigvan Kendras
during the Fifth Plan on the basms of
agro-chimatic, technological and
sucio-cconomic  considerations  has
Lreen proposed by the Indian Counctl
of Agricultural Besearch. The main
arjectives will be to mmpart technical
ramning m sclentific methods of farm-
ing to buth sxrving employets  of
Agitcultural and allied Departments
end farmers to increase production
and to rural youth to create self
employment  pntential State-wise
treak of expenditure will be made
atter the proposrd scheme 1s approved
oy the Finance Ministry.

(c) The scheme is awalting
approval of the Mmustry of Finance.

{d) At the Central level, a small
Committee will be gset up in the
ICAR to help implementation of the
programme, to select the location of
the Centres, the quantum of assis-
tance to be given, in consultation with
the State Governments, Agricultural

3726 LS5

Universities and other State Insti-
tutions. The number of Krishi Vigyan
Kendrag to be set up in Maharashtra
State and their location ete. will be
decided by the aforesaid committee.
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Lang for School Bulldingy in DIV Area

1882 SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND
HOWSING be pleased to refer to the
reply given to Unstarred Quesetion
No. 847 on the 18th November, 1874
and state.

(a) when each of the four schools
as referred to in part (a) of the reply
deposited the amount for the land and
the amount deposited by each of the
Sehools;

(k) the particular reasons for not
handing over land to the Jain Happy
School in Edward Square when land
in Edward Square has been handed
over to another School namely
R. M. Arya Girls Primary School; and

(e¢) when the land s proposed to be
handed over to the Jain Happy School,
the area of land proposed to be hand-
ed over and the location thereof?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY

AFFAIRS (SHRI K, RAGHU-
RAMAIAH):
Amount Date

@ _ Rs.
() R. M. Arya Girls

Primary School 6,245, — 8 12 1970
(n) Unon  Academy

School . . L6oo'— 14 2 1939
(1) Jain Happy

School . 6,815/ — 18 7 1967

(1v) St. Columbas
School . . 14,745 — 14.1°1966

e S

(b) Due to revised alignment of
Peshwa Road, the plot earmaried for
Jain Happy School was affected
whereas the plot for R, M. Arya Girls
Primary School wag unaffected.

(c) A new plot of land will be
considered for allotment to Jain
Happy School when detailed planning
of the area is undertaken on the basia
of broad plan evolved by the Design
Group after it is finally approved by
the Government,
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Schemg for Sinlce-gate-cum Bridge
Across River Khirori

1883. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o
refer to the reply given to Unstarred
Question No. 2768 on the Znd De-
cember, 1974 and state:

(a) whether the schemes for Sluice-
gate-cum bridge across river Khirori
between Hariharpur and Kaligaon
villages and near Munaitha in Dar-
bhanga District of Bihar have since
been finalised or are being finalised;
and

(b) what is the estimated expendi-
ture to be incurred on each of the
above two schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AXND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b), In reply to
Unstarred Question No. 3768 answered
in the Lok Sabha on 28-8-1974 on the
same Subject, it was stated as
follows:

“The State Government of Bihar
have reported thal further dis-
charge data is required to be col-
lected during the next two years
for the formulation of the scheme™

Therefore the quesetion of prepata-
tion and finalisation of the scheme
does not arise at present.
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{mplementation of Scheme Under

Smal] Farmers Development Agencies

ang Marginal Farmer’s Agricaltural
Labourers in Various States

1885, SHRI TUNA ORAON:
SHRI S. N. SINGH DEO:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) how many districts in West
Bengal, Bihar, Assam, Tripura, Naga-
land, Orissa, Meghalaya, Manipur,
Arunachal Pradesh and Mizoram have
been included for the implementation
of the scheme under Small Farmer's
Development Agencies (SFDA) and
Marginal Farmer's Agricultural La-
bourers (MFAL):

(b) the progress made by these
agencieg to ameliorate the jot of small
and marginal farmers in these States;
and

(¢) the amount spent by these agen-
cies state-wise and district-wise .and
project wise?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE), (a) A hst of
Sw all Farmers Development Agencies
(SFDA) and Marginal Farmers and
Agricultural Labourers Development
Jagencieg (MFAL) taken up during
the 4th Five Year Plan and the
SFDAs sanctioned for the 5th Five
Year Plan 1s given 1n statement-I
Jaid on the Table of the House
[Placed in Library. See No LT 9062/
75] Arunachal Pradesh and Mizoram
were not sanctioned and such projects
in the 4th Plan During the 5th Plan
Arunchal Pradesh has been allocated
1S F D A project but sutable
proposals in that regard are still
awaited from the U T Adminstra-
tion

(b) Out of the total 87 Small Far-
mers Development Agencies and
Marginal Farmerg and Agiicultural
Labourers  Development  Agencies
taken up durning the 4th Plan in the
country, as many as 24 were sanc-
tioned to the Stateg (except Aruna-
chal Pradesh ang Mizoiam) men-
tioned m part (a) of the quesetion
During the 5th Plan, the total nurabcr
uf projects will go up to 41, including
the one which 1s allocated to Aruna-
<hal Pradesh These Agencies are
extending benefits to identified an.all
erd marginal faimers under various
programmes, 1z cultivation of high-
¥yielding varieties, multiple cropping,
horticulture, soil conservation, ‘fand
development, improved  agricultural
implements, mnor irrigation and
subsidiary occupations  programmes
hke dairy, poultry, piggery, etc On
a'l these programmes a subsidy of
25 per cent/33|1|3 per cent is being
made available by the Agencies on the
capital cost mvolveq in the various
schemes to small/marginal farmers
respectvely In addition marginal
farmers are given subsidy on inpute
upto Rs, 100 per season and maximum
of Rs. 200 for two mseasons Agricul-
tural labourers are provided ofl-
pesson employment  during slack
geason under Rural Works Prog-
samme, which forms part of MF.AL
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and composite projectsa, They are
also assisted by the Agencies to take
up dawry, poultry, piggery ang such
other subsidiary occupations. The
progress made by the projects ser up
in the 4th Plan upto the end of De-
cember, 1874, since nception is indi-
cated in the Statement at statement-
II laid on the Table of the House.
[Placed wn Library. See No LT-
9062/75]

(¢) The expenditure incurred by
the varoug Agencies in different
Stateg upto the end of December, 1874,
since 1nception 1s indicated 1n the
statement at statement-III  laid
on the Table of the House [Placed
Laibrary. See No LT 9062/75] In the
states of Assam, Bihar, Orissa, West
Bengal and Tripura the SFDA/MFAL
Tio)ectg are confined to one dustrick
or part thereof The project area in
tespect of Agencies 1n  Mampur
Meghalay a and Nagaland covers more
than 1 distriet

Allocations for Construction of houses
under Low and Middle Income Housing
Scheme

1886 SHRI TUNA ORAON
SHRI § N SINGH DEO-

Will the Mimster of WORKS AND
HOUSING be pleased to state:

(a) the amount allocated to West
Bengal Bihar, Orissa, Assam, Megha-
laya Nagaland, Manipur and Aruna-
chal Pradesh for construction of houses
under low and middle income hous-
ing schemes;

{b) 1f so, the amounts sanctioned,
State-wise and Scheme-wise, and

(c) places where such schemes have
been undertaken in these States?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS SHRI K | RAGHU
RAMAIAH): (a) and (b). The Low
and Middle Income Group Housing
Schemes introduced by the Ministry
of Workg sand Housing are in the
Siste Sector. Since the beginning of
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the Fourth Five Year Plan, Centra:
financial assistance is given in the
shape of ‘block loans’ and ‘block
grants’ for all the State Sector
Schemes taken together, including
social housing schemes, The State
Governmentg are thus free to allocate
and sanction funds out of the biock
assistance on various schemes and
’ 2  require-

: determin-

(c) As the State Governments are
themselves competent to formulate
and sanction projects under these
Schemes, the required information is
not furnished by the State Govern-
ments to this Ministry.

Intensive Poultry Farming Programme

1887. SHRI TUNA ORAON: Wil
the Mimister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) number of districts in the coun-
try where intensive Poultry Farming
Programme have been undertaken
under the scheme of SFDA/MFAL;
and

(b) the amount spent on the above
schemes, State-wise and district-wise”

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE): (a) and (b). A list
of Small Farmers Development Agen-
cies (SFDA) and Marginal Farmers
and Agriultural Labourers Agencies
(MFAL) implementing poultry pro-
gramme, among others, for the benefit
of gmallfmarginal farmers and agri-
cultural labourers and the total ex-
penditure incurred by these Agencies,
State-wise, on all the programmes is
indicated In the stafement laid on the
Table of the House. [Placed in Lib-
rary, See No LT-0063/75], The 87
SFDA/MFAL projects were sanction-
ed in the Fourth Plan to cover a total
Dumber of 95 districts in the country
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Sub-standard Milk supplied by
DMS,

1892, PROF NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE sAND IRRIGATION
be pleased to state:

(a) whether there 18 any provision
under which the authorities of Dalhi
Milk Scheme ensure the replacement
of sub-standard milk supplied to its
subscribers, on any complaint; and

(b) if so, the arrangement made by
the authorities to redress the com-
plaints 1n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). If any com-
plaint is received regarding the qua~
lity of milk in a sealed botfle being
sub-standard, the sample bottle is im-
mediately obtamned from the com-
plainant and carefully tested in the
Quality Contrg] Laboratory of the
Dellm Milk Scheme In cases of even
the slightest doubt, a fresh bottle of
milk js invariably supplied to the cus-
tomer by way of replacement, free of
cost.

Rehabilitation of Handicapped
Harijans

1883. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3592 on 8th December, 1974
regarding scheme for rehabiltation
of handicapped Harijans and Schedu-
led Tribes and state the amount ear-
marked for this purpose in the current
financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): Handicapped
Harijans are eligible for all the servi-
ces for the handicapped provided by
the Department of Bocial Welfare, No
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specific amount hag been earmarked
for handicapped persons belonging to
these communities,

Bingle Food Zoue foy Himachal Pra-
desh and Punjab

1804. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE AND [IRRIGATION
be pleased to state:

{a) whether any representation has
been made by Himachal Pradesh Gov-
ernment for a single food zone for the
States of Himachal Pradesh and Pun-
jab; and

(b) it so, the action taken by Gov-
ernment on this representation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTORE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE): (a) Yes, Sir.

(b). Thig matter will be considered
while formulating the policy for the
next rab; season.

Beiting up of Joint Btats Preject for
Irrigation

1885. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the amount of financial assist-
ance provided for the setting-up of
medium irrigation projects and Jift
irrigation schemes for the States of
J & K, Punjab, Himachal Pradesh and
Haryana; and

(b) whether the Central Govem-
ment are planning to set-up by Cen-
tral or joint State projects for irriga-
tion in this region?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURB AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) Irrigation iz & State sub.
ject and irrigation projects are imple-
mented by State Governmenls within
the framie-work of their developmen-
tal plans. Central assistance tg States

is being provided in the form of block
loang and grants and is not related to
any individua] scheme, group of sch-
emes, or head of development.

(b) No, Sir,
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Scheme Submitted by Brahmaputra
Flood Control Commission of Expert
Committee

1897. SHR1 ROBIN KAKOTI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any scheme has been
submitted by the Eastern Region of
Brahmaputra Flood Control and Ero-
sion Centre of Dibrugarh as adviscd
by the Brahmaputra Flood Control
Commission of the Expert Committee,
and

(b) if s0, when it was submitted and
when it was finally approved?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). A scheme [or
the protection of the Maijan area from
erosion prepared by the Brahmaputra
Flogd Control Commission on the re-
eommendation of its Board of Consul-
tants was received at the Centre in
January, 1875. After scrutiny in the
Central Water Commission the scheme
was modified and subsequently ap-
proved by the Board of Consultants
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of the Brahmaputra Flood Control
Commission at the meeting held on
24th January, 1875 at an esfimated
cost of Rs, 585 lakhs, The scheme
hag been sent by the Central Water
Commiesion to the Planning Commis-
sion for according approval to its ime
plementation as required under the
procedure laid down for the proces-
sing of flood contro)] schemes.

Closing of Nursery Wing in Mother’s
international School, New Delhl

1898, SHRI S. M, BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFAE AND CULTURE be pleased
to state.

(a) whether the Mother's Interna-
tional School in New Delhi has sud-
denly closed down its nursery wing;

(b) whether on account of this even
a dozen teaehers with 5 to 10 years ser-
vice have been rendered jobless;

(¢) whether the same school had two
years ago, dismissed about 20 teachers;

(d) whether at that time Govern-
ment had decided to take over the
school but later abandoned the plan
following assurance by the manage-
ment; and

(e) the action being taken by the
Government now?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P YADAV): (a) and (b). Accord-
Ing to the information furnished by
Delhi Administration, the nurgery de-
partment of the School, which is not
recognised, has been closed down re-
cently, Consequent to the closure of
nursery classes, the services of about
10 teachers have been terminated by
the Management. The length of ger-
vice of the teachers is being ascertain-
ed,

(¢) and (d). No, Sir.
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(e) Since the nursery school is not
recognised by the Delhi Administra-
tion, the question of its being taken
over by Delhi Adminisiration does not

1899. SHRI HARI SINGH: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Umon Government
have directed the Punjab State Gov-
ernment to withdraw cuses against
fertilizer dealers of Ludhiana district
involved in the alleged saie of granu-
lated mud as fertilizer to farmers; and

(b) if s0, the reasons therfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). During the
course of investigations by the Central
Bureau of Investigations, their preli-
minary enquiries indicated that the
dealers against whom complalnts had
been filed earlier By the Punjab State
Government authorities, had been
cheated by some other persons who
had got spurious fertiliser manu-
factured and had Dassed it on
to these demlers as genuine imported
DAP, In fact these dealers had
made payments for the material
on the basis of the full normal
price for such fertilisers; The CBI,
thereupon requested the Ministry
of Agriculture to suggest to the
Punjab Government authorities to
withdraw cases against these dealers
and this suggestion was passed on by
the Ministry of Agriculture to the
Punjab Government The detailed
position in this respect was also dis-
cussed by the Punjab Police officials
with the C.B.I1. officia’s, a2fter which
the Punjab Government authorities
withdrew the cases against these dea-
lers. A case against the persons found
gullty by the C.BI has already been
filed in the court by the C.BI.
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Misuse of Funds Allotted to State
Governments for Drought and Relief
Works

1801. SHR] ANADI CHARAN

DAS:

SHRI D. D, DESAI.

SHR1I PURUSHOTTAM
KAKODKAR.

SHR] RAGHUNANDAN LAL
BHATIA:

SHRI P. GANGADEB:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether there has been misuse
of funds allotted to State Govern-
ments for drought and relief works;
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(b) if so, facts thereof; and

(c) whether the Centre would moni.
tor the use of such fund?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). It is primarily
for the State Governments to keep a
close and critical watch on the expen-
diture incurred on natural calamities
relief and to ensure that the funds ex-
pended are properly utilised. So far
as the Central Government 1s concern-
ed, the final settlement of the Central
assistance given for thig purpose will
be made only on the basis of audited
figures of expenditure

2. The Sixth Finance Commission,
which considered the various aspects
of financing of relief expenditures,
have observed that there hag been a
good deal of avoidable waste in the
expenditure incurred in the name of
drought relief and that with better
planning and organisation, more en-
during benefits could have been secu-
red. They have also pointed out that
a substantia]l part of the relief ex-
pendiure has been incurred on sche-
mes formulated in desparate hurry,
which therefore turned out to be lar-
gely unproductive without any appre-
ciable effect on the permanent impro-
vement of the areas prone to drought
and floods They have, therefore, re-
commended a complete overhauling of
the arrangementg which used to be in
force till the end of the Fourth Plan
period, for providing assistance to the
States for meeting expenditure on re-
relief operations. According to their
recommmendations, detailed program-
mes for the permanent improvement
of the drought and flood prone areas
should be drawn up and fully inte-
grated with the Plan. Any agsistance
which 15 provided to the States for
purposes of relief should form part of
the Plan and should be adjusted with-
in the overall ceiling of Central assis-
tance to the Stateg for the Plan as &
whole. The recommendationg of the
Finance Commigsion in this regard
have been accepled by the Central
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Government, and as from the current
financial year, the previous policy of
providing Central assistance towards
non-Plan expenditures has been res-
cinded, In terms of the presént policdy,
Central agsistance wil] be provided,
where essential, only by way of ad-
vance assistance for the State Plan or
under the drought prone areag pro-
gramme, tribal development plan pro-
visions, ete.

3. Since assistance from the Centre
wil] be by way of advance of Plan
assistance only, the same kind of in-
formation and monitoring system ss
is adopted in regard to implementa-
tion of normal Plan schemes should
apply to the relief schemes and ex-
penditures also. In addition, fort-
nightly reports will alsp be obtained
from the affected States to keep an
overall view of the situation.

Operation of Volu.ifary Soclal Agency
for Relief Work in Gujarat

1802. SHRI ARVIND M. PATEL:
SHRI N R. VEKARIA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether any Voluntary Social
Agencies are operatmg jn GCujarat
State for rehef waerk;

(b) whether any suggestion has
been made by those agencies; and

{c) if so, the facts thereof znd the
action taken by the Government

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢): The information
is being collected from the State Go-
vernment and will be laid on the
Table of the Sabha, ag soon as it is
received.
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Financial Assislance to Gujarat
Government for Relief Operations

1803, SHRI ARVIND M. PATEL:
SHRI D, P. JADEJA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the financial assistance asked by
the Gujarat Government for relief
operations in scarcity areas of that
State;

(b) the total amount paid by the
Central Government upto 31st De-
cember, 1874; and

(¢) menner in which the amount
has been spent, area-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI PABHUDAS
FATEL): (a) Rs. 50 22 crores.

(b) Nil.
(c) Does not arise.

Funds to States for Crash Employ-
ment Programme

1904. SHRI SAMAR GUHA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleaseg to state:

(a) break-up of the Central funds
allocated to different States for crash
employment programme during the
Jast three years;

{b) amounts aspent and the nature
cof the work undertaken by different
States;

(c) the employment created and
their duration;

(d) whether this scheme will be
continued; and

(e) it so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 ANNASAHEB
P. SHINDE): (a) to(c). A statement
showing allocation of funds to States|
Union Territories, amount spent, em-

ployment created and nature of works
undertaken besideg minor irrigation,
80il conservation rural roads etc.
during 1971-72, 1972-73 and 1973-74 is
laid on the table of the House [Placed
in Library, See NoLT 9064 /151
Employment was provided to the wor-
kers for varying periods.

{(d) No, Sir. The scheme has heen
discontinued w. e. f 1lst April, 1974

{e) Does not arise.

Relief Works in Scarcity Areas of
Gujarat

1905 SHRI VEKARI: Will the Min-
inster of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) the main features of the rehet
works started jn scarcily areas of
Gujarat State;

(b) the amount earmarked and
amount spent during the last six
months-wise an district-wise; and

{c) the progress made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 PRABHUDAS
PATEL): (a) ts (c). The information
is being collected from the State Go-
vernment and will be laid on the
Table of the Sabha.

Report on Aralam Farm, Kerala

1906. SHRI C. JANARDHANAN-
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the official team which
had gone into the different aspects .f
the working of the Aralam State
Farm in Kerala has not yet submit-
ted its report to the Government;

{b) if so, the reasons for this delay
and when the report ia likely to be
submitted; and

(c) if already submitted the salient
points thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢) The official team
set up to examine different aspects of
the working of the Aralam State
farm at Kerula bas not yet submitted
its report to the Government. The
tearn had to collect materials on the
cropping programmes to be adopted
at the fram and the development of
infrastructural feciiities such as land
develoy ment socia]l conservafion ex-
pected to submut itg a report shortly.

News Report Cavtioned *Indian His-
torical Works Inadequate”

1907. SHRI R. S. PANDEY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether Government’s atten-
tion has been drawn to the reports
publhished in local daily of 4th Fubru-
ary, 1975 under the caption “Indian
historical works inadequate”, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTFR OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a):
Yes Sir.

(b) The observations made 1n the
press report rep-esent the viewsg of
an !ndividual an” are not based on
facts. A large rumber of books em-
bracing all asperts of Indian History
are available

Scrapping of Tutorial System in
Indian Universilies

1908. SHRI R. S PANDEY:
SHRI1 HARI SINGH:

"Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be plrased to state,

{(a) whether there is a proposal to
sccrap the well establisheg tutorial
system in Indian Umversities; and

{b) if so, the reasons therefor?

THE MINISTFR OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a)
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and (b); Tutorial system 1 well es.
tablished only in a very few univer-
sities in the country. No proposal 18
under consideration of the Govern-
ment or the University Grants Com-
mission to abolish the system.

Milling Margins and prices of Wheat
Producty

1909. SHRI SHARAD YADAV: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Central Govern-
ment/State Government fixed any
miller's margin for the roller Mills in
different States and Union Territories;

(b) it so, the milling margins fixed
in 1872, 1973 and 1974 n digerent
States and Umon Teritories;,

(¢} whether any prices of wheat
products were fixed by the Centre and
the States in the year 1972, 1973 and
1974 in different States and Union
Territories. and

(d) if so, the details there of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
SAHEB P. SHINDE): (a) to (d), The
approved milling margin for he Rooler
Flour Mills in different States and
Union Territories varied from Rs 80
to 98.6 per tonne in 1972 and Rs, 82
to 97.4 per tonne in 1973 and Rs, 068
to Rs 1173 per tonne in 1974 f{for
fines. For wholemeal atta it wvaried
from Rs, 50.2 to Rs. 51.2 per tonne in
1972, Rs, 49.2 to Rs. 50.2 per tonne in
1973 and Rs, 54.9 per tonne in 1974

The prices of wheat products In
1972, 1973 and 1974 as fixed by the
Central Government are indicated in
statement I laid on the Table of the
House. ([Placed in Library. See No
LT-9065/75]. Following the introduc-
tion of the new wheat policy the
State Governments were asked to fix
prices of wheat products on the basls
of the open market prices of wheat
and the wheat subsequently giveh
from the Central, Pool at the whole-
sale price fixed for the various States,
which, in most cases, was around Rs.
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170 per quintal, The prices of wheat
products thus fixed by the various
State Government with the concur-
Tence of the Central Government are
in statement II laid on the Table of
the House ([Placed in Library, See
No, LT 9065 175]

Empioyment g the Blingd

1810. SHRI 8. M. BANERJEE: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the further steps taken to pro-
vide employment to the blind trained
in various workshops under the
Minisiry of Education and Soclal
Welfare; and

{b) whether some relaxation has
been given in their cases; and if so,
what are the relaxation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCJAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b):
Department of Social Welfare's
scheme of scholarships for the physi-
cally handicapped has been modified
1o allow  physically handicapped
sersons, ingluding  trainees of the
National Centre for the Blind, Dehra-
dun, between 14 and 40 years of age
to be placed as inplant trainees in
approved industrial establishments
with a stipend of Rs. 100 per month
for a period not exceeding one year.

No relaxation is permissible in res-
pect of persons of any particular
organisation. Relaxation in the upper
age limit by five years has, however,
been allowed to physically handicap-
ped persons, including the blind, for
the purpose of entry into class ITT and
IV Central services.

Construction of houses for class III
and class IV employees

1811. SHRI S. M. BANERJEE: Will
the Minister of WORKS AND
HQUSING ba pleased to state:

{a) what further steps have been
taken to construct Fouses for Class

II1 and Class IV employees in Delhi;
and

{b) amount sanctioned during the
Fifth Plan for this purpose?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) In August, 1973 ths
Government imposed a ban on under-
taking of new construction work or
works which had not crossed the
plinth level. The ban is still in opera
tion. Therefore only old and conti-
nuing schemes which had crossed the
plinth level before the impostion of
the ban are being completed. Class
I1I and Class IV employees are nor-
mally entitled to type II and type 1
houses, Of the continuing schemes.
148 type 1I houses have been construc-
ted during 1974-75 and 180 type T
and type II houses are under con-
struction, Nearly 500 type 1 and type
II houses are proposed 1o be taken
up for construction during the year
1975.76 1f these are exempted from
the purview of the ban.

{b) Since no firm allecation for cons
truction of genera! pool accommoda-
tion during the Fifth Five Year Plan
period has been made, no specific
amound has been =anctioned for
construction of hopes for Class I
and Class TU employees. However
the bulk of the construction is done
only for the employees in the lower
mnecome bracket,

Desmand for Inquiry against Princi-
pal, Government Boys H. S. Schoot,
Mad.pu-, Dethi

1912 SHRI S. M. BANERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the members of the
Staff of Government Boys Higher
Secondary School, Madipur, New
Delhi in a Joint representation dated
the 2nd February, 1972 have demand-
ed an enqury against the Principal of
the said School for the latter’s alleg-
ed misappropriation of funds and vari-
ous other acts of omissions and com-
missions;
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(b) whether some Members of the
Parliament have also taken up this
jssue with the Delhj Administration;

(c) whether the Principal had resor=
ted to harressing and victimising the
members of the Staff; and

(d) if so, how his Ministry propose
to protect the interests of the Mem-
bers nf the Staff and what prevented
the Directorate of Education from
taking action for the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Yes,
Sir.

(¢) and (d): The Directorate of
Education has taken cognizance of
the complaint 1n 1972 itself and insti-
tuted an enquiry which is still in
progress. The Directorate has not
recived any complaint that the Prin-
cipal 1s harrassing and wvictimising
the staff.

Regiona] Centreg of N.S.8.

1813. SHRI PHOOL CHAND VER-
MA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Ministry of Educa-
tion had opened various Regional
Centres of National Service Scheme
in all the State Headquarters and the
Staff of the Centres is simply idling
without any work;

(b} whether one of the Officers of
the N.S.8, had written to thiz effect
to the Ministry; and

(e) if so, whether his Ministry pro-
pose to close dowpn immediately all
the Regional Centres of N.S.S. and
hand over the affairg directly to the
Universities to ensure economy during
these days of Financial stringency?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D. P. YADAV): () to (c), For estu-
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blishment of laison at the Siate and
University level for sffective impla-
mentation of the National Service
Scheme and for coordinating the -
creasing number and size of various
youth programmes, 4 N.5.S. Zonal
Centres are functioning at Ahmeda-~
bad, Calcutta, Chandigarh and Madras,
and 11 N.S 8. Regional Centres at
Rangalore, Bhopal, Bhubaneswar,
Delhj Hyderabad Lucknow, Patna,
Poona, Gauhati, Jaipur and Trivand-
rum. These Offices are responsible
not only for proper implementation of
the Nationa] SBervice Scheme in the
States and Universities and the resi-
duary work of the erstwhile National
Fiftness Corps, but are also required
to oversee other youth programmes in
various States and Universities. They
assist in plannig and organisation of
the National Service Scheme and other
youth programmes. They have help-
ed in the planning and organisation of
special camps under the Youth
Against Famine Campaign  during
1973 and Youth against Dirt and Dis-
ease during 1974-75, as part of the
National Service Scheme. Monthly
reports on the activities of these offi-
ces show that they have been active
in their work

2, In view of the necesaity to utilise
thege officers for activising and assist-
ing in the implementation of the im-
portant Youth Welfare Schemes in
the Vth Plan the question of thelr
offices being closed down, doeg not
arise Considering the constraint on
financial resources, the strength of
staff at these Regional Offices is mot
being increased despite the increased
scope and volume of student and
non-student Youth Programmes,

Release of Grant-in-Ald to Slate Go-
vernment in Respect of N.F.C.
Personnel

i3i4 SHRI PHOOL CHAND VE-
HMA- Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether his Ministry is mnet
releasing Grant-in-Aid to the State
Governments in respect of Natirmal
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Fitness Corps personnel to meet ex-
penditure on travelling allowance,
cycle advance, vehicle advance, fes-
tival advance, house building advan-
ce annual refresher course, etc.;

(b) if =0, the reasons therefore; and

{c) what is the Grant-in-Ald reles-
sed during the last year item-wise as
specified above and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) Grants-in-Aid
the State Governments are sanctioned
for meeting the expenditure on pay
and allowances of N.F.C. perscnnel,
and the administrative staff provided
by the State Governmenis for N.F.C.
work. Ng funds have been placed at
ithe disposal of the State Governments
for sanctioning advances. No prog-
ramme of refresher courses 1s in op-
eration

{b) The transfer of the admunistra-
iive control of the Instructors to the
State Governments jg a step towards
their eventual absorption in the State
service. During this transitional pe-
riod, funds to meet the pay and allo-
wances of the Instructors ang the
administrative staff are being pro-
vided.

(c) Does not arise.

Functions of National Seed
Corporation

1815. SHRI BIRENDER SINGH
RAO; Wil the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
1o refer to the reply given to Unstar-
red Question No. 128 on the 1l1th
Nov. 1974 regarding working of Na-
tional Seeds Corporation and state:

{a) whether the enquiries referrea
‘o in the reply, havg been completed;

(b) if so, the result thereof and ac-
tion taken thereon; and

(e) it not, when the enquiries are
likley to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). The report of
the Committee appointed under the
Chairmanship of Shri V. N. Gadgil,
Member, Rajya Sabha, and a Director
of the National Seeds Corporatio:: has
been received and 1s under exanina-
tion of the Government.

As regards the enquiries into the
transaction involving export of pot-
ato seed to Bangladesh, the Enquiry
Officer has submitted the report to
the Government. His findings are
to the effect that the allegations made
in the newspaper reports about luss-
eg incurred by the N.S C in this
deal were not established. It has also
been hcld that no irregularity has
been committed in the matter of
awarg of transportation contract The
Government have accepted the fnd-
ings of the Enquiry Officer.

Free Trade Policy in Foodgrains for
Rabi Crop

1916, SHR! BIRENDER SINGH
RAQO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have
seen the Press Report in a local
English daily dated the 24th January,
1975 wherein it has been stated that
the Federation of All India Food
Grain Dealers  Association  has
demanded a National Policy for free
trade in foodgrains from the next
rabi crop;

(b) whether the Federation have
also favoured a rise in wheat pro-
curement price from the present rate
of Rs 105 to Rs, 130/- a quintal; and

(c) if so, whether the demand has
since been considered by the Gov.
ernment and with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b).
Yes, Sir, Government have seen such
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Press Reports,

(c) The price and procurement pol-
icy for the rabi marketing season
1975.76 will be formulated shortly in
consultation with the State Govern-
ments,
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Amount spent ¢b Sports

1018. SHRI PRIYA RANJAN DAS
MUNSI Will the Minister of EDUC-
ATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the amount spent by Govern-
ment on all round activities of sports
in the year 1974-75;

(b) the actual expenses on football
and hockey, and

fc) sports grants given by UGC.
to various Universities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE {SHRI1
ARVIND NETAM) (a) Rs B3 92
lakhs

(b) Rs 1 lakh for FOOTBALL
Rs 183 lakhs for HOCKEY
(e) Rs 891 laks to 23 Universities,

Increase in cost of Imported
Foodgraing

1919 SHRI ANADI CHARAN DAS:
SHRI SHRIKRISHAN MODI:
SHRI P. GANGADEB:
Will the Minister of AGRICUL.!
TURE AND IRRIGATION be pleased
to state:

(a) whether there hag been a
subatantial rise in the cost of imported
foodgrains; and
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(b) if so, reason therefor and steps
taken to check thisg rise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNAS-
AHEB P. SHINDE): (a) and (b).
Due to abnormal increase in the pri-
ces of foodgrains in world markets
and of freight rates, there has been
a2 substantial rise in the cost of im-
ported foodgrains in 1974 as comp-
ared to 1973. Howeven since Jan~
uary 1975 there has been some soft-
ening of pricas of foodgrains in
world markets. Government of In-
dia has no control over international
trends in foodgrain prices and frei-
ght rates which are subject to world
supply and demand position,

Construction of Dam on Narmada

1920. SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minigter of AG-
RICULTURE AND IRRIGATION be
pleased to stale the reasons why Mad.
hya Pradesh is not being permitted
to take steps to utilize the surplus
water by constructing Baagi, Punasa
and other dams on Narmada and its
tributories when the assured water
plan of Narmada river is much more
than the quantity demanded by Guj-
arat?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): The question of allecation
of weater between Madhya Pradesh
and Gujarat has been left to be deci-
ded by the Narmada Water Disputes
Tribunal according to the agreement
reached amongst the party States in
July, 1874, Adjudication proceedings
are in progress. However, efforlg are
being made by the Centre to evolve
a consensus for taking up construc-
tion of some schemes in the basin in
both the States without prejudice to
their claims before the Tribunal.

3728 LS5—86.
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Forest Plantation of Industrial and
Commercial Uses
1821. SHRI TUNA ORAON:
SHRI SAKTI KUMAR
SARKAR.
SHRI KUMAR MAJHI:
SHRI S, N. SINGH DEO:
Will the Minister of AGRICUL.
TURE AND IRRIGATION be pleased
to refer to the reply given to Unst-
arred Question No. 804 on 18th No-
vember, 1874 regarding the  Forest
Plantation of Industrial and Comm-
ercial] uses and state:

(a) State-wise programme regard-
ing economic plantation for industrial
and commercial uses scheme under
forestry development during the cur-
rent Year; and,

(b) reaction of the

Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). Unstarred
Question No, 904 sought information
in respect of State and Union Terri-
tories in the Eastern and North-East-
ern region of the country. Informa-
tion from all State and U.Ts, in this
region except Manipur has been re-
ceived and is shown in the enclosed
statements. Information from Mani.
pur is still awaited and will be pla-
ced on the Table of the Sabha as
soon as it is received. This is a State
Sector scheme,

Statement
{Rupees in lakhs)

State Umon Terntotics Allc cation

made dur-

Ing 1974-75
States
Assam | . . . . 26-33
Bihar . : . ’ 11 co
Manipur . . Not received
Meghalaya . . . 6-00
Nagaland . - : . 298
Orissa . . . . 13- 50
Tripura , ) . . . 10-67
West Bengal | . . . 9- 60
Urnion Ternitory
Arunachal Pradesh . . 5 60
Mizoram & 2-00
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Figshing Harbour at Dhamara,
Orissa

1922 SHRI ARJUN SETHL Will
the Mimster ot AGRICULTURE AND
IRRIGATION be pleased to siate

(a) whether the requireq clanfica-
tion of additional information on
fishing harbour at Dhamara in the
district of Balasore, Orissa have been
received by the Centre from the State
Government, and

(b) 1f so when the final decision 15
likely to be takc, for the execution
of the hmbour project duning the
Fufth Plan”

THE DEPUTY MINISTER IN
THE MINISTRY OF AGRICLLTURE
AND IRRIGATION (SHRI PRABHU
DAS PATEL) t(a) Yes, 511

(b) The cace 1+ under uaclive cwun
sideration of Government

Shortage of Drinking Water in
Orissa

1923 SHRI ARJUN SE1HI Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleascd to ~tate

(a) whether Government ale gware
of chortage of drinking water facibties
in most of thr Gram Panchayats
Nagar Panchayats in the State of
QOrissa,

(b) if 50, the scheme framed 1n this
regard during the current hnancial,
and

(c) the numbe: of water tankers
cupp’led for this purpose during the
lust thiee years and the expunditure
incurred thereon?

THE MINISTER OF STATE 1IN
THE_ MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
ANNASAHEB P SHINDE) (a) to
{(c). The information is bewng col-
lected and will be laid on the table
of the House
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Offer from Bulgaria to set ap Agre.
Industrial Complex

1924 SARDAR SWARAN SINGH
SOKHI Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state,

(a) whether Bulgaiia has offered to
set up Agro Industrial Complexes in
different parts of the country,

{b) whethe: the Centre have
selected sites 1n North and South Bihar
{fov thig purpose, and

(¢) 1if <0, the places selected in
Bihar and salient features of the
Agro Industizal Comp exes?

THE MINISTER OF STATE IN
THE MINISIRY OI AGRICULTURE
AND IRRIGATION (SHRI ANNAS-
AHEB P SHINDF! (a) to (¢) One
of the 1tems agreed 1o f{or Indo Bul-
garian (ollaboration in the first meet.
ing of the Indo Bulganian Joint Coms-
mission held between 7—11 October’
1974 a1 New Delhs, was the setting up
of two Agro Industrial Camplexes in
India one iIn Karndtaka and one in
Bihar  For Bihar a site has tenta-
tiveiy been sclecdted for this Complex
i\ ousnaly Distrire The salient fea-
twes ol the complex are to integrate
the production processang and mar-
keting of Lorticultural and other ag-
1reultural commodities in the region,
to improve the economit conditions of
the people and to provide more ave
enues for ganiful employmen*

Enactment of Legislation in regard to
Ceiling on Urban Property py States

1925 SHHI D B CHANDRA
GOWDA
SHRI RAM PRAKASH
Will the Mimster of WORKS AND
HOUSING be pleased to state

(a) the names of the States which
have enacted legislation in regard to
ceihng on urban property, and

(b) the names of the Stales which
have decided to enact legishation for
ceiing on urban property?



165 Written Answers PHALGUNA 12, 1806 (SAKA) Written Answers 166

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM.
AlAH): (a) The Jammu and Kashmir
Urban Property (Ceiing) Bill, 1971
became an Act on the 11th October,
1971 atier receiving the assent of the
Governor However, the Act has not
yet been brought into force.

The legislatures of the Stateg of
Assam, Bihar, Madhya Pradesh, Pun-
jab and Rajasthan have pussed legis-
lations imposing ceiiing on utban pro-
perty. They have not so far received
the assent of the President.

(b) Following States have autho-
rised the Parliament to ensact the
legislations.

1. Andhra Pradesh
. Gujarat
. Harayana
. Himachal Pradesh
. Karnataka
. Maharashtra
7. Orissa
. Punjab
9. Tripura
19, West Bengal

b

= oA ke ta
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Finanelal Assistance for Major. Medi-
um and Minor Irrigation Schemes to
Karnataka

1926. SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the financial assistance given
for major, medium and minor irriga-
tion schemes to Karnataka during the
last two years; and

(b) the amount proposed to be given
during the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TIRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). Irrigetion is
a State subect and funds for irrigation
projects are provided by the State

Govrenments within framework of
their overall developmental Plans,
Cntral assistance is given for financing
State Plans but 1t 15 in the form of
blozlz loans and grants, not related
to any indivadual sector of develop-
ment or project

The block Centrul assistance pro-
vided to Karnataka during the last
two years and the current yeur has
been as under'—

1972—73 . Re. 35 50 crures
1973—74 . K. o35 46 crotes
1974—75 K. 35 46 crotes

In addition to the aboeve, an amount
of Rs. 529.9 lakh was given to Kar-
nataka as a long-term loan auring
1972-73 under Emergency Agricultu-
ral Production Programme ond an
assistance of Rs 1100 lakhs durnng
1973-74 for strengtherming State Gro-
und water Organisations.

Supply of Fertilizers to States during
1975

1927. SHRI K LAKKAPPA®* Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

) whether Government are fac=
ing the problem of supply of fertili-
zers according t{o the requirements of
various States and if so, the reasons
therefor;

(b) the allocation of fertilizers made
to Kernataka during 1974 and propos-
ed tg be made during 1975; and

(c) how far it will meet the require-
mentg of the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL). (a) No, Sir, Government of
India is not facing any particular pro-
blem of supply of fertilisers to the
States.
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(b) The net requirements of the
State for Kharif 74 and Rabi 74-75
seasons were assessed as 2.84 lakh
tonnes of nutrienls, against which a
quantity of 2.71 lakh tonnes of nutri-
ents was allotted. For Kharif 1075
season, the net requirements of the
State have been assessed as 1.61 lakh
tonnes of nutrients. Against this an
allotment of 0.8 lakh tonnes of nu-
trinets has already been made. Fun
ther allotments for Kharif 75 will be
made in April 1975,

(e) Since further allocations for
Kharif 75 are still to be made and
since the requirements of Rabi 75-76
are still to be assessed, it would not
be possible at this stage to indicate
the extent to which requirements of
the State of Karnataka can be met in
1975-76.

Foodgrains allotted to Karnataka
during 1974

1928. SHRI K. LAKKAPPA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

{(a) the quantity of foodgrains, com-
modity-wise allotted by Union-Gov-
ernment to Karnataka during 1974;
and

(b) the quantity proposed to be
allotted during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNAS-
AHEB P. SHINDE): (a) and (b).
Allotments of foodgrains from the
Central Pool are made every month
keeping in view the requirements of
the State Governments, avaiabillty
of stocks and other relevant factors.
Karnataka was allotteg 1,08 lakh ton-
nes of wheat and 1.24 lakh tonnes of
coarse grains during 1974 For the
first quarier of 1875, the State has
been allotted 35,000 tonnes of wheat
and 20,000 tonnes of coarse grains.
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D.DA. Transaction i Land Business

1938, SHRI RAJDEO SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to siale:

(a) the rate al which the land at
Lawrance TRoad was acquired by
D.D.A. in Delhi;

(b) the development cost of it;
{c) the profit earned by D.D.A, out

of auction of commercial and bigger
residential plots; and
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(d) the rate at which this land has
been allotted to low/middle income
group people?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AIAH): (a) to (d). The inform-
ation is being collected and will be
laid on the Table of the House.

Comptlaints aboui the Flats constructed
by DDA

1931. SHRI RAJDEO SINGH- Wwill
the Minister of WORKS AND HOU-
SING be pleased to state:

(a) whether the D.D.A. have recei~
ved complaints that the flats construc-~
ted by D.D.A. through N.B.C.C. are
sub-standard in construction, plasteTl
material and other masonary work,
and complete electric points have not
so far been provided; and

(b) if so, why the Government ar¢
not taking any remedial steps?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) One complaint was
received regarding poor quality of
material used for plastering. Some
complaints regarding failure to pro-

vide electrical fittings were also &
ceived.

(b) As regards plasfering mate-
rial it was found, on examina-
tion at National Test House, 10 be sat-
istactory. The provision of some él-
ectrical fittings was delayed in some
building on account of contractual
difficulties but has since been taken
up by the D.D.A,

Wheat aliotted and supplieg to Orissa
from November, 1974 to January,

1916

1933, SHRI CHINTAMANI PANL
GRAHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) what is the quantity of wheat
allotted to Orisss in November, De-
cember, 1974 and anJuary, 1975;
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(b) whether the wheat quota has
been increased;

(c) what was the quantity which
the Orissa Government had asked for
during these months; and

(d) whether any rice was supplied
1o Orissa in November and December,

1974 and January, 1975; and if so, the
quantity supplied?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION ({SHRI
ANNASAHEB P. SHINDE): (a) to
(c). The quantity of wheat demand-
ed and allotied to Ortssa during Nov-
ember, 74 to January, 75 was as
follows:

{In’000 torres)

Month Qry. Qry.
demandrd allorted
MNovemb er 74 33's 250
December, 74 25 5 230
January, 75 | . 20 0 230

(d) Against 5000 tonnes of paddy
allotted to Orissa in October 74 3000
tonnes were supplied in November,
1974 and the balance 2000 tonnes are
being milled by the Food Corporation
of India in the State for supply as

rice. No other quantity of rice has
been allotted to Orissa.

NCERT. Text Book Containing ent
dateg information

1934. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the fact that some of the text bouks
produced by the N.CER.T. contain
very outdated information about so-
cio-economic and political matters;

(b) whether some of the sozial
science books contain cheap anti-
communist propaganda: and
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(c) steps taken by Government to
improve the contains of the N.C.ER.T.
text books and to ensure better con-
tents in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL: WELFARE AND IN THE
DEPARTMENT OoF CULTURE
(SHRI D. P. YADAV): (a) to (c).
Governmen! have received no such
complaints The text books pro-
duced by the National Council of
Educational Research and Training
are revised from time to tme and
with every new edition the ouldated
information on any matter 1s deleted
and up-to-date jnformsation is includ-
ed. Further, objective presentation is
aimed at and there is no place for any
propaganda.

Assistance to Voluntary Organisation
for Eradication of Illiteracy

1935 SHRI C. K CHANDRAP-
PAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) the schemes of Government and
the amount provided for helpmg and
assisting the voluntary organisations
working to eradicate illiteracy during
the last two years;

(b) the names of organisationg who
received an amount of Rs, 1,00,000 or
more in 1973-74 and 1974-75 and the
broaq outlines of the work done by
each of them; and

(¢) how far these schemes to ‘era-
dicate illiteracy have been successful
ang effective?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Government
operates a scheme for extending assis-
tance to voluntary organisations work-
ing in the fleld of adult education
(irzludimz the eradication of illitera-
cv). Rs. 10 lakhs was provided for the
scheme during 1873-74, and an equal
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amount has earmarked for the cunr-
rent year, 1974-75,

(b) No organisation except the West
Bengal Committee to Eradicate Ilit.
eracy falls under the category of
those whirh received more than Rs.
one lakh during 1973.74 and 1874-75.
This organisation conducted 1376
adult literacy centres; made 33,176
adults literate; brought out 2 primers
(50,000 copies each); and 100 sets of
charts. They are also bringing out 4
books each in Bengali (25,000 copies
each) and Nepali (9,900 copies each)
for adult literacy programmes, and
mass literacy campaign in the Hill
districts of West Bengal.

(c) The scheme is only one of
several measures launched to promote
adult education. Its primary purpose
is to encourage and help voluntary
organisations in carrying out their
programmes in ihis area. This limited
objective has been achieved and has
been effective During the last dfour
years, over 4300 literacy eentres haye
been conducted for about 1.4 lakh
adults: 300 mobile libraries organised
for nearly 50000 new and post litera-
tes, and about 110 publications (in-
cluding journals) have been publish-

ed by orgamsations  assisted under
the scheme,
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Shortage of Drinking Water in
Haryana

1937. SHRI RAM PRAKASH: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of Gram Pancha-
yats and Nagar Panchayatg in the
State of Haryang Which are affected
by shortage of drinking water;

(b) the plans framed to tide over
the drinking water Bhortage in the
areas; and

(c) the number of water tankers
supplied for this purpcse during the
18\ three years and the expenditar®
incurreq thereon?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR! K. RAGHURAM-
MAIAH): (a) to (c). The requisite
information is being collected from
the Government of Haryana and will
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on receipt be laid on the Table of
the Sabha,

Effect of Policy Change on FCI
Procurement

1938. SHRI P. M. MEHTA; Wit
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether the Chairman of the
Food Corporation of India admit-
ted that the quantum of indigenous
provarernent vl ivvdgrams ‘nas decreas.
ed in the wake of policy changeg and
setting up of own Food Corporations
by several States;

(b) whether the Chairman has also
stated that efforts were being made
to diversify the activities of F.C.I, and
thereby utiliss the expertise, resour-
ces and surplus man power; and

(c) if so, to what extent thesz po-
licy changes have affected the pro-
curement and what steps are being ta-
ken to achieve the target fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (¢} The Chair-
man of the Food Corporation of India
had made an observation relating to
procurement done by the Food Cor-
poratio, of India during the 1974-75
rabi reason and the need for diversi-
fication of itg activities. Procurement
of wheat ang rice during the curreit
season has baep so far 1899 lakh
tonnes and 26 11 lakh tonneg respec-
tively, The shortfall in the procure-
ment of wheat and rice has been
mainly due to fal]l in the production
of wheat and rice

Facilities to Farmerg at Door Step

1939, SHRI P, M. MEHTA:
SARI R, V. SWAMINALTAT:
SHRI K. M. MADHUKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his Ministry are plon-
ning certain facilities at farmers door-
steps if so, the facts thereof;
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(b) whether the T A Par's Com-
mittee report in this regard has been
fully implemented, and

(c) what were the
other recommendationg?

Commmittee's

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE) (a) to (¢} A
Statement giving the required infor-
mation 1s laid on the Table of the
House. [Placed wm Ltbrary See
No LT—90%7175)

National Children Board

1840 SHRI P M MEHTA-
SHRI R V SWAMINATHAN:

Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether Union Government
have set up a National Children Board;

(b) 1f so, its main functions,
{(c) when was the same set up, and

(d) the performance of the Board
since 1ts formation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM). (a) to (d) The
National Children’s Board was con-
stituted under Government Resolu-
tion No F 1-14|74-NCD dated Dec-
ember 3, 1974, a copy of which was
placed on the Table of the Sabha on
December, 4, 1974

The functions of the Board are —

1 to create and suctain public
awareness of the needs of
thild.en m general,

2. to coordinate and integrate
the efforts made by different
governmental and private ag-
ences engaged in impleme-
nting programmes for the
welfare of children,

MARCH 3, 1975

Writiten Answers 176

3 to review perlodically the pro-
gress made 1n the different
programmes;

4 to locate gaps ip the existing
services and suggest measgu-
res for eliminating such gaps,;
and

5 to suggest from time to time
any chanpes needed in the
priorities accorded to the
different programmes

The functions of the Board will be
advisory and coordinational

Nominations from some of the
State Governments concerned  are
still awaited Consequently, no meet-
ing of the Board has been held so far.
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Rise in Prices of Oilseeds and Oils

1943, SHRI R. N, BARMAN: Wil
the Minister of AGRICULTURE AND
[RRIGATION be pleased to state:

(a) whether due to some pre-bud-
get speculative activitieg (pro-bud-
get) the prices of oil seeds and oils
have shown an upward trend; and

(b) of so, steps Government pro-
POse to take in ting direction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) No, Sir, In fact, in
lecent weeks, prices of major o:lseeds
and oils at various important markets

of the country have generally shown
a fall,

(b)Y Does not arise

Chairmanship of Consultative
Committee

1944. PROF. MADHU DANDA-
VATE- Wil the  Min:ister of
PARLIAMENTARY AFFAIRS be
pleased to state:

{(a) the rules regarding functioning
of the Consultative Committees of
various Ministries,

(b) whether any of the Committees
were chaired by a non-member of
either House of tne Parliament; and

(c) if so, whether the action of the

non-member has been considered pro-
per?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) There are no rules
as such regarding the functioning of
the Consultative Committees of the
various Ministries|Departments How-
evel, in 1969 certain guidelines were
formulated by the Government in
consultation with the Leaders of the
Opposition Parties to regulate the
constitution and functioning of the
Consultative Committeeg for the
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various Ministries/Departments, A
copy of the Guidelnes is laid on the
Table of the House. [Placed in
Library. See No. LT-9069/75].

(b) and (c). During the last inter-
session ie, from 22nd December, 1974
to 16th February, 1975, twenty-two
Consultative Commuittees held their
meetings. Of these, the meeting of
the Consultative Committee for the
Ministry of Planning held on 4th
February, 1975 was chaired by the
Deputy Chairman, Planning Commis-
sion, who is not a Member of either
House of Parliament. This meeting
was to be chaired by the Prime
Minister. She had to cancel her pro-
gramme at the last minute owing to
indisposition, The Deputy Chairman,
conveyed to the Hon’ble Members of
the Committee the regret of the Prime
Minister. When one of the Members
of the Committee raised an nbjection
to the Deputy Chairman presiding
over the meeting, the latter left the
matter to be decided by the Members.
Al]l the Members present, with the
exception of one Member, took the
view that the Deputy Chairman,
Planning Commission should conduct
the meeting. In the circumstances,
the wishes expressed by the Members
prevailed.

Government want to assure the
Hon'ble Member that no discourtesy
wag meant to the Committee or to any
‘Member thereof,

Foodgraing Deficit in Andaman and
Nicobar Islands

1845 PROF, MADHU DANDAVATE:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) the deficit in foodgrains in the
Union Territory of Andaman and Nco-
bar Islands during the last three suc-
cessive years, and

(b) the steps taken to remove the
difficulties in attaining self-sufficiency
in the production of foodgrains there?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) and (b). Production
of foodgrains in Union Territory of
Andaman and Nicobar Islads during
the last three years was not adequate
to meet the internal requirements,
The production of foodgrains, mainly
rice, in 1971-72, 72.73 and 73-74 was
10,400, 16,500 and 11,7700 tonnes res-
pectively, In addition to that the sup-
plies from Central Pool during 1972,
1973 and 1974 were 6000, 11,000 and
12,200 tonnes respectively,

The steps being taken to attain self=
sufficiency in foorgrains in the Union
Territory includes programmeg for
supply of fertilizers and manure, seed
multiplication and distribution, plan
protection popularisation of Improved
agricultural practices and jintensive
agricultural development programmes
such as demonstration on cultivators'
fields, soil conservation, irrigation elc,

Exploitation of Forest Wealth In
Andaman

19046, PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether any long term plans
have been formulated for exploitation
of the forest wealth in Andamans; and

(b) if go. the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir,

(b) An integrated project for set-
ting up an Andaman and Nicobar
Forest Development Corporation for
the exploitation of remote and inacces-
sible forests covering an area of 4182
5q. kms, in the Andaman and Nicobar
Islands, hags been formulated and Is
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under consideration of the Govern-

ment of India. The galient features
thereof are as follows:—

(i) The total estimated investment
on the setting up of the Cor-
poration during the period of
§ years will be Rs, 26,15 crores
and the gross revenue will be
Rs, 2982 crores,

(ii) 9,43,500 cum of timber will
be harvested from the area ot
18,122 hectares,

(iii) 4,060 hectares will be planted
and 5,397 hectares will be
naturally regenerated during
the period of 5 years,

{wv) It 15 proposed to set up a
Piywood factory, a Saw Mill
and a knockdown furniture
manufacturing unit in North
Andaman, a Saw mill and
Plywood plant in Little Anda-
man, and Saw-cum-preserva-
tion Plant and Veneer units
in Great Nicobar,

(v) The Project offers employment
opportunity to about 3,600
workers annually excluding
managerial staff,
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Enquiry Report on the Affairs of the
Delhi School Teachers’ Cooperative
House Building Society Limited,
Delhi

1948, SHRI JAGANNATH MISHRA:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No,
2606 on the 2nd December, 1974 and
State-

(a) whether Government have simce
completed the examination of the
Repoit submitted by the Enquiry Offi-
cer appointed to look into the affairs
of the Delh: School Teachers’ Coopera-
tine House Building Society Limited,
Delhi:

{h) 1f so, the list of Members of the
Society eligible for allotment of Plots
as finahised on the basis of the Enquiry
Report: and

(c) the follow up action taken or
proposed to be taken for holdmg the
clectiong to the Managing Committee
of the Society, Development of land
and allotment of plots to Members
etc ?
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU RAMA-
IAH): (a) The report of the Enquiry

‘Officer is being examined by the Delhi
Administration,

(b) @and (c). The question does not
arise,

Increase in Wheat Quota to
Karnataka

1949 SHRI K. MALLANNA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government of Karna-
taka have requested the Central Gov-
ernment to increase the quota of wheat
to the State; and

{b) if go, the reaction of Union Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). The Gov-
ernment of Karnataka asked for inc-
reased allotment of wheat, They were
informed that because of the difficult
stock position, it was not possible to
increase the allocation,

Scope for Development of Fishery in
Andaman and Nicobar Islands

1950, SHRI P, R, SHENOY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether there is a great scope
for the development of fisheries in
Andaman and Nicobar Islands; and

(b) if so. the steps taken by the
Government in this direction?

THE DEPUTY MINISTER OF
STATE IN THE MINISTRY OF
AGRICULTURE AND IRRIGATION
(SHRI PRABHUDAS PATEL): (a)
Yes, Sir.

(b) Steps have been taken to settle
fishermen from the main land, provide
training facilities, strengthen Fisheries
Developn ent in the Ielands, set yp ice
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and cold storage plants, introduce
mechanised boats and induce private
enterprise and public sector eorpora-
tions {0 undertake deep sea fishing,

Steps taken to increase production
of Sugar

1951. SHRI P. R. SHENOY:
Will the Minister of AGRICULTURE
AND IRRIGAION be pleased to
state:

(a) whether there is a  great
demand for Indian sugar in interna-
tional market; ang

(b) 1if so, the steps
crease the production
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (a) Yes, Sir, judging
by the good prices which sugar
exports fetch.

taken to in-
of sugar in

(b) The following steps have been
taken to increased sugar production
in the country:—

(i) continuing the policy of par-
tial control;

(11) giving incentiveg in the shape
of excise duty rebates;

(11) commissioning new facto-
ries and accelerating the ex-
pansion programme of the
existing factories; and

(iv) development of cane both
quantity-wise and quality-
wise

Recommendations of Sugar Enquiry
Commission

1952 SHRI R, V., SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whéther Union Government
have accepted three recommendations
of the Sugar Enquiry Commission:
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(b) if so, what are the recommen- under reference to the State Govern-

dations accepted; ments, Central Ministries/Organisa-

(¢c) what is the position of other h_CmS concerned for their comments,

recommendations; and Views of the State Government are
awalted,

(d) when the recommendationg of

the Commission will be implemented? Abolition of control on Price of

THE MINISTER OF STATE IN THE Fertilisers
MINISRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB 1953, SHRI MADHU LIMAYE: Will
P, SBHINDE): (a) Yes. Sir, the Minister of AGRICULTURE AND

(b) to (d) The three recommenda- IRRIGATION be pleased to state:

tioms of the Sugar Industry Enquiry
Commission which have been accept-
ed and implemented relate tg the
following matters:—

(i) fixation of the basic recovery

(aj whether controlg have been
totally abolished on the prices of
different types of fertilisers i the
country; and

at 8.5 per cent for determin- (b) the increase in the prices of
ing the minimum cane price different types of fertilisers as
payable by factories; between 1Ist January 1974 and lst

: . . January 19757
(ii) allowing premium in cane

price for higher recoveries

on full proportionality basis; THE DEPUTY MINISTER IN THE

MINISTRY OF AGRICULTURE AND
(i) sharing equally of higher IRRIGATION (SHRI PRABHUDAS

realisations from sale of free PATEL): (a) No, Sir, The maximum
sale sugar by factories with selling prices of three fertilisers
cane growers, namely, Urea. Ammonium Sulphate
. : and Calcium Ammenium Nitrate con-
2, The recommendahons_ dealing tinue to be controlled under the sta-
with the rational ang efficient orga- tute
nisation of the gugar industry. includ- E
ing its nationalisation, are under con- (b) A statement indicating the inc-
sideration of the Government rease in the prices of some of the
3. The remaining recommendations major fertilisers as between 1st Jam}-
which relsgte to research/develop- ary 1974 and Ist January 1975 is
ment of sugarcane/sugar industry are appended.
Statement o
Retatl Price  Retail Price
Name of Ferriliser Rewil Derice As on 1=1-74 As on 1-1-75  Increase
Ason 1 1.74 (Effective (iom 1-6-74°
Urea (46 %N} . . . . . o . 1050 2000 950
Ammonium Sulphate (219, N} . . . . 690 935 335
Caleium Ammonium Nitrate (36 %,N) . . . 645 T14% so0
Ammonium Sulphatz Nitrate (26°,*) . . . 778 1145 3o
Di-Ammc nium Phosphte (18-46-0) | . . . 1335 3c0§ 1670
Ammnium Nirrop'waphate (20-20-0) . . 1200 1855 655
Nitrate of Potash (60°, Kz0)* | . . . . 670 1220 550
Sulphate of Potash §°,, (0 9, Ko L. 800 1565 765
N.P.K. (15-15-15"* . . . . i . 1375 1700 325

e
i i

*Ths figiras ars in respect of fertiliser issued from the Central Fertiliser Peol.
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Agitation of Studenty of Birla Insti-
tute of Technology

1954, SHRI MADHU LIMAYE: Will
the Muuster of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleasegd to state,

(a) whethe; 1t ;5 & faet that the
students of the Bula Insutute of
Technology had started an agitation
early this year;

(b) 1f so, the toum of this agatation;

tc) what were theu mamn grievan-
«es, and

(d) the steps taken by the Govern-
ment 1o 1edress these grievances?

+6i MINISTER QF EDUCATION,
SOCIAL WELFARE A®D CULTURE
(PROF S, NURUL HASAN) (a) to
(d) The students of Bula Institute of
Technology and Swience started an
agitation as a protest, wnter alw,
against high mess costs They orga-
nised boycott of classes, hunger strike
and demonstration, The Government
of Rajasthan have increased the allo-
cation of food grains and sugat from
the public distribution system for the
Institute

Distribution of Land to Scheduled
Castes,/Tribes during Fourth and Fifth
Plan

1955 SHRIMATI BHARGAVI
THANKAPPAN Will the Minister of
AGRICULTURE AND INRRIGATION
be pleased to slate:

(a) the extent of land acquired and
allotted to the scheduled castes and
scheduled iribeg landlesg agricultural
Jabourers during the Fourth Five Year
Plan 1n the countiy and the extent of
land hkely to be alloited during the
Fifth Five Year Plan, and

{(b) the alea of land Siate-wise,
allotted during the Fourth Plan to the
Scheduled Castes and Scheduled Tribeg
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b) Figures of waste
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and other categorieg of jand available
with the Government as well g sur-
plus land obtained from the imple-
mentation of the land ceiling legisla=-
tions and distributed are not available
sepdrately lor the Fourth Five Year
Plan period only However, on the
basls of data coveiring the past few
years which are available, a stalcment
has been preparcd (Statement A) and
lud on the Table of the House.
[Pluced mn Labrary See No. LT/75]1.

Extent of surplus land acquired as a
result of the 1mplementation of the
lang ceilling legislationg operative for
the past several years and distributed,
can be see; 1n Statement B laid on the
Table of the Houwe [Placed wmn
Labrary Sce No LT/9071/75]

Tentative estimate of the extent of
swiplus land hkely tu be available as
a rcult of the implementation of the
recently revised land ceiling legisla-
tions 1s available and can be seen I1n
Statement C laid on the Table of the
House [Placed in Librury  See No.
LT/9071/75]

Sharing of water from Bikaner Canal

1956 SHRI B S BHAURA Wil the
Muuster of AGRICULTURE AND
TRRIGATION be pleased to state

(a) whether there iy g dispute over
the shanng of water from the Bikaner
Canal between the Punjab and Rajas-
than Government, and

(b) 1f so, the facts thereof and what
measures are being iaken by Central
Government to solve the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a) and (b) Differences have
arisen between the Punjab and the
Rajasthan Governments over the cons-
truction by the Punjab Government of
Kantanwali minor with a capacity of
22 cusces taking off from Bikaner
Canal (designed capacity 2720 cg), to
serve itg areas,
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According to the Punjab Govern-
ment. additional supplies whenever
required for f.eeding Kanianwali minor
are being introduced at the Bikaner
Canal head by Punjab out of jts own
share of waters. This has been done,
it is believed, under an agreement
arrived at with Rajasthan long time
back, Rajasthan Government ™ has,
however, objected o the construction
of the minor because no specific ap-
proval of that Government for the
construction of the minor had been
taken angd that Punjab is trying to
use Bikaner Canal while it has not
implemented the other parts of the
said agreement, which would have
benefitted Rajasthan. The matter is
under discussion between the two
State Governments.

‘Survey of Ulilisation, of Agricultural
Wastes

1057, SHRI B. S, BHAURA; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) whether a survey was conducted
by a Committee op utilisation of agri-
culural wastes; and

.“b} if so, the findings of the Com-
mittee and Government's decision
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). In 1972, the
National Committee on Science and
Technology undertook the task of
preparation of g Science and Techno-
logy Plan for the Fifth Five Year
Plan period, Its maip objective was to
identify the lacunae in research and
development in various sectors after
consideration of the present status and
to assess India’s requirements in the
near future,

Under the Sector on ‘Utilisation &
Recycling of Wasles a Planning Group
on Utilisation of Agricullural Wastes
was constituted by the NCST to re-
view the present state of utilisation

of agricultural wastes and assess the
potential scope for their exploitation,
The availabbty position regarding the
amount of wastes Wag estimated by the
Planming Gioup 1 wontultation  with
the user Ministr,es and Agencles re-
search organisations and  scientists
working uvn  this topic, It did nos
undertake any suivey,

The Planning Group submitted its
report in November, 1974, The re-
port containg mformation on the va-
rious wastes/by-products which have
hithertofore beer totally neglected or
partially  utilised and the various
economic products which can be ob-
tained thevefrom, Each topic has been
stucied broadly from the following
{wo aspects:

1. Polential uses and the present
status of technology, availa-
bility position and the average
chemical composition of the
wastes/by-products

2. Main problems in the utilisa-
tion of these wastes and‘ sug-
gestions for their maximum
and better exploitation,

The Planning Group has identified 42
viable research and developmen}t prDE

i i a finunci t-lay o
ects involving a financial out-iay
i’{s‘ 6.72 crores, which the NCS'I_‘ I_lss
submitteg to the Plunuing Commission
far consideration.

Forest Development Corporation

JASAN : Wil
1958, SHRI VASANT SATHE: Wi
the Mini:te; of AGRICULTURE AND
IRRIGATION Le pleased to stale:

(a) whether the Government are
considering to set up a Forest Deve-
lopment Corporation for better and
integrated development and harness-
ing of forest reasources; and

(b) if so, main features of the pro-
posal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The State Forest De-
Vvelopment Corporations are being set
up by the State Governments and
Union Territories.

(b) The main features of the Cor-
porations are —

(i) to utilize hither to in-accessi-
ble forests in the respective
States by proper investment
on roads and machineries;

(i1) to plant, grow, cultivate, pro-
duce and raise plantations of
selected specieg to meet the
requirements for pulpwood,
industrial timber and cons-
tructional timber for the
needs of the State ang the
country; and

(iii) to promote forest industries
to utilise the wood released as
a result of intensified felling
programmes and the utilisa-
tion of subsequent planted
material; and

(iv) to promote companies, firms,
establishments, concerns or
undertakings for the purpose
of development of industries
based on forest produce and
to assist and finance any in-
dividual or company with
caita] and credit resources

Newg Item Captioned ‘Oil Sardine's
Potental Untapped’

1859. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(8) whether attention of Govern-
ment has been drawn to the news re-
port appearing in an English daily
dated the 24th January, 1075 under
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the caption ’Oil Sardine’s polential
still untapped”

(b) if so, the reaction of the Gov-
ernment to the observations made
therein: and

(c) steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir,

(b) and (c) As the existing fishery
of o1l sardine 1s seasonal and for high-
ly fluctuating, a project for pelagic
fisherie; investigation wag establised
in 1871 with UNDP/FAO assis-
tance to study, among other things,
problems relating to abundance and
distribution of oil sardines The
investigations so far conducted have
significantly extended our knowledge
on the potential for exploitation.
Steps have also taken to exploit the
additional resources located,

Central Aid for Famine-Stricken Areag
in Earnataka

1960. SHRI M V. KRISHNAPPA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the names of districts in the
State of Karnataka which have been
declared famine siricken areas;

(b) whether any financial assis-
tance has since been provided by the
Central Government for the relief
purposes during the last & months;
and

(c) if 80, the relief work undertaken
in these areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢). The informa-
tion is being collected from the State
Government and will be laid on the
Table of the Sabha.



193 Written Answers PHALGUNA 12, 18068 (SAKA) Written Answers 194

Fund Allocated to Universities for
Conducting Bcientific Research

1961. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of EDUCA-
TION, SOCIAL. WELFARE AND
CULTURE be pleased to state:

(a) whether some fundg have been
allocated to Universities for conduct-
ing scientific research;

(b) whether requests from univer-
sities have been received regarding
inadequacy of the amount; and

(c) the amount allocated to each
University during the last three
years?

THE MINISTER, OF EDUCATION,
SOCIAL WEDFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The required information is
boing collected and will be laid on
he Table of Sabha in due course,

Ticketg for World Table Tennis Cham-
plonship

1962, SHRI NAWAL KISHORE
SHARMA: Will the  Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether there had been a very
poor response from the public to
purchase season tickets for World
Table Tennis Championship at Cal-
cutta;

(b) if so, whether an Equiry Com-
mittee has been set up for finding out
the causes for such a poor response;
and -

(c) if so, the expected loss to be
suffered by the organizors and who
are responsible for this?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) to
{c). The 33rd World Table Tennis
Championship was held under the
auspices of the Table Tennis Federa-
tion of India. According to the
Federation, the sale of tickets for
the Champlonship was most en-
couraging and yielded an income

8726 LS-—7

of over Rs. 40 lakhs. Although
the accounts are stated to be under
preparation, the Federation hopes
that they would not sustain any loss
on organisation of the Championships.

Priority for Agriculture

1963, SHRI NAWAL KISHORE
SHARMA.: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether there is a proposal un-
der the consideration of the Central
Government to fix inflexible priorities
for agriculture in the country;

(b) if so, the facts thereof?

(c) the names of the States where
these priorities are likely to be fixed
on experimental basis particularly in
Rajasthan and the time by which
these are to be fixed; and

(d) the estimated increased food-
grains likely to be available to the
country as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No. Sir.

(b) to (d). Do not arise.

White Revolution Thmough Military
Diary Farm

1964. SHRI NAWAL KISHORE
SHARMA:
SHRI VAYALAR RAVI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the attention of the
Central Government has been drawn
to a news item appearing in an
English daily dated the 6th February,
1975 under the heading “Military
Farms can pioneer white revolution”;

(b) if so, the steps being taken by
the Government to increase the milk
production to meet the increasing
demand for the same; and

(c) the steps being taken by the
Government to protect the milch ani=-
mals in the country from being
slaughtered?
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THE DEPUTY MINISTER IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
PRABHUDAS PATEL): {(a) Yes, Sir.

(b) The Military Dairy Farms have
been established Solely for produc-
tion if milk to meet the requirements
of the Deffence forces spread over the
country, Their own production at
present is not enough and to Supple-
ment the need, milk js also purcha-
sed from private contractors and from
the Milk Scheme being implemented
by the various State Governments/
Public Undertakings. Steps are be-
ing taken to increase milk production
in the Military Farms to meet the in-
creasing demand of milk for the
Defence Services,

(c) Slaughter of milch animals 1s
banned in the country.

Import of Pesticides

1965. SHRI NAWAL X£ISHORE
SHARMA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state;

(a) wheiher the Central Govern-
ment are importing 18,000 tonnes of
pesticides;

(b) if so0, the foreign exchange like-
ly t0 be incurred on this import and
the names of the countries from which
these pesticides are to be imported and
the reasons for their import;

(c) the extent to which the import-
ed pesticides are superior to DDT and
other indegenous pesticides; and

(d) the names of the Stateg particu-
larly Rajasthan where these pesticides
would be utilized?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). Against the
estimated requirements of 63,000
tonnes of technical grade material of
varlous pesticides used in agriculture
for 1975-176, the indigenous availability
has been estimated at 47,000 tonnes.
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It will, therefore, be necestary to
import pesticides to the extent of
about 16,000 tonnes. The foreign
exchange expenditure on thig is esti-
mated at Rs, 33 crores, The countries
where these chemicals are avallable
and from which import i3 wusually
made are U.S.A, Federal Republic of
Germany, Japan, United XKingdom,
Holland, Switzerland, Italy, USSR and
the East European countries,

(c) Import of pesticides is bewng
artanged only to the gxtent of the
overal] shortage of the different types
required, ang after taking into ac-
count the indigenoug productio, and
not on the ground that imported pes-
ticides are superior to the pesticides
produced within the country.

(d) Pesticides are used in all the
States in their plant protection pro-
grammes. The estimated require-
ments of pesticides for 1975-76 in
respect of Rajasthan are of the order
of 3,000 tonnes of technical grade
mateTial,

Differences beiween LOA and I H F

1966, SHRI VAYALAR RAVI: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government are aware
that the persisting differences between
the Indian Olympic Association and
the Indian Hockey Federation are
sffecting the morale of the Indian
players and affect the performances of
the Indian teams in International
matches; and

(b) if so, what steps Government
have taken to find out a permanent
solution to the problem and the
resulty {hereof?

THE DEPUTY MINISTER TN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): <(a) and (b),
Government are regretfully aware of
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the difficulties that still exist in the
normal functioning of the Indian
Hockey Federation as duly constituted
after the fresh elections c¢f office
.bearers were held under Government
auspices on 27th December, 1874, On
-the advice of the All India Council of
Bports, Government have decided to
assist, in all possible ways, the validly
-congtituted Indian Hockey Federation
to discharge itg functions to manage
the Indian Hockey affairs,

In the circumstances, Government
have advised the Indian Olympic
Association to withdraw its adherent
membership of the International
Hockey Federation which was granted
to it pending elections of office bearers
of the Indian Hockey Federation, and
which cannot be indefinitely continued
after the wvalid elections of office
bearers of the Indian Hockey Federa-
tion held on 27th December, 1874
Consistent with this position Govern-
ment have, at the request of Indian
Hockey Federation and on the recom-
mendation of the All India Council of
Sports, cleared the Indian Hockey
Team for participation in the 3rd
‘World Cup Hockey Tournament being
held at Kuala Lumpur from 1st March,
1975.

It ig hoped that, in the interest of
promotion of this National Game, the
Indian Olympic Association would act
the responsibility and Impartiality
expected of this apex National sports
body.

Alleged malpractices in sale of tickets
for Cricket Test

1967. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government are aware
of the veports regarding the wide-
spread malpractices in the selling of
tickets for the recent Cricket tests
between India and West Indies in all
centres where the matches were
played; and

(b) if so, the reaction of Govern-
ment thereto; and the gteps Govern-
ment propose to take to prevent such
malpractices in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL:. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b).
Government have seen Press reports
about alleged mal-distribution of
tickets for the India-West Indies
Cricket Test matcheg played in Indis
during 1974-75,

Visits of foreign cricket tesems to
India are arranged by the Board of
Control for Cricket in India, which 13
an autonomous body, However, Gov-
ernment proposes tp advise the Board
L take note of all complamnts regard-
ing the arrangementg made by Vvarious
centres in the conduct of thege
matches, and in future to appoint a
Management Committee at each Test
Centre to look into all relevant details,
and to ensure that tickets are distri-
buteq to the interested public in such
manner that theTe ig no scope for
complaints. The Board will alsp be
requested to associate the concerned
State Government authorities with the
proposed Management Committee.

Fiood relief for Kerala

1068. SHRI VARKEY GEORGE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what was the total amount
demanded by the Kerala Government
for flooqd relief during the year 1974-
15

(b) how much amount was given
by the Centre during the said period;

(¢) whethax Government of Kerala
has approached the Centre for more
assistance; and

(d) if so, the reaction thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (d). Soon after the
occurrence of the floods and lundslides
in July 1874, the Governmient of
Kerala had asked the Central Gov=-
ernmment for an immedlate release of
Rs. 1 crore for flood relief, pending a
detailed assessment of the gituation.
Following the recommendations of the
Sixth Finance Commission, the pre-
vious scheme of providing Central
assistance towards non-plan expendi=
tures necessitated by natural calami-
ties had been rescinded with effect
from 1-4-74. The State Government
weTe, however, given in August, 1974
a ways and means advance of Rs_ 1
crore in order to minimise the strain
on their ways and means position in
undertaking the immediately needed
relief measures, The State Govera-
wient were also given in August 1974
a short term loan of Rs. 10 crores for
aiding the recommencement of agri-
cultural operationg in the State and
‘thig loan was made repayab.e in 9
months, ag a special case, instead of
me norma'l pel‘iod of 6 moﬂth’;.

Soyabean Cultivation

1969. SHRI VARKEY GEORGE:
Will the Ministey of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) whether the programme to
introduce soysbean cultivation on a
large scale hag failed miserably;

(b) if so, the main reasons there-
for; and

(¢) the steps Government propose
to take to encourage the utilisation
of soyabeans and other non-
traditional oil-seeds?

THE DEFUTY MINISTER TN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢). The commercial
cultivation of soyabean hag been taken
up in the country only from ihe year
1971-72 under a Centrally Sponsored
scheme. The rate of growth in
acreage under soyabean has, however,
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not kept pace with the targets due to
certain constraints, One of the
,constraints hag been the lack of ade-
Quate processing facilities for soya-
bean in the country. The programmes
for the development of protein-rich
foods initiated by the Food and Nutri-
tion Board of the Government of India
have so far been mostly based cn the
use of edible groundnut flour, To
remove this constraint to pome extent,
a Soyabean Processing Plant of about
100 tonnes capacity per day s being
set up at Faridabad by the Wood Cor=
poration of India, Another praject for
setting up a pilot Soyabean Products
Development Research Plant fur Jeve=
lopment of various soyabean products
for human consumption and industrial
useg is alsp being implemented ry the
G. B, Pant University of Agriculture
and Technology, Pantnagar.

Of late, a number of processing
units are coming forward to purchasg
gsoyabean at remunerative prices and
during the past two seasqQapy there
has been a hopeful tread in the deve-
Iopment of market lor soyabean. The
Government pf India have, the-efore,
decided to continue the soyabean
development scheme in selected areas
during the Fifth Five Year Plan.
Besides, the commercial cultivation of
sunflower, gnother non-traditional oil-
seed which is being used in the
manufacture of vanaspati and was
successfully  introduced over large
areas in the Southern States during
the Fourth Plan, is proposed io Dbe
taken up on an extended basis during
the Fifth Plan.
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Distribution of Surplus Lang

1972, SHRI B. V, NAIK: Will the
Ministey of AGRICULTURE AND
IRRIGATION be pleased to st:te:

(a) the extent of land declared as
surplus in the various States as 8
result of enforcement of land ceiling
legislations and its break-up, State-
wise; and
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(b) the number of beneficieriea
thereunder State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABPUUDAS
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PATEL): (a) and {(b). Belore the
ceiling laws were revised in gecord-
ance with the national guidelines
issued by the Government of India im
1972, the extent of surplus land taken
over by the States and Unlon Terri-
tories and dustributed was as follows:—

(in "oo0 acres)

Surplus  Surplus No. of
State areca area bene-

declared  distribu- ficiaries

or taken ted

poiseson
Andhra Pradesh . . . . . . 14 o873 N.A.
Assam e e e e 4w . B 1 N.A.
Bihar T T T 895 © 797 968
Gujsrat . . . . . . . . . 55 4 37" 19 13,042
Haryana . . . . . .. . 170 65 31,523
Himachal Pradesh . . . . . . 62 0 292%1 .
Jammu & Kashmir . . . . . . . 4%0 450 N.A.
Madhya Pradesh | . . " . . . . i 25149 3,393*3
Maharashtra . . . . . . . 396 189*32 13,396%4
Punjab - . . . . . . . . 178 64 25.979
Rajasthan . e« . . 1256 27 4 4,526
‘Tamil Nadu % & % 8 & & wn 6 36°943 14,554
Tripura . . . . . . . . 0 201 1ng
Uttar Pradesh . e : 5 . . - . 214 202 35.524
West Bengal . . . " . . . . 942 445 4,560,000
Delhi . . " . . . . i 85 .
Dadra & Nagat Haveli | . : " . . . 29

2970761 1550 494

Since the current seTies pf revision
in the land ceiling laws, the following

States have tasken possession of and'
distributed surplus land as Iollows:—

Kerala . . . . . . . . . 13677 3-249 1930

Taml Nadu . . . . . . . . . 23 660 7 590 4420
WestBengal . . . . . . . . . 2157 9 374 N.A.
#*1, In the merged areas of the State. -

Out of this an arca of 84,154 acres was allotted 10 1] ¢ Mataigs) ia Stgre Yom 1 Caafe-

i;_

ration.
*3. TIndudes 772 corer Jeascd out to 48 persons.
*4. Including 76 scoicites.

Matarashtra State Fuming Corporation.
N.A.~-Not available

Besices an ares of 84,184 s cf

land was  given to the
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Major and Minor Figshing Harbours in
Maharashira

1973. SHRI SHANKERRAO
SAVANT: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether any decision has been
taken regarding the location of major
and minor flshing harbourg in Maha-
rashtra;

(b) if so, the facts thereot and
when it was taken; and

(¢) it not, why is it delayed and
when is it likely to be wuken?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). It has been
recently decided to develop two sites
in Maharashtra namely Sassoon Dock
to meet the immediate requirements
and Agardanda as an All weather port
asapartof an area development plan
to meet the long term requirements,
subject to technical and economic
viabiilty,

As regards fishing harbour at
Sassoon Dock, the design hes been
revised by the Bombay Port Trust in
January, 1975. The revised cost is
indicated as Rs. 352 lakhs, The ecuno-
mic evaluation report for this invest-
ment is still awaited,

In respect of Agardanda tne detailed
plans, estimates and economic evalua-
tion report are yet to be received,

It i5 also proposed to consider sanc-
tion of landing and berthing facilities
at 10 fish landing centres.
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fwaia wtc v w9 @sdin wid
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Major Irrigation Schemes in the
Secong Year of Fifth Plan

1976. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the target of major
irrigation schemes to be taken up in
the secong year of Fifth Five Year
Plan has been finalised; and

(b) if so, the outlines of the schem-
es to be taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI KEDAR NATH
SINGH): (a) The irrigation propocsals
for the second year of the Fifth Five
Year Plan viz, 1975-76 have not yet
been finalised.

(b) Does not arise

Realization of Central und Agricul-
tural Loans from Cultivaturs of
Contaj Sub-Division

1678, SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Comtai Sub-division
suffereq five major floods and one
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drought during last eight years caus.
ing serfous crisis for the agricultural
economy of the cultivators of the
Area;

(b) whether in view of their pro-
blems, realisation of Central and other
agricultural loans have been withe
held for the last 7 years;

(c) whether this year, penal meagur.
es are being used for collection of the
arrears of loans; and

(d) whether in view of past suc-
cessive natural calamities the Gov-
ernment will make remission of Cen-
tral agricultural loans taken by the
cultivators of Contai Sub-division
having lands below 6 acres and whe-
ther for others, remission of com-
pound interest will be made und re-
payment of loans be ordered by in-
stalments?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (d). The information
is being collected and will be laid on
the table of the Lok Sabha, as soon as
it is received.

Removal of Zonal Restrictions on
Movement of Wheat and Rice

1979, SHRI DHAMANKAR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have any
proposal under consid:zration for re-
moval of zonal 1cs'riclions on the
movement of wheat and for doing
awav writh price restniction on non-
levy wheat;

(1) whether any strps  would  be
taken o formulate a umform policy
for rabi stateg regarding the movement
and impusition of levy by the State
Governments so as to protect the in.
terests of consumets is well as pro-
ducers; and

(c) whether the rabi policy is like=
ly to be announced?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND JRRIGATION (SHRI ANNASA-
HEB P. SHINDE): (a) There is no
such proposal under consideration of
the Government at present.

(b) and (c). Government will for-
mulate and announce its policy for
the next rabi season 1075-76 near
about the time of the harvesting of
the crop.

Rice and Wheat Demanded by and
Supplied to Kerala

1980. SHRI C. K. CHANDRAPPAN:
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) whether rationing through the
public distribution system in Kerala
had been badly dislocated recently
due to the failure Jf the Centre to
supply sufficient quantity of rice and
wheat to that State;

(by the quantity of rice and wheat
demanded by Kerala and supplied by
the Centre during the last six months,
month-wise, upto February, 1975; and

(c) the quantity of wheat and rice
demanded and supplied during the
same monthg of the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Maximum quanti-
{ies of wheat and rice are being sup-
plied to Kerala, keeping in view the
overall availability of foodgrains in
the Central pool, the need of other
deficit States, local availability and
other rclevent factors. A total quan-
tity of 9.9 lakh tonnes of foodgrains
wag supplied to Kerala from the Cen-
tral pool during 1974 and, in order
to ensure that there is no dislocation
in the issues through the public dis-
tribution system, the stocks of these
foodgrains are being maintained in the
FCI depots in Kerala al a reasonable
level.

(b) and (c). A statement showing
the demands for rice and wheat as
indicated by the State Government
from time to time and the gquantities
supplied to them during the last 6
months upto February, 1975 and dur-
ing the corresponding period of the
previous 3 years is laid on the Table
of the House. [Placed in Library. See
No. LT-9072/95].

Wages in Aralam Farm Kerag

‘1981. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the wages given to
the workers of Aralam State Farm in
Kerala are very low as compareq with
the wages given to the workers of the
farm owned by the Kerala Govern-
ment;

(b) whether this fact has been
brought to the notice of the Govern-
ment that the workers in Aralam
farm are demanding . parity of wage
with the worker in Kerala State
farms; and

(¢) if so, the reasons for denying
them this parity and the reaction of
the Government in this matter?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). Information is
not available with the Government of
India as to the wages given to the
workers of the different farms owned
by the Kerala Government. However,
the wages given to the workers in
Aralam State Farm in Kerala are
lower than those paid to the workers
in the Pepper Research Station, Tali-
paramba Farm and the Central Plan-
tation Crops Research Institute. Kasar-
fode, where the wages are linked to
the cost of Jiving index number ob-
taining at the nearest district head-
quarters. In the case of the Aralam
State Farm under the control of the
State Farms Corporation of India. the
wages are fixed after taking into
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account the minimum wages fixed by
the State Government of Kerala and
the Central Government for Canna-
nore district. The present rates paid
to the workers in the Aralam State
Farm gre higher than the minimum
wage fixed by the Central/State Gov-
ernment,
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UGC Guildelines for Posi-Graduate
Studies under Fifth Plan Period
1985. SHRI JHARKHANDE RAI:
‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether the Universily Grants
Commisgion has prepared some guide-
lineg for the post-graduate studies
under the Fifth Plan period; and

(b) if so, the broad gutlines there-
of and the steps being taken in this
regerd?

THE MINISTER OF EDUCATION,
S80CIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN); (a) and
(b). The University Grants Commis-
sion has communicated to all the Uni-
versities guidelines for preparation of
proposals for the Fifth Five Year
Plan. The guidelines jp respect
of post-graduate education are
given in the statement laid on the
Table of the House. ([Placed in
Library, See No, LT-9073/75]. A
copy of the guidelines iz available in
the Parliament Library also.
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Policy Regarding Internal
Procurement

1888 SHRI NOORUL HUDA wudl
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) the basis of the Minster's state-
ment that overall 120d  pasilion 1n
the couniry 1s helter «nd thal there
1g poscibility of bumper rab; crop;

(b) the poliey regarding internal
procurement of foodgrains;
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(c) the target fixed for procurement
and achievement made sv far, and

(d) whether the prices of food-
graing in the open market are much
higher than those fixed by the Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P, SHINDE): (a) The statement
made by the Minister regarding over-
all food position in the country and
better prospects for rabi crop is based
on the Jatest reports available with
Government,

(b) Under the existing policy food-
grains are procured by the State Gov-
ernments, Food Corporation of India
and other public agencies including
<ooperatives at fixed procurement pri-
ces. Apart from purchasing food-
grains directly from the producers,
procurement is also made through
levy on preducers, traders and millers.

(e) For the rabi geason 1974-75 no
target for procurement was fixed. The
actual procurement of wheat on Cen-
tral account was, however 18.98 lakh
tonnes. As regards kharif cereals
Government have fixed a procurement
target of 41 lakh tonnes of rice for the
kharif marketing season 1974.75.
Against this, the quantity procured
upto 28th February, 1975 is approxi-
mately 26.10 lakh tonnes,

(d) the open market prices of food-
graing are generally higher than the
procurement prices fixed by Govern-
ment,

Enquiry into Working of Modern
Bakeries

1989. SHRI BIRENDER SINGH
RAO:;
Will the Manister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government of India
bhave since inguired into the working
of the Modern Bakeries (I) Ltd, dur-
ing the last 3 years;

Written Answers 218

(b) if so, whether a number of irre-
gularities have been found by the
Government;

(c) whether this undertaking has
been producing high percentage of
defective and stale breads; and

(d) whether Government
to remove the draw-backs
undertaking?

propose
of this

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA.
HEB P. SHINDE): (a) No specific en«
quiry into the working of Modern
Bakeries has been made by Govern-
ment, The Committee on Public Un-
dertakings (5th Lok Sabha) has, how-
ever, gone into the working of the
Modern Bakeries (India) Ltd., for the
period upto 31st March, 1973.

(b) and (c). The findings of the
Committee are contained in itz 4Tth
Report presented to Parliament in
March, 1974,

{(d) Modern Bakeries (India) Ltd,,
are taking action on the suggestions/
recommendations made by the Come
mittee in jts 47th Report.

Disputes regarding Control of Distri-

butary of Western Jamuna Canal

1990. SHRI BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the progrese so far made to re-
solve the dispule regarding the cone
trol of the distributary of the Western
Jamuna Canal and Agra Canal among
Uttar Pradesh, Haryana ang Delhi;
and

(b) whether the inatter has been
referred to the Minister of Acgricul-
fure and Irrigation and the time by
which this long dispute is likely to
be resolved?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). These issues
were discussed by the Union Minister
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of Agriculture and Irrigation with the
Chiet Ministers of U.P. and Haryana
and the Chief Executive Counecillor,
Delhi on the 23rd January, 1975. The
Chief Ministers and Chief Executive
Councillor agreed that these may be
decided by the Union Minister of
Agriculture and Irrigation and they
would abide by his decision.

A critical review of the various as-
pects involved in the transfer of con-
trol of distributries of these two canal
systems after eliciting the views of the
States/Administration has been :ni-
tiated. Final decision would be pos-
sible after the completion of such a
review,

12 nrs.
RE: QUESTION OF PRIVILEGE

PROF, MADHU DANDAVATE
{Rajapur): Kindly allow me to make
a submission. That js regarding the
privilege issue against the Prime
Minister. I have received a letter
from the Primme Minister.

MR, SPEAKER: Why do you bring
it everyday?

PROF. MADHU DANDAVATE: I
should be permitted to make my sub-
mission on a procedural matter.

MR. SPEAKER: I had not accepted
it as a privilege motion. If the Minis-
ter wants to make a statement inde-
pendent of the motion, I do not mind,
The Prime Minister has a prerogative
to see and go far as this is concerned,
jt is clearly mentioned ‘as in the past’
Every time do not go to the extent
of hair-splitting,

(Interruption)
SHRI PILOO MODY (Godhra): Mr.

Speaker, the privilege arises out of
the explanation.

You have not given it your consi-
dered thought st all

MR. SPEAKER: No privilege is in-
volved.

SHRI PILOO MODY: Without
thinking atout it, you have said ‘No.'
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because the Prime Minister iy involv-
ed. (Interruptions).

MR, SPEAKER: It was said ‘as in
the past’. Privilege does not arlse. I
do not allow it

The Prime Minister has got the pre-
rogative to see the statements. She
has to coordinate and ghe is t0 have
general supervision. What is wrong
about it? It has been said ‘as in the
past’. The Prime Minister can eXx-
plain it,

For your satisfaction, I have per-
mitted her to explain. This is not a
privilege at all. I do not treat it as
a privilege.

I have said it clearly. The Prime
Minister has got the prerogative and
she said ‘as in the past. That circular
itself says. Please do not put any-
thing in the circular which is not
there. I am not prepared to listen
to this.

The Prime Minister can explain,

The Prime Minister, Minister of
Atomic Energy, Mister of Electro.
nics, Minister of Space, Minister of
Planning and Minister of Science gnd
Technology. (Shrimati Indira Gan-
dhi): Sir, the question that was rais-
ed in the House was this. If you per-
mit me, I would read out the sentence.
This was the quotation of Mr. Madhu
Dandavate.

“It is our information that a cir.
cular has gone that henceforth all
the replies sent by the Ministers
must be first gsent to the Prime
Minister”.

It is to this that I gave a reply that
no such circular has gone. The cir-
cular which was gent, as I have told
the hon. Speaker gnd I think that Mr,
Madhu Dandavate is also in the know,
was to the effect that when statements
are made by Ministers in the House,
coples of those plus any notes which
they may have for supplementaries on
those statements should be sent {o the
Prime Minister's gecretariat (Inter.
Tuptions).
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AN HON, MEMBER: After a
statement, there are no supple-
mentaries, i

(Interruptions)

SHRIMATI INDIRA GANDHI: May
not be. But this 1s our gystem. If
queries arise, the Minijster must be
prepared with further facts (Inter-
ruptions) ‘The hon. member is quite
right in saying that the earlier circu-
lar also was gent by my Secretariat
because I think it is the Prime Minis-
ter’s business to know what important
matters are going on in the House.

SHRI MADHU LIMAYE (Banka):
Why did you deny it?

SHRIMATI INDIRA GANDHI: I
denied that I had asked all replies to
questions which are put during ques-
tion hour should be submitted. I have
not asked for this. What I had asked
for was.... (Interruptions).

SHRI PILOO MODY: Why did you
not admit on the last occasion that it
was not for this, hut it was for this,
instead of splitting hairs?

SHRIMATI INDIRA GANDHI:
When a specific question was asked
whether I had asked for advance co-
pies of questions and their replies,
I said No' (Interruptions). But 1
certainly think that matters that come
up in conneetion with call attention
motions and so on are important, and
here also I said that the final version
should be sent to me, so that I know
what Ministers are saying in the
House. It may be necessary, to have
followed up action. I think it is the
Prime Minister’s business to keep ab-
reast of what 1s going on in the Houge.

PROF, MADHU DANDAVATE: She
has contradicted what she has said
in writing.

MR, SPEAKER: The Prime Minis.

ter's’ position is very clear. (Inter-
Tuptions),

SHRI PILOO MODY: Why are you

&0 afraid of submigsions fr
. om this

MR, SPEAKER: I have not allowed
the privilege motion. When I have
not allowed anything, what is there
to submit?

PROF. MADHU DANDAVATE: Let
me put the gecord straight.

MR. SPEAKER: I am gorry, I am
not going to allow anything.

PROF. MADHU DANDAVATE:
When you have allowed the Prime
Minister to make a statement, 1 must
also be allowed to make my submis-
sion. She has contradicted what she
has said in writing.

MR. SPEAKER: Shri Vajpayee rais-
ed the question. I had disallowed it.
He said that he could explain it, But
1 had expressly said thar he could do
it, but I do not treat it as a privilege.

PROF. MADHU DANDAVATE:
Since you have allowed the Prime
Minister to make a statement, as a
member of the House I have a right
to put the record straight,

MR. SPEAKER: No, no There is
nothing to put the record straight.

PROF. MADHU DANDAVATE: I
have the right to put the record
straight.

MR, SPEAKER: As a privilege, 1
cannot allow it. There is no question
of putting the record straight.

I am not allowing anything. I am
not calling any member.

ot wew fagrdt arwda (Fnfant)
SEqE S, W0 F GWTA WA AT gAY )
s &7 ®1 ot g g | Fw At
¥ o TUI7 Y 2w W12R e gue
wEY ST T Y 3% FE i 3H ¥ At
¥ fqa23 & qEy 7

MR, SPEAKER: 1 am not prepar-
ed to have any debate. I am not go-
ing to allow any debate on that. There
is no guestion of privilege The same
thing, the identical, cvery day jcu
want to bring the same matter.
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After the Prime Minister's atate-
ment, nothing is geing en record,
There is no business before the House,
This item is gver. The gecond item
is to be taken up. There cannot be
any point of order now,

B AN OF & wee ¥ Wiy §, W
fee ot wwr %1 g7 fav & 7%, o 0g
O 4§ wam |

We will go on like that. I have
made it very clear. I have disallowed
that. When Mr. Vajypayce raised it
again, the Prime Minister made a
statement, That disposes of it. There
18 now no question before the House,

E7 ST %7 4T AT &I AT Fforwr
&3 g | @ T9 adr ane, T2 A o

No points of order now. No gue-
tion on that.

Why do you ask this guesation? I
will ask you not to do jt. There is
no question of any discussion on the
Prime Minister's statement; nor can
there be any points of order now. It
is all gver. I am not allowing any-
body. The Prime Minister hag got
the right to co-ordinate the business.
What is wrong about it? She has that
prerogative, I am not going to take
it up again; I am not allowing any
discussion Papers to be laid.

(Interruptions)

12.18 hrs,
PAPERS LAID ON THE TABLE

Notification under Water {Preven-
tion and Control of Pollution) Act
and copy of Bomhay Land Requisi-
tion (Gujarat Amendment) Act,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA.
MIAH): I beg to lay on the Table—

(1) A copy of the Certral Board
for the Prevention and Con-
troy of Water Pollution
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(Procedure of Transaction of
Business) Rules, 1878 (Hindi
and English versions) pub-
lished in Notification No.
G.S.R. 3E) in Gazstte of
India dated the 10th Janue-
ary, 1975, ynder subgection
(3) of section 63 of the Water
(Prevention and Control of
Pollution) Act, 1974.

[Placed in Labrary, See No. LT-8551/
75.]

(2) A coy of the Bombay Land
Requisition (Gujarat Amend-
ment) Act, 1974 (Hindi and
English versions) (President’s
Act No. 16 of 1974) published
in Gazette of India dated the
31st December, 1974, under
sub-section (3) of section 3
of the Gujarat State Legis-
lature (Delegation of Powers)
Act, 1974 [Placed in Library.
See No. LT-9052[75.]

Notification under Gujarat Pancha-
vats Act and statements, Annual Re-
port and Audited Accounts of Indian
Dairy Corporation, Baroda (No.ifica~
tions under Essential Commodities
Act and Food Corporations Act.

THE MINISTER OF STATE IN
THE the MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE): I beg ta
lay on the Table—

(1) A copy of the Panchmahals
District Local Board Penslon
Fund (Amendment) Rules,
1974, published in Notification
No. KP/180/PRR/10687/6340/
74/TH in Gujarat Govern-
ment Gazette dated the 18th
August, 1974, under sub-sec-
tion (4) of section 323 of the
Gujarat Panchayats Act, 1961,
read with clause (¢) (ili) of
the Proclamotion dated the
9th February, 1974 issued by
the President in yelation to
the State of Gujarat, toge-
ther with an explanatory
note,
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(2) A statement (Hindi and Eng-
lish versions) shewing rea-
sons for delay in laying ine

mbove Notification.

(3) A stitement, (Hindi and Eng-
lish versions) explaining the
re 3 el ying the
Hindi version of the Notifica-
tiopn. [Placed in
See. No. LT-9053/75.]

(4) A copy of the Annual Report
(Hindi and English versions)
of the Indian Dairy Corpora-

Barods, for thh  year
1973-74 along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
tnder gub-section (1) of sec-
tion 619A of the Companies
Aet, 1956, [Placed in Lib-
rary. See. No. LT-9054/75.]

(5) A copy each of the following
Notifications (Hindi and
English versions) under sub-
section (B) of section 3 of the
Essential Commodities Act,
1955: —

(i) The Inter-Zonal Wheat
& Whest Products (Move-
ment Control) Amendment
Order, 1975, published in
Notification No. G.S.R 8
(E) in Gazette of India
dated the 14th  January,
1975.

(ii) The Rice (Southern Zone)
Mowvement Control (Awm-
endrgent ) Order, 1975
published in Notification
No. G.8.R. 22(E) in Gaz-
ette of India dated the 30th
February, 1975.

(i)  The Southern Stafes (Re-
gulation of . Export of
Rice) Amendmgnt Order,
1975, published in Notifica-
tion No. G.S.R. 23(E) in
Guzette of India dated the
30th January, 1975. [Placed
in Library. See No. LT-
9055,75.]

(6) A copy of the Food Corpora-
tions (Amendment) Rules,

nee L83

Library.
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1975 (Hindi and English ver-
istonis) spublished {n ca-
$idg Ne- . G.8.R. 18(E)
Gazette of India dated the
22nd January, 1975, under
aub-section 43) of ;section 44
5f ¢he Fagdyferporations Act
1864, as corr » by corri-
gendum published in Notifi-
‘tion*No. G 87 R» 54(E) in
Gazeffd of India’ dated the
20+4h February, 1875,
[Placed in Lkbrary See. No LT-
9058475 .
Bomsay PrommsITIoN (Mahnmnﬁ:
oF SemrrT) (GUJARAT) {Ammnmrr)
RuLes, Bomsay . NEERA  (GUJARAT)
(FirsT AMENDMENT) RULES AND A
STATEMENT,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): I beg:

(1) to re-lay on the Table a copy
of the Bombay Prohibition
(Manufacture of Spirit) (Guja-
rat) (Amendment) Rules,
1974, publisheq in Notification
No. GH/|sH|[822|BPA-1973-
6080-P in Gujarat Govern-
ment Gazette dated thg 27th
June, 1974, under sub-section
(4) of section 143 of the Bom-~
bay Prohibition Act, 1048
read with clause (c¢) (iii) of
the Proclaghtion dated the
gth February, 1974 issped by
the President in relation to
the State of GH]II)EL

(2) 1o lay on the Table--

(a) A copy of the Bombay Nee-
ra (Gujarat) (First Amend-
ment) Rules, 1974, publish-
ed in Notification No. GH/
SHI1492)N R A-1972)2400.P
i Gujarat Government
Gadzette dated the 2nd De=
cember, 1974, under sub-sec-
tion (4) of section 143 of
the Bombay Prohibition Act,
1049, read with clause (c)
(iil) of the Proclamation
dated the Sth February,
1974 issued by the Presi-
dent in relation to the State
of Gujaratl.
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(b) A statement (Hindi and
Englissh versions) explain-
ing the reasons for not lay-
ing the Hindi version of
the Notification [Placed in
Library. See No. LT-9057/
75.]

NoOTIFICATION UNDER Essentia CoM-
MODITIES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] PRABHUDAS
PATEL): 1 beg to lay on the Table
a copy of (Notification No, G.SR, 44
(E) (Hindij and English versions) pub-
lished in Gazette of India dated the
5th February, 1975, under sub-section
(6) of section 3 of the Essential Com-~
modies Act, 1955 |Placed m Lib-
rary. See No. LT-9058/75 ]

—

12.20 hrs,

RE QUESTION OF PRIVILEGE—
contd.

(Interruptions)

MR SPEAKER: Kindly do not in-
terrupt. I have not allowed anybody;
you do not force me ty do it We are
already on the other business This
was disallowed the other day. The
Prime Minister has made a statement
and after that I am passing on to the
next buginess. I have gone to the
next jtem.

SHRI H. N, MUKERJEE (Calcutta-
North-East): May I make a sub-
mission?

MR. SPEAKER: Yes,

SHRI H. N. MUKERJEE: I am
only submitting for your ccnsideration
one thing. Nobody is questioning ei-
ther your ruling or what the Prime
Minister has stated. My friend Prof.
Dandavate appears {0 have something
In writing which causes some confus-
sion in his mind I submit that you
call him to your Chamber—and also
whoever else you think is interested
in this matier—and you settle the
matter there. It cannot go on like this

(Interruptions)
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MR. SPEAKER: He can write to
me; he can gee me,

SHRI H. N. MUKERJEE: You can
make an offer m the Houge to call
him,

(Interruptions)
it wra fagrdt aroded (wanfaay):
T 949 7Y N T W FRT E, 99 w7
AAAY qE & w1 Awer 7 (wgwea)

e " WiET o ) §
T H A M

3% fa7 w7 37 &Y 7 fsar ar

HIT |TT T 9T a0 | 79T X 76 fawe
T qUL N AT W I & 17 A wgw
I do not treat it as privilege.
o7 39 ¥ arz w9 § s fy fafrees
F AT far A Qv dR T ®
IMeToETE ! Mw q W feA TH A
o fam o1 BT W 9w 97 a6
FH & a1z § X feguars fwar | g 0w
77 AMA W, TE & FY aqAT 8 7

=t wzw fagrdt aoRdt @ 5g de
2 o i 3 fofads e o0 37 N
T gt &y ag &w e §

WO AEET : AT AT WY =4 faery

ot wew fagrQt aredet ;. Bfew
®Ta &1 712 g fir 38 fam arffransiz
ufad fafieet 7 wgr a1 5 532 9
1% 7 v s qfr g e § 9Y o
aaT TEd
MR. SPEAKER:

clear.

ot wew fagrdt ardd wmaw
#grEg, g7 0 &7 ¥y ffow 1 gwd
g ag 3 T oI oAy T ED
w1t ot w1q & faw B Hga o
wgr § fir e W & ardadide gt
%1 = FrigyIEy Iy a9T w3 qrg aft
9t |

I have made it
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feg amr =t

W W
rogdrEy ?

st wew fagrd st o
IR W AW |
MR. SPEAKER: I am not concer~-
ned. It was npot there in the privi-
lige motion. I had disallowed that
a few days ago and he cannot bring
an identical motion.

oft wew fagrd  avodat @ AR
w1e ag & % ovo § sum @ A A
T 3T A g & (agEwrA)

wow AgEg ;. WE § 7 v A
fegmars w7 faar qr & g foy &3
R ITFTTTAE
It is outside that. I had not accepied
t.
Q¥ MAEFT TR ¥ a7 e T oo
awdt | § ag W ¥ feg dare WY
g1 ®E Qurfaer ara g1 2, a1 8 7w
AT E ) WY TW AT IWIT A A
wifem & ag Wi 8 wwar )

4g ®W &Y § W d a7 qrEEr
wTaT, 9g 9T wrar 91 97 fer g
frRumea e 173 & 5 2% 9
fewuers &7 faar @ @1 798 zur &%
IR AT | T X T T G K7 3010
oI ST T N §, WY ¥ 3
TR A g AR A T E I & AA-
fas == 1+ Qur & &) qwar 1

PROF. MADHU DANDAVATE:
(Rajapur): Jf the issue was closed,
why was the Prime Minister allowed
to make a statement and not I? I am
on a point of order..

MR. SPEAKER: No point of order
can be raised when we are not on
Bny business. I have moved on to the
next item. I cannot allow any ques-
Hon or any debate on the Prime Mi-
nister’s statement.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Because of her satement
,our doubt ig confirmed.

MR. SPEAKER: Prof. Dandavate,
if you have any thing, you can write
to me or see me. You cannot raige in
in thig manner. I tell you once for
all. I am not prepared for it.

SHR] PILOO MODY (Godhra); First
of all, you do not read anything. The
only right we enjoy in thig House is
the right of speech. If you take that
right away, we do nut need a House
and we do not need a Speaker.

MR SPEAKER: Next item. Shri
Kulkarni.

12.30 hrs.

PLANTATIONS LABOUR (AMEND-
MENT) BILL

(i) ReporT oF JoiNT COMMITTEE

SHRI RAJA KULKARNI (Bombay-
North-East): I beg to lay on the
Table a copy of the Report of the
Joint Committee on the Bill further
to amend the Plantations Labour
Act, 1951.

(ii' EVIDENCE

SHR] RAJA KULKARNI: ] beg to
lay on the Table the record of the
Evidence tendered before the Joint
Committee on the Bill further to am-
end the Plantations Labour Act, 1951.

1231 hrs,

RE. QUESTION OF PRIVILEGE—
contd.

SHRI SAMAR GUHA (Contai): On
a point of order, under Rule 376.

MR. SPEAKER: I have passed on
to the next item. I am sorry I cannot
allow it.

PROF, MADHU DANDAVATE:
Have you nationalised all points of
order?
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MR SPEAKER: A point of order
can be raised on the item on which
we are at present and that is item
No 8 I know rule 376 If the
point of order 15 regarding the pri-
vilefe thotitn-or the Rrime Minister's
stafement 1 have it and
phssed o to the hext item. * ‘

- - - - . }

SHRI SHYAMNANDAN
MISHRA® You have to hear the
points of order,

That item is

reaﬂy o\r and we have gone to

next item

SHRT SAMAR GUHA I want to
raise a point of order on the state-
ment made by the Prime Minster

MR SPEAKER I am not pre-
pared for that, no, please

ow & av B A9-OF A T Ewa A
urw W IBNY, A WY IBTO, T W
T g o @ W ¥

ot wew Fgrdt ettt : e W
& Afwd
ot T fas ST A W

oITH A1T T oq1E AT 2@ 9T WITR
ur EaT & 7

EW WEAT : w19 AT § Ay €T
forg & amer oz & w12 W17 T w7
wa § T A @ by fafer & =
T & 477 W19 35999 T 67 gFa ¥ )

SHRI SAMAR GUHA  The rules
of procedure are not your personal
property It is the property of the
House You have to be guded by
fhe rules of this House

MR SPEAKER I cannot allow it

PROF MADHU DANDAVATE!
When the Prime Minister makeg @
statement, it becoméi thé property of
the Honse and we ckn raise g paint
of order,
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MR SPEAKER: £ you see the
rules, after the statement, no ques—
tions can be put.

SHRI SHYAMNANDAN MISHRA:
Is that a statement of that kind?

SHRI SAMAR GUHA: According
to Tule 376; we have, ghed might
(Interruptiong),

SHRI VASANT SATHE (Juw{d]*

Under rule 372, when a stateme
made by the mmster, no questions

can asked on that ((W;);

st SaverTEw forsy ;g T Qe
TS FUT | FWIW AT & )

MR SPEAKER No, I am not pre-
pared for that

PROF MADHU DANDAVATE:
We must have the same right as the
Prime Minster (Interruptions)

MR SPEAKER' 1 am very clear
m my mind I will not allow any
questions If you want to obstruct,
thay 1s a different matter Az a
matter of fact, when theé same ques-
tion was raised by Shn Vajpayee
last week, when he wanted to ask
questions, I disallowed it So, there
18 no question of allowmg one mem-
ber, when 1 have disallowed in the
case of another member It cannot
be done When I have disallowed in
another case earlier, how can I allow
it 1n this case? I cannot accept that
position No I cannot do it

i ogma @ #rf oy wdf & .y
& ¥ ara fw w0 ay | A aa A
#@ & @ A we 7

The Prime Mimster has got the
prerogative and she has used that
prerogative

PROF MADHU DANDAVATE:
Sir, I am seelang your ruling on &
procedural point, When Bhri Vaje
payee raised ihe gquestion you saig
that the matter is closed Yei, the
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Prime Minister was allowed to make
"a' statement. I should enjoy the
same rights as the Prime Minister,

VST WET : WL AT TZ FEA
fo 78 7oy & o woeer grew d A
wwad |,

o e e o
& )

v S ;AT wfan A
Wit & xaforg ot w=a & At ag B
& am g

it A faswy ;0 w9
et s ¥

weRe AgYew : A1 g W | WY
5 g g1 9 faey 7 Forr a7 1 R
mﬁfmf‘ma:ﬂmw@
L AR

ot wrwAwma few: g W@
dree oft &1 fore &Y Al el B
agzu“l

AT ¢ W WY OET ana
% @ ¢ N i feaed ¥ v
Yo W oW AU ' owEe
WIF R,

No point of .qrder except on the item
on which we are. We havé finished
itqu;a T

-

3 faw ag awwT For AT qHAT
wawr dRG) Y A war wT & ) e
vy Tt oo g g e wwd E PR
T g W vy F

& wrowY 7 £ fi5 9 anr I faw
foetg-urs @t A, vEwr §ETa
sy o7 Wy § | & ¥ ymiEe
4 FewY qare Al s awaT § STeW
8 ¥ W Ry fom &, e
TG T T R AT T T A
& o g )

Under the rules, I cannot allow it.
It cannot be done like that, I do not
gccept it. Please sit duwn.

Order, please. Kindly do not dis-
lurp the House. All of you may
.Please sit dowxn. I want to rocegd
~with the , business, The m!
.should not shout at each other
Kindly sit down,.] hgve been allc.rg
ing you, { t:}ﬁve been st!mmg to yoi,
.but I have made 1t very clear that
‘the subject whidn was disposed of on
‘that day, cannot come up again.
Therefore, I cannot allow that. By this
attitude I cannot be cowed down.

The matter wag disposeq of. That
is pot before the House now. I am
not allowing any gentleman to speak
anything.

PROF. MADHU DANDAVATE:
What 1s the ruling .about the point of
order I have raised?

» ,Mﬁﬁu : 1 bave rePen.t.edly

t this matter was raised the
nther day by Mr. Vajpayee and I
listened to him and after that, I had
disallowed 1t. He wag given full
chance to say. I am sorry I cannot

allow the subject to be re-mtmduced
again.

SHR] PILOO MODY: In the last
two weeks legislativn has proceeded
guite smoothly.. In the last two weeks
‘the Opposition me m no0 tnuhh

MR: SPEAKEH 1 have not ulw-
rid any Mg -

I tell you the Oppasitioy ip, this
country gets the maximum
nity for expression of its views in
«#piter of«ils  sige: . Nowhere in the
world you get sp much time, It is a
~wrong propagaRda that ypu are
making that yeu are  being stified. It
is an absolutely wrong propaganda.
-Nobtlly is guing- to believe it You
sagbint gy Gommitiey -und flet us
have their verdict as to what chances
.m- in this
w you are not at all
apprecidting as to how manv chamﬁsﬂ
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[Mr. Speaker]

you are given and how much lati-
tude you get. But the more you get
the more unreasonable you are, You
are simply exploiting that latitude, I
will ask anybody to judge, Compa-
red to any country in the world, the
Opposition gets the maximum ac-
commodation in this country.

Please sit down, I am not prepared
to listen to you. There is a limit to
it. You try to exploit this latitude.

(Interruptions)

SHRI PILOO MODY: On whose
training and bidding are these peo-
ple shouting? Will you please ans-
wer that gquestion?

MR, SPEAKER: Please sit down

al] of you,

SHRI PILOO MODY; Did you
ever think of that? What conspiracy
is going on over here? Do you know
of that?

PROF. MADHU DANDAVATE: 1
am asking for yonr ruling.

MR. SPEAKER: My ruling is that
I haye not admitted it, I have not
given my consent to the privilege
motion, 1 cannot admit g motion on
an identical matter everyday.

SHRI SHYAMNANDAN MISHRA:
There ig a definite point of order on
accouny of the statement of the hon.
Prime Minister. What is this?

MR. SPEAKER: No. please. I can-
not admit it. You can make g submis-
sion, if you want, on the last item
of Shri Raja Kulkarni,

SHRI SHYAMNANDAN MISH-
RA: We do not pass on to that item.

MR SPEAKER: We will now go
to the next item, Shrimati Indira

Gandhi,
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I am sorry, I am not allowing any-
body, 1 don't allow matters over
which 1 have given my ruling.

1 had clearly told you in the very
beginning that this :matter wag raised
by Mr Vajpayee last week and he
was given a chance to speak. After
all, on the day it was raised, what-
ever be the position, he wanted to
say something about it and 1 allow-
ed him to say something on it, And I
ruled that I cannot give my consent
to this Privilege issue, After this was
disposed of, then the Minister vol-
untarily said thay he would...

SHRI ATAL BIHARI VAJPA-
YEE: Immediately when I raised
the question of privilege involving
Prime Minister he got up and said he
would like to have time,

) MR. SPEAKER: I told you that this
1§ not a privilege matter, But inde-
pendently of that, you said, he can
do that; this is what you said:

ot vew fapdt wwdedt 0 ey
TEET, TT & AT Wt AT 7 FEvT HA
F w37 ¥ fae e
AT AN faew® wn g wEr .,
A TUYA FAT FT LT £§ AT ?

WEUW Ay WY A gz @ wer
fF 2z eredmTn § 1 97 frages
sxfearar i fq g fear @y s &
YAl FIARRT AFT FaAT g W
WEIFIT qM W IET W w5y
AT EA 3 feqr 1 G e F wgi
5y g ?

ot waw fan Targat : off Wy
a3 s ag W A gf &
I qT T A0 & & afriz
T 99 & 9T WT 47 oW g/ W
& sur et ¥ rog fer S R as
NFETY
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13.00 hrs.

MR SPEAKER: You can show it to
me, I have not got it

SHRI BSHYAMNANDAN MISH-
RA: Would you not kindly consider
that I have given a notice yesterday
evening and this notice contains
fresh facts and materialsy Now, if
fresh facts and materials are brou-
ght to your notice, would you not
kindly consider whether a breach
of priviiege arises or not? The hon.
Prime Minister has been pleased to
make g statement, Whether it was in
responge to a request from an hon,
Member on thig side or not that is
immaterial, But, & statement had
been made by the Prime Minister
which disclosed certain things which
go in variance against whatever she
said and therefore,,

MR SPEAKER: 1 have already
asked Prof. Dandavate to send it on
to me. How can I know what is in his
hands now? 1 say that it wag identi-
cal, But, if you think that there is a
difference, then send it on to me. ¥
can examine it. But, don't cite this
without any notice to me,

&t waw fagrét arodadts W 3
e gfFR A Afmem e ¥
o # o faa 73, w9 fauw #90
e o ¥ A1 a1 T AR w
fao

WS WERW ;. A X6 a9 aw
WC A T AT 3G | 37 F AT # By

gy ¥ A

You send that on to me, I can ex-
amine it. You cen produce tha¢ and
say that this is your correspondence,
How can I now know that?

PROF MADHU DANDAVATE: I
can send it on to you. Unfortunately,
i!:m do not find time to go through

MR. SPEAKER: If there is any-
thing which is entirely fresh and not
connecteq with that I am prepared
to examine it—but not on this al-

ready disposed of.

SHRI SHYAMNANDAN MISH-
RA: The motion is against the Prime
Minister—not against any other per-
son, If you think that a fresh motion
cannot be brought against the Prime
Minister, then we do not go by that
kind of your ruling,

MR SPEAKER: Not on identical
matter.

PROF., MADHU DANDAVATE: 1
can place that before you,

MR SPEAKER; Please send that

on to me,

PROF. MADHU DANDVATE: 1If
I place the material before you very
briefly you will agree that—even the
Prime Minister will realise there is a
contradiction between that and her
statement now.

MR SPEAKER: You give it to me
and I shall see to that,

PROF. MADHU DANDAVATE:
Sir, what is your ruling?

MR. SPEAKER: My ruling is this.
I have already seen it I cannot al-
low an identical motion, If you have
some fresh facts ¥om can send them
on to me. I shall see¢ whether there is
any difference from the previous
one,

PROF, MADHU DANDAVATE: I
shall send you a fresh notice. 1 sent
my notice; there are four reminders
to it.

MR. SPEAKER: At 10-30 when I
saw the notices that were received
they were all identica]

SHRI SAMAR GUHA: Sir, I rise
on a point of order,
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13.05 hrs.

RE. RESIGNATION BY SHRI
MOHAN DHARIA

=t wzw fagrt aveRat (Afaaz)
ol & oar 91wt anEa Iar
2 98 AT F' TATAT § H39 | J979A
g gFar @ | § ST =gar g fF o
AT Aigd Tifer F w0 F qF7 T A
FI IHATAT HIWT & 7 @AT 98 FFqA
!

WA WEEG :  Ag o W8 &
qEa g

ST wew fagrdt arwagy . wene
weiga fraw 199 2fEw |

I shall read Rule 199. It says:

“A member who hag resigned the
office of Minister may, with the
consent of the Speaker, make a
personal- statement in explanation
of his resignation.”

TH g AT ARd & o S|
AT HT TATIT AT & 7 89 I8 AT
ATed & M1 % anes &1 amRar Fae
TUTH HdT AT =7 wigw grfaar F a9
HT ATHAT AFF & | Iq F agd T
WEA F AL I3 g €

(Interruptions)

MR. SPEAKER: Order, please.
Please try to listen to this. What are
you doing?

SHRI SHYAMNANDAN MISHRA:
(Begusarai): Sir, 1 have made a re-
quest to you....

SHRI SAMAR GUHA (Contai):
What kind of partiality is it! It is 'my
right to raise a point of order.

MR. SPEAKER: You cap raise a
point of order on the subject before
the House. 1 will allow you after
Mr. Mishra.
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SHRI SHYAMNANDAN MISHRA:
Sir, under Rule 377 I had made a re-
quest that since a great deal of con-
fusion has been created with regard
to the mode of exit from the Council
of Ministerg of the hon’ble Member,
Stari Mohan Dharia, a statement is
required to be made both by the
Government and the hon’ble Mem-
ber, Shri Dharia. Certain constitu-
tional issues alsp arise. The news-
paper reports and the statement that
he 'made after his return from Abhme-
dabad indicate that he had received
a letter from the Prime Minister at
1.15 P.M. to say she was informing
the President that he should cease to
be ; Member of tihe Council of Min-
isters. I ask the hon. Members
on the other side to consider it coolly
whether the Prime Minister has only
to inform the President or the Prime
Minister has to advige the President.
The Prime Minister cannot take an
action because a Minister, according
to us now, holds an office during the
pleasure of the President ang the
Minister can cease to be a Minister
only when the pleasure of the Presi-
dent ends and the pleasure of the
President ends on the advice of the
Prime Minister., But the Prime Min-
ister cannot drop a Minister and in-
form the President. That ig the
point.

Another point is that since the hor
Member wgg introduceg to the House
as a Minister, so the House has every
right to know in what way te has
been disposed of. Then further
doubts have been created because of
conflicting reports from the AIR and
the newspapers. The All India Radio
said that the hon. Member was being
dropped from the Council of Ministers
ang the communique from the Rash-
trapati Bhavan says that the President
wag pleased to accept the resignation
of the hon. Member Mr. Dharia. Now
Sir, please ‘mark the difference. All
India Radio says that he wags being
dropped. That is also the headlines
in many of the newspapers which say
that he is being dismissed. But, the
communique which is the authorita-
tive statement from the Rashtrapaté
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Bhavan says that the
resignation of the khon. Minister was
acceptled by the President. Now, we
would like to know what exactly is
the position, whether he has resigned
or he has been dropped or dismissed
because these are different concepts
They are mnot the same thing. We
would like to know about both the
issues which arise out of this, whe-
ther the Prime Minister has written
in her letter to the khion. Minister
Mr, Dharia that she would only in-
form the President that he was being
dropped and secondly, whether he
bhad resigned or he has been dropped
from the Cabinet. These issues arise
and we demand that statementg should
be made in the House, both by the
Prime Minister and by Mr. Dharia,
what is the position in this regard.

MR. SPEAKER: I will treat it as
:a submission only ang not ag a point
of order.

SHRI MOHAN DHARIA (Foona):
Sir, with your permission, may I
inform this House that I have already
informed the hon. Speaker that under
Rule 199 I should be allowed to make
a statement. (Interruptions) TUnder
the rules, I am supposeq to give a
copy of the statement or the gist of
the points to be 'made in my state-

" men 24 hours before making the
statement.

MR. SPEAKER: They will be
full statements, not gist.

SHRI MOHAN DHARIA: I have
written to the Speawer that I should
be allow to make a statement on
Wednesday and I shall submit to him
my statement or the pointg or the gist
of my statement, before 12 Noon to
morroyw because it should be before
24 hours. I shall have to make a
statement immediately  after the
Question Hour. You can be rest
assured that whatever '‘may be the
circumstances, the statement will be
made before thig House.

MR. SPEAKER: That statements
have always come in full. Wg have
not allowed any gentleman to say

anything out of tue statement, ip this
House.

SHRI SHYAMNANDAN MISHRA:
Not necessarily.

SHRI ATAL BIHARI VAJPAYEE
Sir, kindly see the proviso to subs
rule (2) of Rule 199.

“Provided that in the absence of
a written statement, the points or
he gist of such statement shall be
conveyed to the Speaker....”.

SHRI SAMAR GUHA. Sir, today’s
business is before you and before the
House. The most important point
which hag appeareq ip the Press today
Is the resignation of Shri Mohan
Dharia, (Interruptions) Sir, this
resignation has been made in an intri-
guing situation. It has already been
explained by my friend Shri Shyam-
nandan Mishra that the President was
only informed. A Minister has been
dropped. If it was a case of resigna-
tion of the whole Cabinet or it was
a major reshuffle, one would have
understood. But, when a Minister is
dropped and the President is informed
about it, a duty is cast on the Govern-
ment and on the Prime Minister to
inform the House about the reasons
for dropping a Minister in whose name
the second item in today’s List of
Business stands. Therefore, Sir, you
should ask the Prime Minister to ex-
plain first why he has been dismissed.

MR. SPEAKER: I have no right
to ask her. It is her prerogative. I do
no enter into that. It is the Prime
Minister’s prerogative to exclude or
include.

SHRI SAMAR GUHA: A Minister
has been dropped in whose name the
second item in today’s List of Business
stands. The House has got to know.
The Government should inform the
House about the reasons. They must
make a statement. The House must
know what are the reasons, whether
he has actually been dismised or it is
just a version of the Press.

(Interruptions)
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Will you ask the Prime Minister
1o confirm whether he has been dis-
missed, and if so, the reasons for the
dismissal? The Prime Minister owes
this to the House., Otherwise, since
this business stands in the name of the
Minister, we are not supposed to
know whether he has ceased to be a
Mimster before an official statement
on the floor of the House by the Prime.
Minister herself,

MR. SPEAKER: I do mot think the
Speaker can give a direction. It is
the Prime Minister's prerogative. It
is for her to tell or not. I cannot give
any directions.

SHRI SHYAMNANDAN MISHRA:
Is not the Prime Minister obliged to
tell the House why she has acted in
& manner ultre vires of the Consti-

tution?

SHR] SAMAR GUHA: You have
not said whether it is a point of order
or not. What has happened to you?

MR. SPEAKER: I do not come in.
I cannot give any direction to the
Prime Minister. It is her prerogative.

(Interruptions)

MR. SPEAKER: If she makes a
statement, that is welcome.

SHRI SAMAR GUHA- We are here
by the will of the people. Have you
got any communication about the
resignation and dismissal?

MR. SPEAKER: Kindly sit down.
You have said what you wanted to
say.

SHRI SAMAR GUHA: Have you
got any communication? 1If not, you
must inform the House.

st TTRIAA AT (aArET) oW
REEA I FT AR 21 e g wifed
ey ¥ gfeom W) % e aga s
agwy.....
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SHRI SAMAR GUHA: Have you got
any comminication?

MR. SPEAKER: What can I do?

SHRI SAMAR GUHA: Otherwise,
how does this business stand in the
name of the Minister?

MR. SPEAKER: It is purely the
Prime Minister's prerogative.

SHRI SAMAR GUHA: It is her pre.
rogative no doubt. But there is item.
2 standing in his name. The Speaker
should be informed, the House should:
be informed whether he has ceased'
to be a Minister. But in his name a
business is before he House and the:
House does not know.

MR. SPEAKER: You bhave said
what you wanted to say.

SHRI SAMAR GUHA: That is not
the point.

MR. SPEAKER: Please sit down.

SHRI SAMAR GUHA: Let us know
whether you have got any communi-
calion. A business stands in the nama
of the Minister, But we are not in-
formed about it. How do we know?
Are we to be cheated in this way?

MR. SPEAKER: I have received a
communication.

“Under jtem 2 of the Order Paper,
Shri Mohan Dharia is to lay on the
Table of the House the document.
Since Shri Mohan Dharia has ceased
to be a Minister, I may kindly be
allowed to lay it on the Table”.

He has informed me this morning.
SOME HON. MEMBERS: Who?

MR. SPEAKER: Shri Raghu
Ramaiah.

SHRI SAMAR GUHA: Has this be-
come a playground of the Prime
Minister or anybody elze? With all
respect to her is this the why to
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treat the House and the Members? Is
it a farce that we are playing here?
We are not informed that a Minister
hag ceased to hold office or that he has
been dismised.

SHRI SHYAMNANDAN MISHRA:
1 rise on a pommt of order. Earlier,
when any Minwster is appointed by
the Hon Prime Minister, he is mtro-
duced to the House. The House comes
to know that a particular Member is
now a Minister and therefore, the
House deals with that Member as a
Minister accordingly The House has
again the right to knoyw when a par-
ticular Member hag been withdrawn
from the Council of Ministers, Other-
wise the House cannot reckon with
that. The whole point js whether the
House deserves a communication
from the Government or not. This is
a communication to the Chair for the
purposes of the business on the
agenda, but the 'main thmg ig that
the House deserves a communication
from the Government,

MR, SPEAKER: I admire your
fertile brain.

o F1 fafree aan & aF &@it & A4%
9T I K ¥IICYH FA & 1| AT Y HY
QAT FATR |

st wrw fagrt muwgadr T
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o wzw fagrdr wwag: ;. oo
o, o & wgr fr gmew fafees w0
srifea & 1 A7 aar qg o Senfew @
fe fama fafred 5t fasa 2 o1l
foam & s W= §F w9 I
& &g @ ?

1322 hrs.
MESSAGE FROM THE PRESIDENT

MR. SPEAKER: 1 have to inform
the House that I have receiveg the
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following message dated the 28th
February, 1975 from the President:

“I have received with great satis-
faction the expression of thanks by
the Members of the Lok Sabha for
the Address which I delivered to
both Houses of Parliament assem-
blgd t.'ogether on the 17th February,
19 5."

it wEw fagrt Apada (vnfeas )
WEIW #gied, g9 A 99w B arfar
sze w1} g far safig a
afeedwry &1

sTeq wERa ¢ A 39 F fomy gur
et R amr

13.23 hrs.

MOTION RE. PRIME MINISTER'S
STATEMENT ON JAMMUO AND
EASHMIR

MR. SPEAKER: We will now take
up the discussion on the Prime Minis-
ter's statement on Jammu and Kash-
mir Four hours have been allotted for
this. We can have some marginal
adjustment.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It can flow over to the
next day.

MR. PEAKER- It has to be finished
today.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
AND TECHNOLOGY  (SHRIMATI
INDIRA GANDHI): Mr. Spenler, L
beg to move: !

“That this House do consider thé
statement made by the Prime Mis
nister in the House on the {2l

February. 1975 in relation td¢ $the
State of Jammu and Kashmir®
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My task has been made easier be-
cause of the warm and widespread
welcome which the understanding
with Sheikh Abdullah and my state-
ment of February 24 have received
in the House and in the country at
large. In the week that has gone
by, the Statement has been analys-
ed and commented upon by the Press
and the public. And, with the
.2xeception of groups whicy have had
3 closed mind on Kashmir (or which
do not like the Government to do
anything right) the reaction has been
.one of relief and rejoining.

Why have the people welcome this
.accord? Because they feel that a
.controversy, which had been with
them for two decades and which had
.caused much misunderstanding and
defied solution, had now endeq through
an act of reconciliation. Any act of
vision and statemenship appeals to
-people, especially the people of India.

So, something which was becoming
chronic has been settled through dis-
.cussion, through dialogue, through an
exercise of political courage and
.personal accommodation on both
sides. It js articularly praiseworthy
ihat Sheikh Abdullah, overcoming
whatever bitterness he might have
‘had, should have clasped the hand
.of friendship extended to him. He
has done this in the larger interest of
Kashmir and of the country as a
whole and of the cause which ig dear
to him, namely the strengthening of
democracy and secularism.

This new politica] understanding
:is worthy of a person of Sheikh
Abdullah’s long record of service to
fhe people and our cherished wvalues.
_About forty years ago Seikh Abdul-
lah became the foremost leader of the
-Kashmir people’s fight against feuda-
lism and he made his struggle a part
of the larger national struggle for free.
.dom and secularism. In the forties he
stood out against the divisive policies
of th Muslim League. In 1947 when
.the State was invaded by Pakisthan,
yhe rallied the people in the defence of

the State and promoteg the accession
of Jammu and Kashmir to India.

How right this accord is can be
Judged if we see what elements are
opposed to it and why Fakistan is not
happy, because the accord has streng-
thened India and deprived Pakistan
of a pretext to mislead world opinion.
Mz, Bhutto gave almnost ill-advised
call for hartal on Friday. But the
people of Jammu and Kashmir ignor-
ed thig call, and rebuffed this blatant
interference in gur internal affairs,
This shows their good sense and
patriotism. The small group of prec-
Pakistan elements which  has not
taken kindly to the agreement, will,
1 hope, draw the appropriate lesson.
Pakistan should realise that it cannot
exploit persons in the State and con-
tinue to mislead world gpinion,

Another group whicy, has been
unhappy with the agreement ig the
Jan Sangh. When I made my state-
'ment on February 24 the Jan Sangh
spokesman wag quick to call it a
“surrender”. 1 hope that in the in-
tervening week the party would have
tried to find out une wvalue of the
understanding and why the people
have welcomed it.

Hon. Members might hdve read
of the two explosions in Srinagar,
one Op the 24th and another on Satur-
day night. These are pitiful demon-
strationg of the frustration of anti-
national elements, a confession  of
their failure. Fortunately, they did
not cause much damage. Such acts
will not affect the morale of the
people of Kashmir and of India. On
the contrary they will arouse indig-
nation. 1 warp the wrong doers that
they will be sternly dealt with.

I do not propose to go into the de-
tails of the understanding. Some of
my colleagues will deal with these
in the course of the debate. As I
said in the House the other day, it is
not so much the lega] nicetieg in-
volved in the accord which matter as
much as the substance of the achieve-
ment which Sheikh Abdullah has
described as the re-establisiment of
trust anq confidence. Wge believe we
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have _established a solid foundation
fog rmmutual cooperation. I am sure
thes . House wil]l also view it as a great
essay in harmony.

'MR. SPEAKER: Motion moved:

“That this House do consider the
atatement made by the Prime Min-
ister in the House on the 24th Feb-.

ruary, 1975 in relation to the State”

yf Jammu and Kashmir;

SHRI DINESH CHANDRA GO-
S\WAMI (Gauhati): T beg to mowve:

That for the original motion, the
folowing be substituted, namely:—

“Thig House, having considered
the Statement made by the Prime
Minister in the House on the 24th
‘ebruary, 1870 in relation to the

State of Jammu and Kashmir,
approveg uf it.” (1)
SHRI ATAL BIHARI VAJPAYEE

tGwalior): I beg to move:

I'hat for the original motion, the
following be substituted, namely:—

“This House, having considered
the Statement made by the Prime
Minister in the House on the 24th
February, 1975 in relation to the
State of Jammu and Kashmir, re-
solves that the procesg of integ-
ration of Jammu and Kashmir
with the rest of India going on
during last more than Lwo decades
be carried further ang the State
be brought at par with the other
States of India.™ (2).

SHRI SURENDRA
(Kendrapura):

MOHANTY
1 beg to move:

That for the original motion, the
following be substituted, namely:—

“Thig House, having considered
the Statement 'made by e Prime
Minister in the House on the 24th
February, 1975 in relation to the
State of Jammu ang Kashmir, re-
gotdes that thée other States of
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the Indian Union should be
accordeg the same a&mount of
autonomy granted to the State
of Jammu and Kashmir go that
the State Governmentg in the
matters of the Concurrent, Lis
such as ;spcial welfare ‘measures,
cultural matters, social security..
procedural lawg and the hkg may,
get larger freedom of action

that there should be uniformity,
in Centre-State relationship.”(4)

13.30 hrs.

The Lok Sabha adjourned for Lunch’_

ull thirty manutes past Fowrtcen of
the Clock.

» m——

The Lok Sabha re-gssembled after
Lunch at thirty-three minutes past
fourteen of the Clock

[Mr. DEpUTY-Speaker in the Chair]

SHR] S. M BANERJEE (Kanpur):
Sir with your permussion, 1 have to
make a submission Ag you ar
aware, thousands of teachergs in the
higher secondary schoolg and colleges
in Delhi are on stay-in strike. They
have also threatened to boycott the
forthcorning higher secondary exami-
nations, which: 'means that 80,000 stu-
dent, who are prepaiing for thig exa-
mination, are gomng to find themselves
in a chaotic situation al a time when
the examination iz fast approaching.
So. Sir, I would request you. and
through wvou the Education Minister,
to intervene effectively and imme-
diately so that the situation mmay be
avoided.

14 35 hrs.

MOTION RE. PRIME MINISTER'S
STATEMENT ON JAMMU AND
KASHMIR—Contd.

SHRY SAMAR  MUKHERJEE
(Howrah): Mr Depufy Speaker, Sir,
our Party hag already welcomed the
accord mrrived at between the leaders
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of the Kashmiri people and the Gov-
ernment of India. It is good that,
since the emergence of Bangaladesh
and e failure of ull the manoeuvres
#nd machinations of American im-
perialisy; in South East Asia, to defeat
al] the reactionary anti-Indian poli-
cieg uf the Pakistun Government,
some mew thinking started on  both
sides. 1In 1972, after the emergence
of Bangladesh, the Leaderg of the
Plebiscite Front came out with the
statement that hey are prepared to
come o some understanding through
negotiations and 1o re-forge the rela-
tiong between the people of Kashmir
and the people of the rest of India.
Government of India also responded
to it and the negoliations were going
on since that time But, frem the
outcome of Lthe negotiations and the
period it touk, it is quite clear tiaat
there wuas some hard bargaining—
because it took nearly three years to
come to this accepteq accord or settle-
ment.

I wil] not go intg the details of the
actual agreement or settlement but
will deal with the political part of it.
Thig is a political understanding ar-
rived at between the leadership of the
Kadrmire people and the Government
of India. But, what wag the bone of
contention? The question was that of

autonomy . According 1o Sheikh
Abdullah and hi-  associates, they
wanteqd  that Kadamir should

enjoy a special status as accepted
under the Constitution of India under
art. 370. So, their point was that
conditions should revert to the
position of pre-1953, And what was
the position in pre-1953? The position
was that the Staie of Kashmir enjoyed
all the residuary powers accepting the
powers of Defence, Communications
and Foreign Affairs. That is the
character of a true federation or a
confederation. The position in pre-
1053 was that Kashmir had a separate
Constitution, there was a separate
flag, the Kashmir Prime Minister was
called the Prime Minister and the
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Governor was a Governor elected by
the State Assembly and in all internal

matters they had the fullest
autonuiuy.

I am not going intu the details about
the reasons as {¢ why this previous
relationship was distorted because,
when both sides have come to some
politica] understanding, we want that
relationship should fuirther strengthen
and become more closer and that the
peoples of both Kashmir and India
should come mere and more united
through common movements and
common aims for building up the
future of India including Kashmir.

One thing is quite ciear that the
forces of seculariemi have triumphed
over the forces of colomalism and
disruption. It has passed through long
trials. In the past Kashmir was
attacked by Pakistan. There was
aggression and infillirators woere allow-
ed to penetrata to create trouble inside
Kashmir o1t raise cennmunal fanaticism.

It has been admitted by the
Government of India now through
various stateméents that the people of
Kashmir did not surrender to coms-
munalism and that they stood firimly
against communalism  with  their
ideology of secularism. So, this accord
is a victory of secularism. Still, there
are forces of communalism both inside
Kashmir and Jammu Now, they are
on the defensive. Tt is true they are
trying to create disruptions. 1 have
no hesitation in mentioning here the
stand taken by Jana Sangh as well as
the stand taken by the Action Com:
mittec of Maulana Farookhi. Their
stands are not at all helpful for the
integration and closer relations
between the two peoples. These are
disruptive This will give handle to
Bhuttn and others to create further
disruption inside Kaghmir.

Secondly, it has also been quite
clearly established bevond doubt that
the poliecy of repression has been
completely defeated. The Government
of India must have that much honesty
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to mccept that they pursued absclutely
a wrong policy in relation to the
movement of Kashmir people by
putting Sheikh Abdullah and s
agsociates inside jail and by rcsorung
to suppression there. It has been
established that the demand of
Kashmir people for autonomy iz a
genuine demand of the masses. Alter
22 years’ effort by the Government
of India to isolate Sheikh Abdullah
and the Plebiscity Front leaders, they
have completely failed. The reality
Tus deawned on dhe Governmeny of
India. That is why they have changed
the tactics and have come to some
understanding That i= a good thing.
We support this stand. But theyv must
admit failure of thetir policy of
repression. It has been proved beyvond
doubt that by resorting to repression,
the people's genuine urge- and
aspirations cannot be suppressed.

The question 1s, whether the derman-
for autonomy is justified or not. Here,
our Party holds a clear and positive
view that to call the demand a
disruptive demand with a view tn
weaken the CBntre is absolutely a
wrong approach. The demand for
autonomy on the part of various
linguistic nationalities is a just and
democratic demand. The population
of India is composed of not one
homogenous unmilingual nation  But
the population of India is compozed
of various multi-lingual nationalitics
This very concept is absent ir the
mind of the leadership. That 15 wiw
the contradiction comes. Wherever
any demand is raised from any State
that there should be more powers in
the hands of the State, that the State
shonld be given more autonomy. it
should not be immediately taken as a
di:ruptive demand.

In Indla, the question of unity and
national integration must be thousht
of keeping in view the diversity o'
‘various linguistic people’s social and
cultural life. So, here the inherent
unitv is based on the acceptance ot
diversities. That is why, in India, the
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Centre will be firmly strong if the
Centre accepts the democratic urges
of wvarious Jinguistic nationalities.
That is why, we, Irom our party,
have been repeatedly supporting the
demung of this autonomy, for the for-
mation of new states lor various hingu-
istic nationalities Now, you have ac-
cepteq the States Like Nagaland, Mizo-
rain and Meghulaya. ete. But the
demands for these new States have
grown out of their genuine desire.
They have the right to administer their
own afluirs occording to their own
choice Thw: iz a firsy democratic de-
mand, and in tat 1espect, the demand
of the Kashmiri people it just and
democratic. Kashmir has some his-
tory also, and it is a point to be kept
in mind. that article 370 was incorpo-
rated in the Constitution in the Con-
stituent  Assembly witihn the lacit
understandmg of the leadership of the
Nationa] Conference uind it was unani-
mously accepted  This separate «pecial
Statug for Kashmir , which was
accepted in the Constitutivn, was a
pary and parce]l of the Comstitution
of India That is why the genuine
urge of the Kashmir people to go back
to tha! position 'must be cunsidered
evmpathetically. Here jg a puint re-
garding the agrecment, the statement
for which has heen placed before this
House itself It  stateg that the
agreeg conclusions have heen formu-
lated within the framework of the
Constitution of India 1 am readmg
from the text of PM's statement on
J and K It savs “A proposz] made
by Mr Mirza Afzal Beg that the juris-
diction of the Supreme Court in rela-
tion to the State chould be curtailed.”
This was not accepted, but a slight
concession had been given under Sec-
tion 132(2). Thep the questig) was
raised that the Government of India
had not  accepled Yhe guesiion ot
abrogalion of 356 and the 1ight to the
imposition of President’s rule. This
is & very vital question, and in the
Prime Minister's  statement, 1t hasa
beep accepted that still both Sheikh
Sahib and the leaders of the plebiscite
frunt hold very strong views regard-
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mg #is. If the people have doubts
over: the Government of India regard-
Ing the imposition of President’y rule
which wag not extendeg in the case
of Kashmir Dbefore 1963; subse-
quently, it had been exiended then a
vita] aspect of the autonomy isg lost.
Feople have got some experience how
41his Article 336 vag been wmisused to
topple the Governments formed by
vagious Oppogifion | Parties in  the
couniry--glected Guvernmentg top-
pled. It is pur expefientg that the
Governar acted ag the tool of the Cen-
traj Government. That is why there
is a genume apprehension in their
minds taat the autenomy will not be
a real one, if these exceptional powers
are maintained in the hands ol the
Centre. There is no guarantee that
it will not be used or misused against
the elected representatives of the State
of Kashmir. That 13 why they have
got that strong feeling in their minds,
and my point is that the Government
of India must keep that in nund
Simply forma} agreement ang under-
standing wil} not satisfy the people
of Kashmir. After all, Sheikh Ab-
dullah and the leaders have to carry
the people along with them. That 1s
a very mmportant and vita] factor that
should be kept 1 mind.

The second point 1s about the scope
of the Election Commission. We
know to what role the Election Coms~
mission ‘128 now been reduced The
Election Commission hag now become
a tool in the hands of the ruling party.
That is the experience everywliere.
We have the recent experience in Tri-
vandrim. While the bv-elction date
had been announced, all of 4 sudden
a Circular was 1ssued saying that
there would be nn election The
election was postponed for an mdefi-
nite period without giving any ex-
planation. What doeg it mean? It
ir because in Kerala the General Elec-
tions are coming in the month of Sep-
tember. ang the  Trivandriem by-
election result will influence the
General Election., This is jusy to suit
the "terests of the ruling Party.

After issuing Jihg ye.declezation. that
there wonld beseleatioy, ‘aftpr; the date

-had algo beey.. anfioumeed, =il.of.a

sudden it was stopped. Thig i3 how
the Election Commission ig being
used ag the tool of the Central Gov
ernment. Therefaore, the fears, the
apprehensiong ang the doubts of the
people of Kashmii .are genuine that
this Election sChmydisdefia which will
be entrusted whth:the~' work of con
dueting electiong in Kashmir ig a tool
in the hands of the Central Govern-
ment. Then where iy thd question of
autonomy? 1t Wil remsdin sitnply on
paper. And that will estrange the re-
lativng wnich you ate going to estab-
lsn by this Accord, d

Similary, on some other ﬁainzs alsu,
they have expressed very strong re-
sentment. Despite this, they have
accepled thig understanding and
agreesnent as a politica] understand-
ing. The Prime Minister also hag ex-
plamed here tnat thal i1s more im-
portant. I am also emphasizing that.
But keeping in view the tendency of
the Ceniral Government  which is
more and more going towards totali-
tarianism and erusion of Parliamen-
fary domeocracy, will it not influence
the judgment of the Government of
India in relatioy to the people of
Kashmir? Whep totalitarianism ra-
ises ils head, it becomes all-pervasive.
The general tendency 18 to curb even
the elemeniary rjghis of the States
and to use the entire-State machinery
to keep the ruling. Pa&ty ir. power.
There lieg the real problem But we
will haye to pass through all these
stagas.becausgt aqnly , the Agreement
has been arrived,al after three years'
long.negotiations. -

Shri Sheikh Abdullah has expressed’
his dedire, as a reason behind accept-
ing this Agreement, that he wants to
build Kashmir in a new way, and in
the National Conference, before 1953,
they declared that ihey would build
Kashmir as a mew Kashmir. He has
said that he wanty to bring about
changes i, the ecorfdmic conditions
of the people whb sre now suffering
under pdverty, expolitdflon; c¢orrup-
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tion, lack of employment etc., which
we see outside Kashmir in the rest of
India, 8o, if you really want to bring
about changes in tie economje and
social ife of the people, you will have
to attack the vested interests, you will
have to provide food for the people,
you will have to attack th¢ landlords.
But there les the wmam obstacle on
the part of the Centra] Guvernment
because their very policy ig to muain-
tain feudalism n  agrwculture, Tl
now, ufter mure than 28 years ot Cen-
tral rule by the Cungress Party, even
the land reforms which tne Statle
Legislatures have passed have not
beep implemented, and the roie of the
hoarders 1s very dominant in the wvil-
lages, Suvme progressive ugnculturad
legislations biave not been given
assent 1o by  the Frosdent lhas
shows the class characier ol the Cen-
tral Govermment. Here lieq another
round of dithcolties wich the Kash-
mir peuple wili huve to face, and tiey
will have tg contend with the Govern-
ment at the Centre. That 1s why you
are rctaining the  power in  regard
to Fundamental Rights 1 your
Constitutaion Yoy have not allowed
the State Consttution o ncorporate
the Fundamenta] Hights  Ana the
Fundamenta) Right given in the Indian
Constitution is the nght for the land-
lords, for the capitalisty and for the
vesteg interests. No land can be
taken vver, and landlordism cannot be
abloished, without sufficient compen-
sation. Seo, you have provided for all
the compensationg for the capitalists
and the landlords; but not for the
elementary needg of food, jobs and
living conditiong of the people. There
is po guarantee in the Constitution,
That ig why if radical lang reforma
are propused in Bashmir, we have
the fear that Central Goveinment
wil] come as an obstucle. 1 am ex-
pressing these fears We will kecp a
witch on the developments und we
hope that the people of Kashmir will
join the fight, with the peaple of
India, against all these vested interests
and exploitation; ang that in building
8 new Kashmir, the democratic peo-
ple of India will stand by their side.
4726 LS—8
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With these expectations, 1 support
this agreement.
SHR1 DINESH CHANDHRA

GOSWAMI (Gauhati); Mr. Deputy
Speaker, Sir, from tneg comments
sppearing 1n varwoug platforms of
press and public the last few days
and the trend of discussions here,
1L hay become apparent that put for
a solitury discordant nole, this
understandings has receiwveg wude-
spread support from all sections of
the peopic ot this country I find
that 1p seme quunterg an  attempt
has been  made to  nterpret thas
agreement in terms of gaing or losses;
but I {feel that such an interpreta-
fion i1+ completely untenable Ths is
not ;4 treaty or an azrecment between
two beiligerent natieng Ssp that one
may interpret it in termg of gams or
losses 1 1g purely domestic
understanding, which  has been
brought about with the sole objective
of gre e partic.petion of al] sectyms
of the people of Jummu and Kashmr
in the pational mainatieam »o0 tnat tney
may make thrm eftective contribution
for the prosperity o° nur country.
Such an understand ng  has to be
viewed from twe  standpoints: one,
whether this agreement 1g going to be
benehela] to the people of Jammu and
Kashmir in partweular, and to the rest
of Indipn mn genera and secondly,
wheter any compromise  ha. been
made, while arrivinz at this agree-
ment, with the basie commitments
of this countiy, hike thosp of demo-
cracy, sceularism and socialism  The
entire approach to  thig agreement
should he viewed from these stand-
points, 1if it is beneficial to the people
of Jommu ama Kashmir. Sir obvious-
Iy it s=noald e weleemed, and if no
violatior o1 na compromise hag been
mad, with th, hosie commitments, 1
hat o ny dpul* that the ontire House
will arprove of vt Boetore 1 approach
this agreement from these basic stand-
points, 1 want to keep before the
House certain basiz facts ag well; snd
the factg are: first that 1n any system
of go' rnment, no sizable gection of the
governmment, hesizable section of the
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€ommunity should remuin alienated
; otherwise, that isola-
tion wil] mean a loss to themselves
and to the rest. The secong assump-
tion is thay the constitutional Govern-
ment is for the welfare of the people;
anqd as such, any process of reconcilia-
tion between sectiong of any people
or with a section of pPeocple cannot be
wrong either from the constitutional,
political or from the ethical point of
view. And the thirg assumption ig
that in a democracy, the spIrit of give-
andtake js an indispensable part of
Political Jife, more s0 in g country
like India whers assimilation and
conciliation of different viewpoints
have been the distinguishing features
of our civilization ang history. Keep-
ing these basi; facts ip the {fore-
front, let ug examine thig under-
standing. I do not think it necessary
to go back to the history of all these
Yearg the post-independence years
of Kashmir; buy suffice it to say that
in the early part of that period,
Sheikh Saheb played a very notahle
Yole in the accossion of Jammu and
Kashmir to India and also in guiding
the State in the Path  of progress.
His role has been adequately referred
to by the Prime Minister in ber state-
ment itself. It is, ty a great extent,
his secular outlook and commitment
%o the national objectives and ideals
thay frus‘rated the efforts of Palkustan
to woo ti support of certain sections
of the o mmunity, on  the basis of
sentimental or religious appeal We
also know how much the State has
suffered due to hig non-effective parti-
cipation in the national ‘mainstream.
And 1 have ng hesitation in saying
that even his worst critics will admit
that his non-association made the
State and the country poorer. It can-
not also be denied that this aspect of
non-association, non-assuciation of
Sheikh Mohd. Abdullah in the main-
stream of the political life of Kashmir
was taken advantage of by Maulana
Farooq and his handful of followers,
to create an anti-national faction, The
Sheikh's re-entry into the politics of
the State on an effective basis will
undoubtedly hit hard those persons who

are trying to create an anti-national
situation in the State of Jammy and
Kashmir iself and it is, therefore,
no wonder that we hear the agony of
Mr. Bhutto and his call for a hartal
in Kashmir, I feel that the Sheikh
Saheb will play a Very important role
not alone in Jammu ang Kashmir, but
in the national life also, in stabilising
and strengthening the national life
in the role of a ‘mentor leader of the
minority community, a role which is
eminently suited to hig wide secular
outlook. Therefore, probably, we hear
to-day from the Jana Sangh of very
adverse reaction over his re-entry into
the political life. It is probably the
8reatest irony of fate to-day and I
repeat it that jt ig probably the great-
est jrony of fate that Mr. Bhutto and
Shn Bajpayee, who uptil] now had
nothing in common except that their
surname started with the initia] ‘B,
have found a common platform for a
hartal call Reports alsp have appear-
ed that in the recent unfortunate jnci-
dents in Kashmir Jana Sangh played a
certuin part. It shows the kind of
patriotism to which this Party is wed-
ded to,

15 hrs.

When we view the understanding in
the abuve light coupled with the fact
thay the Sheikh Szhieb has reaffirmed
and reciterated that the accession of the
State of Juminu and Kashmir is final
uand irrevocable and further coupled
with the fact that even the people of
the Plebiscite Front have admitted
to-day that plebiscite hag become jrre-
levant, I think one conclusion only is
possible that thic agreement should
get our whole-hearted support.

Let us also at this stage have a look
at the criticismg that have been level-
led against thig agreement. Qne criti-
ci1sm is that Article 370 has been made
permanent by this agreement, Se-
condly, Supreme Courts’ jurisdiction
under Article 132 has been taken
away. Thirdly. more autonomy has
been granted to the State of Jammu
and Kashmir and there has been a
second line of agreement. Why not
grant the same kind of autonomy to
other States also? Then there are also
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some discordant notes about the
nomenclature of Wazir-e-Azam.

Coming to the first criticism, I feel
that the Jana Sangh has tried to make
much out of it without any substance,
Looking to the debate of the Consti-
tuent Assembly, we find that the fra-
mers of the Constitution thought that
such a provision was desirable because
the State wag faced with certain uni-
que features to which 1 will make a
reference later in my speech. The
framers decided that us regards the
application of constitutionul provisions
and powers of the Parliament to ex-
tend the laws framed by it, certain
safeguards should be provided by way
of concurrence by or in counsultation
with the State Government under
Article 370, The framers also made
the further provision in the Constitu-
tion of Article 370 or Article 306A as
tion, of Article 370 or Article 306A as
it then, stood, or its retentivn in the
Constitution or if it should be retain-
ed, whether it should be retained
with certiun indicationg or exemptions,
the initwative should come from  the
Constituent Assembly of Jammu and
Kashmir. This is clear from the con-
tents of Article 370, which has provid-
ed that the recommendation of the
Constituent Assembly of the State
referred tp in clause (2) is necessary
before the President issues a notifi-
cation making any change in the arti-
cle. The moment the Constituent As-
sembly of Jammu & Kashmir accepted
the present Article 370 and the cor-
responding Article 3068A as 1t then was
with only one modification it became
a permanent feature of the Constitu-
tion in the sense that it hus bsrome a
regular feature  of the Constitution,
The word ‘permanent’ does not mean
that it 1s irrevocable because <uch type
of permanency we have given p good-
by while we did not accept the judg-
ment of the Golak Nath case. While
framing the constitution this was
trealed as a transitory provision be-
cause, at the time of the adoption of
our Constitution, the framers of the
Constitution left it to the Constituent
Assembly of Jammu & Kashmir to
decide whether this provision will
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remain in the Constitution or not and
this very position has to a great ex=
tent been confirmed by the latest judiw
cial pronouncement of the Suprema
Court in AIR Supreme (Court 1970,
1118—I will not go into the details of
the judgment because time will not
permit me to do so. Therefore, Sir,
it is my respectful submission that the
argument advanced by Jan Sangh tha§
by thig agreement Article 370 has been
mude permanent is absolutely mislead«
ing, because this agreement has only
reiterated the existing position which
was confirmed by the pronouncement
of the Supreme Court long before this
agreement came into being ie, as
early as 1970 Also from the political
angle, a view advanced 25 years ago.
that Article 370 had come Tn the way,
of emoticnal integration of Jammu &
Kashmir with the rest of India has
proved to be false by the lapse of time,
Up till now we have found that Articla
3%0 has done no damage so far ag re-
lationship of Jammu & Kashmir with
the rest of India is concerned, Rather,
this Article has acted as a bridge bet-
ween Jammu & Kashmir and the rest
of India because it is through thig
bridee that the Acts passed by Parlia~
meut have passed to Jammu and
Kashmir. Therefore, 1 feel, the argu=-
ment advanced 1o make capital out of
Article 370 1s meaningless.

Now 1 vome to the second point as
to why mure autonomy has beem
granted Obviously, we must keep
note of the fact that this State has
certain umique or special conditions
existing jj, the Stite. This was takemn
note of while the Constituent Assem=
bly formed cur own Constitution, The
speeial conditions are:

1. It ig the only State which has
a Constitution of its own.

(]

. Substantial portions of thi2
State are in the oceupation of
more than one hostile nation.

3. UN. forces are still roaming
about in the State.

Because of the prevalence of these
special conditions, Jammu & Kashmie
is treated in a certain way in the Cona
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stitution while framing laws for that
State. I do not know why one shoula
raise objections to it.

It ig not that Jammu & Kashmir has
been treated specially like this but
other States too have been treated
-0 different ways according to the
special conditions of the State. Take
Jor instance, Article 371 which deals

. with Nagaland making special provi-
sions for the State of Nagaland., Under
the provision Nagaland is treated sepa-
rately in matter of transfer of land or
its resources. You yourself know that
in your own State. a certain section of
‘the people are not te pay income tax.
Should we argue that because people
«of Meghalaya or Nagaland are not to
pay income-tax, make the same pro=-
vision throughout the whole country.
1 feel that in a big federal cuuntry
like ours, it is not possible nor desir-
able to have uniformity of law throu-
ghout the country. Laws should take
note of special conditions prevalling
ip different Siates. This has been
done while framing the Constitution
and even the subscquent amend-
ments have taken note of tims, There-
fore, the question hag been pul as to
why greater autonomy has been grants
ed is misleading and equally the argu-
ment which hag been advanced that
that such autonomy should be granted
to other States is equally fallacious,
because you know that the conditions
prevailing in Jammu & Kashmir do
not prevail in the rest of the country,
1 do not fael that these two objections
have any sound basis,

Argumentg regarding Article 132
has no force in view of other Articles
including—Article 136 and Article 32,
Thus, if we look to the entize agree-
ment from the positive point of view
and also the criticisms that have been
levelleq against thig agrcement, one
and only one conclusion is possible—
that this agreement which is for the
benefit of the entire Jammu & Kashmir
and also for the rest of India deserves
wholehearted support.

Before concluding. I willl submit
that this understanding has once more
confirmed that our Prime Minister is
not merely a politician but a states-
man. You may well ask what is the
difference between a politician and a
statesman. I will say a politician
looks to the next election but a states-
man looks to the future of the coun-
try—25 or 30 years shead. It jg only
her determination and courage that
enables such ;5 sensitive matter to be
taken in hand and a favourable con-
clusion arrived at. Congratulations
are also due in unbounded measure to
Sheikh Abdullah for acting with such
foresight and mutual trust not per-
mitting the experiences of the past few
years to cloud the issues. 1 feel we
should alsuv make special mention of
Mr. Parthasarathy and Mr. Afzal Beg.
But for their ymmens, patience we Pro-
bably would not have any occasion to
debate this 1ssue 1oday. 1 pay tribute
to Mr. Mir Qasim and other legislutors
who have zshown a remarkable spirit
of sacrifice rurely seen noa politician
today 1 hope and 1 have no doubt in
saying that this agreement will pave
the way for a better Kashmur, thus will
pave way alsp for permanent solution
of the problem of Kashmir, Before
concluding I wish to draw the atten-
tion of the House to the last para of
Sheikh Saheb's letter to Prime Minis-
ter. It says:

‘The country is passing through .
critical period and it is all the more
neccssary for all of us who cherish
the idealg of democracy, secularism
and gocialism to strengihen your
hands as the leader of the nation
and it is in this spirit that I am
offering my whole-hearted coopera-
tion.!

I hope that those who really believe
in the ideals of democracy, secularism
and socialism and all those who swear
by it will cbviously take note of this
spirit which has been shown by Sheikh
Abdullah, With these observations, I
hope the House will accept the Substi-
tute Motion which I have submitted
and approve the statement made by
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Prime Minister regarding Jammu and
Kashmir on 24th February, 1975.
Thank you,

SHRI H. N. MUKERJEE (Calcutta
North-East): Mr. Deputy-Speaker,
Sir, on behalf of my party, the Com-
munist Party of India, I welcome the
Prime Minister's Statement and the
new agreement on Kashmir,

1 hope that this will be a blow to the

conspiracies of imperialism and other
hostile groups against our Sub-conti-
nent., This opens up a new chapter
of progress for the people of Jammu
and Kashmir and also the rest of
India,

It is a happy thing thut the issue had
been resolved after a fairly long en-
deavour on the basis of secular and
democratic principles. And I am sure
the House will not grudge to our
Prime Minister and ulso Sheikh Ab-
dullah genuine congratulations for
thewr achicvement,

Sir. the fundamenta] framework of
the agreesment is tu miy mind, the re-
affirmation by Sheikh Abdullah of the
finality of the accession of Jammu and
Kasomir State to India, and the re-ite-
ration by the Prime Minister (without
any equivccaion) that Jammu and
Kashmir enjoys a special status by vir-
tue of Art. 370 which will not be erod-
ed. Undisputed leader of Jamymu and
Kashmir as Sheikh Abdullah is—he
has reaffirmde the fact of accession
after long but mutually understanding
dialogue with the Government of
India. For reasons—good, bad or in-
different—a somewhat rigid stand was
taken for years by both sides and
since the dark days of August, 1953,
many things have happened which we
would like to forget. Sheikh Ab-
dullah at any rate has refused to be
permanently soured by long years of
detention and he has taken the
genuinely statesman like view which
was expected of him. And, the Prime
Minister—I don't mind repeating— has
shown imaginative understanding by
reassuring Kashmir of its special
status,
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A Muslim-majority State, further
even to the north of India than Tibet
is,—~which is in the mainstream of our
national life and culture,—out of its
own Ifree-will, acceded to the Union
and in fact and in law this matter is
now without question, This is a tre-
mendous thing and we are happy that
this agreement has come about,

Sir, 1 cannot help recalling a Debate
in this House some.@ yearg ago.

I see to my right my good friend,
Shri Shyamnandan Mishra who spoke
on that vgcasion and my friend Com.
A, K Gopalan also spoke. 1 had also
an oppourtunity in participating in that
debate, It was on some date in August
1952, Jawaharlal Nehru had placed
the agreement before Puiliasment and
we ratified it. 1 remember very dis-
tinctly how Mr. Mishra had given a
fine reply to the late Shri Shyama
Prusad Mukerjee who as you know,
wage a higaly distinguished Member, bug
on Kashmir and related issues, he took
a certain communal and chauvinistic
atutude, I hope, when Shri Mishra
speaks today—I know that he would
fay many things—will apply the
same athitude to the hon. MAember
sitting on his right,

1 looked up the record to refresh my
memory. On that occasion, Jawahar-
lal Nebru bad said:

“In law and in fact, accession of
Kashmir is complete, We had
agreed to some shightly greater meau-
sure of internal autopomy and in
the full freedom of friendly discus-
sion, we had arrived at certain
agreements.”

He had also said that Kashmir and
the Sheikh Abdullah administration
had done a good job of work., He
said in the course of his specch:

“I look with some envy on the
speed and celerity of land reforms
already implemented”,

It was rather go-ahead compared to
the India of 1952, He had referred to
the matier of no land acquisition by
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Duytsiders, a genuine step in the inte-
rest of the people. He had gaid:

“I hope, this great Republic of
India is a free, voluntary, and
affectionate union of the States of
India."

Repeatedly, he reiterated that Jammu
and Kashmur in most difficult circum-
stances had shown in action their
friendship and their intimate links of
comradeship with this country,

Bir, it is, therefore, rather melan=
choly to remember that the agreement
which we ratified in August, 1952, had
Jed to certain communal ang chauw-
nistic elements setting up dizorderly
artivities in Jammu and Kashmir in
1+ e 1952 and early 1953, And I am
afraid, Sir, that the agreement just
concluded has already been followed
by certain activities which are parti-
<ularly pernicious and it is a disgrace
—nothing to be short of it—that when
Prime Minister, Bhutto of Pakistan,
poking his nose into our garden de-
clares a hartal against the agreement
tk .t we have entered into between
ourselves, certain elements in this
country, in Jammu and elsewhere—
they can operate with certain degree
of Ireedom—have joined hands in
order to register their obhjectionable
temper and in order to distort the
atmosphere of friendship which this
agreement is trying to create Over
the years, the progressive forces in
this country, particularly my Party,
have striven to bring claser the srcu-
lar and democratic forces,

The friendly atmosphere was lace-
rated in the Kashmur valley when
Sheikh Abdulla had to be unscated
from power some 22 years ago

It was an unhappy chapter which
followed since then and Shri Jawa-
harlal Nehru himself wanted, in the
last days of his life, to put a final stop
to this Chapter and to re-construct
the process of friendshio which had
been disliorted and disclosed for a
certain period, It is a good thing that

after, the confidence generated by the
stateasmanlike handling of the Bangla-
desh liberation crisis, New Delhi
rightly turned its attention towards
mending its fences in Kashmir and
Jawaharlal Nehru's unfinished task
was taken up with patriotism and
with a sense of realism on either side
and the settlement before us is the
result.

I want to make a special mention
of Sheikh Abdullah. I came to know
of him since 1851 and I continued to
count him as one of the more remark-
able en of our times. Tt is 3 good
thing that he has been restored as
one of the senior leaders of the entire
nation,

As far as Kashmir is concerned,
whether he is called ‘Wazir-e-Azam'
or whatever else, wherever he sits,
he ig the head of the table. If he
comes here, he might sit anywhere
but he is a head of the State, The
irony of Sheikh Abdullah, having been
in the fight for freedom and having
dreamt the visions of India which was
never going to be distorted and having
dreamt! such dreams and having seen
such visions had the blow of partition
which was something which was al-
most impossible to pet over, Living
i a Muslim majority area, lending
the prople of whom 85 per cent or
more were Mushms and who were
giving the most crucial and cruel
dilemma had no chice between Jounng
India and Pakistan made up his mind
to be with India and not with Pakistan
bepnuse secularism, democracy and
socialism can be comparatively safe
in Indis but never in Pakistan, This
sory of decisio, has been pilloried n
some quarters in Pokistan  Imagine
the agony of partition felt by Sheikh
Ahdullah more thun many  ofhcrs,
more than many of the VOunger gene-
ration today can rmag ne 1 saw some
deate whete 1 oo Ahe quotation {rom
the poet Meer Tagi Meer which got
stuck in my memory T quote

fzxrw F AT AT AT 700
Even if the House of God is built on
the ruins of a heart, what good is it?
In this country ever since that free-
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dom came, so many of us died, So
how do we react to what has happen-
«ed? It was a problem for the sensitive
people in Kashmir, Look at the
dilemma with which Sheikh was con-
fronted. But, Sheikh Abdullah, as
Jawaharlal Nehru said, in the 1952
debate, is no God, He commits many
errors: he will commit many more,
But, he is a brave man and a great
leader of his people. Bigmess is big-
ness in spite of a hundred mistakes.
Kashmir question was a big question
which could be solved by a big man
and a big leadership and big people
of whom Kashmir is a part in spite
of whatever differences we have where
there is a multi-national configura-
tion. There is no doubt about it,
There is unity and diversity—not
merely diversity and unity but bet-
ween all of us.—I hope we shall make
a very good job of it regarding Kash-
mir, We have yet to do something
else, What I look forward to in
Jammu and Kashmir is an advance of
democratic life, How far that would
happen I do not know. I share some
of the misgivings in the mind of my
hon. friend, Shri Samar Mukherjee in
regard to certain things that may
develop, But, still, I would like to
be an optimist in this regard at least
now that the settlement is before us
the advance of the democratic life in
Jammu and Kashmir will take place
and this will have its repercussions
not only on the socalled Azad Kash-
mir held by Pakistan but in Pakistan
itself. Progressive forces in Kashmir
has now the task of bringing about
cohesion and advance. A new dvna-
mism must appear in the stagnant
society of the valley A certain de-
privation of democratic rights of
which Sheikh Abdullah has been com-
pluining for vears will now go, 1 feel,
and with popular support the Centre
will not find it a self-defeating and
onerous job to bear the mantle and
administrative burden it has donc in
regard to Kashmir upto today, A
great deal of subsidisation had taken
place but along with corruption, it has
appeared as if water went out of the
jug and nothing yet genuine happen-
&d as far as the people were concern-
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ed. But now that the people are
likely to be happy, now that political
tensions are removed, the Government
would not have the argue of having
to perform the self-defeating task of
pPumping money into Kashmir and not
either get benefit to the people nor
any kind of recognition of India's
Constitution in Kashmiri life.

Sir, I do not share the fear that
there would be similar autonomy de-
mand from other parts of the country.
The position of Jammu and Kashmir
is again something very special, very
unlike compared to what it is else-
where, I am not afraid of principled
discussion of Centre-State relationship,
That should never be unwelcome.
But as far as we are concerned, in a
country like ours, we need a plan, and
the importance of Central direction is
also extremely important, is extremely
valuable 1 am not here to barter
away the centralised direction of our
planned economy, because, howsoever
Government does its muddled job
with the plan. we have to depend
upon planning for the progress of our
people. Since Sheikh Abdullah has
given assurances regarding Jammy and
Ladakh which are regions which have
to be better looked after in the pre-
sent context of things and since the
main irritants in the way of adminis-
tration of Jammu and Kashmir are
being 1emoved, I am looking forward
to smoother sailing than in the past

Prime Mimster Bhutto of Pakistan
is very unhappy and has poked his
nose into vur affairs, T shall be happy
today if Mr Vajpuvee =ayvs that he
has notling whatever to do with any
kind of ecoiluboration with this game.
1 sar this because this is happening
at a point of time when the United
States s bolstering bellicose  hard-
liners in Pakistan in order to destabi-
lise  condition in other parts of the
world, The United States has always
helped Pakistan  with  irredentist
talents on Kashmir, on purely com-
munal grounds, Behind imbroglio of
1953-54 there was the United States-
Pak Pact—the idea of Asians to fight
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Asians, Asian hordes to do the fighting
for Americans who were too costly
to transport to other parts of the
world; and Pakistan after 1953-54
according to CENTO and SEATO, de-
stroyed even the fopmalities of an old
democrati; Government. But the
20th Century bourgeoise in Washing-
ton and Islamabad learn nothing and
so they did nothing,

The State Government, the Pentagon
and the CIA. cannot adjust them-
selves to new winds blowing, the
winds of thought, the winds of dia-
logue for settlement, the winds of
development, of people wishing to find
fulfilment of their freedom. This is
seen in the fact that the clients and
beneficiaries of the United States, from
Saigon to Tel Aviv via Islamabad and
Tehran are now having pumped into
their systems billions of dollars worth
of arms, But these bhillions of dollars
worth of arm cannot put back the
wheels of history,

‘MR. DEPUTY-SPEAKER: The hon.
Member should now conclude.

SHRI H, N. MUKERJEE: I am con-
cluding in a moment, But I was gomng
to say that the lawr of arullcry can-
not defeat the laws of history in other
parts of the world, Things are hap-
pening which not all the confabula-
tions and cnnspiracies of the reaction-
aries at home and abreoad can stop.
This is right, the idea of a new Kush-
mir which is a pillar as I have said,
a new Kashmir which will be a part
of a new India, The idea that will
enthuse these people, of an India that
extends from Kanyakumari to Kash-
mir, a unity cemented by blood and
friendship, unity cemented by under-
stnding that comes of a dialogne, If
on the basis of that new India we can-
not build our future, to hell with all
hopes, These genllemen specialise in
pessimism and that is why they ped-
dle the ware supplied by the Penta-
gon and other agencies, My point is
that we have to say good-bye to that
kind of activity on the basis of things

Iik_e the Kashmir agreement and re-
build our country nearer our heart's
desire,

DR. V. K. R. VARADARAJA' RAO
(Bellary): Mr, Deputy-Speaker, Sir,
I normally do not take part in poli-
tical debates in this House, The
only time I had done that was Near-
ly four years ago on the subject of
Bangladesh and, 1 believe, 1 was the
first Member from my party to stand
up in this Home and dernand the
kind of policy that ultimately came
to be adopted and helped in the lib-
eration of Bangladesh.

AN: HON MEMBER: You should
take more interest in the House,

DR. VKR VARADARAJA RAO:
But not in politics Again I felt this
Was an occasion when inspite of my
inhibitons ubout polhitical  matters I
should raise my voice i1n this House
because I do  think this agreement
whieh has been concluded is g great
gesture of friendship based on mut-
ual undersianding, mutual forgive=
nesg and generosity. It 15 not just a
matter of the Congress Party or any-
one political party. It 1z my feeling
that this is a mater that concerng the
nation as a whole irrespective of the
political parties in which we rightly
or wrongly  divide ovurselves. 1
would. therefore, like to appeal to
those of my friends in the House who
might be tempted to take a somewhat
political view of this matter to regard
this not ag a party matter but as a
naional matter, something that affects
the entire future of this country.

Sir, this House in the recent past
adopted a national outlook on the
question of Bangladesh, I found that
the whole House combined without a
single exception when i came to the
question of Bangladesh—Iliberation of
Bangladesh and establishmeni of sec-
ularism in that part of our contin-
ent. 1 found recently a similar kind
of unanimity appearing in this House
and outside when jt came to the ques-
tion of resumption of arms sale by
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United States to Pakistan. I would
like to suggest that the indentical sit-
uation exists today and the indentical
stand-point also be brought in  the
picture. By all means we can fight
on party elections but op this parti-
cular subject, I suggest, that we have
a national view, I do not want to
dwell too much on the past of Sheikh
Abdullah, 1 was a very youngman
when I used to hear the name of
Sheikh Abdullah.

SHRI PILOO MODY (Gudhraj: You
still are.

DR, V.KR. VARADARAJA RAO:
I do not want to provoke my friend.
Mr, Mody, to go 1nto bouts of his
humourus sallies, but 1 would like
Just to read from the statement that
Sheikh Abdullah made when he talk-
ed about his own past. He  cad:
The history of my nhfe has becn an
open-book eversince 1931, 1 was in-
volved, in fact, had the honour of lea-
ding the struggle of bringing the de-
mocratic  rights to the people of
Jammu and Kashmir and also partj-
cipated in the national movement for
the country’s freedom,

“] had the privilege to be comrade-
in-arms of Mahatma Gandhi,
Mulana Azad, Pandit Jawaharlal
Nehru, Badshah Khan and host
of other freedum fighters, in the
freedom struggle of India in
those freedom struggle years.”

I think, Shaikh Abduliah  constit-
utes z Jink with a glorious past, with
that past which wag there when we
fought for independence. The glori-
ous past of India today is represented
in the main national stream gf the
country by the presence of the lion
of Kashmir, Shaikh Abdullah. I do
not want to dwell on the tragic ev-
entg that took place between 1953 and
1974. 1 cannot say that. I as an
Indian citizen, feel too proud of what
happeng to individuals, Of course,
everyone of us knows that he is a
man who is genuinely dedicaled to
secularism, genuinely dedicated to so.
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cialism and to democracy and yet for
reasong which gre very difficult to ex-
plain and understand, he wag in the
wilderness. 1 think, a great tribute
must go out from this House to the
magnanimity of the Shaikh who has
shown a true Gandhian outlook, even
Shri Jawaharlal Nehrudid in and the
context. Here was a man who was
mmprisoned time after time, abused
and pilloried and yet as soon as he
found a way out, he walked into the
open gate even without being bid
1o do so, stretched oul his hand and
took the hand that was streiched out
to him. Let us not forget that the dia-
logue with the Sheikh was initiated
by Jawaharlal Nehruand the dialogue
hag more sucessfully brought to the
conclusion by his daughter, Indira
Gandhi. I think, Sir, we must look
at the agreement, therefore, not in
terms of of legal constitutional nice-
ties, article 370, Supreme Court, this
or that and so on, but in terms of a
new and broad political understand-
Ing which we are beginning to have
in this country, of reproachment and
integration of the entire country.

Sir, Kashmir, az we all know, js an
iseue that always hasg confronted us
when we go abroad. It has beepn an
issue which has been raised by imp-
erialistic powers in the United Nat-
ions and the absence of Sheikh Ab-
duilah from Kashmir political scene
made the problem much more g;ffi-
cult for some of us when we went to
stand up in defence of what we were
domng He was hailed usnd trotied
by our imperialist friends who gaid:
“The lion of Kashmir, the hero of
Kashmir—Sheikh Abdullah—is not
there, how can we have elections:
what kind of government you have”
All these things were thrown at us
rightly or wrongly. Now that Sheikh
Abdullah has come back into the
mainstream, now that issue has been
finally settled and international mis-
understanding will now cease inspite
of any attempts that may be made by
our friend across the border to try
and revive it. I do not bother too
much about the international  reac-



279

[Shri Seghiyan]

1947 they were offered a choice about
which way to go, in that predomi-
nently Muslim part of the country, he
stood by secularism. ‘When there was
holocaust and communal killing, when
people were being killed on either of
the border between us and Pakistan,
it was in Kashmir, a predominently
Muslim State with the les.demhip‘oi
Sheikh Abdullah that they maintain-
ed tranguility and secularism.

SHRI S. A. SHAMIM (Srinagar): In
spite of Balraj Madhok.

SHRI SEZHIYAN: Mazhatma Gan-
dhi had paid the richest tribute that
could be paid to any person living in
those days. He said “Kashmir is a
ray of light in the darkness of death
and strife and Shetkh Abdullah may
still prove to bhe & ray of light, not
only for Kachmir but for the unti::e
country in the days to come.” This
was what Mahatma (iandn saud about
Kashmir and Sheiki Abdullah 1n
1947. It is not as 1f Seikh Abdullah
has swerved from the path of secu-
larigm, it is not as 1f he has swert ed
from the path of demacracy. It is the
other side, those who were respon-
sible. ...

SHRI PILOO MODY: Which side?

SHRI SEZHIYAN: The other side
that opposed to him. It was that side
which in 1953 on the 9th August—
August 8 is a national day of celcbra-
tion of the Quit India Movement—
asked the person who stood shoulder
to shoulder with others in India in the
quit India Movement, the person who
was the leader of the Quit Kashmir
Movement in this countiry, to quit
office, and in a very unceremaonious
way at dead of night,

SHRI PILOO MODY: Like Dharia.

SHRI SEZHIYAN: Dharia was
thrown out but he is still here. Seikh
Abdullah wag thrown out and Wwas
sent to the prison on the same day.
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SHRI PILOO MODY: You do not
know where Dharia ig going to sleep
tonight.

SHRI SEZHIYAN: On August 9,
1953 at the dead of night orders of
dismissal were issued and Sheikh
Abdullah was put behind the bars.
All canons of fundamental liberties
and parliamentary democracy were
thrown overboard; he was remnved
not by a vote of no-confidence in the
Assembly: he was not removed from
Prime Ministership by the Assembly
but by the Governor, “Sardar-i-riya-
sat”: I do not know on whose advice
he did so. Shaikh Sahib pleaded for
an opportunity to explain his position;
he said that he owed a duty to the
Assembly as the Prime Mimster but
he was denied that opportunity. For
22 years he was put in darkness. Ac-
cording to Mahatma Gandhi he was a
ray of hght but that ray of light was
put in darkness, After 4} vears on a
cold January morning he was let out,
Iiteraily stranded on the road, he was
let out to stand on the enow capped
rocks of a place colled Kud, 140 miles
away trom Srinagar without any
transport facilities. They say he has
come to the main-<iream again. Of
the 2% years that have passed since
then, 13 years were spent in prison
by Sheikh Abdullah. The ray of light
was put in dangeons of dorkness just
because he pleaded for what he consi-
dered to be his right. You may differ
from him, but he has z right. He
pleaded for that. Why was he put in
prison?

SHRI ATAL BIHARI VAJPAYEE:
He wanted independent Kashmir.

SHRI SEZHIYAN: He wanted sell-
determination. Whatever it is, is that
the way to resolve differences? Has
he come to the reverce side now?
They could not be\solved by extern-
ment orders and prison bars and dan-
geong of darknesg or by repression or
charges of conspiracy. When he was-
dismissed from Prime Ministership, it
was said that he had become an agent
of the United States imperialism.
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against the interests of India and
Pakistan, Later on he was dubbed as
an agent of communalism and separa-
tism under the aegis of Pakistan. Then,
when he met Chou En-Lai  he was
called an agent of China.

SHRI PILOO MODY: Now that Mrs
Gandhi had reached an understanding
with him you can call him an agent
of Indira Gandhi.

SHRI SEZHIYAN: I am glad Dr.
Rao referred ty this point. Inspite of
all the repression and the agony
through which he was made (o pass,
he was not bitter when he came out,
He was not angry with those perople
because he stull belives n secularism
democracy and socialism. When the
opportunity came, he availed of that
opportunity, The lesson {¢ be drawn
15 that August 1953 should  not be
agan tmed, not only on him but on
others also not only 1n Kashmur but
i other places also 1 appreciate, not
what you did for Sheikh  Abdullah,
but what you did for sulving problem
which defied solutijon for all these
years. The approarh is the main
thing The appmoach towards the
solution of any problem  should be
through the table, through a dialogue,
not through dungeons of darkness

There is no use of these dungeons
and other things. My appeal to you
is this. You may u0t approve of my
atlitude, but on thut score do not call
me a communalist. Opposilion should
not be taken as bemp eguivalent to
treason, II an unpalatable demand is
made by Shri Juya Prakash Narayan
or anybodyelse, you should not imme-
diately say that ne is an cnemy of the
countiy, an agent of fulelgn imperia-
lism. Qften times you have been faund
to be wrong., Whose whg were ut the
helm of aflairs in 1953 have been
proved to be wrong 1n respect of
Kashmir. All the prosecution cases
dragged on for yeara, I think Mr.
G. 8, Pathak went all the way to
argue the case. What happened? After
Years of prosecution, afier years of
producing so much evidence jt had to
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be withdrawn, the charges could not
stand the test of a court, not to speak
of ordinary human imagination,

The Prime Minister 15 very right in
suylng that nothing significant has
been conceded to weaken the present
constitutional positicn. Scme people
who were against the agreement have
pointed out that the title of ‘Wazir-e-
Azam’ has been conceded. Wazir-e-
Azam 15 a mouthful for me, but the
people of Kashmir like 1t and accept
it Under the 1935 Act in those days
the Chief Minusters ol the respective
provinces wete called Premiers and
Rajajn was the first Picmier 1n the
then composite Sta'e of Madras. In
Australiy the State Governments have
got Prime Mimisters even though there
12 a Prime Minis'er of the Federal
Government,  Wo have got Ministers
both gt the centre and in the States,
Theretore, just by » change in name
nothiing has happoned, nothing 15 con-
cede?  Therdfore, f we ask for simi-
Jar thangs, 304 should not feel that we
ate usking for sometiung more,

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): What is
the Tami] equivalent?

SHRI SEZHIYAN: Mudal
char,

Amar-

As has been rnightly pointed out
even af article 132(2) 15 amended, arti-
cle 136 will take carc of those cases
where an appeal lies to the Supreme
Court Mr. Goswami has pointed out
that in respect of nceme tax not be-
ing paid in Nagaland and Maghalya,
they have been given permission un-
der article 254(2).

For Jammu angd Kashmir they have
a separate Constitution. Under that
Constitution certain rights have been
eanveded to them. Therefore, it i8
nothing strange, noth:ng w.usual. You
should not call it anti pational if one
State can have a Constitution of its
own as against the Federal Constitu-
tion. In the United States each State
has got a Constitution, hag got a State
Anthem and a State flag also. In
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1947 they were offered a choice about
which way to go, in that predomi-
nently Muslim part of the country, he
stood by secularism. ‘When there was
holocaust and communal killing, when
people were being killed on either of
the border between us and Pakistan,
it was in Kashmir, a predominently
Muslim State with the leadership of
Sheikh Abdullah that they maintain-
od tranguility and secularism.

SHRI S. A. SHAMIM (Srinagar): In
spite of Balraj Madhok.

SHRI SEZHIYAN: Mszhatma Gan-
dhi had paid the richest tribute that
could be paid to any person living in
those days. He said “Kashmir is a
ray of light in the darkness of death
and strife and Sheitkh Abdullah may
stili prove to be @ ray of light, not
only for Kashmir but for the entire
country in the days to come.” This
was what Mahatma Gandhi saud about
Kashmir and Sheikn Abdullah in
1947. It is not as if Serkh Abdullah
has swerved from the path of secu-
larism, it is not as af he has swerved
#rom the path of democracy. Itis the
other side, those who were respon-
sible. ...

SHRI PILOO MODY: Which side?

SHRI SEZHIYAN: The uvther side
that opposed to him. Tt was that side
which in 1953 on the Gth August—
August 8 is a national day of cclebra-
tion of the Quit India Movement—
asked the person who stond ghoulder
to shoulder with others in India in the
quit India Movement, the person who
was the leader of the Quit Kashmir
Movement in this couniry. to quit
office, and in & very unceremonious
way at dead of night,

SHRI PILOO MODY: Like Dharia.

SHRI SEZHIYAN: Dharia was
thrown out but he is still here. Seikh
Abdullah wag thrown out and Wwas
gent to the prieon on the same day.
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SHRI PILOO MODY: You do not
know where Dharia iz going ta sleep
tonight.

SHRI SEZHIYAN: On August 9,
1953 at the dead of night orders of
dismissal were issued and Sheikh
Abdullah was put behind the bars.
All canons of fundamental liberties
and parliamentary democracy were
thrown overboard; he was removed
not by a vote of no-confidence in the
Assembly; he was not removed from
Prime Ministership by the Assembly
but by the Governur, “Sardar-i-riya-
sat"; I do not know on whose advice
he did so. Shaikh Sahib pleaded for
an opportunity to explain his position;
he said that he owed a duty to the
Assembly as the Prime Minmster but
he was denied that opportunity. For
22 years he was put in darkness. Ac-
cording to Mahatma Gandhi he wus a
ray of lght but that Tay of light was
put in darkness. After 4} years on a
cold Junuary morning he was let out,
literully stranded on the road, he was
Jot aut to stand on the snow capped
rocks of a place called Kud, 140 miles
awav from Srinagar without any
transpert facilities. They say he has
come to the main-stream again. Of
the 22 years that have passed since
then, 13 vears were spent 1n prison
by Sheikh Abdullah  The ray of light
was put in dangeons of darkness just
hecause he pleaded for what he consi-
dercd to be his right. You may differ
from him, but he has 3 right. He
pleaded for that. Why was he put in
prison?

SHRI ATAL BIHARI VAJPAYEE:
He wanted independent Kashmir.

SHRI SEZHIYAN: He wanted self-
determination. Whatever jt is, is that
the way to resolve differences? Has
he come to the reveree side now?
They could not be solved by extern-
ment orders and prison bars and dan-
geong of darkness or by repression or
charges of conspiracy. When he was-
dismissed from Prime Ministership, it
was said that he had become an agent
of the United States imperialism.
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against the interests of India and
Pakistan, Later on he was dubbed as
an agent of communalism and separa-
tism under the aegis of Pakistan. Then,
when he met Chou En.Lai he was
called an agent of China.

SHRI PILOO MODY: Now that Mrs.
Gandhi had reached an understanding
with him you can call him an agent
of Indira Gandhi.

SHRI SEZHIYAN: I am glad Dr.
Rao referred to this point. Inspite of
all the repression and the agony
through which he was made to pass,
he was not bitter when he came out.
He was not angry with those people
because he still belives in secularism
democracy and socialism. When the
opportunity came, he availed of that
opportunity, The lesson {¢ be drawn
is that August 1953 should not be
again tried, not only on him but on
others also not only in Kashmir but
in other places also. I appreciate, not
what you did for Sheikh Abdullah,
but what you did for solving problem
which defied solution for all these
years. The approach is the main
thing. The approach towards the
solution of any problem should be
through the table, through a dialogue,
not through dungeons of darkness.

There is no use of these dungeons
and other things. My appeal to you
is this. You may not approve of my
attitude, but on that score do not call
me a communalist. Opposition should
not be taken as being equivalent to
treason, If an unpalatable demand is
made by Shri Jaya Prakash Narayan
or anybodyelse, you should not imme-
diately say that he is an enemy of the
country, an agent of foreign imperia-
lism. Often times you have been found
to be wrong. Those whg were at the
helm of affairs in 1953 have been
proved to be wrong in respect of
Kashmir. All the prosecution cases
dragged on for yeara. I think Mr,
G. S. Pathak went all the way to
argue the case, What happened? After

years of prosecution, after years of .

producing so much evidence it had to
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be withdrawn, the charges could not
stand the test of a court, not to speak
of ordinary human imagination,

The Prime Minister is very right in
saying that nothing significant has
been conceded to weaken the present
constitutional positicn. Scme people
who were against the agreement have
pointed out that the title of ‘Wazir-e-
Azam’ has been conceded, Wazir-e-
Azam is a mouthful for me, but the
people of Kashmir like it and accept
it. Under the 1935 Act in those days
the Chief Ministers of the respective
provinces were called. Premiers and
Rajaji was the first Premier in the
then composite Stare oi Madras. In
Australia the State Gevernments have
got Prime Ministers ¢ven though there
is a Prime Minister of the Federal
Government, We have got Ministers
both at the centre and in the States.
Therefore, just by » change in name
nothing has happened, nothing is con-
ceded. Therefore, if we ask for simi-
lar things, you should not feel that we
are asking for something more,

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): What is
the Tami] equivalent?

SHRI SEZHIYAN: Mudal
char.

Amai-

As has been rightly pointed out
even if article 132(2) is amended, arti-
cle 136 will take care of those cases
where an appeal lies to the Supreme
Court. Mr. Goswami has pointed out
that in respect of income tax not be-
ing paid in Nagaland and Maghalya,
they have been given permission un-
der article 254(2).

For Jammu and Kashmir they have
a separate Constitution. Under that
Constitution certain rights have been
conceded to them. Therefore, it is
nothing strange, nothing unusual, You
should not call it anti national if one
State camn have a Constitution of its
own as against the Federal Constitu-
tion, In the United States each State
has got a Constitution, hag got a State
Anthem and a State flag also. In
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Jammu and Kashmir under article 144
of the Constitution, a separate flag
has been provided for that State.

1 also concede that ihere 15 @ pecu-
liarity, a special case for Jammu and
Kashmir, but on that score if some-
body else has asked for gim lar things
do not call them names. Jammu and
Kashmir hag been a very sensitive
border area Apart from that half of
the State has been occupiled by Pakis.
tan. In such g State, you have given
some special powers, State autonomy,
a separate Constitution for the State
and a separate flag for the State. You
gave a separate name for the Chief
Minister there In spite of that, the
unity and sohdarity »f the country has
not been distupted Then, why are
you afraid 1f other Stales demand the
same autonomy and powers? Here
is a sensitive area which has with-
stood this Sheikh Abdullah said n
Madras that special problemg require
special remedies, 1le alsy sand, “Don't
bracket Kashmuir with other States”,
He was aware of the demand fur State
autonomy in Tamil Nadu, He gave
the advice that we should not equate
other States with Kashmir But he
said, he supprrted the demand for
greater autonomy He =awd, it will
also strengthen natinnal yntegration If
the people ol a State wunt to have
autonomy. they shouid have it You
cannot keep peonle by force™ This
Is the statement mady by a ctatesman
who has been subjected to much per-
secution QOur worthy friend Prof
Hiren Mukerjee, said that thig coune
cept of self-determ:nat'on shnuld not
be taken as an example by ¢thers and
demanded If the punaipul of Siate
autonomy has heen exp.rimentad and
found to draw the penpl; of Jammu
and Kashmir minto the mainstreamn of
India, I do not know how i s gomng
to affect the other parts of the coun-
try if they aluwo demand Stite auto-
nomy I have not brought here the
relevant hiterature, but when the first
election was fought in 1948, 1n their
election menifesto, the then undivid-
ed Communist Party of India demand.
ed 17 Constituent Assemblieg for the

country. They did not accept the idea
of one nation. They said, this is a
country consisting of so many nationa-
lities and each should have a Consti-
tuent Assembly. Each Constituent
Assembly should have the right of
self-determination and send their re-
presentatives to the Federal Consti-
tuent Assembly They supported that
idea, Probably they mught have
changed their views now and I do not
blame them fur that, All 1 say is,
when I demand more autonomy and
powers for the States, when I gay
there may be a separate flag for each
State, a geparate State Anthem and a
separate Comnstitutinn for each State,
you may agree or disagree with me,
but come and discuss it  round the
table Don't call us nomes Don't
call our demand as anti-national

This 15 not something tresh that we
have developed a soft corlier or res-
peet or admiration for Sheikh Abdul-
Jah I remember 1n 1962 and 1963,
when others were afrmid,  whenever
any petitiong came, we were one in
asking for the release of Sheikh
Abdullah and having a dialogue with
him round the table I am very hope-
ful that with the new  opportunity
mven under the able leadershuip of
Sheikh Abdullah, a really new Kash-
mir wiil come ito bemg, worthy of
beint tollowed by other paris of India,

SliRI K HANUMANTHAIYA
(Bangalore): Sir, T um happy to see
that the DMK leaders are appreciat-
ing the efforts made for a scttlement,
1 am purticuliatly happy to sce their
apmaval of the stens Government has
taken

Sir, my mpressiun is that we have
been ¢ ver-playing the risue of Kash-
mir far a very long time It may be
that 1ts locstion determines this sort
of controversy. Koshmir hag been
placed on the map of India in the
Nothern-most position and its height
alto 1& more than five to six thousand
feet This top position, in a way, is
contributing to thig coniroversy as
well as to the importance it hes gain-
ed, There is a Shakespesrean drama
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9y the name of “Much Ado about Noth-
ing’; I might transform it end say
that there is much ado about a little
thing. The whole population of Kash-
mir put together is not equal even t_o
a constituency of some of us. It is
not even as big as Bangalore in the
matter of population, But that does
not determine its importance; its im-
portance is determined by the contro-
versy and not by its contribution to
the national progress nor even by the
example some of its leaders have _get
in the matter of integration and unity.

There was what is called ‘Marshall
Aid’ after the second world war in
order to help the economic recovery
of European countrics. Ullimately it
ended in a joke that if any European
couniry wanted fresh money from
USA they had to say that there were
a lot of communists there. They used
th¢ Communist bogey to gain more
and more aid. Somewhat in the same
way, the bogey of plebisite, referen-
dum or separatism has been played up
advisedly, I think, so that they may
get more aid and they may get more
importance. If you scah the set-up of
the Government of India you will see
that even the personnel of Kashmir
who hail from Kashmir occupy a dis-
proportionately important place in the
administrative set-up from the Cabi-
net downwards. All the time, they
have been framing &nd managing
Plans and they have been assisting the
Prime Minister. Unwittingly. the
Opposition people ure adding {o this
bargaining power of Kashmir, I do
not envy this disproportitnate impor-
tance and bargaining power; for. all
of us are Indians, and it does not mat-
ter whoever get places whether he
comes from Kashmir, Kernataka,
Tamilnadu or UP. We do not make
a distinction between an Indian and
an Indian. We have developed a sense
of tolerance go far as thiz undue im-
portance js concerned. All the time
we have been requesting the Oppo-
sition Members not to unwittingly and
unintentionally play up this jssue so
that this question nf imbalance in the
matter of treatment which you allege
continues, and continues to grow. The
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Kashmir problem has been there be-
cause of the unfortunate development
that took place in India after or sym-

ultaneoualy with the granting of in-
dependence,

Then the two-nation theory enter-
eFl into this controversy and for a
time Sheik Abdullah behaved in a
very correct manner, I would not say
In a magnanimous manner. For most
of us who have fought for the free-
dom of the country, have played an
equal part in the matier of integra
tion, unity and framing of the Cons-
titution. But the situation wag so
exploited by some leaders of the area
just to keep themselves in the front
position in the front page of the
national and international News-
papers. Therefore, 1 want to warn
You, rather [ want to request you. the
opposition leaders, to see that this
undue importance is not further en-
couraged or developed, If you had
kept everyone of us, I mean the States,
in their proper places, this kind of
controversy would not have arisen.

At the ume Sheik Abdullan was,
what is called, the Prime Minister in
Kashmir, I was a poor Chief Minis-
ter in Karnataka. Then, many of you
do not know, the controversy wuas
whether there must be two flags in
the State. In order to set an example
to these people, including the Kash-
mir Government which wanted two
flaps. I removed what 1s called the
State flup and made the national flag
te fly high with all solemnity and
supremacy  In those days, the then
Prim.. Mmnister Jawaharlal Nehru
verv much appreciated this move and
conpratulated me on bhaving given a
hint to Sheik Abdullah But  Sheik
Abdullah did not take the hint. As
vou Know, he went to the ctent of
claiming a separate etatus for Kach-
mir, Also. I am told, he got the help
of <ome foreign rountries, who were
interested in keeping this fire alive

SHRI S. A SHAMIM
(Srinagar): You did well in dis-
missing him. The language he is talk-
ing is wrose than that of Shri Dbaria.
The Government is criticised. He
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[Shri S. A. Shamim]

says that Sheik Abdullah took advgn-
tage of assistance from foreign
«countries, Shame on you.

SHRI K. HANUMANTHAIYA: I
do not take Shri Shamim seriously. ...

SHRI S. A. SHAMIM: Your party
is not taking you seriously; they are
laughing at you.

SHRI K. HANUMANTHAIYA:
...... because, when he says ‘shume’,
it thymes with his pame!

SHRI S. A. SHAMIM: The samg to
you.

SHRI K. HANUMANTHAIYA: We
have discussed this question of Sheik
Abdullah several times in the AICC
_reeting. The last time when I spoke
on this subject, some of my friends
‘may remember, I did not approve the
atiitude of my friend Sheikh Abdullah
Here I may tell you for your infor-
mation that I have got very good
relationship, friendly relaticnship
with him in spite of these differences.
‘In the days when he was considered
a hostile person by our Government-
al leaders, he once came to my lLi.use
and discussed this problem. I advised
“him correctly.

I advised him correctly.

SHRI S. A, SHAMIM: How foelish
-of him! To come to you of all per-
sons!

SHRT K. HANUMANTHAIYA: He
had such a set fools around him that
he was misguided.

It took 20 years for him to get
properly educated. Without personal
anticipation of anything, disinteres-
tedly, T say that I have found in our
leader, Shrimati Indira Gandhi, a
person who is capable of taking cor-
rect political steps at the right time.
She can weighs things and takes the
right decision, and that is what has
exactly happened in thiz case.

All that he has now accepted in
this agreement if he had done at
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that time, there would have been no
occasion for him to be arrested and
there would have been no time for all
thig controversy either. In fact, I told
him personally that he would . have -
been in the Central Cabinet or 1n any
good positions he would have liked to

take.

Sir, the Central Government—one
has to wunderstand—is the Central
Government and every other State
Government is only a State Govern-
ment. So, to place them and argue on
terms of equalily with the Centre—
whoever may be the Chief Minister—
is like an ant arguing with an elephant
I told him so.

I was speaking, having haq experi-
ence of freedom fighting ang having
had experience of forging unity, in
my own small way. In a country like
India we cannot afford to have all
states and Governments equal—not
in the legal sense but in the political
sense. Even in the DMK, if every-
body claims equality with Karunani-
dhi, there will be no Karunanidhi.

So, let us accept this hard fact that
Indian unity is the basis and the for-
most important factor in all adminis=
trative set-ups or political set-ups or
Constitutional set-ups. It may be. I
envisage, that the very peovle who
argue for State autonomy will argue
the other way if they happen to come
to the Centre—for, it is only human
nature to be subjective. It is only
people like Mahatma Gandhi who
have risen above ail politica 1 and
personal temptations that could afford
to be impersonal and objectve. Most
of us are subjective, Therefore, wher-
ever we are, in our view, that place
becomes the most important place. I
see the same development in the
evolution of political ideas of the
DMK. I know them personally. The
former Chief Minister Mr. Annadurai
was a great friend of mine and he
spoke kindly of me even when 1 was
not in office.

SHRI SEZHIYAN: That is g great
thing.
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SHRI K. HANUMANTHAIYA: Sir,
this DMK stood for a separate State
after the independence of India, But
when their representatives came 1o
Parliament they mixed in the main-
siream of national politics. I know this
through my personal frendship with
the MPs and they meodified their stand
I thank them and their patriotic
spirit. They did not etand on forma-
lities or on a question of prestige in
modifying their political stand to be
willingly one of the States of India.
Now they want State autonomy.

As you know, I happended 1o Le
Chairman of the Administerative Re-
forms Commission which has given
its report on Central-State relations.
1t was assisted by eminent jurists in-
cluding the late Advocale Genera)
Setalvad, C. D. Deshmukh and such
other eminent persons from all over
India.

At that time, the Government of
India wrote to me an urgent letter that
a report must immediately bhe  suh-
mitted on this subject as *he-r wanted
to consider the problem. It was in
the then existing context.

Aftter examining all the suugestions
proposals and claim for autonomy,
we come to this conclusion:

“We, therefore, do not think it
necessary 1o suggest any  amend-
ment to the Constitution. We have,
however, made recommend:iion. to
delegate more financial an.! almini-
sirative functions and powers to
the States with the twin objcctives
of moking relations belween the
Centre and the States smeotler and
introducing efficeney and econnmy
in the administration of the Unian
and the State Governments T' e
not in the emendment of the Cop-
stitution that the saluting ty  the
problem of Central-Stat: relstion-
ship is to be sought but in the wor-
king of the provisions of the Con-
stitution by all concerned in the
balanced spirit in which the found-
ing fathers intended therm to  be
worked.”

3726 LS—10.

PHALGUNA 12, 1896 (SAKA)
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Even the Congress Chief Ministers
have been advocating some devolution
of financial powers and functions
Mahatma Gndhi madea famous state-
ment depicting the kind of admini-
strative set-up that is to serve India.
Je said that it should be like a pyra-
midical structure with the base on
the ground, not topsy-turvy making
the apex stand on the ground and the
base on the top. That would look
ridiculous. In a big country like India
where 60 crores of people have to be
20 headed persons to manage the af-
fairs of the whole of India, having
personal knowledge of persons and
problems of the country. It has been
one of my dictums that nobody can
be efficcient in a Government unless
he knows persons he is dealing with
and the problems he is  handling.
Progressively. the administrative
set up in India has become somewhat
impersonal Therefore, where er effl-
ciency and economy are necded we
huve to mtroaduce certain  moeasures
which are in the nature of devolution
of administrative and financial powers.
This can be examined unnpersonally -
on all-India basis without any parti-
cular State clwaming a particular prl-
villege or a particular way of dealing
with thig pronlem,

It is not merely the DME. If you
know the correspondence and other
things, even the Congress Chief
Ministers have heen urging for such
devo'ution, This will come This
hos nothing to do with Kashmir, If
you mix up Rashmr with State auto-
nomy, you ure likely to lose the case
and vou are likelv to be rnisunde:r-
stood. Sheikh Abdullah was mis-
understond and, ultimately. he had to
clear the misunderstanding by making
thic agreement, Nobedy can question
his statements which are printed and
published. At une time, he wanted
Kashmir State to be an independent
State. At another {ime. he wanted
plebiscite and. at another time, he
wanted some special  status. Qncee
when the controversy was going on—_I
will diselose to vou—I acsked ‘I’aniht
Nehru “What igq that he wants™".



291 Motion re St. on J&K MARCH 3, 1975 Motion re St. on J&K 292

[Shri K. Hanumanthaiya.]

Some talks were going on in those
days. Pandit Ji told me, “He wants a
kind of condominion, something like
that” Eut let it be said to the credit
of our great leader, though he had
personal aifection for Sheikh Abdullah,
and he wanted to do hig very best to
see that tais problem is settled, he did
not concede, because he considered
Indian unity much more important
thap any personal friendship, Sir, the
documents placed by the Prime Minis-
ter pefore the House concerning the
statement and the conditions in the
agreement are quite satisfactory.

MR. DEPUTY-SPEAKER: Now, you
have started speaking on the state-
ment.  You have taken 20 minutes.

SHRI K. HANUMANTHAIYA: 1
obey your orders. He has agreed
ultimately and I hope finally. I
appreciate that the main purpose of the
dialogue was to remove misapprehen-
sion on cither side to ensure the bond
bhetween the Union Government and
the State, He has accepted the ques-
tion of accession and integration as
irrevocable, These gre the two com-
mitments he has made after a consi-
derah'e period of thinking and suffer-
ing also. Ultimately, suffering makes
us wise and he has hecome wise, It is
all the work of ithe Prime Minister.
She hag brought about this change of
attitude in the minds of the erstwhile
Kashmiri leaders who wanted some
special gtatug gnd the like, Let wus
accept this agrecment unanimously,
and also let us not again build up this
controversy so thal the rest of India
is not exploited.

oY grze fagt aweday (wanfare):
IUTEFT WETEA, ATAAT LI AT F
e ¥ OH O gy SaedT w1 77
¥ ooF Hoga wEA AT 31 g
g wfA-TETd F FT A A939 £
ATAA 2 1 7 39 9% F7 IJ7AT 41007 AT
FLAT AZAT 3

“Thig IHouse having considered the
statement made by the Prime

Minister in the House on the 24th
February, 1975, in relation to the
State - of Jamrmu and Kashmir,
resoives that the process of integra-
tion of the Jammu and Kashmir
State with the rest of India going on
during the last more than two
decades will be carried further and
the State be brought at par with the
other States of India.”

I T 3T TEATT FITAHL FLA . .

=t TR | qig  (TEAETa)
ag FHT qGE F4T |

s wasTE A SE (g
TEY A1 TIAT ¥ | WG FTEIT FT AT
&Y TEAT R € |

ot e fagrt aradat « SureAe
HEIGT, S FAATAIEAT S ITH AL H
SUTT HAT ST T F7e7 3 g g/ Fa0T
oar1 fF o wegeam 1953 #r feafa #
IO ATAT AT@ 4 | AfFT 39 § FaT
Tt fa a1 g2 #1 9% q@r gumEw
ST H@FAT | WAL g AT A gl ar
ot g7 faa w1 wfwenfam 37 % fog
TH §aq H @T qEI g M1 934T | gHTL
AT EY @ 5 1953 & A & ww
FTORIR 1T AT AT & qag] & ara
# 1 ot gafq gt @ 3% T Faw awAT
TGT AW Fiow IT AT FI AW TEAT
WM | FE FIHIT ATIT AT e
AT 3 | S0 FIOHE & g Frear an
ZHTC TAMI AT FT arsil &90s 2 |
S FOHIT qd "q1ar @1 fyde
T T FTGHIT HIT TG AT & A
#F®0E gera, € 29 *1E @rd Ag Ay
=1f7w |

AT TrEETHT T FRT R AT 370
UF 99 & | TA IT AL F F19 H FAT
STAT & ST UH-ZHL H 7 Z1Er & | T
FITHIR G AT HT TF 9O & al 79
TE F FL TE FTIHT. TF A FT 27T
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sl Uso Qo WA : T Az W
TF HT A4 |

ot werm WS ¢ (wAT) A T
g g1 AwAT #

ot v fagrd madmy A 97
ng"rmgmfﬂ'&ﬁﬁﬂ"ﬁ?-iﬁl
gt 21 99 gf s |
qA TE A FA |

Y qEa WS : AfHA T A AT 1
A A

st wew fagrdt avaday ;@1 AW
o @ Y AET 2 1 3N 2 A A
HORTT 5 30 7 78 ot TE1 AwAT

I werey & faram Ay o
q¥A #T @I g ¥4 FA¢ fAy @
AT wfnasy | azFg A %
EH T9 ®Y WTAAT  ATC 99 A1 24T
¢ Srfewr Sy &7 TR 9T AF A AAT 2

i (T® WgT QW0E 1 W FI A
Ecfaco il

st wew  fagrt wwEdd
g5 4€1 g9 1, ww gF T AWE,
#ra 3ard € 930, a9 951 97 Arfy |
R FT 99 & FY IATAT AGN 2AT | T
FITC WG § sifwa g=m A7 o+
T Y qg H A fawar ¥ fAg gan
AfFA W TS WwOAT QuE w9 AArE
FL T, GUAT WAT HUL JATL T, 917 4
aa 7 fasdftr g1 @, qaq FER
JRET TR AT ) WIS A G, AW ad &
Prrosx g & &5 w16 ot farcdie 7
mgl @ =Tfgd

91U 370 FT A THT AT 52

TENAT W AR & a9 aww 'owAwd
g & wuer adt oft #1 fow Fmqaaear

PHALGUNA 1%, 1600 (SAKA)

Muotion re St 204
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a, fafadar a gz dr & s menv
q'ra'qf’:;r'é:gr'a a=zs § %7 f2ar f3
171 370 24riT | INPA A1
ga Afzard w1 w3 g R A 2
T FEIT FTAA ¥ AT 2T 722
FF T 77 FEAT @ § i At
A1 T 0F 177 I FZAT AT AFAT )
892 ¥ ST7T ATAT AT AFAL 2 qAGT
afqgw 17T F1 41 TTAT A OATAT
g AT Aen 2 Afm ar i
170 370 FZF F7AT AT FFAT

ot frew mgram (Frmang: B
TEL Y

it wze fagrdt arsdar « para g4
ft 7 a1 7 —& q2%7 77 2 1 #
VI BT TA L TIA WA T
M 9% @ F—
“Thal Constituent As-ombly come-
peted s aork i 19567
TN RATAAT O RAAT 3T, 7617
VI T QAFTAT —
“But 1t gud not suggest deletion
ol modification ot aiticle 370 which,

therefore, becaime a permanent part
of vir Constitution since 1956

SHRIMATI INDIITA GANDHI: 1t
cannot be more permanent than the
othey articles,

ot sz fagrdt aodt 0 & 3HT
97 97 720 7 1 %7 AfAgr3 A smEn
FT AT 1 TITT FAT AT A ST =TET
Al =R AA7F 2 f% a7 =950
afaqra ¥ favg 3 19170 370 7 3Ty
ITH AT 0 AW IH ALA F 00T A0
% AT PIETO &Y A5 AL 1577 I8
F faa® 2 | o7z 99 A 2l w7 die
AT # 1

ot Qo Qo WAYA 1 TA1T W
F13E FAT G0,
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ot wew fagrdt woilt ¢ g
Tiedraue wEerdt § wifewd 370
g wgw g€ 4t | & 99 7 FHAAE
1 @ @ G W EEW
AT T UF AW dEr—foeg
fosrra & &t f& gra 370 FTET
¥ a WewrT O ¥ s ¥
arfeat # & wiwe w@ fra a6
S AT TSy F AR § AR
v firers rfigd Wt g AEET A
g a7 i g st fefesfiroms wzar
2 @ et e W -
far & gua +ft Tt Y 7
a3 39 fa waT WAy 4 ag Wit
awreq femi—3E ¥ &0 A A1 #
wﬁq‘rﬂ‘l‘{%ﬁﬁ‘#ﬂﬁﬁmﬁﬁﬁ'ﬂ
qeart @< fzam

JYTETET WA, ETo MTTATEATAT
WA A T FT 49 —

“Thig discrimination 1s due to the
special conditions in Kashmir.”

e 2z A A ag @ ag feen
ferrerr &y St 6% &Y I o7 A7 WEFIC
& T ¢ W WEWTR 1 AT 9T,
qE WG FT AATC AT AT ¢ | AT w12
7 %

“This dis rimination ig due to the
special conditions jn Kashnur. That
particular State 1s not yet ripe for
this kind of integration. It is the
hope of everybody here that in due
course even Jammu & Kashmir will
become ripe for the same sort of
integration gs has taken place in the
case of other States”

o 9T AW 3 @ ¥ ;WA AW
FEAT ATHETTAFAT WIHTT & 7 W AG
IA FEAT NfAPRTEIE & IIAAT AT
87 ¥ g ¥ & A, IW o F
sure ddt oft ST AgE YA

27 TAFAL, 1963 Y CH AV w7 H
ggl qT—

“Article 370 is a part of certain
transitional and provisional arrange-
ment. It ig nol a permanent part of
this Constitution. This procesg of
gradual erosion of Article 370 is
going on; it should allow to go on.
that process is continuing.”

T IUTT HET AT AT goq & Fwe #

A& fede @ e ()
aradr Sff, IR Az o 2Y AR §

WY W THET AToRE) ¢ § WTE
qz it =TlET 97

SHRI DINESH CHANDRA

GUOSWAMI: Why are you avoiding it?

&Y wew fagrdt arodwt : & gainz
AT AT I g R aw AT @ 2

I yield, You read oug those lines.

ITOP WETZA, ST WHTT HAY S
39 fav a7 A fr mfzwar 370 wqmit
T 8 99 afm § AR weet 8,
CEEEAE CAL O SR

Al Ao oy ;@ mAAa
T |

Wt wew fagrd st ;0 ag)
WAE 9T a1 "W A ¥ HF wmr 7
gFz T feama

47 9T 370 FT ATHAT THE TEHT
FHINA & v fY Ty qr ) o e
TR iR w1 F 9in wfed 7
WL UE W% SqTEY AT ¥ g4,
A TAE TEFLT FHWA ag froei A
AT, A a9 A o) F IaFy o 0F
feer 3ga FTr W g

“The title of the Article 370 itsel
is like this: Temporary and Transi-
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tional Provisions with respect to the
State of Jammu & Kashmir”

F1E W< ag w2 % wi=wT 370
T WTH WA FOT B FECT AL E, A1
garq faaeErd ¥ WA § awar §,
gy aw & fr sawr aew AT mm
wgn fF ot e =t o 2, frsoe
€7 1z T ) afe 39 fTm A A
& @z w7 f7r mr—zrt fanr W
qg TEAT FTOT F

A F1 47 7 06 g A
& gro Mamad qEd -TTe
a2 A a7 e oz AT F oA AT
s g——aAfauTT THAT @IRqT FAT 20
faeft oo & gw F Hapgwd o A
2 3, A7 FE-FIAIT T TA AT PO
F&TA 2, TAET w@w oAbt &7

AL AW T oA w7
® fr e A i w02 A wffezaa
FT Ay 2, wfaTTT §7 F7 9=y 2,
g TEA-FHT F 1 997w &1
U 132 ® weriA g W/ ad
St &y | AfeT for F=r oA 2 fE
132 & = |1 By a9 q%, b
136 & Wwnid 9T @A §1 A1 ¥4 0"
wegeer wvea #1 faera faan w2 7
T WG AET ITH AT FT AET AEA
aFq ! wrfET Ay o IR R w3 b ?
T qET F AFCR watse AT A
136 & w=a @1 A%y § @1 fo
132 W87 & WwRig ¥&1 A 90T |
giw &1 ¥Y gwI A9 a"fqge 3
1T AW &1 AreA A7 A oF yfwwr 21

Wt TW Egw it @ ®F maNn
ey w3

ot wza fagrdt wroda) ¢ SR w9
N g Wy I ¢,

I WEEG, W wetE A
T I & f5 1953 & arx A Y ST

PHALGUNA 12, 1896 (SAKA)

Motwn re St. 248
on J&K

A7 A &MY AT A A-TvET 97
7 frr & = vz frar o wdEam
QAT ITF AIFIT 372 72 T4 & A1¢
T ®F & 918 qrei 41 aoufa ageg
T ATHTT FT G797 T8 Fgrpfa &
g f3T F739 ) A F FEE oam
fafmdmafr swgw
wer-awd ® fafafa 6 @3 ¢
a1 qg §47 fomd a¢ ¥ % wfafafa
4% § wry—Fd & fzal &7 A
FL qFAT ¢ W7 A A fagr &
sTFT FT q0 Al 9T maeT HiA
AT |

TR T # foam A @ g

SHRI K HANUMANTHAIYA: The
Parhiament’s sovercignty 1s maintained
witacy i glus agicement, It is not dis-
turbed in any way.

st wza fagrdt awmdEy : T
wArd, & 7 v a1 ¥ osrw e
faaTs AT A7) ¥ | WHT & FEH AW
#1 7% ¥ AN 477 ¥ ATE GURA #
TRV FT T R WA TEIA W
oY T Ay A A1 4 w2 Tl
T F AT qifanE 3 T &
are & . §w fAar 3 ew SR e
ALY ¥, FIT AR Toog FY FAGT AR 27
FIT AT AAL AT AAT H] A Af 27
TGTA W1 7 A7 TATFIT FI&F 7 449
qAZ FI AAGAAT HIL FI AY, AU
W HEEAT F A FEA—FTH H A ofy
A5 WAl AT g I FOC 97
=Y ¥ g Ay = F7 fqar e
I F-Fee F1 fawn A o,
s feedt wy faear @ sen—wreie &Y
& Ster qrEa FY & | qw, e, wvh
w1 frdY g A faear @t o)

oY o¥e Qo WHIW : WIT ITAAT &
faems a1
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o wew fagrd e : g, wifad
fears % fF ag =1 370 # a7
AT ATEd 9

" St a3 Surems wEew,
aervTew | 9gy g # afawe
FAT F TALAEH 4T 4T | T A
aFrEer fr wfwar o @ qw
£ R | W e wat a7 @ §, aEronm
o ) e &Y g O gw @ 2
¥l Tt HTEE wg @ 4 f et osraw
o adiwEr ¥ o v & & fee
FATTATST FG AT TFAT § A& Hogel
FT | WA ALY, TATIATIN Fgr AT |
Ut WA amTEw 2 w9 AWM W
TF WL a9rurgw gnr ) 994 e
frT efawr age s ) =e w9 fag
wxt frmaa g w7 v e oag
TR aw | wa o agr wwt farm
gR |

T, HEITE, T AR T B
fr awela & ary & o1 qfeamae @
TE @I, AT FEATG 7 AT, a9 5§79
gt & 9T § WA AR & TI-G0
fag ama & @1 T g AT
g § W A o ar St wel ar
A€ o & 7 ug g7 IR § qVAIA
F A% | IEA 97 fagaa # @
aaaa ¥1 “deee foe” aw agr e
W 31 ug does fowwe w@m @, Ew
FAAT AET § |

S WEE ¥ ag W faw ¢ e
¥ T-FEHIT | FAIHTIH TEAT W
agT WA & oy Wl 1 AE T
&9 & 7Y AT 4 A o Wy | oA
27 ¥ woew @y & fr 3o o
a5 § o g% & A agr W o
ﬁrrﬁizagfﬁm‘aﬁwir g
TR @ & I 75w # frew
2 T 7 W gy #1 frwra 1

I AEITT, FATe oAl W
THAT WX GEET 77 Fot o0t P &
Tt gfeesm & 1§ wadw @ owar
21 & gw smaTe @ @A 9T aw
W @R & wagy @ wfgg
HARA #T /iAW g7 w0 ¥ gied g,
S gw & o wifewe (1) F wgr d fn

India 18 Union of States

g 9 TS & 0
India 1s Union of Stales

F1 4 waw4 ¢ 5 Oow g™ ¥ sRA
frese gfmm sy 1 7z =T &)
WA (g e nf st e s g A
st &7 famtor fegry @ A
& A 2 ) &) gara gfe
g, dEWE T ) wwdwT Sdar ar
foega 7 21 o Wmwd a
&9 T qTT AT AWE A AE @A |

Al S aTa 78wt ¢ qg A
¥ o FTAT § R W wrea Wi 9aw
ardYy 7 AEA § 7 3z a8 W ¢ fr
T -FT ®1 G w12 F Ffeferam
¥ argz 7 f@ar 9 | 77 ag A qzA
7 fr gy sfusrr qaeft g
TE-FWT & Afema #1 At
Ll

sit farfar o
Ty A1 A T

ot szt fagrdt wroddt : & aqrear
g adt gur o gz AmER 7 18
A9 WER & mfgsry dw T oo
AE-HFVHTT F1 ATEL FLAT ARA 9
IR 7% A & a1 fF w356
ey werA w fedlt o wdw o w
% & G99 g wET an §3
TAT ¥, I AT T & | 79 FTHL A
Ta & wW fFar o | & qmar g e
THET TETAIT o §, AfR W gEaE

()
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gar & Y o ot A fear 8, dfqum
% frwfamdt & 18 a=et 761 Y, &2
%1 77 wiwerT gAT aifen fF ag @=2
& wwy faer oY wRW #1 wEe w9
(A EENECE A Sl L
a9 § gffardt g<< gara W oA
HAWT &, 9 W19 T AAGT F FT01 gH
¥Z W FEA FIAT A AR | A
oT9 § & TE G0 | 7T A w0 A
9F ATdT qg AT FT AT 7

F qFET &1 THEAT N | g=ATE 4% 2
f o FE-FEET 97 qrfEEe A
EUAT A I AL G WegeAT HIT IAE
qTdY AT F1 AT T I
F1 Fiforor w71 AT A wEATo #
F1 I F4TH o @ At fomn afE-
A T AHAr FIT g0 fF am Fe
F HIHA H 394 T VET B, N ATEA A
o @A ¥t ¢ famd qgar afen fE
T GIfFFAT I AWA ZHAT T FIAT
AT AT 9ZTAW 9ET wTAE 3T =9 feg
EAT | T -FIHIT F 97 7 faea
e fFaT o3 g &Y ) Fw o
& wae &1 v ¥va 2 faw faw
T -TVHIT & WA A §F 7 TR
AN 97 A4 ¥7 7 ey —Fveir
AT FT ST A4 TGT | WETIITAT & AU
T HAAl  WIAT WIET ST

&Y Qo Qo WHIW @  FAAT  FTET
NG HELA |

ot wrew fagrt avodd @ W e
I JA 4, a7 & v § fa fe A
T ewd forfrs v wer 4 @ P
21 af7 1953 % T vz # firrwAre
T A awT #1 qf 7 va AEd @6
9 A frowmre a8 fear . w1
frreams foar 1 S wegem o &
con (wAmeA) L wE A @

on J&K

FHAT AT | WTE FAT, WY W -
fr®r & go =0 § Frv A AT
T WA AT | AFE A 7 wATIAT
fra ag ¥ a==n, o7 afaw aga §
frara & 2, faest <At 7 & o
THAT 1

=Y QHo Qo WHIN : 3 "o HIEo
o F7 wHAT 9T | 9 gfear wwAT 9T |

ot w2 fagrt @ oo 5
faa az wfem owge @ mar

“Pandit Nehru said that al trouble
in Kashmir was due to the Sheikh’s
communal gutlook and it was he
who wag not allowing the State to
settle down in peace and stability.

The Sheikh alwuys talked about
the rights of the Muslimg forget-
ting that the Hindus al!so formed
nearly 35 per cent of the population
of the State and he never showed
any consideration for them.

Pandit Nehru mentioned that
finally he and other Indian leaders
had to go along with the Sheikh
for a considerable period and had
also helped him and played him
up hoping...that the Sheikh would
be able to get rid of this commu-
nalism. But communalism was a
discase with him and he can never
get rid of it; and his entire outlook
on life was based on the fact that
Kashmir Valley had a  Mushm
majorily.”

nz §r foran ZoT A€ 20

s gHo To THIW
wrrfemre w7 foram gom 27

st wew fagrdt arwdw T AT
¥ A & | oft Al o o i, FY TR
¥ grA mwad fafel 5 "y W
wwIT & AT 2@ g § SAT
foremar & ggwr ¥ A g W A
for w30 fs 7 o afem 21

g gfzar
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IqUeas wEEd, ¥ wOd Wsor ®Y
IR B AR T AR ATGAT § Aqv®
WY STCATE 9ET a9 @ § ) a9 w27
¥ fau &t A o aga & T & wmy
BN W @ F W A #{T I9E
WSSl 7 FAT mrorer A gfe & &
FroAT 71 fang fafa @ 73 ol 9w
faary feafr #1 varft a1 #+< 3 &
w1 AT § g6 a9 A7 A 93, tAEn
fag wy AT @ @ R

¥ gz w1 W g 5 s oua
ST AT N HA W 9, A AT
AT 1 GITATT ZHT 41 FIY TERT A
Fher v v At AT 7 omw fr
w & AT TS R o a wm AT
frr s ow ag e 7 o s &
|z @ 7 77 % 0" § 7wy 0%
W F AT AW AT FOHT A OAAT
T fFar 9T AT L AR 9T AT
oF | 77, S99 fr seeaie 1
WT 9T F ATY TEAT # | WL 47 AN
F |11 gwre fga A Fr aveen
ST GRT 97 &% FUF, A AW dvq 5 F
fF agm ®1 %7 &1 99 WAF A
& Far Frfav 1 a7 o ge=rd 2 fx aw
T 21T QA ? AL T A A
AE &Y @ & 91 wHIfAn agiz Teav
FHTTA AT 47 | I FHIF T {eprfe
ot 7% AT A AT At ) v
arg 7@ a1 # s & Ay e oA
TEAGHZ A1 aqal TR 41, &gre
F o oA A7 TEeAaEz 4T FAAT
Fifer a1 forrwe @fr =mA
=rfen 411

AT WE\AE, 979 &1 TIHE AT
"l W A W7 AT W e
dr = & AT 7 g afes wr
g Wit 9 § wAIfEm qT w41
ST F | Gw A WY oA =P fF
T qEE & WAT WO § A

e W AR T WEETE @ WL
T w%e dam @

uF JUa W | AGTT FHAT T AT
sy FY § W TeT oAwr W g
W TP FE aTAT GHT W1, TEN
Fa1 & i g uw wEr warr WY
ag TR AT & A W TG qogEE
T A qET W A AW K EH
Fraray fgF, AT 2 T swwar e,
afFa oo araaz At wduifE g g,
7z fam 21 oA 7 g
Feifet &, wafan 3@ oF faviw 29t
faqr w71, @7 ATEEAERAT ®T A
are A & w0 fae A ow oA
FT 4% 7A At

sfemazm ot @ 4% T X
o7 FE ®V ATT F

o} sz fagrt arwdgy @ ey
ey, A7 WO 70 ATEA § A A1 g
@ # a7 @mm 7 AE ueaT ) At
v =7 ¥ % 7 AT o # oA &
= T vy w1 A A7 faed pmrdy
YPAT QA A ET) T ST
¥ o AT AN F AT A AN F A
#r 7 aF4 P, we faura et & fao
A AT T AAA A WA ¥
arrfrs & o1 AF 7 EWIT AT W &
famr 31 2 wEA & W s A A
T34 | & arar 7 B 9 oY W W
q77 97 AT AHT @2, a7 % @
¥ v AfEA ¥ TAH ATEF AR
aeeT AP ) TR ATt AT W BT @ fE
T qTFE W T a1 fEERT &, €T WiR
9% F1 9 4 vy wire W R w
fr wrew MEFATH A R AT AR
O HARE 9 AT T AT AR A
famr T 7AY 81 & A1 ) % W99
71 fifwg A W@ #1 wre gA
Frm, A 7z 2w & fem guka & aw
Einil|
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IS WgEd, W 38 ¥ a4 §,
Wiy o8 &1 N1 $% 9% F d
ATEH § W TRy W qu s
Y AT FX E | 9@ e YH A fady
o 1 fasre fean @7 @@ T mwft
WEH ¥, W AL T o Hl w
gifaa §Q 9T I9%1 WA F AW
e atfer ge o feg omw & &y
wrfaa 7 A T & ser s
§ & af<feafaur 9@ oaq afaw ¢ g,
& e 3 g 6 5 s frege
@ oad ... (%wwiA) ., bRy
g, & 3 Agr v Wi A & ug
w1 {6 I A A , AT WL §eA
BT WTEATHT FT AFE FA IIAT g Wi
wH e w7 fr oWy gaw
THWTT 6 T @ A9 B SWEr grir
fr o g9 76 W gf & Wi aa
gy & 8 A

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): Mr. Depuly-Speaker, Sir, [
rise not essentially ag a representative
of Jarnmu and Kashmir but as an
Indian from whom every inch of our
beautiful land from Kashmir to Kanya
Kumari and Jaisalmer to Arunacha]
Pradesh is equally sacred. It iz true
that State agnd regional loyalties have
a place in our poliﬁcnl thinking, but
atleast in the Lok Sabha, which is
ihe focus of national aspirations and
the guardian of nafional interests, it
should be the national view when we
talk of such problems.

16 57 hrs,
[Surt Navar KiSHORE SAARMA in the
Chair]

Having said that 1 am proud to
agsociate myself in a very  special
way with this State. In fact my asso-
ciation goes back five generations—
the founding of the State, the conso-
lidetion of the State was largely the
result of my family, In 1947 it was
my father who signed the instrument
of accession of Jammu and Kashmir
which made the State legallv and
3726 LS—11 '
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vonstitutionally a part of India, and
he wus strongly supported in that
move by Sheikh Abdullah, Let me
remind you, Sir, he signed the instru-
ment of gecession for the entire State
of Jammu and Kashmir including
those areag that are at present under
illegal foreign occupation, I myself
thereafier for 18 years, from the uge
of 18, had the privilege of being Head
of the State, first as a Regent, then
for three terms as elected Sadar-e-
Riyasat, then Governor; and for the
fast eight years I have represented
the State in Parliament, Therefore,
1 feel thut 1 can perhaps speak with
some special knowledge, if not autho~
rity with regard to the problems of
the State.

The re-entry of Sheikh Abdullah
into man siream of national life alter
22 years is an important event. A
great deal has been said about 1853. 1
do not at this stage consider it neces-
sary or useful to go into the details
of that particular happening, but 1
think it is umportant to remember that
in 22 years that have lapsed gince
1853, a great deal has happened Time
has not stood still. Three years have
been fought on Indian tern.ory in
Jammu and Kashmir, and precious
blood from all over the nation has
been shed in the defence of mother-
land, The old Pakistan has ceased
to exist, Bangla-Desh has been libera-
ted and Jammu and Kashmir itself
has been integrated with the rest of
the country in numerous ways and, it
1 may venture t0  express my own
opinion, in the interests of the people
of the State and with the agreement
and concurrence of the Stale Govern-
ment, There has been constitutional
and legal integration. 92 out of 97
entries in the Union List have been
extended to Jammu & Kashmir and
26 out of 47 entries in the

nomically, specisl attention has been

paid to the dm\opm:l; of I;HI:TT;
. The Five Yeal

and Kashmir Fer e tate
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missions have taken cognisance of tae
n:nuonal Plan ‘The Finance Commis-
sions huave taken cogmisance ol the
special requirements and problems of
the State and a great deal of gevelop-
ment hag taken place in these last
two decades, Administratively there
bhag been a great deal of integiation
in the admunistrative services and so
on and politically Jammu and Kash-
mir has come into the main-stream of
national life, I thunk thig 1s incontro-
verib'e This 1s important And per-
haps Hanumanthaiyg )1 was suggesi-
ing, the veiy fact that three M Ps
from Jammu and Kashmir are part
of the Councl of Ministers itself
bespeaks of the political integration
that has taken place between that
State and the rest ot the country.

17.00 hrs,

SHRI PILOO MODY On the con-
trary this indicates special treatment

DR. KARAN SINGH Sir, it 15
very important for ys to remember
that a whole new pgenerauion has
come of age for whom the old pre-
partition  situation 1s only a part of
history For this  post-independent
generation, the whole outlook 13 some-
thing different They aie ¢ager for
change They are impatient of incom-
petence They are angry 1t corrup-
tion, They have the same hopes and
aspirations as the ygunger generations
do in the rest of the world The river
of time can never pe forced to flow
backwards And what 1 wish to sub-
mit 1s that in these 22 years a great
deal of water has flown down the
Indus in Ladakh, the Jhelum in Kash=
mir and the Tawi 1n Jammu I do
not think it ia possible for time f{o be
turned back, and 1 think it is impor-
tant therefore for us to understand
that this agreement that has {laken
place takes into congmsance the
events gnd the developments that
have occurTed in the last 22 years

Sir, I do not want to go into the
legal problems  Perhaps my senior
colleague may intervene later on, if
there iz any necessity, with regard to

the legul and constitutional problems,
Therefore 1 do not want to say much
except this, that ag far as Article 870
Is concerned it is as much a part of
the Indian Constitution as any other
Article and 1t 13 therefore subject to
amendments, subject, of course, to the
concuirence of the State because
Article 368 also apples to ths State.
This 18 a simple problem but Atal
Bihari j1 has been making  heavy
weather of 1t, I dg pot think that any
new situation has developed. What
the Plime Mimster was saying was
that Article 370, which today governs
the ielationship of that State wath
the rest of the countiy, will continue
to govern the relationship of {hat
State That 1s very clear in her state-
ment

S0, Su, without going into the con-
situational and legal points, there are
tee or four salient aspects which I
would bke to submit before sou, Sir,
and pefore the House, with regard to
this whole problem

As far as npational unity, ntegrity
and securiiv of the nation are con-
cerned they are paramount and they
ale  non-negotiable, especially in
Jammu and Kashmu, with 1ts unique
geographical lotation and with the
facy that large portions of the State
are still under 1llegal foreign occu-
pation. of which T will have some-
thing to say a litte later Therefore
Sir, no risk or compromise with regard
to national unmity and security can be
made gnd none has been made Sheikh
Abdullah has only re-affirmed what is
an mcontrovertible fact, that Jammu
and Kashmir 1s, and will alwavs re-
main, a part of India 1 think this
must be very clear, I do not think
there need be any fear or trepidation
or doubts about thig particular posi-
tion

Then, the socond problem to which
1 would like to refer is one io which
Shri Atal Bihari Vajpayee has brief-
lv referred, that is, with regard to
the Regions of the State Every State
hag got its Regions  whether it is
Maharashtra or Andhra and so on.
But it is true that in Jammu and

S S
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Kashmir the Regiona are very clear-
ly demarcated and deflned, because it
ig a composite State that was built up
due to historical reasons gver ithe last
century, I think it is a unique thing
that Jammu and Kashmir State has
three Regiong where religions differ,
customs, food, dress, language, all are
different to a very large extent, but,
nevertheless, it has remamned, and
continues to be, a single family, I
think, Sir, this is a glowing example
of secularism and of the composite
nature of our whole philisophy of
life.

Now, as far as the question of a
fair-deal to the Regions is concerned,
cetainly, due to historical reasons,
certain imbalances had crept in. And
it is a result of this that the Jammu
and Kashmir Government get up the
Gajendragadkay Commission, which,
I may add, was boycotted by the Jan
Sangh and its party in Jammu, They

- boycotied and opposed it, I can prove

it by quotationg at that time, As a
result of this Commission which was
set up, a large number of steps were

faken to remedy these regional
imbalances.
I caun go into the details, With

regard to Jammu itself, there were a
number of requirements which have
been made up  subsequent to  this
report. There wus the necessity of a
University, a Law College, a Medical
College, a Sainik School. And a vast
Hydro-electric project worth Rs, 140
crores, the Salal project has been
started there. The rail line has been
extended to Jammu after a quarter
of g century. Crores of rupees worth
of traffic, tourism, various other handi-
crafts and fruits are there in Jammu
now. A large number of other things
have come about. The bridge on the
Tawi, 3 Jammu bypass is under cons~
truction which will provide the second
bridge.

Ag fay as this point ig concerned,
we have been gware of it and we have
taken, the Prime Minister has taken,
particualy interest to ensure that

PHALGUNA 12, 1886 (SAKA)

Motion e St. 310
on J&K

Jammu gets a fair deal, that the
development in the Kashmir valley
also proceeds rapidly and that the
problems of Ladakh are alsp looked
nto. It is true that Ladakh has very
special problems which require special
solutions. A Development Board was
also set up in Ladakh It is possible
that the development there could have
been morc rapid than it has been, 1

will admit that. But nevertheless,
attention has also been paid to
Ladakh.

The puing 1 wish tg make, is not
what we have done so far, but Sheikh
Abdullah before he took over office
and after that has on several occasions
reiterated his determination (o ensure
a fair deal for Jammu and Ladakh.
Therefore, we hope and expect not
only that there will be no backsliding,
but that he wili take further measureg
to ensure a fairer deal, a fuller parti-
cipation politically, economically and
admunistratively to these regions. I
think he will Le very well advised to
do this. After what he has said, we
are now looking forward (o some
concrete steps in that direction.

Apart from ensuring a fair deal to
the regions, Sheikh Sahib has gpoken
a great deal ahout his determination
to eradicate corruption and to make
Jammu gnd Kashmir a model State, I
must say, I welcome this. Jammu and
Kashmir, along with other States, can
do with a pood deal of c'eaning up.
I only hope that Sheikh Sahib will
succerd in his efforts to give as clean
an gdministration as possible and not
be side-tracked by cortupt elements
who specialise in hovering around the
corridars of power and who are parti-
cularly efficient when it comes to
Jammu and Kashmir. Therefore the
problems of national unity, the pro-
blems of a fair deal for the regions
and the question of improving the
administration—all of these, we hope
sincerely, will not be weakened but
in fact, there should be progress on
all these fronts

Even more important than thig is
the political aspect. Jammuy  and
Kashmir hag been {he arena not only
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of military battles but of ideological
battles with secular gnd democratic
forces ranged against communal and
obscurantist forces, whether they are
Hindus or whether they are Muslims.
This ideological conflict hasg been at
the heart of Jammu and Kashmir for
a long time in history. I would lke
the House to realise and appreciate
that in this ideological battle, to have
the active participation on our mde of
Sheikh Abdullah is a valuable and a
very definite asset. There can be no
two opinions about it; Sheikh Abdul-
lah is definitely the tallest of all the
Kashmiris, both figuratively and lite-
rally. He is a mass leader of a consi-
derable stature. We are sure that his
coming actively into the masin stream
will strengthen the forces of demo-
cracy and gecularism, and thereby,
apart from the developmental aspects,
it will also help in the political and
ideological battles that are being
fought. I would, therefore, urge that
we should not take a narrow party
view of this matter, If we had to take
a Party view, our own Party was in
power there, There was no threat to
it. We voluntarily and happily relin-
quished power because we felt that
ideology was more imortant than
political power We believe not only
in remaining in power, but particularly
in strengthening the ideclogical roots
for which our party has stood

Sir, I am aware of the fact that
there are fears and apprehensions. I
de not want to oversimplify the whole
matter. 1 do not want to brush aside
all fear or apprehension ag being
motivated, because it is a delicate and
difficult gituation. But, I would like
#o submit that to exaggerate the fears
ke the Jansangh is trying to do, day-
#n and day-out, betrays a lack of
econfildence in the resilience of our own
democracy. Our democracy is a strong
and vibrant one, and T wou'd submit
that only a strong and confident gov-
ernment and leadership can take an
tmaginative and bold sten of this
nature, No wegk government could
have taken this step; the step that the
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Pryme Muruster has taken, I think, we
must be very clear, doeg not flow from
weakness but flows from the confidence
in our own strength and our ideology
and the fact that India, after all, is a
great nation, 1 do not think we
should tremble and be gver-apprehen-
sive Ag the poem goes:

"Quiver and quake and shiver and
shake like curd on & camel's back.”

That 13 not what we ghould do, We
are after all a great nation, and 1
wou'd submit that the Jansangh's
position betrays the lack of self-
confidence  That lack of self-confi-
dence 1s justified as far as your parly
15 concerned But it 1s not justified
as far as the nation is concerned,
because I feel thay our nation is great
enough, unaguanimous enough, power.
ful enough to take this agreement n
it will also help n the political and
success

It is unfortunate that two of the
most unhappy people after this agree-
ment were Shri Atal Bihar1 Vajpayee
and Shri Bhutto, It 15 a strange coin-
cidence that these are the two une
happy people after this agreement.

ot wewt fagrd wody ¢ forwar
7 wZ1 Aed A o A sf=w i
i wwEr %7 faan, $AV a9 w1 wesT
qr ?

DR KARAN SINGH: I would like
to say this. It 1s sad to say that
Pakistan 1s taking this attitude on the
one hand, while on the other hand it
15 1n occupation of iwo-fifth of the
State and it continues to interfere in
our domestic affairs It §s whipping
up hys‘eria; a hartal is forced on
Pakistan. If you ever listen to the
Pakistan radio, particularly, from
Pakistan pccupied Kashmir, it {s quite
hair raising (Interruptions).

Because this is a free country, you
can listen to any radio you like. This
is a very serious thing ang I would
like this hon, House to note that after
our unparalleled generosity at Simle
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and after the trauma of Bangladesh
and all that happened subsequently,
Pakistan gshould realise that it is only
by grasping the hand of friendship
that we have extended that it can
develop. We did expect Prime Minis-
ter Bhutto to rise to the occasion. It
is very disappointing that he has not
done s0. I do nnt want to go into
details. There are domestic problems
in Pakistan. The re-arming of Pakis-
tan is orminous; Jammu and Kashmir
has been the battle ground repeatedly.
Four times there have been wars and
it was Indian territory in Jammu and
Kashmir that was attacked. Even on
the last occasion, the magnificent vic-
tory this nation won, it was 20,000
people from Jammnu and Kashmir in
Chhamb who gave sacrifices and had
to leave their hearths. We must rea-
lise that the people of Jammu and
Kashmir have been living on the
mouth of the volcane for twenty five
or thirty years. Thetefore we must
be cautious and vigilant. snd, be pre-
pared But we need not bt nervous.
I am confident that if Pakistan is
foolish enough to embark upon ano-
ther adventure, the Prime Minister—
it is somewhat embarrassing for me
to gay this in her presence—will be
able to face them boldly. The world
remembers in the moment of crisis the
bold lead that she gave to this nation,
and how she got through the very
difficult situation during the Bangla-
desh crisis.

If Pakistan I repeat. again comes to
attack us, T am sure that it will end
in disaster of what remains in Pakis-
tan. I gincerely hope that sven now.
after his first intemperate outbrust, Mr,
Bhuttie will re-think and reconsider
the position and not once sgain em-
bark upon the poliey of confrontation
which will plunge Yis long suffering
people into renewnrd disaster,

These are the few points that 1
would like to put forward. Sir, I
would submit that it is in this whole
background, that the understanding
with Shelk Abdullah must be seen. 1
would urge this because 1 happen to
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know the affairs and the situation in
the State very intimately. I feel that
we should not take, should we say, a
constricted or constipated view of the
situation. We must realise that this
agreement ig a political agreement,
Sheikh Abdullah belongs to a vanish-
ing generation and genre who were
associated with Gandhijis Pandit,
Maulana Azad, Badshah Khan. Sir, 1
heard his acceptance speech in Jammu
on the 24th of February. It was in-
deed a moving experience. He spoke
with great evident sincerity of the
ideals of secularism, socialism and de-
mocracy, of the importance of cleans.
ing public life, of the nocessity of re-
introducing spiritual values so  that
not only material nrcgress takes place
but the soul of th2 nation ig also
strengthened, He said all  these
things. I would urge, Sir, that we
give him trust, trust begets trust and
let us see how the cituation develops.
He has now come forward in a total-
1y changed situation, he has come for-
ward to strengthen the ideals for
which we all stard So we should
wish him well, and I would submit
that this entire House should extend
to Sheikh Saheb confidence and good
wighes in the very difficult task that
he is undertaking And that task is
to build a new Jammu and Kashmir
as part of our pation that -we all 80
deeply love and cherish,

SHRI SURENDRA  MOHANTY
(Kendrapara) Mr Chairman, Sir,
while congratulating Sheikh Abdullah
on his return {o power after two de-
cades of incarceration, 1 would have
welcomed this accord without any re-
servation had 1t drawn the final cur-
tain, put an end to the est-angement
between India and Sheikh Abdullah
and his followers. Sir, though the
Prime Minister's statement clainus
that “finality hag been reached” in
India and Kashmir relntions, accord-
ing to a recorded statement, Sheikh
Abdullah would not concede it. Im
this context, I would invite the atten-
tion of the House to Sheikh Abdul-
lah’s press statement publiched in the
Times of India with dateline of
Jammu, February 26th. Sir, the House
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will recall that u new porifolio has
been created under ihe leadership of
Sheikh Abdullah, under the nomen-
clature of ‘Centre-Sheikh Accord’ in
charge of Mirza Afzal Bsig When
the newsmen asked Sheikh Abdullah
why this new portfolic has been creat-
ed—'Centre Sheikh  Accord’—what
was it rationable, Sheikh Abhdullah
rephied that ‘it (the Accord) is a con-
tinuous process’ S, the fact re-
mains that even though the Prime
Minister would claim thar this accord
has lent a seal of Fnalny to the rela-
tionship between Indiz and Kashmr,
between the Centre and Sheikh Ab-
dullah, Shetkh Abdullah  himself
would say it is a continuous process
and 1t behoves the Government (o
enlighten the Jlouse where this conti-
nuing process was gommg lo lead.

Sir, there is wnother a<pect of the
matter to which 1 would inwvite thr
attention of the House Who are tne
signatories to this a".eement? On
thp one gide is Mr, Parthasarthy and
on the other side 13 Mirsa Afzal Beg
Let us look at the h:story of Mirza
Afzal Beg

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) If you are
supporting the agreement then why
go into that.

SHRI SURENDRA MOHANTY:
Why not? I am just lasying the facts
obhjectively. I would guote from the
speech of the late Prime Minister, Shri
Jawahar Lal Nehru, in the I ok Sabhs
un 8th August, 1953:

“Ty was still more unfortunate
that wrong advice is given to Sheikh
Abdullah who had been the acknow-
ledged leader of the national move-
ment in the State. Certain utter-
ances of Sheikh Abdullah reflected
this advice and created confusgion in
the minds of the peuple of the State,
Disruptive elemenis who had nol
acceptd8 the principles on which the
democratic movement of the State’
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hag been built up ook advantage of
the position and attempted to dis.
rupt the State.”

It was Mirza Afzal Beg according to
that speech of Jawahar Lal Nehru
who had master-minded this disrup-
tive attempt to which Sheikh Abdul-
lah fell a willing prey Therefore, it
behoves the GoVernment to convince
the House how the same Mirza Afzal
Beg could turn rtound and be the
mediator belween the Cenire and the
State I was enquring Ifrom my
friend, Mr Shamim as to how old is
Mniza Afzal Beg He rveplded that
he 1s past sixty-eight and, I presume
Sheikh Abdullah is prast seventy. In
their advanced old age when they had
been frustrated in their repeated at-
tempts {o drive a wedge between India
and Jammu and Kashmir they have
now come round with this kind of
agreement to which unfortunately the
Piime Minister ot India has fallen o
prey

Sheikh Abdullah, if I refresh the
memory of the House wag invited on
fth August, 1953 by the Sadre-Rayast
to hig residence Lo resolve the differ-
ence that had arisen smong the mem-
hers of the Cabinet to which Shelkh
Abdullah clearly declined to attend
that conference, Thereafter he was
dismissed angd arrested in  Gulmarg
along with Mirsa Afzal Beg. I would
Iike to know what has happened in
the meantime to again hiing the same
Shetkh Aldullah to the picture and
the same Mirzul Afisl Beg to the pic-
ture after two decades of normaley to
hatch out thiy kind of accord of doubt-
ful merits.

Sir, much has been gald about Artl-
cle 370 Article 370 was originally
Article No. 306A in the Draft Consti-
tution Late Gopalswami Aiyyangar
who had piloted this Article 306A in
the Constituent Assembly had said:

“When it hag come to a decision
on the different matters, it will
make a recommendation to the Pre-
sident who will either abrogate
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Article 306A or direct that it ghall
apply in such modilications and ex-
ceptiong as the Constituent Assemb-
ly may recommend.”

This was also repeated by Jawahar
Lal Nehru time and again. I would
like to ask the Government &s to why
inspite of these utterances Article 370
was going to be made a permanent
feature of our Constitution. Sir,
it has been said that article 132
which is not going to apply to Jammu
and Kashmir and thus curtail the
jurisdiction of the Supreme Court
can be taken care of by article 136 of
the Constitution. If you look to arti-
cle 132 of the Conatitution, you  will
find that it is mandatory. Artcle 132
(2) says that whereus the State High
Court has refused to give a certificate,
the Supreme Court may, il it js satis-
fied that the case involves a substan-
tial question of law as to the inter-
pretation of this Constitution, grant
special leave to appcal from such jud-
gment, decree or final order. Thus
arlicle 132 ;5 mandatory whereas aiti-
cle 136 is discriminatory. Asg I have
no time at my disposal, I cannot read
out article 138, The Hon. Members
can find this for themselves.

‘Then another thing, somebody has
interrupted, the then hon. Defence
Minister has asked: why are we dei-
ving into the past. Sir, past has its
bearings on the present which  will
again be born in the womhb of the
future. Sir, we are concerned about
the past because it has got its direct
impact on the present.

I have moved a substitute motion
that if you are going to give the resi-
duary power to the State of Jammu
and Kashmir, then that same privi-
lege should also be extended to other
States. It is being said that this will
Bive rise to disruptive tendency and it
will disrupt our Nation. Sir, Nation
is not a menagerie or an animal farm
where the Prime Minister has the
whip in hand. A Nation always con-
sists of free individuals and free ynits.
And, therefore, in the name of disrup-
tion of Indian Union you cannot stop
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other States from seeking the same
rights and same privileges which arc
being conceded to0 the State of Jam-
mu and Kashmir. 1 am strongly of
the view that if more power is given
10 the States, they will develop their
own individuality and personality and
such States will strengthen #nd make
India strong instead of remaining like
bloated Panchayats or district boards.

A peculiay feature of this accord ir
that Sheikh Abdullah should be call.
ed, should be  styled ag Wazir-e-
Azam. It 1t satisfies Li> ¢go, then 1
have no objection. But, if Sadar-e-
Riyast could be changed to Governcr,
then, what is the reason, what 1s the
ratson d'etre for the Chief Minister of
Kashmir to claim for himself the title
of Wazir-e-Azam. Apart from that
it will have two Prime Ministers in
our country. It is the thin end of the
wedge, He sull claims special gta-
tus; but special gtatus for what if the
integration 1s conclusive and irrevo-
cable. It will be for the Government
spokesmen 10 explain. Sir, | am con-
cluding with the :ema:.ks that the
dramatic suddenness with which the
accord has been presented in the
House, I take very strong exception to
it. The Parliament has, at no stage,
been taken into confidence. Mirza
Afzal Beg and Parthasarthy  were
acting as if they were two plenipo-
tentiaries of two independent pations.
1 would like to know, where was our
Home Minister then?

Why was the Home Minister not
consulted at any stage? Sir, accord-
ing to me the Prime Minister wants
to make the accord an election
stunt. She would claim that she
had solved the Bangladesh problem,
even though today, it is a thorn
on the flesh of India. Let me sav
ihis—I never mince words, In regard
to Kashmir, she would claim that
what her father could not achieve, has
been achieved by her. But what has
been achieved? It is o continuing
process which in furture will lead to
further dis-integration and which
will never attain the objective which
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it aims at Howewve:r, Sir, since it 1s
hoped that the accord 15 gomng to
ring the final cuctamm on this tragic
drama, I welcome this accord with
thig proviso that the kind of auto-
nomy which has been conferred on
the State of Jammu and Kashmr
should also be extended to other
States If it can be conferred on
Jammu and Kashmur why not on
Tamil Nadu why not on Ormssa and
why not on West Bengal? Therefore,
Sir, I welcome 1t only from that point
of view with the hope that it will
lead to the emergence of the State«
ag distinct political entitieq and units
not as some animals in the menagerle
calleg the Indian Nation

17.32 hrs
{Mr Speaker n the Chair]

MR SPEAKER There are many

Members on this side We have one
hour left How much time Govern-
ment would lhike to take”

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH) Half-un-hour

MR SPEAKER 1 do not think the
remamning  half-an-hou will b~
enough for that

=t mm T o
qTER AN 59 T197 |
e wFRAT  ATH TH FAfAT |
oW 9 tAer P oo ' oz

QT FT AT |

(%)

SHRI ATAL BIHARI VAJPAYEE
We are holding our all Indla Session
and the next meeting will begin at
6 .M We have arranged the pro-
gramme in that manner If the time 15
extended, I will have {o be In the
House
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SHRI KX RAGHU RAMAIAH, I
would like to submit this for your
consideration ond for the considera-
tion of the House Every day, we are
cutting into the Demands for Grants
Thig 1s a very impo:tant thing Now,
what I suggest 1s that, Members from
the Opposition wil] get a chance and
some of our Members will also get a
chance Let ue complete this today. I{
it 1s to be continued again tomoarow,
then 1t means, we will be cutting nto
everything else

SHRI SHYAMNANDAN MISHRA
We have said that 1f the Government
wanted it the debate could be dispen-
sed with o1 postponed to the last day
of the Session Goveinment has fixed
this debate We want 1t to be a
meanningfu] debate This can go
over to the next duy How can we
accommeodate all “he speakers within
1520 minutes?

SHRI SYED AHMED AGA (Bara-
mulla) We can posipone 1t because
no Kashmi has <poken

MR SPEAKER M Va)payee, if you
want [ cwan give you time After
Mr Aga 1 can call you

SHRI ATAL BIHARI VAJPAYEE
I have already spoken

SHRI SHYAMNANDAN MISHRA
None of the Kashmurl has spoken on
this We would lke to  hear Shri
Kushok Bakula also T can go over
io the next day

SHRI K RAGHU RAMAIAH, We
will sit ome hour moure and complete
it

SHRI SHYAMNANDAN MISHRA:
Not today One hour tomorrow

SHRI K RAGHU RAMATAH At
this rate, it will go on for many
hours It is better to sit and finish it.
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SHRI ATAL BIHARI vAJPAYEE:

If it cannot be finished i1n one hour

tomorrow, how can it be finished in

one hour today?

SHRI K. RAGHU RAMAILAH: He
i= of u different view becausc he has
slready spoken,

SHRI ATAL BIHARI VAJPAYEE:
I have given notice of a substitute
motion. [ would like to press it. 1
would very much like %o be in the
House when the Prime Minister
replies to the debate. I havs to be
in the party session at & PM. Tet
this either be finished by 6 p.m,
let the dehate be extended till to.
morrow.

MR. SPEAKER.: Your party
session is going the whole night.

SHRI ATAL BIHARI VAJPAYEE:
No, the President is {0 deliver his
address at 6 v,

381

SHRI K. RAGHU RAMAIAH: Shri
Vajpayee's position in the party is
such that they will wait for him.

SHRI SHYAMNANDAN MISHRA:
If the usual time of adjournrment is

6 pnM. we ghould stick to it
warticularly when an important
organisation is having it annual
session,

SHRI SYED AHMED AGA:

FE7-919 7 w4 2 A /v
grr 5fae ¥ avT w17 F IF gun
sy oael g ST o ol ybia ]
o sl oyee A Jihe ]
(._3)‘*';' \:Q_J’) )
This is how the Prime Minister of
“Imdia, the leader of India has acted.
She has acted with foresight. She

has looked far into the future and
she has brought us to this stage.

I have heard what people have
been talking about. Kashmir as if

Kashmir iz just a piece of land
with its mountains, with it: 1ireec.
its water, its greenerv. Thai is
certainly not Xashmir: Kashmir
means the people of Kashmir. The

thrre

‘Tnstrument of Accession was
3726 1..5.—12

or
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because the people of Kashmir forced
lthe Maharaja to sign it because
Kashmir i« wanted to become a part
of India

322

It was as far back as 1838 that
we started a change in our thinking.
The credit for that goes to Sheikh
Abdullah, Sheikh Abdullah trained
Kashmiris into thinking that the
two-nation theory was wrong. He
trained Kashmiris to understand that
the partition of India woulg lead to
further trouble. He trained them
to understand that if they are op-
pressed by Muslim jagirdars and
landlords they are also oppressed by
Hindu jagirdars and landlords. Both
the Kashmiri Hindu and the Kashmiri
Muslim are oppressed. The quarrel is
not between the Muslim and the
Hindu; the quarrel or the differences
are between the »ich and poor. It is
the poor who have to be enabled to
catch up and go ahead. This is how
Sheikh Abdullah trained the people
and that was precisely why when
Mr. Jinnah came to Kashmir when he
had almost succeeded throughout
India, he had to go back. When this
trouble was going on between Hindus
and Muslims, the Hindvs in other

_ States gaid: ‘All right: let it be parti-

—

tioned we can get riq of them’. It was
at that time, when he had succeeded
in projecting that way of thinking
that he came to Kacshmir, but he had
to go back because every Kashmiri
was trained in thinking that it was
not a Hindu-Muslkim problem, but a
nroblem of the rich s the poor. The
foreign rulers had  oporessed wus:
foreign rule had not enabled us to
catch up and progress. Tt was there-
fore that we got rid of foreign rule.
With the foreign tule gone. we in
Kashmir could only progress in a
zecular Tndia and not in Pakistan.
Therefore. the people of  Kashmir
foreed the Maharajs. who was il
nndecided whether he should ¢o ta
Pakistan or to India or remain inde-
pendent. 1o accede to Tndin. Tn that
indecisinn Kashmiris rose =s a peo-
ple and asked Sheikh Abdullah to see
that they acceded to Tndia. T wanted
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Atal Bihari Vajpayee to be corrected
on his point, He thought that it was
not the Kashmiri peopie who had ac-
ceded but it was the instrument of
accession signed by the Maharaja
that had given the terrvilery which
must be protected. It is certainly not
that. It is not the territory that you
protect that matters. It is the people
of Kashmir who want to be here with
you for ever. This accord has enabl-
ed everybody to be clear about cer-
tain things. Because of the coming
in of Sheikh Abdullah th,: doubts
that had been created about acees-
sion had been cleared. There is no
more any case for Pakistan at inter-
national forums. They could not go
about it again. It has Leen reduced
to the status of a domestic wmatter.
Plebesrite Front has become irrele-
vant. It has been establiched beyond
any dout that Kashmir eontinues to
be an integeal part of Tndia.

There is a storm in a tea cun
about article 370. 92 out of Y7 entrics
in the Union List had been extended

to Jammu and Kashmir, A time maye. X%

come when that article will be irre-
levant. To talk of article 370 is only to
divert attention. There js nothing in
that article. Article 370 and Sheikh
Abdullah are not like giants
in the Arabian Knighis who could lift
Himalayas on the one hand and
Karakoram on the other hand.

While talking about autonomy, taev
must be clear of one thing. Why do
Kashmiris want accession to India?
Because they wanted to implement
the Naya Kashmir doctrine, socialist
ideals. It was not possible in Pakistan.
Jagirdars and landlords were con-
trolling things. If local autonomy is
used for making labour Jaws more
liberal, for giving some 2dvantaze to
the people of Kashmir. T do not think
vou must grudege it hecause from the
base of our heart we want-1 a so-
cialist economy. The first thing that
Sheikh Abdullah did when he came
to .power in 1947 was to implement
land reforms 4.50.000 acres of land
went to the tillers. He took this land
from Jagirdars and landlords. The

Muslim landlords in Kashmir and the
Hindu landlords in Jammu combined
and starteq an agitation. In Jammu
it took the name of Praja Parishad
agitation. It was actually the agita-
tion of landlords against land re-
forms. This was given a different
colour by the Intellegence officer
Mallik and he misreported which
Atal Bihari Bajpayee has quoted; it
was given a wrong basis. Sheikh
Abdullah was provoked by unsymp-
athetic attitude of some people to-
wards the measures he was taking in
order to curb those elements, the
landlords.

It was only the agitation against
land reforms that he was trying to
curb and he was mis-quoted here.
When all that happened, he naturally
put it down. T can understand that
things went wrong and misunderstand
ing followed. Now we are bringing
back Sheikh Abdullah and those peo-
ple who went away from us are com-
ing into the main stream and they are
helping us to go ahead.

It was said that there was a news
item according to which Sheikh Ab-
dullah did not agree with the news-
man’s view that Mr, Bhutto’s ¢all am-
ounted to an interferenc~ in India’s
internal affairs. Much was said ab-
out it, but that is not correct. The
correct things is what he has said to-
day, namely that Bhutto should mind
is own business, that he has no busi-
recs here, that he should leave vus
alone. OQOur attention should net go
to what a newspaperman or some-
bodv else says because he might have
been quoted out of context.

There was another news about Pak
troop movement across the bordérs.
Why diq this not engag. the atten-
tion of Mr. Vajpayee? He should
have bheen perturbed by this rather
than  anything else. There waos
movement in Kotli and on the Mir-
pur side. Our attention should go to
that. The U.S.A. has given arms aid
to Pakistan and the object is to see
that our normalisation process is de-
laved and hurdles are placed on it
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These troop movements are further
proof of the attitude whichk Pakistan
is developing with regard to the nor-
malisation process. We want the nor-
malisation process in this sub-contin-
ent but the United States does not
want it. Therefore, they are giving
arms to Pakistan and Pakistan now
shows that she also does not want
normalisation,

I think the main concern of Atal
Bihariji should have been the estab-
lishment of the base at Masera and at
Gowder in the Arabian Sea, through
which oil comes to us. In an emer-
gency there can be a hurdle to the
coming of oil to this country. These
are matters which should draw our
attention and not article 370 or a
little more relief given under the
labour laws.

Shyam Babu was very eloquent
with regard to the ending of the em-
ergency. I am a small person, bhut
I am of course against the ending of
the emergency more particularly
when troop movement is there, when
the Cradle of Erotica is in Calcutta.
These are the things he should have
pointed out not article 370. 1 think
when they talk about other things it
is only to divert our attention.

On the 6th March, there is going
to be march on Parliameni. Is that
not a matter of concern? The army
is being asked to disobey, the entire
police is being asked to disobey and
rebel, the entire civil service is be-
ing asked to disobey orders. Shyam
Babu was saying <hat half a million
would march. How much  money
does it need. Where docs that mo-
ney come from? Who is going to pay
for half a million people to come and
stay in Delhi and march on Parlia-
ment? The money is coming from
the United States, the proof of which
is that only a few days ago a cheque
was received. ...

SHRI ATAL BIHARI VAJPAYEE:
His own party had been organising
rallies in Delhi. Does he mean to
say that the money for it came from
the Soviet Union?
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SHRI SYED AHMED AGA: What
about that cheque which cama for
My, J. P.? It was a foreign cheque.
Where has it come from”

SHRI ATAL BIHARI VAJPAYEE:
Let him prove the chargz that mo-
ney is coming from America. I chal.
leng= him, This cannot be allowed

to go unchallenged. (Interruptions)
oY gFW W FUATA (AT)

ag Y¥75 & (v 9w

$N osEw fagrt awadr o A,
qege A, W, YAT 3 A AT TR 7
7z ¥2 72z 5 fLoAT F St IO gl
TR 6 W AT 3G fA HWOET A
THT ;1T ATAT 2 |

W (W AgM O9iE : A= T 2
FTET Z1AT 21

St wed fagt awRdr o Aear
FY A= 7 F40 | A2 F2AT R oAwdET
q9Ey WAT 2 A AT WIS U ¥ GET
frrar 2. 7z 2w whiag w1 g9 T @
=7E 0, 72T (% 6 W A1 ST 9EET &
Tz 2 wa¥ fag owder 7 aar o @
3 TATT WOAT A% W7 AT &Ar
BN 1 317 HAO7 T 957 T i vy
H AT AT TFT T AT T IIRAT FET
CEANEE S L E TR A = LA 1
FEIE 7 w0 99 H 3 g FAAl
AT TG TEEAT &7 WAM A, qg WER
AR AT AT ZI, WL /AT AT
AR §a 2 AT HTT wigds w0q
MR SPEAKER: A number of
times I have requested all the parties

not to throw such accusations and
counter-accusations at cach other.

Wi <qeFIA Dw o nEr agar
adt FT ZH FATE 24 2 7 TEFHL A
faaarza, a5t ¥f271 fr frzer ¢
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oft doe wpRy wET A9 s

7 Q¥ 1 TR W WEAT T Tar Er

FET WA 7 I FgT @7 7 Fo o9 -
aET HEN E T AT e ¢
| BT

#3 77 Far 7 717 01T 9T 7 WA
t?

ot smmaaw faw Fm e oA
fov TEY a9 W1 QET @RI A GIAT
Fawr wEr @ ¢ 4@ fe e
qQATL § &% AT w9dr ¢ A1 fa|r
Y HEW TET FF 7 AT |

»ft gen W wuATT ;. ¥ AEETT ®
w1 #ifF W Awa AT @ e
ag qifFearT 7 oGem A Y

ot s fagrt w7
TR ATTTAY 7T A WY AATT AT T
# W\ quT wAT ger A gE, 1 FEEY
#1 =9t g1 FE 7 TG AAGAT AT
T &FT A WE ° WY TR AEET §
@Y f& =Y sOw ™ TR oA
¥ w2

s wgwea  fa| s 7 AR
Ger g IAET WM A FE |

of fow Wy wm A4 gEfE
Faet fars foray 0w 21 5% & 6 oo
®TIT 7 W OTH ATE I FI&T &I )
T g T ORTSAT ¥T FF &I
T}

off gOW W WEATT : 37 TV
Foa § A A AT A

st wzw fapt avdit . =m
zfm¥ wEH I FET ¢

off gew W wewm : & A 5
o g & mfeam & o9 7

oo wEYeY ;g afed a7 o qe
TGN AT FE vz # A wgh
Trfer

ot wzw fasrdt wroddt : g ww
o

SHR1 S A SHAMIM Sir, I want
these allegations to be expunged
Every time the Jan Sangh people want
to accuse the Muslim members saying
that they are doing ithis or that .
tInterruptiomy)

SHRI ATIAL BIHARL VAJPAYEKL
e 1s accusing J P of being undm
American nfluence (Interruptons)

SHR1 SYED AHMED AGA 1 am
an elected repiesentative and I have
v 11ght 1o speak {Interruptions)
Su  they should no be Jllowed to
make 0 much nose, you should allow
me to speak (Interrnptions)

SHIU SURENDRA MUCHANTY Su,
I 118¢c on & point of oider 1 submit
that you in jouwr wisdom Lad sad
‘hat this gentleman should withdraw
the allegation that Shii Aga is a
P'akistan) agent .nd Shr1 Aga should
withdraw his 1emarks about J.P..
tInterruptions)  You, i1 your wisdom
wdvised both sides to withdraw their
talummating 1emarks  But the Prime
Muuster and the Munister of Parla-
mentary Affawrs waved their hands at
M1 Aga directing  do not withdraw”

MR SPEAKER Members should
vord remarks ageinst each other

SHRI SURENDRA MOHANTY. Sir,
I ri1se on a point of order

and not a point f arder

MR SPEAKER Members should

SHRI SURENDRA MOHANTY
Sir, you are the Speaker and you are
controlling the proceedings of the
House

MR SPEAKER Please sit down,
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SHRI SURENDRA MOHANTY"
Thie {s no ruling.

MR. SPEAKER. There 1% uu sugges-
tion of a peint of order kindly it
down. r,

SHR] SURENDRA MOHANTY"
Who is presiding and conducting the
proceedings of the House? Don't be
brow.beaten by the Prime= Minister, I
have been chosen bv the people; I did
not come here like a ‘chancha’.

oY wAw faw ;. (sEmERE)
weIH NEIAE, 340 WY GEA gAY T
AT rwwy wfaw fear #3877 ¢

MR SPEAKER Order please
ot wAvwe fa - w TV #7 TRL

o firs fawgra #7011 77 Ff sy
¥ fag w2

1386 (SAKA)  Moton 1e St 33U

on JE&K
ot wre fagrdt ookl #1 tes
zlgw ag & f& gaarr & o o en
AZ HET w FFT AT AFAT E, T
AT fam W omwy 2

ot mAEw fas o s GargEm,
AT 9 AET Heal7 AT 1AM |

oW WY . W€ Wi, A9
ITA WQITT H ¥TZE FIA ¥

st srew fagrd areddt : 17 w5
AT AT 2 . (sgwwiE) |

weaw aptaw ;. TH a7 & fag #
o g9 fAdzy Fem & a e i@
FTT A A 7 ¥ QT e TG THA W
#a vy ary § wfsa 7t A1

MR, SPEAKER M: Agha please
conclude.

ot wwe e ;T T8 W 2
ang; saw fay vrg wfem a7 20 °

ot e fa:’ oET a2
et WY AR AA F o A A E Y

Uww AWy M9 T aw
¥ § 9N IF AW gEw T R AT
By Quargw fwar 3 5 ot and 2w
aE ¥ A FEr oamm W fr gfefew
LA

W v frsr ;. A mOa
WX qrR %y qdit | aE et IwTE R o
Wi W FT A TR

(varway®)

MR. SPEAKER: | have advissed both
sides mot to exchange worda

It 15 not that 1 don1 want unparhias-
mentaly words to be withdrawn; but
hie has not used any unparliamentary
words You cannot sav that I have
failed to give a ruling

st wmraee ;2w v A
=t %

W Wy - & AT FAT aw A

e

ot mreraw faw ;. uTo fasw
st &fon a8 A1 o1 gwwe ¥
freem @ 39%1 Z9 AW ¥ w9
9 gug 7 | aw fewwy 3%
( dgwww)

oW T TR ¥ e wfer
&1 e TR
No question of ruling om it.
Mr. Ags, may I advie you, when

you gpeak, not to Ccreate unnecessary
nritation® (Iaterruptonms),
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sy zmwasEA faw ST TR
gEary 3 W IR S A+ e
ar faxaet 2, 59 AT amEt 1
agiFE FG . .. (FWANF) L.
A% 98 § Wl HEAR fAFaq g, 599
agr @ fAaean 7 w7 6 a@i w1z
FF 2

SHRI K, RAGHU RAMAIAH: The
Opposition leaders, some of them, have
objected to what my colleague has
read from the newspaper. He has
quoted the newspaper. Every day,
even the privilege mections are based
on what iy alleged to have been puk-
lished in the newspaper. If it is the
wisdom of the House that we should
not quote from newspapers, let us
follow it from tomorrow. Both sec-
tions of the House will cooperate.

SHRI SHYAMNANDAN MISHRA:
There are categoriss of things which
can be quoted from the newspapers.
If these things are to be quoted from
the newspapers, we will be at perfect
liberty to quote such things from the
newspapers. (Interruptions),

SHRI SYED AHMED AGA: The
matter is very simple if they only care
to listen to me, What I said was that
this accord with Sheikh Abdullah is
promising and something very bright.
Therefore, I quoted three instances,
(Interruptions),

ol FA7AT faw . UF 7@ ¥ TW-
Hiar 3t srar fF o Fwaw 7 9 g
faams s anmar 2 e T arfsear
g g, ITEI 4 AU FA AT
dare g MIT 4 awE T ¥ e Tea
ama F & wfEw Tw AT 7@, gw oA
2@ T g, f& sur \5ar 7 g faar
o Segin weR g aE faw o ar
HEqeT WG1a, 54T T4 WAl & ZAR 9T
TW A F1 qEAT g 7 HIT IAE
IR 9T fque wfew 3 7
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MR. SPEAKER: If yvu want my
ruling on it, it will be loo sweeping
if 1 say, nothing can he quoted from
the newspapers. It will not be in the
interest of both the gides of the Huuse.

SHRI SHYAMNANDAN MISHRA:
Such things should niot be quoted from
the newspapers.

MR. SPEAKER: 1 advised him not
to irritate others and, in such matters,
to avoid making such remarks. I told
him a number of times. I said, you
should not hurl such charges at each
other. But if you wani me to give a
ruling that nothing caa be quoted
from the newspapers, that will not be
in the interest of the House. That is
to be decided on merits. If he says
something unparliamentary, then only
I can ask him to withdraw it. He has
only made an observation. All that
I can do is, in case of counter-accu-
sations, to ask the hon. Member to
avoid it.

SHRI SHYAMNANDAN MISHRA:
No question of avoiding it. Whatever
he has said has {o be expunged,

MR. SPEAKER: 1 cannot do it. It
is not unparliamentary....

DR. KAILAS (Bombay
What does he want Shri Aga to with-
draw? Mr. Mishra does not know as
he was not in the House when Shri
Aga was speaking. Let Mr. Mishra
tell us what he waonts him to with-
draw. (Interruptions),

it duT wgEr mmr: w9 fE W
7= T Wi TRiT $e AT & A
a1 ¥ W fAser, & faer oY 3% 9
A AN TR AN @ §
#7 ww1 & F9AT § oF & mar §
HT IR FHATT FET ) A
wqaT A1 am ¥ &1 ¥fEw &7
faars zA®r &Y 21 #¥ wET fF e
S ®, FAFAT § FAT FT Jo THo
Ao THe 7 BT HIT BIY FT FHMAI
T2, el -2 fear arfe ared gowr

South): ‘
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MR, SPEAKER: May I request that
both sides should avaid such observa-
tions. They should not irritate each
other,

SHRI K. RAGHU RAMAIAH: I had
a talk with Mr. Vajpayee and others.
The suggestion bas been made that
we adjourn now and the time we shall
spend on this tomorrocw will be added
after 6 O’clock and the House wil] sit
late to that extent. so tha! we com-
pensate for the loss of time I hope
it will be acceptable to all others.
Otherwise, we have to sit late today
ang finish.

PHALGUNA 12. 1886 (SAKA)
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A RIAM: F o T
7 A ®LT AETE ITA fA0 A0 A
F4 AT HIL FIIAT HT AT
|7 {5 797 7 95231 48 T €Y
A AL
Sy sqcRAEq fa . 3ART AT
FLACZIAC 1 AZ T2 TAO0 0

SHRI PILOO MODY: The matter is
unuer our consideration, That is what
the Government vsually says. Sc, we
will think about it tomorrow.

SHRI K. RAGHU RAMAIAH: You
are not the Government.

Wt wee fagr<y arewd . 3 mTow
araar &0 4t 5 o 7% safry gz #r
mq ®v 2 Agrfs 29 A17 Afugaqg &
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MR. SPEAKER: Now it is fifieen
minutes past Six O'Clock. There is
no use continuing. We will have the
ramaindeyr of the time tomorrow, and
if more time iy taken than that, to
that extent the House will be extend-
et at the end.

SHRI SHYAMNANDAN MISHRA:
We do not agree, We will also con-
sider the business before the House
tomorrow.

SHRI ATAL BIHARI VAJPAYEE:
There can be no questicn of dictation,
It is a question of accommodation.

SHRI K. RAGHU RAMAIAH: We
are already running agains: time. This
is the Budget Session Certain fiscal
things have to be passed. Therefore,
1 want the cooperation of all of you.
Tomorrow we have to sit beyond 6,00
p.m., such tim~ as is taken by this will
be added at iie end. On that condi-
tion We agree to cdjourn now. Other-
wise. we have to sit now and complete
our work. I am sorry there is no
other way. .
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SHRI ATAL BIHAR] VAJPAYERX:
The hon Minister has made a very
reasonable proposal We are always
agreeable to reasonahleness

MR SPEAKER | hops we agree to
regaonahleness

SHRI PILOO MODY The matter
is still unde; consmideration You may
adjourn the House If you do not sd-
journ the House I am leaving in any
cage

PMRND —[-—~3-26 LS—1-4-74—a"8

MR. SPEAKER' We have tn decide
today We are short by one hour
That will be completed tomorrow and
then we resume our other business

We adjourn to resssemble tomorrow
4 1100 am

18.1% brs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday
March 4 1975 'Phalgunn 13 1BR&
(| Sakn)



